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 TOK  SABHA

 Thursday  ,  November  25,  97!/Agrahavana  4,
 7693  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Cloch

 IMr  Spranir  in  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 Statutory  provision  for  Minimum  Bonus
 |

 SHRI  INDRAJIT  GUPTA
 SHRI  BHOGENDRA  JHA:
 SHRI  DINFSH  JOARDER  :

 Will  the  Minister  of  LABOUR  AND
 RFHABUH  ITATION  be  pleased  to  state  :

 (a)  the  step,  contemplated  by  Govern-
 ment  to  meet  the  unanimous  demand  of  all
 Trade  Union  Organisations  for  statutory
 provision  of  a  minimum  Bonus  of  8.33  per
 cent  ;  and

 (b)  whether  the  only  obstacle  to  new
 legislation  for  this  purpose  is  the  opposition
 of  the  employers  ?

 AMAL

 THY  DLPOTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RFHABI-
 TITATION  (SHRI  BALGOVIND  VERMA).
 (a)  and  (h).  The  matter  was  discussed  by
 the  Indian  Labour  Conference  recently  and
 it  was  felt  that  the  bona:  scheme  embodied
 in  the  Act  should  be  revicwed  by  a  Com-
 mittee  which  could  be  bipartite  or  tripartite.
 Details  are  yet  to  he  worked  cut.

 SHRI  INDRAJIT  GUPTA  :  I  would
 like  to  have  a  more  specific  reply  to  part
 (b)  of  my  Question.  I  asked  a  specific  ques-
 tion  in  part  (b).  What  is  the  reply  to
 that  ?

 JHE  MINISTER  OF  LABOUR  AND
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 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  part  (b)  of  the  Question  is  :

 “whether  the  only  obstacle  to  new
 legislation  for  this  purpose  4५  the  opposi-
 tion  of  the  employers  Yr

 That  is  not  correct  Before  the  Indian
 Labour  Conference,  I  had  made  a  commit-
 ment  in  the  Rajva  Sabha,  when  this  matter
 was  raised  by  Shri  Chitts  Bisu,  that  we  are
 going  to  review  the  entire  scheme  of  bonus.
 So,  in  that  light,  this  Committee  is  to  be
 set  up.

 SHRI  INDRAJIT  GUPTA:  I  would
 like  to  know  whether  it  is  not  a  fact  that
 all  the  central  trade  unions  without  excep-
 tions,  while  agreeing  finally  to  the  idea  of  a
 Committee,  have  emphasized  that  it  should
 not  be  a  tripartite  Committee  but  a  bipartite
 Committce  so  that  they  would  try  to  get
 some  sort  of  an  agreement  between  the
 employers  and  the  employecs  representatives
 and  that  would  be  morc  fruitful.  I  want  to
 know  from  him  whether  the  Committee
 which  they  propose  to  set  up  will  be  a
 bipartite  one  as  demanded  by  the  trade
 unions  or  they  will  insisit  on  bringing  a
 third-party  representative  in  the  Committee
 which  the  trade  unions  do  not  want,

 SHRI  R.  K.  KHADILKAR  :  It  is  true
 in  the  Indian  Labour  Conference,  the  trade
 unions  were  insisting  that  it  should  bea
 bipartite  Committee.  But  when,  after  the
 Conference  was  over,  the  record  was  kept,
 in  consultation  with  all  the  parties,  the
 central  trade  unions  agreed,  cither  bipartite
 or  tripartite  Committee

 SHRL  INDRAJIT  GUPTA:  In  case
 this  is  going  to  be  another  so.t  of  Second
 Bonus  Commission,  will  the  hon.  Minister
 tell  us  whether  he  would  like  to  run  the  risk
 of  having  a  repetition  of  what  happened  in
 the  earlier  Bonus  Commission  namely,  if
 you  are  going  to  have  a  pattern  of  majority
 and  minority  :ecommendation  and  then
 some  legislation  is  brought  on  the  basis
 of  minority  recommendation,  as  was  done
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 last  time,  it  leads  to  endless  troubles  ?  Will
 it  not  be  better  to  have  a  bipartite  Commi-
 ttee  which  will  pave  the  way  for  an  agree-
 ment  on  bonus  and  that  will  be  smoothly
 implemented  rather  than  having  a  majority
 and  minority  recommendation  ?

 SHRI  S.  M.  BANERJEE  :
 Mr.  Dandckar.

 It  includes

 SHRI  R.  K.  KHADILKAR  :  I  don't
 at  this  present  juncture  visualise  that  past
 experience  or  past  performance  well  be
 repeated  on  this  occasion...

 SHRI  JNDRAJIT  GUPTA  :  .because
 employers  and  employees  are  both  in  equal
 number  and  in  addition  to  that,  the  manage-
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 SHRI  R.  K  KHADILKAR:  The
 concerns  that  were  taken  over  by  the
 Government  are  relief  concerns,  with  a  view
 to  provide  employment.  Even  there,  we
 have  said  that  they  should  give  them  4%
 ex  pratia  because  the  question  of  bonus  will
 have  to  be  taken  in  the  context  of  producti-
 vity,  profits  and  so  many  things.  So,  7
 cannot  say  that  all  these  things  will  apply  to
 such  concerns  which,  naturally,  are  being
 run  on  the  basis  of  relief  es  relief  coacerns,

 SHRI  S.  M.  BANERJEE  :  I  would  like
 to  know  from  the  hon.  Minister  whether  he
 is  aware  and  whether  representations  have
 been  made  to  him  that  his  recommendation
 called,  Khadilkar  formula,  has  not  been
 imp!  ted  in  anv  of  the  textile  mulls  in ment  tcpresentation  includes  a  rep:  ative

 from  the  public  sector  undertakings.

 SHRI  INDRAJIT  GUPTA:  Thats
 the  case  also  last  time

 SHRI  R.  K.  KHADILKAR  :  This  isa
 fact.  Therefore,  I  don't  think  these  apprehen-
 sions  are  justified.

 SHRI  INDRAJIT  GUPTA  :  Last  time,
 the  same  type  of  commission  was  there,
 but,  on  the  dissenting  note  of  one  member,
 Mr.  Dandekar,  who  used  to  be  our  colleague
 here,  you  remember,  on  the  basis  alone  of
 this  dissenting  note,  the  Government
 brought  legislation  here  and  not  on  the  basis
 of  the  majority  recommendation.  The  same
 danger  is  there  again  unless  vou  have  a  bi-
 partite  agreement.

 SHRI  R.  K.  KHADILKAR  :  Last  time,
 ultimately,  the  Government  came  forwurd
 with  an  ordinance.  Therefore,  even  though
 there  was  a  minute  of  dissent  by  one  mem-
 ber,  still  the  Government  acted  on  the  basis
 of  that  report.

 श्री  टु कम चन्द  कछवाय  :  जो  मिलें  या
 उद्योग  सरकार  ने  अपने  हाथ  में  ले  लिए  हैं
 उनमें  तो  इसको  लागू  करने  में  कार्य  बाधा  नही
 होने  चाहिए,  बोनम  देने  में  कोई  बाघा  नहीं  होनी
 चाहिये  i  वहा  बोनस  देने  की  क्‍या  श्राप  तत्काल

 व्यवस्था  करने  जा  रहे  हैं  ?  जो  मिलें  आपने  अपने

 हाथ  में  ले  ली  हैं,  वहां  भी  लोगों  को  बोनस  नहीं
 मिलता  है।  क्या  आप  इसकी  व्यवस्था  करने

 जा  रहे  है!

 U.P.  including  the  i!  textile  mills  in
 Kanpur,  with  the  result  that  the  employees
 there  have  alreadv  taken  a  decnion  for  a
 general  strike  starting  cis  Decenber.  Since
 the  matter  has  been  referred  to  hum  and  the
 Minister  of  Foreign  Trade,  I  sould  like  to
 know  from  him  what  positive  sieps  have
 been  taken  since  the  employers’  association
 has  agreed  to  implement  the  Khadilkar  for-
 mula  but  they  have  now  gone  bach.  What
 positive  action  will  the  Central  Govern-
 ment  take  now  since  Mr.  Khadilkar  and  the
 Khadilkar  formula  are  =  both  central
 matters  ?

 SHRI  R  K.  KHADILKAR  :  I  have
 addressed  a  communication  to  the  Labour
 Minister  of  Uttar  Pradesh  to  see  that  this
 formula  is  implemented  and  he  has  also
 assured  me  that  he  will  use  his  good
 offices,

 I  know  what  happened  in  Kanpur  and
 with  the  hon.  Member's  standing  with  the
 labour,  I  would  very  much  like  him  to  use
 good  offices  to  persuade  the  labour  because
 the  employers  have  agreed  to  implement.

 SHRI  S.M.  BANERJEE:  They  have
 not.  Not  the  Swadeshi  Cotton  Mills.

 SHRI  R.  K.  KHADILKAR:  Not
 individual  mills.  I  would  request  the  hon.
 Member  to  use  his  good  offices  to  see  that
 it  becomes  a  fact.

 MR.  SPEAKER  :
 yes,

 He  has  good  offices,

 SHRI  RAJA  KULKARNI:  Will  the
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 hon.  Minister  tell  us  what  is  coming  in  his
 way  for  announcing  the  committee  to  exa-
 mine  the  whole  bonus  scheme  ?

 SHRI  कर,  छू.  KHADILKAR  :  We  have
 to  finalise  the  personnel  with  the  Chairman
 and  finalise  the  terms  of  reference.  All  thesc
 things  are  being  done  and  soon  we  will  take
 a  decision.

 Common  Welfare  kund  for  mine  workers

 #42,  SHRI  NIHAR  LASKAR :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  Government  propose  to  set
 up  a  common  Welfare  Fund  for  the  workers
 of  mining  industries  ;  and

 (b)  if  so,  the  way  of  levy  and  collection
 of  cess  needed  for  the  proposed  welfare
 fund  ?

 THE  DEPUTY  MINISTER  IN  THL
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 (a)  Proposal  for  sctting  up  of  a  Common
 Welfare  Fund,  which  will  cover  workers
 employed  in  certain  mining  industries,  ts
 under  consideration.

 (b)  The  details  of  the  proposal,  includ-
 ing  the  manner  of  levy  and  coliection  of
 cess,  arc  being  worked  out.

 SHRI  NIHAR  LASKAR  :  It  is  wel-
 come  thing  that  Government  has  in  princi-
 ple  accepted  the  proposal.  But  why  have
 they  not  covered  uther  sections  of  the
 employees,  but  have  covered  only  a  few
 sections  ?

 SHRI  BALGOVIND  VERMA:  There
 are  certain  mining  industries  like  coal,  mica,
 yon  ore  where  this  reserve  fund  exists.
 ‘There  are  certain  others  like  dolomite,  lime-
 stone  ;  wc  are  processing  these  things  and
 we  will  have  them  there,  There  are  some
 mining  industries  left  out  and  for  them  we
 are  finalising  this.

 SHRI  NIHAR  LASKAR  :  How  soon
 are  they  likely  to  finalise  ?

 SHRI  BALGOVIND  VERMA:  We
 have  addressed  the  State  Governments  con-
 cerned  and  the  ministries  of  the  Centre  and
 also  the  Union  Torritories  in  the  matter.  We
 have  not  received  them  comments  so  far.
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 Immediately  we  received  them,  we  will  fina-
 lise  this.

 SHRI  २.  5.  PANDEY:  That  this  fund
 is  going  to  be  created  is  a  welcome  step.
 How  much  area  of  welfare  is  going  to  be
 covered  ?  What  are  the  salient  points  ?

 SHRI  BALGOVIND  VERMA:  These
 include  housing  facilities,  water  facilities
 and  such  other  amenities  which  are
 needed  by  the  workers  most,

 श्री  रामावतार  शास्त्री  :  मुझे  यह  जानना

 हैं  कि अभी  कोकिंग  कोल  की  2I4  खानों  को
 आपने  अपने  हाथ  में  लिया  और  वहां  के  मजदूरों
 को  जब  तक वे  प्राइवेट  हाथों  थे,  ये  सहूलियतें  नहीं
 मिलती  थी  तो  उनके  लिए  कोई  इस  तरह  के
 वलफेयर  फ़ड  की  व्यवस्था  कर  रहे  है  ताकि
 उनके  लिये  भी  आगे  बढ़ने  का  रास्ता  मिले  और
 उनकी  दिक्कतें  दूर  हों  ?

 श्री  बालगोविन्द  वर्मा  :  माननीय  सदस्य  ने
 जो  अपना  प्रध्रिहेंशन  प्रकट  किया  है,  मैं  बताना

 चाहता  हू  कि  यह  कोकिंग  कोल,  कोल  माइन्स  के
 अंतगर्त  आता  है  और  यह  तमाम  सुविधायें  जो
 मिल  रही  हैं  कोल  माइन्स  को  वेलफेयर  फड  में

 बह  उसको  भी  मिलेगी  t

 श्री  रामावतार  शास्त्री  :  अरब  तक  नहीं
 मिल  रही  थी  ।

 श्री  बालगोविन्द  वर्मा:  मिल  रही  थीं,

 आपको  भ्रम  ह॑  a

 U.S.  Arms  from  Vietnam  Diverted
 to  Pakistan

 4
 *244.  SHRI  N.  K.  SANGHI  :

 SHRI  CHINTAMANI
 PANIGRAHI  :

 Will  the  Minister  of  FXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  Iadian  Embassy  in
 Washington  has  formally  drawn  the  atten-
 tion  of  the  Government  of  U.S.A.  to  a
 news  thate  U.S.  are  being  diverted  from
 Vietnam  to  Pakistan  ;  and
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 (b)  if  so,  whether  any  reply  has  been
 received  from  U.S.  Government  in  this
 regard  and  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  £XTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  (a)
 Yes,  Sir.

 (b)  The  US.  Government  has  told  us
 that  they  have  checked  these  reports  appear-
 ing  in  the  Press,  and  there  ss  no  evidence  at
 all  that  any  demilitaris.d  or  surplus  equip-
 ment  under  US.  contro!  has  been  trans-
 ferred  fiom  Victnam  to  Pakistan,

 SHRI  N.  K.  SANGHI  .  Su,  the  matter
 Is  very  serious  and  there  is  a  big  credibility
 gap  between  what  Amcrica  says  and  what
 they  do  From  the  statement  read  out  by
 the  hon.  Minster  it  is  seen  that  Amiericans
 have  not  categorically  denied  this,  but  they
 have  said  that  there  is  no  evidence  regard-
 ing  supply  of  arms  from  Vietnam  to
 Pakistan,  May  i  know  from  the  Minister
 whether  he  has  taken  any  step  to  find  out
 if  arms  are  not  being  supplied  to  Pakistan
 from  Vietnam  through  third  countries  ?

 SHRI  SWARAN  SINGH  :  This  relates
 to  supply  from  Victnam.  We  have  not
 got  any  other  evidence  to  indicate  definitely
 that  any  surplus  military  equipment  is  being
 passed  on  to  Pakistan  from  Vietnam.

 SHRI  N.  K.  SANGHI  :  It  is  a  fact  that
 American  troops  are  withdrawing  fiom
 Vietnam  in  large  numbers  and  they  have
 large  arms  and  ammunitions  there.

 MR.  SPEAKER:  Why  do  you  raise
 such  hypothetical  questions  ?  I  am  not
 going  to  allow  it.

 SHRI  N.  K.  SANGHI  :  I  want  to  know
 whether  he  has  made  any  enquiry  trom  the
 Indian  consulate  in  Vietnam  as  to  how  the
 disposal  of  American  arms  from  Vietnam  is
 being  planned,

 SHRI  SWARAN  SINGH:  We  have
 made  inquiries  ;  there  was  some  suspicion
 that  we  received,  but  when  we  got  it  verified,
 we  could  not  get  a  confirmation  for  that
 suspicion.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Tbe  hon,  Minister  bad  promised  in  this  very
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 House  that  Government  were  trying  to  get
 a  satisfactory  reply  from  the  US,  Govern
 ment  so  far  as  the  diversion  of  armaments
 from  Viet  Nam  to  Pakistan  and  their  supply
 through  third  parties  were  concerned.  When
 the  hon.  Prime  Minister  had  gone  to  the
 US.A.,  the  U.S.  Government  had  _categori-
 cally  said  that  no  armaments  would  ever  go
 to  Pakistan.  That  was  a  welcome  gesture
 that  they  had  said  so.  But  may  I  know
 whether  the  hon  Minister  38  satisfied  with
 the  reply  of  the  U.S.  Government  so  far  as
 the  diversion  of  armaments  from  Viet  Nam
 to  Pakistan  was  concerned  ?  Is  that  reply
 satisfactory  to  our  Government  ?

 SHRI  SWARAN  SINGH  :  I  have  given
 the  factual  information.  Yam  not  expected
 to  give  my  satisfaction  or  non-satisfaction.
 My  satisfaction  is  of  the  same  order  as  that
 of  the  other  hon.  Members,

 SHRI  H.  N.  MUKERJEE  The  House
 must  have  been  intrigued  by  the  reference
 to  the  U.S.  Government  only  telling  us  that
 they  find  no  evidence  in  regard  to  this
 matter.  The  House  has  a  right  to  find
 from  the  hon,  Minister  his  ascertainment  of
 what  exactly  the  U.S.  Government  have  m
 mind,  in  view  of  their  past  record  of  con-
 tinued  prevarication,  when  they  made  this
 kind  of  very  ambiguous  statement  ?

 SHRI  SWARAN  SINGH  T  have
 already  said  that  we  could  not  get  any
 independent  confirmation  of  the  actual
 transfer  of  US-origin  arms  from  Viet  Nam
 to  Pakistan,

 SHRI  H.  N.  MUKERJEE  :  Does  that
 mean  that  we  accept  the  fact  of  the  US.
 Government  repudiating  something  in  this
 kind  of  ambiguous  manrer_  which  in  view
 of  their  past  record  is  something  most
 reprehensible  ?

 SHRI  SWARAN  SINGH  :  It  is  for  us
 to  assess  their  denial.  But  if  the  denial  is
 there,  it  is  my  duty  to  inform  the  House
 that  the  U.S.  Government  have  denied  that
 they  have  supplied  any  arms  from  Viet
 Nam  source  to  Pakistan.

 SHRI  N.K.  P.  SALVE  :  The  hon.
 Minister  has  replied  like  the  Oracle  of
 Delphi.  We  do  not  know  whether  the
 arms  are  being  smuggled  to  Pakistan  via
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 Viet  Nam  or  not,  May  I  know  specifically
 whether  or  not  there  is  any  evidence  in  the
 course  of  the  inquiry  which  came  to  their
 notice,  to  the  effect  that  Viet  Nam  arms
 were  being  smuggled  to  Pakistan  ?  Was
 there  anv  evidence  whatsoever  ?

 SHRI  SWARAN)  SINGH  :  I
 already  satd
 that  effect.

 have
 that  there  is  no  evidence  to

 SHRI  AMRIT  NAHATA  :  Are  Govern-
 ment  aware  (hat  there  is  4  dceprooted
 conspiracy  to  Vietnamisc  the  Bangla  Desh
 liberation  struggle  ?  Are  Government  aware
 that  some  top  American  advisers  in  South
 Viet  Nam  are  now  in  Pakistan  advising  the
 Pakistan  nulitary  junta  to  adopt  the  same
 tactics  in  Bangla  Desh  as  had  been  adopted
 in  Viet  Nam.

 MR.  SPEAKER  :  He  cannot  put  every-
 thing  into  this  question.  That  does  not

 arise  out  of  the  main  question  which  relates
 only  to  arms.

 SHRI  AMRIT  NAHATA  :  Whether  it
 is  arms  or  advisers  it  is  the  same  thing.
 When  the  advisers  are  there  first,  the  arms
 are  bound  to  follow,  Are  Government  aware
 that  efforts  are  being  imade  to  adopt  the
 same  tactics  as  in...

 MR.  SPLAKFR  :  am  very  sorry,  I
 cannot  allow  this  question.  After  all,  there
 should  be  some  iclevanee  to  the  main
 question,

 SHRI  BISWANARAYAN  SHASTRI  :
 In  view  of  the  statement  that  the  U.S.
 arms  have  not  been  transferred  from  Viet
 Nam  to  Pakistan,  may  I  know  whether  the
 U.S.  arms  are  transferred  from  Vict  Nam  to
 some  other  counties  first  and  then  to
 Pakistan  ?  Is  the  hon.  Minister  aware  of
 that  fact  ?

 SHRI  SWARAN  SINGH  :  No,  Sir.

 SHR]  PRABODH  CHANDRA :  Apart
 from  finding  out  from  the  U.S.  Government,
 have  Government  made  any  other  effort  to
 find  out  the  real  truth  about  this  ?

 SHRI  SWARAN  SINGH:  Yes,  we
 have,  and  I  have  given  the  result  of  that.
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 Application  of  Mines  Act  to
 Stone  Quarries

 *245,  SHRI  RAJA  KULKARNI:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  bce  pleased  to  state  :

 (a)  whether  Government  have  decided
 to  bring  the  stone  quarries  within  the  pur-
 view  of  the  Mines  Act  and  the  rules  made
 thereunder  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (०)  whether  Government  are  considering

 to  establish  a  Labour  Welfare  und  for  the
 stone  quarries  7

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SURI  BALGOVIND  VERMA):
 (a)  and  (b).  Stone  quarrics  already  come
 within  the  purview  of  the  Mines  Act  and
 the  Rules  and  Regulations  made  thercunder.
 However,  some  provisions  of  the  Act  do
 not  apply  to  small  mines  engaged  in  ex-
 traction  of  building  stune,  etc.

 (c)  Yes.

 SHRI  RAJA  KULKARNI:  Will  the
 Minister  say  whether  the  provision  con-
 cerning  the  appropriate  Goverrment,  Cen-
 tral  or  State,  has  been  made  a  plicable
 fo  the  quarries  and  mines  under  the
 Act  ?

 SHRI  BALGOVIND  VERMA:  The
 matter  was  discussed  with  the  appropriate
 Governnients  in  the  Indian  Labour  Con-
 ference.  No  discussions  were  arrived  at.
 We  are  considering  this  matter  and  we  will
 take  the  appropriate  decision  at  the  appro-
 priatc  time.

 SHRI  RAJA  KULKAKNI:  Regarding
 the  Labour  Welfare  Fund,  is  thcre  any
 proposal  for  a  separate  Labour  Welfare
 Fund  or  is  there  any  fund  which  exists  for
 the  mine  workers  ?

 SHRI  BALGOVIND  VERMA  :  There
 will  be  a  separate  mines  labour  welfare  fund
 separate  from  these  for  iron  orc,  mica  and
 coal  mines,

 श्री  हेलमंद  कछवाय  :  मन्त्री  महोदय  ने

 अभी  कहा  है  कि  छोटी  खाना  पर  यह  कानून
 लागू  नहीं,  होता  है।  लेकिन  कुछ  लोग  छोटी-
 छोटी  प्राइवेट  खानें  इसलिये  चाहते  है  कि  उन
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 पर  यह  कानून  लागू  न  किया  जाये  ब्रोकर  सर-
 कार  के  नियमों  के  अनुसार  वहा  के  बौंगो
 को  लाभ  ु  मिले  क  ही  परिवार  के  विभिन्‍न
 सदस्य  अलग-अलग  छोटी-छोटी  खानों  का  ठेका
 लेते  है,  ताकि  वहा  के  मजदूरों  को  इस  कानून
 का  लाभ  न  प्राप्त  हो  ।  कया  सरकार  इस  सबंध
 में  कोई  विशेष  कदम  उठाना  चाहती  है,  जिससे
 उन  खातों  में  काम  करने  वाले  मजदूरों  को  इस

 कानून  से  लाभ  हो  ?

 भ्रध्यक्ष  महोदय  सप्ली मे टर्र  का  सवाल  से

 कुछ  तो  ताल्लुक  होना  चाहिए  ।

 श्री  बालगोविन्द  वर्मा  जहा  तक  छोटी
 खानो  का  सम्बन्ध  है,  व  राज्य  सरकारो  के

 ग्न्तर्गंत  आती  है  और  वहीं  उनकी  व्यवस्था
 करती  है।

 SHRI  PARIPOORNANAND  PAI
 NULI  Is  there  any  proposal  to  establish
 such  a  wellare  fund  for  workers  in  quarries
 of  limestone,  rock  phosphate  etc  m  the
 UP  Hills,  rock  phosphate  in  Almora
 district  and  Limestone  in  Mussorie
 hills  ?

 SHRI  BALGOVIND  VERMA  So  far
 as  limestone  and  delemite  is  concerned,  we
 are  processing  it  and  very  soon  we  will
 come  forward  with  legislation  for  a  welfare
 fund  For  the  rest,  we  are  grouping  them
 together

 SHRI  PARIPOORNANAND  PAI-
 NUL]  Rock  phosphate  and  magnasite

 SHRI  BALGOVIND  VERMA  We  aie
 examining  the  details  and  thereafter
 we  shall  be  bringing  legislation  foi  thts  wel-
 fare  fund.

 Setting  up  of  Common  Agency  of
 Main  Steel  Producers

 +
 *250  SHRI  P  M.  MEHTA

 SHRI  P  GANGADEB
 Will  =the  Minister  of  STEEL  AND

 MINES  be  please  to  state  .
 (a)  whether  at  the  imstance  of  the
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 Ministry  a  common  agency  of  the  three
 main  steel  producers  has  been  set  up;
 and

 (b)  af  so,  the  main  features  thereof  ?
 THE  MINISTLR  OF  STEEL  AND

 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  (a)  Yes,  Sir  It  38  presum-
 ed  that  the  reference  is  to  the  committee  set
 up  to  deal  with  house-building  requirements
 in  Delhi

 (b)  The  quantity  of  steel  material  eat-
 marked  for  house-building  purposes  and
 received  in  the  three  stockyards  of  the  mam
 producers  in  Delhi  will  be  pooled  together
 and  distributed  by  a  common  agency  named
 Main  Steel  Produce:  s  Committee  located
 at  the  New  Delhi  Office  of  Hindustan  Steel
 Iimited  An  applicant  may  apply  to  any
 one  of  the  main  producers  in  Delhi  in  the
 prescribed  application  form  —  furmshing
 necessary  particulars/documents  asked  for
 therein  The  applications  which  are  recet-
 ved  at  the  three  sales  offices  will  be  con-
 sidered  in  a  co-ordinated  manne:  by  the
 Committee  for  allocation  of  material  from
 any  of  the  Producer’s  Stockyards

 SHRI  P  M  MEHTA  May  |  know
 from  the  Minister  what  are  basic  reasons
 for  setting  up  this  common  =  diiribution
 agency,  and  may  I  also  know  whether  the
 present  overall  distribution  system  has  been
 found  beyond  improvement  ?

 SHRLS  MOHAN  KUMARAMANGA-
 LAM  The  position  was  that  the  person
 who  wanted  any  steel  less  than  a  wagon-
 load  should  apply  directly  to  the  stockyards
 of  the  thrce  produceis,  but  we  found  that
 there  was  a  certain  imbalance  in  distribution
 and  the  fairest  method  was  to  pool  all  that
 is  avatlable  for  house-building  purposes  and
 see  that  a  committee  UF  the  three  producers,
 sit  together  and  the  distribution  is  done
 on  that  basis  We  feel  that  it  would  be
 more  equitable

 SHRI  P.M  MFHIA  J  would  like
 to  know  whether  the  settmg  up  of  the
 common  agency  will  affect  the  price  of  iron
 and  steel  stems  for  house-building  purposes,
 and  whether  this  agency  will  confine  its
 working  only  to  Delhi  ०  will  extend  it  to
 other  parts  of  the  country  also

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  .  So  far  as  the  prices  are  concerned,
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 it  will  not  change  the  position  in  anyway.
 So  far  as  extending  the  same  system  to
 other  parts  of  India  is  concerned,  we
 want  to  see  how  this  functions  ;  if  we  find
 that  it  fuctions  effectively  and  is  useful
 from  the  point  of  view  of  the  consumer
 and  the  house-builder,  then  we  will  extend
 it  te  other  parts  of  the  country.

 SHRI  P.  GANGADFB-  I  would  like
 to  know,  in  order  to  avoid  red-tapism  and
 in-ordinate  delays  in  the  routine  adminis-
 tration,  what  step  the  Government  are  tak-
 ing  to  decentialisxe  this  administration  to
 secure  giea‘er  efficiency  when  these  stach-
 yards  have  been  pooled  together

 SHRI  be  MOHAN  KUMARAMANGA-
 LAM  One  treason  why  we  have  set  up
 thi  committee  of  three  producers  ty  to  try
 speed  up  the  disposal  of  applicatuuons,  The
 procedure  is  that  the  committee  of  the  three
 ploducers  will  mect  every  weck  and  dispose
 of  applications  that  have  been  recerved  with-
 in  the  preceding  fortnight  and  as  a_  result
 of  that,  we  hope  that  we  will  be  able  at  [cast
 to  dispose  of  the  applications  quickly.

 श्री  ची०  पी०  मौत  :  क्या  स्त्री  महोदय  की

 जानकारी  मे  यह  बात  आई  है  कि  मकान  बनाने

 के  लिये  नक्शे  के  साथ  दतृप्रिन्ट  और  रेकगनाइज्ड
 झाकिटेक्ट  का  सर्टिफिकेट  होते  हए  भी  सैकड़ों
 की  तादाद  में  दरख् वार नों  को  खारिज  कर  दिया
 जाता  है  और  खास  तौर  से  एक  गिरोह  बना

 हुआ  है,  जिसने  वह  स्टील  दे  दिया  जाता  है
 और  जो  उसको  काले  बाजार  में  बेचता  है?
 क्या  यह  अ्प्टाचार  का  नथ  तरीका  मन्त्री

 महोदय  की  जानकारी  आया  है  ?  यदि  हा,  तो
 इसकी  रोक-थाम  के  लिए  मन्त्री  महोदय  क्‍या

 कार्यवाही  करेंगे  ?

 SHRI  s.  MOHAN  KUMARAMANGA-
 LAM:  Allegations  of  this  character  has
 been  made  and  made  widely  also.  Whenever
 any  concrete  instances  of  this  character  are
 brought  to  our  notice  we  do  investigate
 them  and  try  to  take  remedial  measures.  If
 the  hon.  Member  will  bring  an  instances
 which  have  come  to  his  notice,  then  certainly
 we  will  take  whatever  steps  are  available  to
 ys,
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 st  ही०  सोहन  लाल  :  मन्त्री  महोदय  ने
 अभी  कहा  है  कि  इस  संयुक्त  समिति  की  बैठक
 हफ्ते  मे एक  बार  होती  है,  मगर  मेरी  जानकारी
 में  अभी  तक  उसकी  कोई  बैठक  नही  हुई  है  और
 तीन-तीन  महीने  पहले  के  केसिज  अभी  तक  नहीं
 निपटाये  गए  हैं  कौर  उनको  जान-बुक  कर  लेट
 किया  जा  रहा  है।  क्‍या  मन्त्री  महोदय  इस
 मामले  में  कछ  कदम  उठाएंगे  ?

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  I  think  the  hon.  Member  has  been
 correctly  informed,  because  the  applications
 for  the  period  from  1-10-1971  to  10-11-1971
 have  alreaav  been  disposed  of  by  the  com-
 mittee.  Naturally,  the  number  of  appli-
 cations  is  large,  and  the  amount  of  steel
 that  is  asked  for  is  even  farger.  There  are
 quite  a  number  of  persons  who  have  not
 been  able  to  get  steel  which  thev  asked  for
 because  of  the  limited  quantity  available
 and  that  mav  have  given  the  impression
 that  meetings  are  not  being  held.

 Expert  Committee  on  Unemployment

 *251,  SHRI  RAMAVATAR  SHASTRI  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Bhagvats  Committee  of
 Uncmployment  and  Under-employment  has
 completed  its  work  ;

 (b)  if  not,  how  long  7  will  take  and
 the  steps  being  tiken  to  expedite  the  work  ;
 and

 (c)  whether  any  interim  report  has  been
 submitted  ;  if  so,  the  recommendations
 made  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  BALGOVIND  VERMA):
 (a)  No.

 (b)  It  is  not  possible  to  state  at  this
 stage  though  the  Committee  is  doing  its
 best  to  submit  the  report  as  early  as
 possible.

 (c)  No.

 श्री  रामावतार  शास्त्री  :  अध्यक्ष  महोदय,
 समस्या  इतनी  विकट  कौर  जवाब  इतना  छोटा
 जौर  सन्तोषजनक  |  मैं  यह  जानना  चाहता  हैं



 5  Oral  Answers

 कि  यह  जो  विशेषज्ञ  समिति  है  इसको  रिपोर्ट

 देने  में  कौन  सी  कठिनाई  करा  गई  है  ?  क्‍या  सर-

 कार  कोई  निश्चित  समय  निर्धारित  करेगी

 जिसके  प्रकार  यह  एक्सपर्ट  कमेटी  अपनी  रिपोर्ट
 देदे  ?

 THE  MINISTFR  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADIL  KAR):  The  hon  Member  him-
 self  has  admitted  that  the  Committee  has
 to  cover  a  very  vast  field.  Hle  may
 remember  that  the  Committee  was  set  up
 in  4970  December  and  they  had  their
 preliminary  difficulties  to  overcome  and
 then  they  started  functioning  in  April  97L.
 Since  then  they  are  at  it)  =  L  may  inform
 the  hon.  Member  that  a  committee  of  this
 nature  to  get  some  background  imformation
 concerning  the  entire  problem  will  have  to
 get  at  the  various  State  Governments,  trade
 union  leaders,  institutions  engaged  in
 research  in  wn  particular  field  and  that
 work  is  being  done  at  the  present  juncture.
 It  is  not  posstbie  for  me  to  indicate  the
 time  when  the  report  would  be  available.

 श्री  रामावतार  शास्त्रो  :  मन्त्री  महोदय  ने

 कहा  है  कि  इसमें  समय  लगेगा,  बहुत  सारे
 सवालो  पर  विचार  हो  रहा  है  क्‍या  यह  असर-
 कार  यह  आवश्यक  नहीं  समझती  कि  जब  तक

 पूरी  रिपोर्ट  सरकार  के  पास  न  आ  जाय,  कोई

 इन्टैरिम  रिपोर्ट  सरकार  के  सामने  जायें  और
 उसकी  बेसिक  पर  सरकार  अम-एम्पलायर  लोगों

 कोया  तो  काम  दे  या  बेकारी-भत्ता  दे  ?

 SHRI  R.  K.  KHADILKAR:  As  ft
 indicated  earlier,  it  5  vety  difficult  to  ask
 the  Commiftee  to  give  an  interim  report,
 suggesting  some  alleviation  or  lessening  of
 the  magnitude  of  the  broblem  ;  it  will  take
 a  long  time  to  come  to  conclusions  and
 make  some  concrete  suggestions.  At  this
 Stage,  it  is  mot  because  the  interim  report
 is  not  forthcoming  that  we  are  not  consider-
 ing  the  question  of  giving  some  unemploy-
 ment  relief  as  he  suggests.

 क्रि  राम  सहाय  पड़े  :  बोकारो  और  भपअ्र्घे-

 बेकारी  की  समस्या  कठिन  है  1  कुछ  राज्यों  ने  यह
 घोषणा  की  है  कि  1972  के  पहले  ही  जो
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 काम  करने  योग्य  है,  उनकी  काम  दे
 दिया  जायगा  !  क्‍या  केन्द्रीय  सरकार  भी  इस
 पर  विचार  करेगी  कि  वह  भी  कोई  ऐसी  घोषणा
 करे  कि  अमुक  समय  के  अ्रन्तगंत  हम  सब  को

 काम  देने  की  स्थिति  में  होंगे  ?  यह  रिपोर्ट  बने-

 रह  तो  एक  बेकार  की  चीज  है

 Any  commission  to  cnquire  into  the
 problem  of  unemployment  is  just  a  face
 saving  device.  Is  the  Central  Government
 prepared  to  promise  all  voung  men  some
 work  2  He  must  commit  himself  on  the
 floor  of  the  House  commission  or  no
 commission  .(Jnterruptions)

 MR,  SPEAKER:  The  question  is
 about  the  report  of  the  Bhagvati  Committee

 (Interruptions)  By  merely  becoming  loud,
 this  question  will  not  become  relevent

 SHRI  R.S.  PANDEY.  What  is  the
 answer  to  be  given  to  the  muilions  of  young
 people  who  are  starving  >  What  remedy
 has  he  got  ?

 SHRLN.  K.P.  SALVI:  He  has  said
 it  is  difficult  to  take  action  without  prope:
 study.

 SHRI  JYOTIRMOY  8050  :  May  I
 make  a  submission,  being  a  member  of  this
 Committee  ?

 MR  SPEAKER  :  It  is  a  very  specific
 question,  whether  the  Bhagvati  Committee
 Report  is  coming  or  not  That  he  has
 already  answered.

 SHRI  R.  K.  KHADILKAR:  As  you
 observed  correctly,  it  does  not  arise  out  of
 this  Question,  Even  then,  I  would  like  to
 point  out  to  the  hon.  Meinber  thai
 Government,  keeping  in  vicw  this  growing
 problem  assuming  a  vast  magnitude,  have
 undertaken  rural  unemployment  schemes
 for  which  a  sum  of  Rs,  50  crores  has  been
 seta  side,  and  they  are  being  worked
 out.

 SHRI  प्र.  N.  MUKERJEE  :  का  view  of
 the  Minister  just  having  told  us  that  Rs.  50
 crores  have  been  ear-marked  by  Govern-
 ment  for  unemployment  relief  or  whatever
 you  callit,  may  I  know  if  it  has  struck



 7  Oral  Answers

 Government  to  ask  this  Committee  to
 prepare  a  scheme  which  can  be  dove-tailed
 into  whatever  scheme  Government  is
 working  out  in  order  to  utilise  this  Rs.  50
 crores  to  the  best  advantage,  90  that
 Government  has  some  policy  in  regard  to
 the  utilisation  of  the  services  of  the
 Committee  and  not  merely  await  the  long
 term  recommendations  which  would  have
 hardly  any  value  in  so  far  as  the  very
 Pressing  problem  of  unemployment  in  the
 Present  day  is  concerned  ?

 SHRI  २  K  KHADILKAR:  As  !
 said  earlier,  the  caperience  of  this  crash
 Programme  will  be  certainly  taken  into
 consideration  while  the  Commuttee  frame
 their  propesals.  This  crash  programme  is
 intended  to  some  extent  to  help  the  rural
 unemployed!  aud,  as  the  hon  Member
 knows  very  well,  unemployment  in  the
 urban  areas  ts  था  overfiow  of  the  rural
 unemployment  Keeping  that  factor  in
 view,  Government  has  taken  this  step.

 MR.  SPFAKFERK  |  think  we  should
 Pass  on  fo  the  next  Questioi

 SHRI
 say  something,
 Committee  ?

 JSYOTIRMOY  BOSU  =  May  }
 beine  a  Member  of  this

 MR.  SPEAKER  4  think  =you  should
 not  speak  now  Why  did  [  ask  the
 Minister  t>  make  a  statement  °  It  would
 have  been  much  better  for  vou  to  make  a
 statement

 SHRI  JYOTIRMOY  BOSU:  I  would
 make  a  statement  with  pleasure  so  that
 those  who  are  trying  to  make  &  political
 gimmick  of  the  whole  thing***

 MR.  SPEAKER:  Do  not  use  such
 words.  Are  you  using  these  words  on
 behalf  of  the  Committee  ?

 SHRI  JYOTIRMOY  BOSU:  No,  but
 as  a  Member  of  this  House  who  has  been
 watching  the  fun.

 MR.  SPEAKER  ;  These  words  will  be
 deleted.  I  think  you  should  be  sorry  for
 using  them.
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 SHRI  JYOTIRMOY  BOSU:  Which
 word?  I  have  said  nothing  unparlia-
 meatary.  The  rules  are  very  clear.  You
 sty  which  word  is  unparliamentary  or
 malicious,  and  I  shall  certainly  agree  that
 it  should  be  deleted.  (Interruptions)  I  said
 it  is  8  political  gimmick  of  those  who  are
 shouting  here  Government  took  4
 months  to  constitute  the  Committee,  and
 we  are  in  the  midst  of  an  occan  of  work.

 SHRI  R.  K.  KHADILKAR:  As  a
 Member  of  the  Commitiec  at  is  not
 appropriate  tur  im  at  this  stage  to
 criticise  the  functiy  une  oof  the  Committee,
 We  have  started  this  on  the  floor  of  the
 House.  This  will  se  up  >  very  bad
 precedent.

 SHRT  शा  00  MODY :  I  also  want  to
 discuss  this  Report  Since  vou  have
 dispensed  with  the  Question  Hour,  let  us
 discuss  this  Report.  I  cannot  understand
 what  is  going  on  here.

 MR  SPEARER  We  al!  do  not  under
 stand  what  is  going  on  I  am  one  with
 you  }  also  do  not  understand  what  is
 going  on.

 SHRI  JYONIRMOY  8050  :  I  have
 not  criticised  the  working  of  the  Committee.
 I  think  the  Minister  has  caught  hold  of  the
 wrong  end  of  the  stick,

 DR.  LAXMINARAIN  PANDEYA  :  Is
 it  a  fact  that  under  the  crash  programme
 the  labour  charges  have  not  been  paid  for
 the  works  taken  up

 MR.  SPEAKER  :  The  question  is  not
 relevant.  The  main  question  is  about  the
 Expert  Committee  on  Unemployment.

 DR.  LAXMINARAIN  PANDEYA  :  It
 is  a  fact  that  the  labourers...

 MR.  SPEAKER:  He  may  keep  on
 talking  privately  about  it  to  the  Minister
 but  not  through  the  Chair.

 SHRI  P.  VENKATASUBBAIAH  :  This
 arises  out  of  the  reply  by  the  Minister  to  a
 supplementary  earlier.

 हु  जब  E  xpunged  as  ordered  by  the  Chair,
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 SHRI  PILOO  MODY  :  It  may  not  be
 relevant  to  the  main  question,  But  you
 allowed  a  supplementary  on  that  and  you
 allowed  the  Minister  a  clarification  on  that.
 Thereafter,  you  allowed  a  further  clarifica-
 tion.  Now,  after  you  have  allowed  those
 three  supplementaries,  you  do  not  allow
 this  supplementary  saying  that  it  is  not
 relevant.

 MR.  SPEAKER:  If  Members  do
 follow  my  ruling  this  difficulty  would  not
 arise.  I  said  earlier  that  it  23  not  relevant.
 Still  the  Minister  got  up  and  replied  to  the
 question.

 SHRI  PILOO  MODY  >  That  is  the
 trouble  with  this  House.  The  Mnnister  is
 over-eager  to  reply.

 MR.  SPEAKER:  Even  when  the
 Speaker  says  it  is  not  relevant,  the  Munister
 replies  ;  that  lands  me  also  in  difficulties.

 SHRI  S.  M.  BANERJEE  :  As  the  hon.
 Minister  knows,  there  is  a  race  between
 hunger  and  unemployment  going  oa  in  this
 country  and,  as  is  quite  evident  from  the
 reply  of  the  hon,  Minister  the  submission
 of  the  report  might  take  some  morc  time.
 It  is  a  serious  problem  and,  naturally,  they
 have  not  been  able  to  touch  even  the
 fringe  of  the  unemployment  problem.  As
 is  known  to  the  Minister,  the  unemp!oyed
 youth  of  this  country  is  not  going  to  wait
 for  the  submission  of  the  report  of  the
 Committee.  Whenever  a  wage  boacd  or  a
 Pay  Commission  is  appointed,  it  submits
 an  interim  report  Could  this  Committee
 also  not  submit  an  interim  report,  not
 about  unemployment  dole  but  some  interim
 measures  that  have  to  be  taken,  apart  from
 the  crash  programme  ?

 SHRI  R.  K.  KHADILKAR  :  As  the
 hon.  Member  knows  very  well,  the  terms  of
 reference  of  the  Committee  are  very  clear.
 It  is  not  possible  to  submit  any  interim
 teport  about  some  programme  of  action.
 The  study  of  the  entire  field  will  take  some
 {ime  and  I  cannot  indicate  the  time  by
 which  they  will  submit  the  report

 Production  in  Rourkela  Steel  Plant
 +

 SHRI  AMAR
 CHAWALA  ;

 १253.  NATH
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 SHRI  P,  NARASIMHA
 REDDY  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  the  total  loss  sufferred  in  produc-
 tion  on  account  of  the  collapse  of  the  roof
 of  the  Steel  Melting  Shop  of  Rourkela
 Steel  Plant  ;

 (b)  the  time  by  which  production  in
 the  Plant  is  expected  to  start  ;  and

 (c)  the  stcps  taken  for
 full  production  there  ?

 resumption  of

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA.
 MANGALAM)  :  (a)  The  targetted  produc-
 tion  of  ingot  stcel  in  Rourkela  in  the  perind
 July-October  1971  was  450,000,  tonnes
 against  which  the  actual  production  was
 t04  000  tonnes,

 (b)  Production  of  steel  in  the  Plant  has
 been  going  on  continuously  except  for  a
 pariod  of  5  days  in  July,  7].

 (c)  Steps  have  becn  taken  for  recon-
 struction  of  the  roof  of  the  Steel  Melting
 Shop.  This  is  expected  to  be  completed
 not  later  than  the  middle  of  December
 97]

 क्रि  कमर  नाथ  चावला  भ्रध्यक्ष  जी,  मंत्री
 महोदय  ने  यह  बताया  कि  प्रोडक्शन  लगातार
 चल  रहा  है  सिवाय  जुलाई  के  पात्र  दिनों  को

 छोड़कर  ओर  जो  4,50,000  टन  का  टार्गेट
 प्रोडक्शन  था  उसमे  केवल  104,000  टन  का

 प्रोडक्शन  हुआ  जिसके  माने  यह  है  कि

 346,000  टन  प्रोडक्शन  यहां  पर  कम  हुआ  t
 मैं  मानतीय  मंत्री  जी  से  जानना  चाहता  हूं  कि
 जिस  ढंग  का  लोहा  यहा  पर  तैयार  होता  है
 उसमें  इन  टम्स  श्राफ  मनी  कितने  करोड़  का

 लाभ  हा
 ?

 दसरे-मंत्री  महोदय  ने  यह  बताया  कि  3]

 दिसम्बर  तक  इसकी  छत  कम्प्लीट  हो  जायेगी
 तो  क्‍या  मन्त्री  महोदय  यह  अधियाचन  देंगे  कि

 3  दिसम्बर  के  बाद  इसका  फुल  प्रोडक्शन  शुरू
 हो  जायेगा  ?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM:  So  far  as  the  slow-down  of
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 production  is  concerned,  the  hon.  Member
 will  appreciate  that  the  damage  to  the  roof
 of  the  shop  was  very  severe,  about  10,000  sq.
 meters  out  of  a  total  roof  area  of  38,000  sq.
 meters.  As  a  result,  there  was  considerable
 damage  on  the  side  of  the  L.D.  converters
 though  the  convertors  themselves,  that  is,
 the  equipment  was  not  greatly  harmed.  The
 Production  in  the  shop  stopped  for  five  days
 immediately  afterwards  and  even  when  we
 Te-started  it,  two  blast  furnaccs  had  to  be
 banked  and,  naturally,  the  amount  of  pro-
 duction  was  substantially  reduced.

 So  far  as  the  question  of  the  financial
 loss  is  concerned.  our  original  assessment
 was  somewhere  around  Rs.  30  crores.  We
 have  not  made  any  accurate  assessment  yet
 and  we  shall  do  so  when  full  production  is
 resumed,

 So  far  as  giving  assurance  that  we
 should  come  hack  to  full  production  ts
 concerned,  it  will  naturally  take  a  little
 time.  I  hope  that  towards  the  end  of
 January  or  so,  we  should  be  able  to  make
 it  up.  But  in  Rourkela  as  well  as  in  Bhilai
 because  of  the  difficulties  that  we  are  having
 in  the  coke  ovens,  it  may  take  a  little  time.

 श्री  प्र मर नाथ  चावला  मंत्री  महोदय  ने

 बताया  कि  रूफ  सीवियरली  डैमेज  हुई  थी  कौर

 इसको  रिपेयर  करने  में  काफी  टाइम  लगेगा
 मंत्री  महोदय  ने  1  श्रगम्त  को  आश्वासन  दिया

 था  कि  इस  तरह  डिजास्टर  आगे  न  हो  इसके
 बारे  में  रिपोर्ट  आने  पर  विचार  करेंगे  और

 कदम  उठायेंगे  |  मै  जानना  चाहना  हूं  क्या

 चह  रिपोर्ट  आ  गई  है  और  उन्होने  कोई  ऐसे
 कदम  उठायें  है.  जिससे  भविष्य  में  ऐसी  घटनाएं
 न  हों  और  ऐसा  नेशनल  लास  न  हो  ?  मन्त्री

 महोदय  ने  यह  भी  कहा  था  हि  जो  आदमी
 इसके  लिये  जिम्मेवार  है  उसकी  जिम्मेदारी

 ठहराई  जायेगी  तो  इस  सम्बन्ध  में  उन्होंने  क्या
 कदम  उठाये  हैं  ?

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  The  report  have  been  received
 and  the  recommendations  of  the  report
 have  been  eccepted  by  Government  and  are
 being  implemented,
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 SHRI  क,  NARASIMHA  REDDY :  Wil!
 the  hon.  Minister  be  pleased  to  state  what
 is  the  financial  loss  in  renovating  the  roof
 and  damaged  machinery  ?  I  would  like  to
 know  whether  the  collapse  has  been  due  to
 some  structural  defects  or  for  any  other
 reasons.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  So  far  as  the  actual  cost  of
 reconstructing  the  roof  is  concerned,  I  cannot
 give  any  accurate  figure  as  yet.  We  estimate
 that  it  will  be  somewhere  in  the  region  of
 about  Rs.  |  crore,  perhaps  8  little  more  or
 a  little  less  But  I  am  not  in  a  position  to
 give  any  accurate  figure  at  the  moment.

 So  far  as  the  reasons  for  the  collapse
 are  concerned,  the  main  reason  given  in  the
 findings  of  the  Lumba  Committee  about
 which  I  informed  the  hon.  Members  when
 I  was  asked  about  it  last  time  was  that
 adequate  steps  were  not  taken  to  keep  the
 roof  clean  and  there  was  a  substantial
 accumulation  of  metal  dust  that  comes  out
 of  L.D.  converters.  That  put  a  heavy  strain
 on  the  roof  structure  and  that  brought  about
 the  collapse.

 SHRI  SURENDRA  MOHANTY  :  May
 ]  know  what  is  the  exact  nature  of  difficulty
 experienced  in  the  case  of  coke  oven  plant
 in  Rourkela  which  has  resulted  in  the  loss
 of  production  7  How  do  the  Government
 propose  to  surmount  it.

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  :  So  far  as  the  coke  oven  plants
 are  concerned,  in  fact,  we  are  finding  diff-
 culties  not  merely  in  Rourkela  and  Bhilai
 but  even  in  the  private  sector  steel  plants,
 Tatas  and  ISCO  ..(Interruption)  Mr,  Piloo
 Mody  is  extremely  sensitive  when  I  refer  to
 private  s.ctor.  It  seems  that  private  sector
 is  his  private  property.  }t  is  not  an  attempt
 to  try  to  throw  the  blame  on  anyone;
 it  i8  a  recognition  of  facts  which  are  impor-
 tant  even  for  the  private  sector.  The
 difficulty  about  the  coke  ovens  has  been,
 they  are  a  particularly  sensitive  area  so  far
 as  engineering  management  is  concerned.  In
 relation  to  the  Bhilai  coke  ovens,  we  had
 sufficiently  investigated  and  found  what  was
 wrong--it  was  due  to  undercharging  and
 certain  other  operational  weaknesses.  But
 we  thought  that  itself  may  not  be  an
 adequate  explanation.  Therefore,  a  special
 team  has  betn  set  up  inside  HSL  to  examine
 what  afe  the  weaknesses.  We  are  taking
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 certain  remedial  steps  immediately  and  we
 hope  to  improve  it  further  after  the  team
 has  submitted  its  report.

 SHRI  SURENDRA  MOHANTY  :  We
 seek  your  protection.  The  minister  is  evad-
 ing  the  question.  The  minister  stated  that
 production  was  being  hampered  on  account
 of  difficulties  in  the  coke  ovens  in  Rourkela.
 I  asked  what  is  the  nature  of  the  difficulties
 and  how  Government  propose  to  surmount
 them,

 MR,  SPFAKER:  He  wants  a  little
 more  elucidation  of  the  facts

 SHRI  ह  MOHAN  KUMARAMAN-
 GALAM  Ido  not  think  it  is  possible  to
 make  a  statement  when  I  do  not  have  the
 actual  reasons  yet  m  my  hands.  The
 matter  is  under  investigation  and  if  would
 not  be  proper  to  make  a  statement  which
 may  not  be  entirely  accurate.

 ‘Pakistan  President's  Secret  talks  with
 Yudia  and  Bangla  Desh  through

 Shah  of  Iran

 #256,  SHRI  PILOO  MODY:  Will  the
 Minister  of  EXTERNAI  AFFAIRS  ४८
 pleased  to  State

 (a)  whether  the  altentiun  of  Government
 of  India  has  been  drawn  {to  a  report  in  the
 Hindustan  Times  at  the  7th  September,
 1971  stating  that  President  Yahya  Khan  had
 been  holding  secret  peace  negotiations  with
 India  as  well  as  the  representatives  of  the
 Bangla  Desh  unde:  the  good  offices  of  the
 Shah  of  Iran  in  Tehran  ;  and

 (b)  if  so,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  EXTFRNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir.

 (b)  The  report  was  without  any  founda-
 tion  and  was  contradicted  the  following  dzy
 in  the  “Hindustan  Times”.  In  view  of
 Government's  stand  that  the  Bangla  Desh
 issue  is  a  matter  between  the  military  rulers
 of  West  Pakistan  and  the  already  elected
 representatives  of  the  people  of  Fast  Bengal
 and  not  between  India  and  Pakistan,  the
 question  of  any  dialogue  or  good  offices
 between  India  and  Pakistan  on  this  subject
 dees  not  arise,
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 SHRI  PILOO  MODY  :  This  is  the
 first  time  that  the  minister  has  been  specific
 ad  I  have  no  supplementaries.

 MR.  SPEAKER  :  This  is  the  first  time
 any  minister  has  given  you  any  satisfaction.

 Fall  in  Production  of  Steel  due  to  Coke
 Shortage

 *258.  SHRI  H.  K  L.  BHAGAT:  Wil!
 the  Minister  of  STEEL  ANI  MINES  be
 pleased  to  state  :

 (a)  whether  the  production  of  steel  in
 the  public  undertakings  was  suffering  from
 coke  shortage  ;

 (b)  if  so,  to  what  extent  and  since  when;
 and

 (c)  the  remedial  measures
 Government  in  this  connection  ?

 taken  by

 THE  MINISTER  OF  STEFL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 The  production  of  mgot  Stecl  m  the
 plants  under  Hindustan  Steel  Limited  has
 not  in  general  been  affected  by  coke  shortage
 as  such.  But  production  of  saleable  steel
 has  been  affected  on  account  of  the  short-
 age  of  coke  oven  gas  resulting  from  the
 inadequate  performance  of  Coke  Ovens.

 The  production  at  Rourkela  has  been
 affected  fiom  the  Jast  quarter  of  19/0671.
 In  Bhilai,  there  was  a  major  break-down  in
 two  coke  oven  battenes  m  May,  J97l.  In
 Durgapur,  the  output  from  coke  ovens  has
 been  inadequate  because  of  frequent  inter-
 ruptions  due  to  maintenance  and  labour
 problems.  Optimum  production  in  ap
 integrated  steel  plant  depends  on  a  number
 of  factors  and  therefore  it  would  be  difficult
 to  assign  and  quantify  the  less  in  production
 due  to  this  factor  alone.

 Special  repairs  to  coke  ovens  have  been
 undertaken  wherever  necessary.  Long-
 term  capital  repairs  programmes  have
 either  been  undertaken  or  are  0९४७४  planned.
 Supplementary  fuels  like  Pitch  Crecsete
 Mixture,  furnace  oil  and  benzene  are  being
 used  to  the  extent  possible  to  make  up  for
 the  abortage  of  coke  oven  gas.
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 SARI  H.  K.  L.  BHAGAT  :  According
 to  the  statement,  production  of  steel  in  all
 the  three  plants—Bhilai,  Durgapur  and
 Rourkela—has  been  adversely  affected
 because  of  the  shortage  of  coke  oven  gas.
 May  IT  know  since  when  this  shortage  has
 been  existing  and  by  which  month  or
 year  they  expect  that  this  would  be  made
 up  ?

 SHRI  S  MOHAN  KUMARAMANGA-
 LAM:  It  is  impors  ble  6  give  any  specific
 and  definite  commitment.  So  far  as  the
 three  plants  atc  concerned,  we  hope  that
 next  year  we  should  be  able  to  do  substan-
 tially  fetter  tut  that  depends  on  =  an
 adequate  solution  being  found  firstly  to  the
 coke  oven  problem  which  I  referred  to
 recently  jus!  a  little  earlier  and  secondly  tu
 the  improvemeat  cf  maintenance  and,
 thidily,  to  our  solution  of  the  difficulties
 which  we  have  im  the  field  of  industrial
 relations.

 SHRI  फ्  K  L  RHAGAT  °  Has  it  been
 one  of  the  substantial  reasons  for  the  short-
 fall  in  production  २

 SHRI  5.  MOITAN  KUMARAMANGA-
 LAM  So  far  as  coke  oven  gas  is  concer-
 ned  it  has  been  probablv  the  principal
 difficulty  we  lave  faced  in  Bhilat  and  has
 made  a  subsidiary  contribution  ४२०  far  as
 Rourkela  is  concerned  In  Durgapur  that
 i$  not  one  of  the  major  reasons.  So  far  as
 coke  oven  «  comerned  I  cannot  say  that
 that  is  one  of  ue  principal  reasons

 SHRI  SURENDRA  MOHANTY  Has
 the  Minster  been  able  to  jsolate  the
 reason  for  the  shortage  of  coke  oven  gas  ?
 If  so,  what  steps  have  been  taken  all  these
 months  and  years  to  overcome  it  ?

 SHRI  &.  MOHAN  KUMARAMANGA-
 LAM  The  question  has  not  atisen  over
 years.

 The  first  difficulty  that  came  up  was  in
 Bhilai  last  May,  towards  the  end  of  May.
 Certain  emeigent  steps  were  taken  which
 have  been  checked  up  also  by  the  Russian
 experts  who  came  to  Bhilai  to  investigate
 what  has  happened  and  it  has  been  greatly
 appreciated  and,  as  a  result,  we  have  subs-
 tantially  reduced  the  ill-effects  of  the  prob-
 lems  that  we  had  faced  in  Bhilai  at  the  end
 of  May.
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 As  I  told  the  House  n  little  earlier,  we
 arc  not  satisfied  with  the  solution  of  these
 problems  because  they  have  come  up  in
 Rourkela  also.  Hence  in  investigation  in
 depth  is  being  carried  on  by  a  special  team
 appointed  for  the  purpose  (Jnterruptions).

 SHRI  P.  VENKATASUBBAIAH  In
 his  statement,  the  Minister  has  stated  that
 in  Durgapur  the  output  from  the  coke  oven
 has  been  inadequate  because  of  frequent
 interruptions  due  to  maintenance  and  labour
 problems.  May  I  know  what  is  meant  by
 this  maintenance  ?  Is  there  any  structural
 defect  or  is  there  any  lapse  on  the  part  of
 the  management  to  maintain  these  coke-
 ovens  properly  ?

 SHORES.  MOHAN  KUM  sRAMANGA-
 {AM.  Any  lapse  m  relation  to  maintenance
 naturally  does  arise  out  of  a  lapse  on  the
 part  of  the  management  So.  when  we

 I  think  it
 will  be  taken  for  granted.

 Nationalisation  of  Mica  Mines

 *259.  SHRI  AJIT  KUMAR  SAHA  :
 Will  the  Munister  of  STLEL  AND  MINES
 be  pleased  to  state

 (a)  whether  Government
 nationalisc  Mica  Mines
 and

 propose  to
 m  the  country  ;

 (b)  if  so,  the  salient  features  of  the
 proposal  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGAIAM)  :  (a)  There  is  no  proposal
 at  present  to  nationalise  the  Mica  Mines.

 (b)  The  question  does  noi  arise.

 SHRI  AJIT  KUMAR  SAHA  :  I  would
 like  to  know  whether  the  Government  has
 receirved  a  lot  of  complaints  against  the
 management  of  many  of  these  mica  mines.

 MR.  SPEAKER  :  The  question  was
 very  specific  —not  about  the  complaints.  It
 is  about  nationulisation.

 SHRI  S.  M.  BANFRJEF  The  question
 that  arises  is  :  when  is  it  going  to  be
 done.

 MR.  SPEAKER  :  My  difficulty  is  who
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 the  hon.  Member  gets  up  to  further  add  to
 the  supplementary.

 That  does  not  arise.  Any  other  ques-
 tion  vou  have,  with  his  help  ?

 No

 aft  विभूति  सिर  :  पअ्रध्यक्ष  महोदय,  मझे
 इस  माइकल  माइंस  सम्बन्धी  प्रश्न  पर  बिहार  के

 बारे  में  एक  सवाल  पूछना  है...

 झव्यक्ष  महोदय...  मौजूदा  सवाल  तो

 माइकल  माइक  के  नेशनलाइजेशन  के  बारे  में  है

 बिहार  का  तो  इस  में  कोई  जिक्र  नही  है  v

 M)  Dharamrao  Sharanappa  Afzalpur-
 kar—absent.

 Mr.  Kachwai--  absent.
 Mi.  Eswara  Reddy—not  herc.
 This  is  the  difficult;  If  his  question

 comes  after  seven  or  eight  questions,  the
 hon.  Member  thinks  that  his  question  will
 not  be  reached  So,  I  am  calling  a  meeting
 of  the  Rules  Committee  to  advise  me  as  to
 how  to  cover  more  questions,  because  we
 are  very  badly  stuck  up  and  Members  who
 do  not  get  their  chance  keep  approaching
 me  for  other  things.  So,  we  will  have  to
 revise  the  procedure  now.

 Now,  Mr.  Rajdeo  Singh—absent.
 Dr.  Saradish  Roy—  absent.
 Dr.  Ranen  Sen—absent.

 SHRI  PILOO  MODY  A  verv_interes-
 ting  Question  Hour  !

 MR,  SPEAKFR  :  T  always  know  that
 when  your  name  is  im  the  fist,  others  are
 absent.

 Shri  Robin  Sen--absent.  Shri
 Bhushan—Absent.  Shri  com  Janardhanan—
 Absent.  I  say,  what  has  happened  to
 them  ?  Have  they  all  gosue  for  some  demon-
 stration  or  what  ;  Shri  Atal  Bihari  Vaj-
 payee—  Absent.  Now,  Shri  Ramsahai  Pandey.
 Question  No.  269.

 Shashi

 SHRI  PILOO  MODY:  The  Question
 Hour  is  over,  Sir

 MR.
 Pandey.

 SPEAKER  :  Shri  “Ramsahai
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 Crush  India  Campaign  in  Pakistan

 *269.  SHRI  7२,  S.  PANDEY  :  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  ‘Crush  India  Campaign’
 Started  in  Pakistan  recently  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  steps  taken  to  apprise  the
 world  about  thi,  campaign  and  to  coun-
 ter  it  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 Yes,  Sir.

 (b)  and  (c)  Government  feel  that  this  is
 yet  another  instance  of  wa:  hysteria  being
 whipped  up  by  Pakistan’s  military  rulers  t>
 divert  attention  from  their  brutal  suppression
 of  the  people  in  East  Bengal  and  to  project
 Bangla  Desh  as  an  Indo-Pakistan  issue.
 Government  have  kept  foreign  Governments
 constantly  informed  of  the  real  nature  of  the
 Bangla  Desh  issue  and  therefore,  expect  that
 the  international)  community  will  not  be
 misled  by  Pakistan’s  vicious  propaganda
 campaigns.

 SHRI  R.  S.  PANDFY
 fied  with  the  reply

 Sir,  I  am  satis-
 The  Qustion  Hour  5

 also  over

 MR.  SPEAKER  Shri  Vijay  Pal
 Singh—absent.  So,  now  we  are  at  the
 end  cf  the  list.  This  ts  not  because  ot
 our  efforts,  but  because  of  the  absentees.

 SHRI  N.  K.P  SAIVE  :  Mr.  Pilvo
 Mody  deserves  to  be  thanked.  This  i5  the
 first  time  we  have  reached  the  end

 WRITTEN  ANSWERS  TO  QUESTIONS

 Illegal  Entrants  From  West  Pakistan  given
 Shelter  in  Pakistan  High  Commission

 *243.  SHRI  BISHWANATH  JSHUN-
 JHUNWALA  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  some  of  the  persons  from
 West  Pakistan,  who  eatered  India  illegally
 and  were  given  shelter  in  Pakistan,  High
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 Commission,  New  Delhi,  have  already  been
 sent  back  to  Pakistan  ;

 (b)  if  so,  whether  Government  have
 made  investigations  into  the  matter  ;  and

 (c)  if  so,  how  and  under  whose  permis-
 sion  these  persons  were  allowed  to  go  back
 to  Pakistan  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  (a)
 No,  Sir.

 (9)  and  (c).  Do  not  arise.

 India’s  New  Credit  to  Ceylon

 *246.  SHRI  JAGADISH  BHATTA-
 CHARYYA  :  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  of  India
 propose  to  give  a  new  credit  to  the  extent
 of  Rs.  6  crores  to  the  Ceylon  Government  ;
 and

 (b)  if  so,  the  reasons  therefor  ?

 VHE  DEPULrY  MINISTER  IN  THF
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (9),  The  proposal  to  grant  a  credit  to
 the  Government  of  Ceylon  is  at  present
 being  discussed  with  u  delegation  from  the
 Government  of  Ceylon.

 Foreign  Policy  Planning  Board

 *247.  SHRI  SHYAMNANDAN
 MISHRA  :

 SHRI  J.  B.  PATNAIK  :
 Will  the  Minister  of  EXTERNAI

 AFFAIRS  be  pleased  to  state
 (a)  the  functions  of  the  Foreign  Policy

 Planning  Board  ;  and
 (b)  whether  any  sub-Committees  have

 been  constituted  under  it  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :  (a)
 The  functions  of  the  Policy  Planning  and
 Review  Committee  are  essentially  to  study,
 analyse  and  review  foreign  policy  issues
 The  proposals  of  the  Committee  are  of  a
 recommendatory  character  for  decision  by
 Government.

 (०)  No,  Sir.
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 Tashkent  Type  Confcrence

 *248.  SHRI  K.  BALATHANDAYU-
 THAM  :  Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  reports  that
 Russia  is  planning  for  a  second  Tashkent
 type  of  conference  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 There  is  no  basis  for  these  reports.

 (b)  Does  not  arise,

 Transit  Facilities  provided  by  Ceylon  to
 Pakistan  Military  Aircraft

 #249,  SHRI  S.  A.
 MURUGANANTHAM  :

 SHRI  G.  Y  KRISHNAN:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  Ceylon  stiil  continues  to

 Bive  transit  facilities  for  the  Pakistan
 military  aircraft  flying  to  Bangla  Desh  ;  and

 (b)  if  so,  the  reaction  of  Government
 of  India  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  of  Ceylon  have  assured  us  that
 they  are  not  permitting  the  transit  of
 Pakistan  aircraft  carrying  arms,  military
 equipment  and  armed  forces  personnel.

 (b)  Government  of  India  welcome  these
 assurances.

 Recommendations  of  Polish  Experts  on
 Re-structuring  of  Coking  Coal  Mines

 #252,  SHRI  K.  MALLANNA  :  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  a  team  of  Polish  experts
 visited  india  during  the  month  of  November,
 97  to  advise  on  problems  relating  to  re-
 structuring  of  the  coking  coal  mines  taken
 over  by  Government  recently  ;

 (b)  ifso,  the  nature  of  recommenda-
 tions  made  ;  and
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 (c)  Government's  reaction  thereto  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No,  Sir.

 (b)  and  (ce).  Do  not  arise.

 Discovery  of  Rich  Deposits  in  Madhya
 Pradesh

 *254.  SHRI  5.  R.  DAMANT:  Will  the
 Minister  of  SFFEL  AND  MINIS  be  pleased
 to  state  :

 (a)  whether  rich  deposits  of  gold,  beryl,
 copper,  cristline  graphite,  besalt,  pyrophylite
 beraites  and  uranium  have  been  found  in
 Madhya  Pradesh

 {b)  ifso,  whether  Government  would
 conduct  any  survey  to  assess  the  extert  of
 the  deposits  and

 (c)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  qa  As  a  result  of  investiga-
 tions  conducted  by  Geological  Survey  of
 India,  sizeable  deposits  of  copper  ore  in  the
 Malanjkhand  arca  of  Balaghat  district,
 extensive  basalt  flows  in  various  purts  of
 Madhya  Pradesh,  minor  deposits  of  barytes
 in  Sidhi  district  and  pyrophyliite  in
 Tikamgarh  distrit  have  been  lacated
 Uneconomic  occurences  of  gold  in  Raigarh,
 Balaghat,  Raipur  districts  and  graphite  in
 Surguja  district,  have  been  found.  Nc  rich
 deposits  of  uranium  have  been  located  but
 small  indications  of  radioactivity  have  been
 found  by  the  Department  of  Atomic  Energy
 in  certain  rocks  in  Betul,  Ding,  Raigarh  and
 Surguja  districts  of  Madhya  Pradesh.  Small
 occurrences  of  beryl  have  been  noticed  in
 certain  parts  of  Sidhi,  Balaghat,  Surguya
 and  Raigarh  districts.

 (b)  and  ee  The  copper  deposits  at
 Malanjkhand  extend  over  a  strike  length  of
 about  2.2  km.  out  of  which  a  strike  length
 of  975  metres  has  been  investigated  by
 drilling  and  a  reserve  of  7.4  million  tonnes
 with  J.67%  copper  has  been  proved.  Further
 work  in  this  urea  is  in  progress.

 Further  investigations  for  uranium  are
 also  in  progress.  The  other  deposits  are
 uneconomic  and  as  such  are  not  being
 juvestigated  at  present,
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 Discovery  of  Diamond  Belt  Near  Patna
 Diamond  Belt  iu  Madhya  Pradesh

 *255.  SHRI  MUHAMMED  SHERIFF  :
 SHRT  NARENDRA  SINGH  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  Geological  Survey  of
 tndia  has  reported  the  discovery  of  a  new
 diamond  belt  near  Panna  diamond  belt  in
 Madhya  Pradesh  ;  and

 (b)  if  so,  the  main  features  thereof  १

 THE  MINISTER  OF  STELL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (७)  No,  Sir

 (b)  Does  not  arise.

 Job  Security  to  Employees  of  Coking  Coal
 Mining  Industry

 *257.  SHRI  DINEN  BHATTA-
 CHARYYA  :  Will  the  Minister  of  STECL
 AND  MINES  be  pleased  to  state

 (a)  whether  Governmeat  have  received
 any  representation  from  the  Federation  of
 Meicantile  Employees’  Union,  Calcutta
 regarding  the  job  security  of  the  employee,
 working  in  the  coking  coal  mining  industry

 (by  if  so,  the  main  points  thereof  ;  and
 (c)  the  action  taken  by  Government  on

 the  representation  ?

 THE  MINISTER  OF  STEEL  AND
 MINLS  (SHRI  8.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  Yes,  Sur.

 (b)  The  above  Union  has  requested  for
 safeguarding  the  interest  of  the  employees
 of  mercantile  firms  in  Calcutta  connected
 directly  or  indirectly  with  the  work  of  the
 coking  coal  mining  industry  by  maintaining
 their  sfatus-quo  position  and  _—  service
 conditions.

 (०)  The  matter  is  under  consideration
 and  no  final  decision  has  yet  been  taken  by
 Government.

 New  Proposals  for  Expansion  of  Employ-
 ment  Opportunities

 *260.  SHRI  DHARAMRAO  AFZAL.
 PURKAR  :

 SHRI  HUKAM  CHAND  KACH-
 WAI  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  formuls-
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 ted  new  proposals  for  expanding  employ-
 ment  opportunities  ;

 (b)  if  so,  the  number  of  persons  being
 benefited  by  way  of  new  employment  ;  and

 (०)  the  new  investment  involved  in  these
 Proposals  and  the  investment  per  job  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR)  :  (a)  Yes

 (b)  While  precise  estimates  are  not
 available,  large  numbers  are  expected  to  be
 benefited  by  was  of  new  employment  oppor-
 tunities  crvated  under  the  various  program-
 mes  undertaken  by  the  Central  and  State
 Goveinments,  within  and  outside  the  Fourth
 Plan,

 (c)  While  it  is  difficult  to  corelate
 investment  per  job,  the  provisions  made  in
 the  Budget  ter  1971-72,  for  some  of  the
 nore  important  cemployment-oriented
 schemes  are  given  in  the  Statement  which  is
 laid  on  the  Table  of  the  House.

 Statement

 Scheme  Budget
 provision  f  r

 97.72

 Rs,
 crores

 '  Development  of  small
 but  potentially  viable
 farmers.  6

 7  Scheme  for  marginal
 farmers  and  agricul-
 tural  labour.  3

 3.  Development  of  Dry
 Farming.  2.46

 4.  Rural  Works  Pro-
 gramme.  20

 5.  Area  Development--
 Scheme  for  develop-
 ment  of  infra-structure
 facilities  like  roads,
 regulated  market,  etc.  3

 ह  Crash  Scheme  for
 rural  employment  50

 7.  Special  provision  for
 programmes  for  the
 educated  unemployed
 (including  —_  engineers
 and  technicians).  25
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 The  above  provision  is  exclusive  of  the
 amounts  to  be  spent  during  the  year  on
 various  other  development  programmes
 undertaken  by  the  Central  and  the  State
 Governments  in  and  outside  the  IV  Plan,
 which  will,  infer-ulia  generate,  increasing
 employment  opportunities.

 Non-Aligned  Countries  Communique
 Regarding  Bangla  Desh  Refugee

 Problem

 *26l.  SHRI  Y  LSWARA  REDDY:
 Will  the  Ministe:  of  EXTTRMAT  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  Foreign  Ministers  of
 53  non-aligned  countries  bad  approved  a
 communique  pledging  foi  an  international
 action  on  Bangla  Desh  refugee  problem
 and

 (b)  if  so,  the  type  of  action  they  pro-
 posed  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURFNDRA  PAL  SINGH):  (a)
 and  (b).  The  Joimt  Communique  af  the
 Foreign  Ministers  of  the  non-aligned  coun-
 tries  issued  on  the  30th  of  September  !97!
 contained  the  following  paragraph  on
 developments  in  Banyla  Desh  °-

 “A  humanitarian  problem  of  un-
 precedented  dimensions  has  arisen  as  &
 result  of  the  recent  abnormal  movement
 of  millions  of  people  crossing  interna-
 tional  frontiers  into  India.  This
 massive  influx  of  refugees  which  is  still
 contmuing  imposes  tremendous  burdens
 on  India  and  calls  for  early  and  effec-
 tive  action,  including  action  at  the
 international  level,  to  steam  the  flow  of
 these  refugees,  to  alleviate  their  suffering
 and  promote  all  the  conditions  necessary
 which  would  cicate  confidence  and
 ensure  the  inalienable  right.  of  the
 refugees  and  their  return  to  their  home-
 land  safely  and  speedily.”

 Reopening  of  Suez  Canal

 #262.  SHRI  RAJ  DEO  SINGH  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state

 (a)  whether  there  is  now  a  prospect  of
 the  Suez  Canal  being  reopened  ;  and

 (b)  if  se,  whether  Government  have
 begun  planning  of  trade  in  the  matter  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  In
 the  course  of  this  year,  there  have  been
 some  discussions  aimed  at  the  re-opening
 of  the  Suez  Canal.  No  agreement,  how-
 ever,  is  yet  in  sight.

 (b)  Government  are  closely  watching
 developments  in  this  respect,  but  concrete
 follow-up  steps  can  be  taken  only  if
 it  is  known  if  and  when  the  Canal  wili  be
 re-opened,

 Death  of  Coal  Mines  in  Dhanbad

 #263.  Dr.  SARADISH  ROY  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state

 (a)  whether  four  coal  miners  were
 killed  and  a  number  of  coal  miners  were
 injured  at  Bird  and  Company’s  Mudedih
 Colliery  near  Dhanbad  on  the  6th  Septem-
 ber,  97  during  the  drilling  operations  :

 (b)  if  so,  whether  the  accident  took
 place  due  to  unsafe  conditions  ;

 (c)  whether  the  Director-General  of
 Mines  Safety  has  conducted  anv  enquirv
 about  the  accident  ;  and

 (d)  if  so,  the  main  findings  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  (a)  Four  persons  were  killed
 and  one  was  seriously  injured,  in  the
 accident.

 (b)  and  (c).  An  enquiry  into  the
 accident  was  conducted  by  the  Director  of
 Mines  Safety,  Northern  Zone.  The  enquiry
 revealed  that  the  accident  was  the  result  of
 a  sudden  collapse  of  a  rib  of  coal  ina
 stook  under  extraction  in  a  depillaring
 panel.  The  collapse  of  the  rib  is  considered
 to  be  due  to  an  undercut  having  been  made
 in  it.

 (6)  The  workers  involved  in  the  accident
 and  the  sirdar  have  been  held  responsible
 for  the  accident~the  former  for  having
 made  this  undercut  and  the  latter  ‘or  having
 allowed  it  or  having  failed  to  make  a
 thorough  inspection  to  detect  the  undercut
 and  take  steps  to  rectify  the  situation.

 Probe  into  Reports  of  Racket  in  Stee!

 9264,  DR.  RANEN  SEN:  Will  the
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 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  Government  have  ordered
 a  probe  into  reports  of  racket  in  steel
 recently  ;  and

 (b)  if  so,  the  findings  thereof  ?

 THF  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  (b).  Some  reports
 have  been  received  about  mis-use  of  steel
 for  proposes  other  than  that  for  which  it
 was  allotted.  These  are  being  investigated
 by  the  Iron  and  Steel  Controller  with  the
 help  of  the  Regional  Iron  and  Steel  Con-
 trollers.  Assistance  of  the  Cc  पित,  is  also
 being  taken  wherever  necessary.

 Compensation  paid  to  the  Bezonia  Colliery,
 Barakar

 #265,  SHRI  ROBIN  SEN  Will  the
 Minister  of  STKF!  AND  MINES  be  pleased
 to  state:

 (a)  whether  Government  have  taken
 over  the  management  of  Begonia  Colliery,
 Rarakar  ,  ana

 (b)  if  so,  the  amount  of  compensation
 paid  to  the  said  management  °

 THE  MINISTLR  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KI'MARA-
 MANGAT  AM)  (a)  Yes,  Sir.

 (b)  No  compensation  hus  so  far  been
 paid  to  the  said  management.

 Attitude  of  Japan  Regarding  Bangla  Desh

 *266.  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  EXTERNAI.  AFFAIRS
 be  pleased  to  state  :

 (a)  the  attitude  of  Japan  on  the  issue  of
 Bangla  Desh  ;  and

 (b)  the  steps  being  taken  by  Government
 to  strehgthen  relations  between  India  and
 Japan  ?

 THE  MINISTFR  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGB)  :  (a)
 There  has  teen  no  official  statement  on  the
 question  of  Bangla  Desh  by  the  Government
 of  Japan.  However,  Japanese  leaders  and
 the  Japanese  press  have  clearly  expressed
 their  concern  at  the  influx  of  millions  of
 refugees,  conveyed  deep  spmpathy  with
 India’s  economic  burden  and  appreciation  of
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 the  humanitarian  work  done  by  India  in
 providing  relief  to  the  Bangla  Desh  refugees.

 (b)  The  Government  has  been  taking
 various  steps  to  strengthen  relations  between
 the  two  countries,  such  as  by  exchange  of
 visits  of  leaders,  nolding  of  annual  bilateral
 consultaticns  between  the  Foreign  Offices.
 participaticn  in  trade  fairs  etc.

 Visit  of  U  Thant  to  India  and  Pakistan
 #267,  SARI  C.  JANARDHANAN :  Will

 the  Minister  of  FXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  President  Yaiya  Khan
 has  made  a  suggestion  that  U.  N.  Secretary-
 General,  १  Thant  stould  visit  India  and
 Pakistan  to  case  the  prevailing  tension  bet-
 ween  the  two  countries  ;  and

 (b)  if  so,  Governmnent’s  reaction
 thereto  ?

 THE  MINISTFR  OF  EXTERNAI
 ALFAIRS  (SHRI  SWARAN  SINGH)  :  (a)
 Yes,  Sir.  This  suggestion  was  made  in
 President  Yahva  Khan’s  reply  dated  2Ist
 October  to  a  letter  addressed  by  the  Secre-
 tary-Gencral  of  the  U.N.  to  the  Prime
 Minister  of  India  and  the  President  of
 Pakistan  on  20th  October,  1971,  drawing
 their  attention  to  the  growing  tension  in  the
 Indian  sub-continent.  He  expressed  the
 view  that  such  a  visit  by  ७.  Thant  ‘will
 have  a  salutary  and  desirable  effect  and
 further  the  cause  of  peace",

 (b)  The  Prime  Minister  sent  a  reply  to
 the  Secrctary-General’s  letter  on  the  l6th
 of  November  assuring  him  of  India’s
 support  to  whatever  efforts  he  can  make  to
 bring  about  a  political  settlement  inside  East
 Bengal  which  meets  the  declared  wishes  of  the
 people  there  it  has  been  suggested  to  the
 Secretary-Gencral  that  his  efforts  should  be
 directed  towards  the  root  of  the  problem
 which  is  the  fate  of  75  million  people  of
 East  Bengal  and  the  need  for  respecting
 their  inalienable  right,  Good  offices  which
 equate  India  and  Pakistan  would  only  divert
 attention  trom  the  main  problem  and
 convert  it  into  an  Indo-Pak  dispute  which
 would  increase  tension  and  not  reduce  it.
 Copies  of  the  Sccretary-General’s  letter  and
 our  reply  were  placed  on  the  Table  of  the
 House  in  reply  to  Unstarred  Question  No.
 690  un  the  ]8th  November,  1971,

 हुह  क्षेत्र  क ेलिये  विकास  योजना

 #268.  श्री  झील  बिहारी  बाजपेयी  :  कया
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 fader  व्यापार  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  प्रम रिकी  सीनेट  शरणार्थी  उप-
 समिति  के  अध्यक्ष,  श्री  कैनेडी  ने  सुझाव  दिया

 हे  कि  आसाम,  त्रिपुरा,  मेघालय,  बंगाल,  बिहार
 और  उड़ीसा  से  सम्बन्धित  भारत  के  पूर्वी  क्षेत्रों
 के  सघन  विकास  के  लिए  एक  अलग  विकास
 योजना  होनी  चाहिए  और  इस  प्रयोजनार्थ  अलग
 से  भ्रन्तर्राष्ट्रीय  सहायता  दी  जानी  चाहिए  ताकि
 भारत  पूर्वी  बंगाल  के  विस्थापितों  के  आगमन

 हन
 विषम  समस्या  का  सामना  कर  सके  ;

 र

 (ख)  यदि  हां,  तो  सरकार  की  इस  पर
 बया  प्रतिक्रिया  है  ?

 .... विदेश  मन्त्रालय  में  उपमंत्री  (भो
 सुरेशपाल  सिह)  :  (क)  जी  नहीं  ।

 (@)  प्रश्न  नही  उठता  ।

 Visit  of  External  Affairs  Minister  Abroad

 *270  SHRI  VIJAY  PAL  SINGH:
 Will  the  Minister  of  FXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  countries  which  he
 visited  during  the  inter-session  period  of
 Parhament  ;  and

 (b)  the  names  of  countries  which  had
 agreed  to  support  our  stand  on  Bangla  Desh  ?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGR)  :
 (a)  and  (b).  visited  Ceylon,  Nepal  and
 Indonesia  during  the  inter-session  period  of
 Parliament,  apart  from  my  visit  to  New
 York  to  attend  the  General  Assembly
 Session.  On  my  way  back  from  Indonesia,
 ]  made  a  brief  stop-over  in  Singapore  on
 {Sth  August,  1971,

 In  all  the  countries  visited,  I  found
 appreciation  of  the  gravity  of  the  present
 situation  and  the  stand  of  the  Government
 of  India  on  Bangla  Desh.  The  joint  com-
 muniques/press  statement  issued  at  the
 conclusion  of  the  visits  are  Jaid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—J5/73).
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 Setting  up  of  Aluminium  Plant  in  Palamau
 (Bihar)

 1594,  Kt:MARI  KAMALA  KUMARI  :
 Will  the  Minister  of  STFEL  AND  MINES
 be  pleased  to  state:

 (ay  whether  there  is  sufficient  bauxite
 ore  in  the  District  of  Palamau  (Bihar)  for
 opening  of  one  Aluminium  factory  ;

 (b)  whether  there  is  any  proposal  to  set
 up  an  Aluminium  Plant  there  in  the  near
 fature  ;  and

 (c)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  The
 major  bauxite  deposits  of  Bihar  are  located
 in  the  western  side  of  Ranchi  district  and
 on  the  adjoining  high-lands  of  Palamau  Dis-
 trict  The  total  reserves  of  bauxite  deposits  in
 Bihar  are  3.24  million  tonncs,  out  of  which
 only  2  54  million  tonnes  are  m  the  measured
 category,  and  these  lie  within  the  lease
 hold  of  Hindustan  Aluminium  Corporation,
 Indian  Aiununium  Company  and  the
 Aluminium  Corporation  of  india.  Since
 these  Companies  are  already  utilising  these
 deposits  for  their  alumina  Plants  and
 Smelters  at  Kenukoot,  Murt/Hicakud,  and
 Asansol,  it  is  not  posstble  to  plan  a  new
 Aluminium  Smelter  based  on  Palamau
 bauxite  deposits  ull  new  ore  reserves  are
 located  and  proved  in  detail  by  the  Geologi-
 cal  Survey  of  India  m  collaboration  with  the
 Directorate  of  Geology  and  Mining,  Govern-
 ment  of  Bihar.

 (b)  and  (c).  Do  not  arise.

 Import  of  Steel  from  Japan

 1595,  KUMARI  KAMLA  KUMARI  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Indian  ships  go  to  Japan
 with  iron  ore  from  India  and  come  back
 quite  empty  ;

 (b)  whether  Government  propose  to
 import  steel  by  the  Indian  ships  which  come
 bake  quite  empty  to  save  foreign  exchange  ;
 and

 (c)  whether  Government  also  propose
 to  import  steel  from  Japan  in  lieu  of
 pig  tron  and  scrap  lying  with  the  Railways  ?

 IHL  MINISTER  OF  STEEL  AND
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 MINES  (SHRI  Ss.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  to  (०).  Import  of  steel
 from  Japan  against  export  of  pig  iron  is
 already  being  made.  Information  on  other
 points  is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 ¥xpenditere  incurred  on  Development  of
 Mines  by  National  Mineral  Development

 Corporation

 1596.  SHRI  ROBIN  KAKOTI:  Will
 th:  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  the  amount  of  expenditure  proposed
 to  be  incurred  by  the  National  Miuneral
 Development  Corporation  on  the  develop-
 ment  of  mines  in  the  Eastern  States  of
 Assam,  Nagaland,  Meghalaya  and  Union
 Territorics  of  Manipur,  Tripura  and  NEFA
 area  during  the  Pourth  Five  Year  Plan  ;
 and

 (b)  the  amount  so  far  spent  for  the
 development  of  mines  in  the  above  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEI.  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  No
 expenditure  is  proposed  to  be  incurred  by
 the  National  Mineral  Development  Corpo-
 ration  on  the  development  of  mines  in
 these  States  and  these  Union  Teriitories
 during  the  Fourth  Five  Year  Pian.

 (b)  The  information  3५  being  collected
 and  will  be  furnished  shortly.

 Implementation  of  recommendations  of  Coal
 Mines  Wage  Board

 ‘1597,  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  LABOUR  ANI)  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  though  more  than  four
 years  have  passed  since  the  recommenda-
 tion  of  the  Central  Wage  Board  for  Coal
 Mining  industry  were  accepted  by  Govern-
 ment,  those  recommendations  have  not  yet
 been  implemented  in  collieries  situated  at
 Baragolai,  Ledo,  Tipling,  Delini  and  such
 other  private  Company’s  collieries  in
 Assam  ;

 (b)  whether  in  spite  of  several  represen-
 tations  to  both  the  management  and  the
 appropriate  authority,  the  attitude  of  the
 management  has  not  changed  ;  and

 (c)  if  so,  the  steps  Government
 taken  in  this  regard  ?

 havc



 ,
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHR]  R.K.  KHA-
 DILKAR)  :  (a)  and  (b).  Yes,

 (c)  The  recommendatioas  are  not  en.
 forceable  stututorily.  However,  efforts  con-
 tinue  to  be  made  for  securing  implementa-
 tion  through  persuasion  and  advice.

 Distribution  of  Steel  in  Assam

 SHRI  ROBIN  KAKOTI:  Will
 STEEL  AND  MINES  ४९

 1598,
 the  Minister  of
 pleased  to  state  :

 {ay  the  quota  of  steel  and  stainless  steel
 allotted  t)  various  industries  in  private
 sector  aud  also  to  Assam)  Small  Industries
 Development  Cuworporation  in  Assam  in
 1968-69,  969  70  and  1970-71  ;  and

 (b)  the  names  of  industries,  if  any,  to
 whom  direct  quota  of  steel  or  stainless  was
 issued  by  Government  during  the  above
 period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL.  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  Information  is  being  collected  and  will
 be  Jaid  on  the  Table  of  the  House.

 Lock-out  in  collieries

 5°6.  SHRI  SAMAR  MUKHERJEE  :
 Will  =the  Minister  of  TABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  total  number  of  collieries  under
 lock-out  all  over  the  country  uptill  ‘31st
 October,  1074  State-wise  ;

 (b)  the  total  number  of  workers  thrown
 out  of  employment  due  to  these  lock-outs  ;
 and

 (c)  the  steps  taken  by  Government  to
 lift  the  lock-out  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR):  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Union  agreement  with  management  accepting
 lower  wages

 J600.  SHRI  SAROJ  MUKHERJEE  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  names  of  the  Collieries  where
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 the  Trade  Unions  had  entered  into  agree-
 ment  with  the  management  accepting  lower
 wages  than  prescribed  by  the  Coal  Wage
 Board  all  over  the  country,  State-wise  ;
 and

 (b)  the  names  of  the  Unions  and  their
 Central  affiliation,  State-Wise  ?

 THE  MINISTER  OF  IABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  (a)  and  (b).  There  are  about
 700  collieries  and  full  information  about
 agreements  in  all  the  collieries  is  not  availa-
 ble.  However,  if  information  is  required
 about  collieries  in  a  particular  area,  steps
 can  be  taken  to  collect  it.

 Provident  und  School  for  textile  industry

 1601.  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  members  who  have
 already  joined  the  scheme  of  Provident
 Fund  in  the  textile  industries  and  other
 factories  in  Private  Sector  upto  3!st  October
 1971,  separately  ;

 (b)  whether  this  schemc  has  shown
 successful  results  and  is  advantageous  to  the
 workers  ;  and

 (c)  if  not,  the  drawbacks  and  the  mea-
 sures  being  adopted  to  make  it  well  opera-
 ted  and  successful  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  २,  K.  KHA-
 DILKAR):  (a)  The  Employee’s  Provident
 Funds  and  Family  Pension  Fund  Act,  952
 does  not  make  any  distinction  between  the
 private  sector  establishments/factories  and
 others.  Information  regarding  the  number  of
 subscribers  as  on  3Ist  October,  1971  is  not
 readily  available.  However,  the  total  num.
 ber  of  subscribers  in  the  covered  establish-
 ments/factories  both  exempted  as  well  as
 non-exempted  stood  at  60.44  lakhs  as  on
 30.6.1971.

 (b)  The  Employees’  Provident  Fund  is
 playing  significant  role  in  providing  a  subs-
 stantial  measure  of  financial  security  and
 monetary  assistance  to  worker-members  in
 the  shape  of  retiral  benefits.

 (c)  Does  not  arise.
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 Family  Pension  Schemes  in  textile  mills

 1602,  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  labourers  who  have
 joined  the  Family  Pension  Scheme  m_  the
 textile  mills  upto  the  31५  October,  1971  and
 the  number  of  total  workers  in  textile  indus-
 tries  in  India  ;

 (b)  whether  the  labourers  are  disinclined
 to  join  this  scheme  ;  and

 (co)  if  so,  the  reasons  therefor  and  the
 measures  Government  have  taken  or  intend
 to  take  to  get  the  support  of  the  labourers
 towards  the  family  pension  scheme  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K.  KHA-
 DILKAR):  (a)  to  (c),  The  information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Ministerial  delegations  sent  to  foreign
 countries  during  last  inter-scssion  periods

 1603.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  statc  :

 (a)  whether  a  number  of  Ministerial
 delegations  were  sent  to  foreign  countries
 during  the  Jast  mter-session  periods  ;

 (b)  if  so,  the  countries  visited  aad  the
 reaction  observed  in  those  countries  ;

 (९)  the  names  of  Ministers  and  Mem-
 bers  of  Parliament  included  in  these  delega-
 tions  and  the  basis  of  their  selections  ;
 and

 (d)  the  expenditure  involved  for  the
 purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTFRNAL  AI  FAIRS
 (SHRI  SURENDRA  PAI  SINGH):  (a)
 Yes,  Sir.

 (b)  The  countries  visited  by  the  Minis-
 terial  delegations  during  the  last  inter-session
 period  are  :

 i,  Indonesia  2.  Nepal  2.  Ceylon  4.
 Zambia  5,  Tanzania  6.  Burundi  7.  Uganda
 8.  Kenya  9.  Somalia  i0.  Ethiopia  1  Zaire
 (tormerly  Congo,  Kinshasha)  ipa  Nigeria
 2B.  Ghana  14,  Senegal  15.  Sierra’  Leone
 16.  Guinea  7.  Argentina  18  Chile,9.  Peru
 20.  Brazil  2  Venezuela  22.  Ecuador  23.
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 Guyana  24,  Trinidad  &  Tobago  25  Jamica
 26,  Panama  27.  Nicaragua  28.  Cuba  and
 29.  Mexico.

 All  the  countries  visited  have  in  varying
 degrees  appreciated  the  stand  of  the  Govern-
 ment  of  India.  There  is  a  growing  realisation
 of  the  international  responsibility  for  the
 refugees  and  of  the  urgent  need  for  the
 creation  of  conditions  inside  Bangla  Desh
 to  stop  their  further  influx  into  India  and
 facilitate  the  return  of  those  already  in
 India  It  is  increasingly  realised  now  that
 the  military  rulers  of  Pakistan  must  come
 to  terms  with  the  already  elected  representa-
 tives  of  the  people  of  Bangla  Desh  fora
 political  settlement.

 (c)  The  following  Ministers  were  in-
 cluded  in  these  delegations  :

 I.  Sardar  Swaran  Singh,  Minister  of
 External  Affairs.

 2.  Shri  H.  R.  Gokhale,
 Law.

 3.  Shri  Ray  Bahadm,  Minister  of
 Parliamentary  Affairs,  ‘Transport
 and  Shipping.

 4  Shri  Ghanshyam  Bhai  Oza,  Minis-
 ter  of  State  in  the  Ministry  of
 Industrial  Development.
 Shri  K.  C.  Pant,  Minister  of  State
 in  the  Ministry  of  Hom  Affairs.

 Minister  of

 in

 These  Ministers  were  sent  as  special
 tepresentatives  of  the  Prime  Minister  0
 umpress  upon  the  governments  of  the  coun-
 tries  visited,  (he  gravity  of  the  situation  and
 the  urgent  nced  for  a  political  solution  with
 the  alrcady  elected  representatives  of  the
 people  of  Bangla  \sesh.  No  M.  Ps.  were
 included  in  the  ministerial  delegations.

 (d)  Rs.  -2,51,500,00  approximately.

 Purchase  of  Six-door  Car  from  France

 604  SHRI  BIRENDRA  SINGH
 RAO:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  purchas-
 ed  a  six-door  car  from  France  at  a  cost  of
 Rs,  2,20,000  for  the  use  of  high  dignitaries
 and

 (b)  if  so,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 A  Moercedez-Benz  six-door  car  has  been
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 purchased  from  West  Germany  at  a  total
 cost  of  Rs.  1,64,000/-,.  This  includes  the
 cost  of  spares  for  2  years  maintenance  of
 the  car

 (b)  The  car  has  been  purchased  for  use
 in  connection  with  the  S:ate  visits  of  foreign
 dignitaries  tu  India

 Requisitionine  of  Police  by  Management  of
 Agnigundala  Lead  Mines

 695  SHRI  SAROJ  MUKHERJEE
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Government  ae  aware  that
 when  an  industrial  dispute  was  pending
 with  the  Assistant  Labour  Gommissioner
 (Central),  Vijavawada,  the  management  of
 the  Agnigundili:  Lead  Mines  requisitioned
 the  police  =  fice  {to  brow-beat  the
 workers  ;

 (b)  ॥  so,  the  authonty  as  well  as  the
 necessity  for  bringing  the  police  against  the
 workers  ;

 (०)  whether  Government  are  also  aware
 that  when  the  workers  went  to  the  work
 snot  on  the  L8th  July,  !97]  the  police  drove
 the  worker,  viv  even  after  the  facilities
 demanded  bv  tne  workers  were  orovided  bv
 the  management  ,  and

 (d)  whether  Ciovernment  would  fix  the
 responsibility  for  such  unprovoked  exhibi-
 tion  of  force  and  assure  that  such  occui-
 rences  do  not  happen  again  ?

 THE  MINISTFR  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K.  KHADIL-
 KAR)  :  (a)  to  (d).  The  sesponsibility  for
 the  maintenance  of  law  and  order  ‘s  assen-
 tially  that  of  the  State  Government.  It  is.
 however,  understood  from  the  State
 Government  of  Andhra  Pradesh  that  the
 management  of  Agnigundala  Lead  Mines
 did  not  requisition  the  police  and  the
 police  picket  was  posted  near  the  mines  to
 maintain  law  and  order,  i  view  of  the
 strike  al  the  mines,  The  State  Govern-
 ment  denied  that  the  police  drove  away  the
 workers  on  the  I8th  July,  {97l  and  indul-
 ged  in  unprovoked  exhibition  of  force

 Apprising  Opposition  Leaders  about
 Developments  in  Bangla  Desh

 i606  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  ;
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 (a)  whether  the  Prime  Minister  kept  the
 leaders  of  the  opposition  parties  frequcntly
 informed  about  the  internal  and  external
 developments  regarding  Bangla  Desh  ;  and

 (b)  if  not,  the  reasons  for  not  holding
 anv  such  meeting  after  the  Budget  Session
 of  the  Lok  Sabha,  although  many  develop-
 ments  took  place  in  regard  to  Bangla
 Desh  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b)  During  the  inter-session  period  the
 Prime  Minister  was  out  of  the  country  for
 3  weeks.  Before  that,  as  and  when  neces-
 sary  the  Prime  Minister  had  contacted  those
 leaders  of  the  Opposition  who  were  readily
 available  individually  Soon  after  her  re-
 turn  from  her  foreign  tour  she  had  a  meet-
 ing  with  the  Opposition  leaders  before  the
 current  session  of  Parliament  began.

 Developments  in  Bancla  Desh

 i607.  SHRI  CHINTAMANI  PANI-
 GRAHI.  Will  the  Minister  of  FXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  the  important  developments  which
 occured  in  Bangla  Desh  since  the  middle
 of  August,  97]  ;  and

 (b)  the  reaction  of  Government  of  India
 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH);  (a)
 The  tempo  of  the  resistance  activities  of  the
 freedom  fighters  in  Bangla  Desh  has  grown
 considerablv,  The  Government  of  Pakistan
 have  continued  their  repressive  measures  and
 atrocities,  thereby  reducing  to  a  force
 measures  like  the  general  amnesty,  induc-
 tion  of  a  civilian  government  etc.  which
 were  intended  to  delude  international  opi-
 nion,  The  exodus  of  icfugees  fleeing  from
 East  Bengal  to  India  continued  and  between
 the  I5th  August  aad  22nd  November,  971,
 as  many  as  2.23  million  entered  India.  The
 Government  of  Pakistan  also  created  serious
 tensions  on  the  border  with  India,  both  in
 the  East  and  in  the  West,  by  mobilising  all
 its  forces  along  the  border  with  a  view  to
 attracting  international  intervention  and
 converting  the  Bangla  Desh  issue  into  an
 Tado-Paxistan  confrontation.
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 (b)  These  developments  have  confirmed
 that  there  is  no  military  solution  to  the
 problem  of  Bangla  Desh  and  that  only  a
 political  settlement  between  the  military
 rulers  of  Pakistan  and  the  already  elected
 representatives  of  the  people  led  by  Sheikh
 Mujibur  Rehman  can  resolve  the  present
 tension  and  conflict.

 Mediation  over  Bangla  Desh
 Refugees  Affairs

 1608.  SHRI  M  M  JOSEPH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  consider-
 ed  to  have  the  Bangla  Desh  refugees  affair
 mediated  by  any  foreign  country  ६  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise,

 Offer  of  Mediation  by  L.  K.  on  Eost  Bengal
 Problem

 l609.  SHR!IM.  M.  JOSEPH
 SHRI  K.  M.  MADHUKAR  :
 SHRI  JYOTIRMOY  BOSU

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Crovernment  have  reccived
 any  medianon  offer  by  U.K  for  bringing
 about  a  solution  to  the  Fast  Bengal  pro-
 blem  ;  and

 (b)  if  so,  the  main  features  thereof
 and  the  reaction  of  Government  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAIL  SINGH):  (a)
 and  (b).  Government  have  seen  statements
 ascribed  to  British  leaders  in  the  press  and
 also  certain  statements  made  by  the  British
 Government  in  the  House  of  Commons
 offering  help  over  the  Rangla  Desh  problem
 if  both  India  and  Pakistan  ask  for  it.  How-
 ever,  the  Government  of  the  United  King-
 dom  have  been  made  aware  that  the  real
 issue  in  Bangla  Desh  is  that  of  getting  mili-
 tary  rulers  of  Pakistan  to  respect  |  the  legiti-
 mate  aspirations  of  the  people  of  Bangla
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 Desh  by  arriving  ata  political  settlement
 with  the  already  elected  representatives  of
 the  people  of  Bangla  Desh.  Since  Bangla
 Desh  is  not  an  Indo-Pakistan  dispute,  the
 question  of  any  mediation  between  India
 and  Pakistan  over  it  dues  not  arise.

 Discovery  of  Platinum  Deposits  by  Geology
 Department  of  Nagpur  Untversity

 in  Maharashtra

 ‘1610,  SHRI  A,  K.  GOPALAN  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  preliminary  survey  con-
 ducted  by  a  team  of  Nagpur  University’s
 Geolory  Department  have  discovered  plate
 num  deposits  in  Bhandara  district  of  Maha-
 rashtra  ;

 (b)  if  so,  whether  Government  propose
 to  conduct  further  detailed  survey  of  the
 area  ;  and

 (०)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN):  (७)  and  bh
 Discovery  of  larg.  deposit  of  platinum  was
 reported  in  Bhandaia  district,  Maharashtra
 by  a  Nagpur  University  लत्ता  recently  On
 receipt  of  this  report,  the  Geological  Survey
 of  India  undertook  geological  studies  of
 the  area  and  collected  simples  to  test  inci-
 dence  of  platinum  in  the  rocks  The  data
 so  far  available  from  these  samples  indicate
 only  traces  of  platinum  which  are  irregu-
 Jarly  and  sparingly  disseminated  in  the
 rocks  Further  work  by  tne  Geological  Sur-
 vey  of  India  is  in  progress.

 (c)  Does  not  arise.

 Discovery  of  Minerals  used  for  Manufacture
 of  Special  Steel  in  Tami}  Nadu

 loll.  SHRIB.N.  REDDY  :  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  molybdenite  a  muneral  of
 strategic  importauce  used  in  the  manufacture
 of  special  steel,  has  been  struck  revently
 near  Palani  in  Madurai  District  (Tamil
 Nadu)  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  the  steps  taken  by  Government  रे
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 survey  the  area  and  mine  the  ores  there-
 of  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  As  a  result  of  investigations  carried  out
 by  the  Geological  Survey  of  India  molyb-
 denite  mineralisation  in  aplite  and  granite
 varying  in  width  from  0.50-2.20  metres  has
 been  traced  over  a  distance  of  44  metres
 in  an  east-west  direction  along  the  southe:n
 bourdary  near  Kuradikuttam,  Madurai  Dis-
 trict,  Tamil  Nadu.

 (c)  So  far  a  total  of  227]  metres  has
 been  drilled  in  23  boreholes.  Further  drill-
 ing  is  being  continued  to  assess  the  depth
 and  strike  persistence  of  mineralisation.
 Geophsical  survey  employing  Induced
 Polarisation  (I.P.)  method,  is  also  being
 continued  Bvik  samples  collected  by  pit-
 ting  showing  molybdenite  mineralisation  are
 being  tested  for  benefication  studies.  Tests
 carried  out  by  National  Metallurgical  Labo-
 tatory,  Jamshedpur  have  given  promising
 results  for  2  samples.

 The  question  of  ore  mining  can  be  taken
 up  only  after  the  investigations  by  the
 Geological  Survey  of  India  are  completed.

 Mineral  Deposits  in  Tamil  Nada

 1612.  SHR]  MANORANJAN  HAZRA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleascd  to  state  :

 (a)  whether  any  steps  have  been  taken
 by  Government  to  trace  gold  deposits  in
 Nilgris  District  (Tamil  Nadu)  and  magnasite
 in  Thiruvanamalai  (North  Arcot  District),
 Tamil  Nadu  and  patches  of  bauxite  in
 Salem  District,  Tamil  Nadu  and  Sulphur
 Pyrrotite  in  Noth  Arcot  District,  (Tamil
 Nadu)  :

 (b)  if  so,  the  main  features  of  the
 survey  ;  and

 (c)  the  time  by  which  the  mining  work
 is  proposed  to  be  started  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to
 (c).  The  Geological  Survey  of  India  has
 conducted  investigations  in  Tamil  Nadu  for
 gold  in  Nilgris,  magnesite  in  Thiruvanamalai
 (.Jorth  Arcot  District),  bauxite  in  Salem
 District  and  Sulphur  Pyrrotite  in  North
 Arcot  District.  Detaile  of  the  investiagations
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 and  the  action  taken  to  exploit  some  of
 these  deposits  wherever  feasible  is  given  in
 the  statement  laid  on  the  Table  of  the
 House,

 Statement

 Gold  :
 Nilgris  district

 The  possible  reserves  of  gold  ore  in
 Skull-Vi-toria  Reef  over  a  strike  length  of
 900  metres  was  computed  to  be  1,603,800
 tonnes  with  an  averacs  gold  content  of  .9
 gram  per  tonne  The  drilling  however,
 proved  that  there  i:  no  economically  worke
 able  gold  deposits  available  in  this  area.

 Occurrences  of  gold  in  the  Adathurat
 area  have  also  been  noticed.  Further  investi-
 gations  and  collection  of  samples  in  this
 area  will  be  continued  during  the  current
 field  season,  Further  investigations  will  be
 conducted  if  the  results  are  founa  encourage
 ing.

 Magnesite
 Thiruvanamalai,  North  Arcot  District

 The  Magnesite  reserves  near  Torappadi,
 Chengam  Taluk,  North  Arcot  district,  have
 been  estimated  at  ‘5,914  tonnes  (measured
 reserve)  upto  l.74  metre  depth,  16,994
 tonnes  (indicated  reserve)  upto  5  metres
 depth  and  84,969  tonnes  (inferred  reserve)
 upto  an  assumed  depth  of  25  metres  The
 reserves,  which  are  small,  have  been  brought
 to  the  notice  of  the  Hindustan  Steel  Ltd,
 for  examining  the  possiblity  of  miniog  these
 deposits.
 Bauxite
 Salem  district

 The  bauxite  reserves  on  the  Shevaroy
 Hills  and  the  Kollai  Malai  Hills,  Salem
 district  have  been  estimated  at  2.24  million
 tonnes  with  35%  AL203  and  above  and
 2.59  million  tonnes  (indicated  reserves)  with
 35%  to  50%  AL,03  respectively.

 At  present,  the  Madras  Aluminium
 Company  Ltd.  are  mining  the  Shevaroy
 Hills  deposits  for  use  in  their  aluminium
 plat  at  Mattur.  A  few  of  the  bauxite  occur-
 rences  on  the  Kollai  Malai  Hills  have  also
 been  leased  to  the  Madras  Aluminium  Com-
 pany  Ltd.  The  Geological  Survey  of  India
 is  continuing  prospecting  in  other  occurren-
 Ges  to  assess  their  potentiality,

 प्
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 Sulphur  (Pyrrhotite)
 North  Arcot  District

 A  detailed  investigations  and  re-exami
 nation  of  the  pyrrhotite  deposits  in  Thaniar
 R.  Polur  Taluk,  North  Arcot  district  have
 been  taken  up  by  the  Geological  Survey  of
 India  in  1969-70,  and  1970-71  for  assessing
 their  full  potentialities.  The  work  included
 1,168  sq  km.  of  plane  table  mapping  (scale
 1.2,000),  50sq  km  ot  large  scale  (scale
 1:15,840)  mapping  around  the  area  for
 possible  extensions  of  the  sulphide  deposits,
 63,315  cu.m.  of  trenching  aad  collection  of
 45  groove  samples  for  computation  of  tenur
 and  ore  reserves.  Re-cxamination  established
 the  continuity  of  the  sulphide  deposit  over  a
 considerable  strike  length  and  also  existence
 of  several  ticher  zones  of  mincrafisation
 apart  from  the  known  occurrences

 Analytical  results  for  the  groove  samples
 are  awaited  and  further  work  on  the  sul-
 phide  deposits  will  be  based  on  the  results
 obtained

 Discovery  of  Mercury  in  Kerala

 643  SHRIC  K  €CHANDRAPPAN
 Will  the  Minister  of  STFEL  AND  MINFS
 be  pleased  to  state

 (a)  whether  mercury  has  been  found  in
 large  quantity  in  loose  form  in  North  Mala
 bar  in  Kerala

 (b)  whether  the  Kerala  Government  had
 approached  the  Centre  for  coducting  a
 thorough  investigation  by  the  Geological
 Survey  ;  and

 (c)  if  so,
 matter  ?

 the  decision  taken  in  the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  As
 a  result  of  investigation  carried  out  by  the
 Geological  Survey  of  India,  traces  of  native
 mercury  were  found  at  Badagara,  Kozhi-
 kode  district,  Kerala.

 (b)  and  (c).  A  request  has  been  received
 from  the  Government  of  Kerala  for  accele-
 tating  exploration  work  for  mercury  in  the
 State.  The  Geological  Survey  of  India  has
 already  given  priority  attention  to  this  work
 during  the  current  field  season.

 The  Samples  analysed  so  far  have  not
 yielded  any  positive  result  However  the
 work  is  in  progress  and  further  acceleration
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 of  work  will  depend  upon  the  revalts.
 obtained.

 HRA/CCA  to  E  S.  I.  C.  Employees
 {n  Calcutta

 ‘1614  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whethe:  Government  have  received
 any  memorandun  from  the  Employees  State
 insurance  Corporation.  Employees’  Union,
 Calcutta  m  support  of  their  cemand  for
 navment  of  House  Rent  Atiowance  and  City
 Compensatory  Allowance  1६  the  employees
 posted  aiound  citics  of  Calcutta  and
 Howarh  ;

 (b)  if  so,  *he  salient  points  thereof  ,

 (c)  whether  Government  have  approved
 this  demand  ;  and

 (d)  if  su,  the  extent  thereat  ,

 HE  MINISTER  OF  LABOUR  AND
 RLHABILITATION  (SHR!  R  K  KHA-
 DILKAR)  ia)  Yes

 (b)  In  the  West  Benga!  Pegion  of  Em-
 ployees’  State  Insurance  Corporation,  there
 are  9  offices  of  which  20  offices  are  situated
 within  the  लाए  linit,  of  Calcutta  and
 IYowrah  where  House  Rent  Allowance  and
 City  Compensatory  Allowance  are  admuissi-
 ble  at  the  rates  for  “A”  class  cities  and  29
 offices  are  situated  im  the  ‘non-ajlowance
 area’  outside  the  city  limits  of  Calcutta  and
 Howrah  where  either  no  such  allowance  is
 admissible  or  only  House  Rent  Allowance
 38  admissible  at  the  rate  for  a  “co”  class  city.
 As  a  result  on  their  posting  in  ‘non-allow-
 ance  area’  the  emplovees  have  to  suffer
 reduction  in  their  emoluments  The  Union
 has,  demanded  that  House  Rent  Allowance
 and  City  Compensatory  Allowance  at  the
 rates  for  Calcutta  and  Howrah  may  be  paid
 to  all  employees  of  West  Bengal  Region
 posted  in  and  around  Calcutta  and  Howrah
 within  the  limits  of  Greater  Calcutta.

 (c)  and  (d).  The  employees  of  the  Emplo-
 yees'  State  Insurance  Corporation  are  treated
 at  par  with  the  employecs  of  the  Central
 Government  in  matters  of  pay  and  allow-
 ances.  The  question  of  grant  of  House  Rent
 Allowance  at  a  uniform  rate  to  all  emplo-
 yees  in  Metropolitan  Districts  is  under  con
 sideration  of  the  Government,
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 Strike  in  Cochin  Port  in  October,  1971

 6I5  SHRI  BANAMALI  PATNAIK
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  he  pleased  to  state

 (a)  whether  there  was  a  sinke  in  the
 Cochm  Port  in  the  month  of  October
 97]

 tb)  it  se,  the  estamated  Joss  as  a  result
 thereof

 (c)  whether  the  workers  demand  to
 examine  the  body  of  3  worker  by  the  Dock
 Labour  Eoard  doctor  who  died  abroad  a
 ship  duc  to  heart  a  tac!  was  met  =  and

 (d)  if  wo  the  specfic  rules  m  this  regard
 and  the  cieps  t  ken  to  ensure  that  such
 Situation  di  net  occu  ip  future  7

 THI  MINISTER  OF  1  ABOUR  AND
 REHABITTLATION  (SHRI  R  K  KHA-
 DIT  KAR)  44)  There  was  work  stoppage
 on  the  October,  (8  ]  Work  was
 resumed  on  the  th  at  00.0  Lours

 tb)  There  vas  no  financial  loss  as  suct
 however  the  so,  pint  resulted  im  delaving
 the  stcvedoring  opcrations

 (c)}  Ibe  Cochin  Dock  Labour  Bi  ard
 wanted  t  rcmove  the  vorker  by  amb  ilance
 to  the  (९  cgupp  d  Port  Hospital  for
 immedi  ite  attention  as  per  the  existing  nrac
 tice,  but  a  grap  cf  workmen  prevented
 the  patient  fiom  bang  remoud  to  the
 Port  Hey  ital  and  dema  ded  that  the  Dock
 Labour  ह  ré  doctor  should  go  on  board
 the  ship  to  examire  the  worker  Thus
 demand  ws  not  met  a,  as  against  the
 Starding  practr  Flov  ver  after  discus
 sions,  the  a:recd  to  get  the  worker  being
 examined  by  a  Government  doctor  arranged
 by  the  Steamer  Agents

 ९1]

 (d)  No  speute  rules  have  been  laid
 down  7  the  mater  and  the  piactice
 followed  Ty  te  rth  the  patient  to  the  Tore
 Hospital  which  i  very  near  to  the
 Wharves/streara  and  equipped  with  adequate
 Medical  staff  ind  cquipnents  गट  matter
 8  being  corsidercd  by  the  Dock  Labour
 Board  and  a  decision  on  the  procedure  to  be
 follo  ed  mn  future  s  expected  to  be  taken  at
 the  neat  meeting  of  the  Dock  [abou
 Board

 Import  of  Fertilizer

 66  SHRI  S.M  BANERJEE  Will
 the  Minister  of  SUPPLY  be  pleased  to  refer
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 to  the  reply  given  to  Starred  Question  No
 508  on  the  3rd  December,  1970  regarding
 Mode  of  import  of  fertilizers  from  foreign
 countries  and  state

 (a)  the  reasons  why  different  method  of
 making  purchases  of  fertilizers  was  adopted
 in  JS70  by  not  sending  any  delegation
 abroad  as  in  the  past  ,

 (b)  whether  by
 abroad  m  the  past,  a  net
 crores  had  been  achieved  ,

 (c)  whether  the  price  paid  to  Nitrex  for
 Ammonium  Sulphate  was  higher  than  that
 quoted  by  the  firm  initially  and  much  higher
 than  the  price  at  which  they  sold  to  other
 countries  ,  and

 (d)  the  action  Government  propose  to
 take  to  mvestigate  into  this  loss  to  the  tune
 of  several  lakhs  of  rupees  ?

 THE  MINISTER  OF  SUPPL’  (SHRI
 D  R  CHAVAN)  (a)  The  same  proce-
 dure  as  followed  in  the  part  of  sending  a
 Delegation  abroad  for  negotiations  was  also
 followed  in  1970,

 (b)  Yes,
 (c)  Ammonium  Sulphate  was  not  pur-

 chased  during  970

 sending  delegation
 saving  of  Rs  75

 (d)  Question  does  not  arise

 Construction  of  East-West  highway  in  Nepal
 SHRI  M  M  JOSEPH  Will

 EXTERNAL  AFFAIRS  be
 \I7

 the  Manister  of
 pleased  to  state

 (a)  whether  Government  have  taken  any
 decision  on  =the  construction  of  Central
 Sector  of  the  1100,  km  east-west  highway  in
 Nepal  and

 (b)  if  so  what  is  the  decision  ?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  FXTERNAI  AFFAIRS
 (SHRI  SURFNDRA  PAI  SINGH)  (a)
 and  (b)  The  mattcr  is  under  consideration
 of  the  Government  of  India  and  a  decision
 will  he  taken  shortlv

 'दिल्ली  में  कोयले  को  कभी
 IG.8  श्री  हेमेन्द्र  दलीप  सिंह  अनेरा:

 ी  दलीप  सिह
 क्या  इस्पात  और  खास  सन्तरी  यह  बताने

 की  कृपा  करेगे  कि

 क)  क्या  गत  दिनो  में  दिल्ली  मे  पत्थर
 के  कोयले  का  भ्रभाव  हुआ  था;
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 (ख)  क्या  दिल्‍ली  में  पत्थर  के  कोयले  के

 अभाव  की  स्थिति  पुनः  उत्पन्न  होने  की  संभावना

 है  ;  और

 (ग)  यदि  हां,  तो  इसके  निराकरण  हेतु
 किये  गये  उपायों  का  ब्यौरा  क्‍या  है  ?

 इस्पात  धौर  खान  सान्याल  में  राज्य  सो

 (भी  शाहनवाज  खा)  :  (क)  जी  हां  ।

 (ख)  शौर  (ग).  नवम्बर,  O71  में  कोयला

 श्य्णे  शौर  साठ  कौन  दोनों  के  ही  आबंटन  में

 सुधार  हुआ  है  t  रेल  विभाग  द्वारा  नवम्बर,
 I97.  से  पश्चिम  बगल-बिहार  कोयला  क्षेत्रों

 से  लदान  की  स्थिति  को  सुधारने  के  लिए  विशेष
 कदम  उठाए  गये  है  1

 Homes  for  displaced  persons  from
 East  Bengal

 6i9.  SHRI  S.C.  SAMANTA  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  number  of  Home  set  up  for
 displaced  persons  from  East  Bengal  so  long
 treated  as  permanent  liabilities  ;

 (b)  the  measures  so  far  undertaken  to
 give  them  adequate  facilities  for  training  in
 trades  and  technical  matters  so  as  to  make
 them  duly  qualified  to  undertake  a  self-
 reliant  profession  ;  and

 (c)  the  long-term  plans  to  secure  suitable
 avenues  for  the  growing  children  now  living
 on  doles  as  camp  inmates  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K  KHA-
 DILKAR):  (a)  With  a  view  to  accommo-
 date  Permanent  Liability  families  of  old  and
 infirm  persons  and  unattached  women  and
 orphans  of  new  migrants  from  East  Pakistan
 in  Camps  (i.  e.  those  who  migrated  to  India
 on  or  after  .2  964  and  before  25th  March,
 197),  it  has  been  decided  to  set  up  6  new
 Permanent  Liability  Homes  in  different
 States  to  a.commodate  4,400  such  families
 as  under  :
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 Location  of  Permanent  Capacity
 Liability  Home  (families)

 Mana,  Raipur  (M.  P.)  2,000
 Amtali  (Tripura)  300
 Bamunigaon  (Assam)  1,000
 Tura,  Garo  Hills,  300
 (Meghalaya)
 Birsi  (Maharashtra)  300
 Sunabeda  (Orissa)  500

 Total  :—  4,400

 Pending  completion  of  construction  work
 for  these  homes,  Permanent  Liability  fami-
 lies  are  accommodated  in  the  transit  Camps/
 Centres.  At  Mana  in  Madhya  Pradesh,  the
 work  was  to  be  taken  up  in  4  Phases  out  of
 which  Phases  I  and  II  have  been  com-
 pleted  and  i050  families  shifted  to  the
 Home.  The  Home  at  Amtali  in  Tripura  is
 under  construction.  85  families  have  becn
 accommodated  in  the  completed  portion  of
 this  Home.  The  construction  work  of  Per-
 manent  Liability  Home  at  Rirsi  in  Maha-
 tashtra  has  been  completed  but  no  families
 have  been  moved  there  so  far,  as  the  build-
 ing  had  to  be  used  for  accommodating  new
 migrants  of  970  influx.  Some  of  the  Per-
 manent  Liability  families  of  new  migrants
 have  also  been  accommodated  in  the  exist-
 ing  Permanent  Liability  Homes  at  Mahila
 Ashram  Karnal  (Haryana),  Durgakund
 Home,  Varanasi  (U.  P.)  and  Daliganj  Home,
 Lucknow  (Uttar  Pradesh),  etc.  run  by  the
 Department  of  Social  Welfare.

 (b)  and  (c).  The  Permanent  Liability
 families  while  in  camps  are  given  various
 relief  benefits,  education  and  training  facili-
 ties  which  are  otherwise  admissible  to  non-
 Permanent  Liability  families  during  their
 Stay  in  transit  camps/centres  pending  their
 movement  to  rehabilitation  sites  etc.  Facili-
 ties  are  being  provided  for  training  im
 Carpentry,  Bamboo  Products,  weaving,
 tailoring,  embroidery,  knitting,  batick  print-
 ing,  handicraft,  &  toy  making  etc.  At  some
 Permanent  Liability  Camps  Tailoring  Centres
 have  been  opened  to  make  the  Permanent
 Liability  Category  of  inmates  of  these
 Camps/Homes  self-reliant.  Besides  some
 suitable  ladies  are  sent  for  Auxiliary  Nursing
 cum-Mid-Wifery  Courses  at  a  training  centre
 at  Mana  Camp  in  Raipur  District  of
 Madhya  Pradesh.  Besides  normal  educa
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 tion  provided  to  children  of  Permanent
 Liability  families,  facilities  also  are  provided
 for  training  children  in  various  trades  in  the
 Industrial  Training  Institute,  Heavy  Vehicle
 Mechanics-cum-Drivers’  Training  and  Auxi-
 liary§  Nursing-cum-Mid  Wifery  Training
 courses  for  which  training  Centres  are
 already  fur.ctioning  at  Mana  Camp.

 Rules  governin;,  operations  of  Foreign
 Informatio:,  and  Cultural  Centres

 3620  SHRI!  MUHAMMED  SHERIFF  :
 Wil]  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  have  recently
 circulated  a  new  set  of  rules  governing  the
 operations  of  forergn  information  and  Cul-
 tura]  Centres  in  India  ;  and

 (b)  af  so,  the  salient  features  thereof  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTKY  OF  EATERNAL  AFFAIRS
 (SHRI  SURFNDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  #  ९०००५  of  the  circular  note  dated
 September  10,  97i,  circulated  to  all  foreign
 Missions  is  placed  on  the  table  of  the
 House.  [Placed  im  library  See  No.  LT-
 AMRITED

 Pahistan  President's  willingness  to  meet
 Indian  Prime  Minister

 J€2f  SHRI  P  VELNKATASUBBAIAH
 Will  the  Ministe:  ot  EX  TLRNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Pakistan  President  has
 shown  his  willingness  to  meet  the  Prime
 Minister  of  India  in  order  to  make  an
 attempt  to  defuse  the  tensiun  ,

 (b)  ४  so,  the  reaction  of  Government
 thereto  ;  and

 (०)  whether  there  is  any  likelihood  of  a
 meeting  between  the  two  to  discuss  mutual
 problems  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LXTFRNAL  AFFAIRS
 (SHRI  SURFNDRA  PAL  SINGH):  (a)
 Government  have  seen  reports  to  this
 effect.

 (b)  and  (¢).  The  Bangla  Desh  issue
 is  a  question  of  the  refusal  by  the  military
 fulers  of  Pakistan  to  recognise  the  legilti-
 mate  apd  democratic  aspirations  of  the
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 people  of  East  Bengal.  It  is  thus  an  issue
 between  the  military  rulers  of  Pakistan  and
 the  already  elected  representatives  of  the
 people  of  East  Bengal.  Any  suggestion  to
 have  an  Indo-Pakistan  dialogue  on  the
 Bangla  Desh  issue  is  wholly  irrelevant  and
 is  obviously  an  attempt  to  make  it  appear
 to  be  an  Indo  Pakistan  dispute,  which  wn  is
 not.

 Protest  against  Pakistan  Radio  tirade
 against  All  India  Radio

 1622.  SHRIS.C.  SAMANTA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  any  protests  have  been  and
 are  being  lodged  with  the  Pakistan  Govern-
 ment  regarding  the  tirade  being  carried  out
 by  the  Pakistan  Radio  against  the  All  India
 Radio  ;  and

 (b)  if  so,  whether  any  improvement  is
 likely  in  the  situation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No  protest  has  been  lodged  with  the  Pakis-
 tan  Government  specifically  regarding  the
 tirade  carried  out  by  the  Pakistan  Radio
 against  AIR.  Government  have  lodged  pro-
 tests  with  the  Government  of  Pakistan
 against  false  propaganda  against  India
 whenever  necessary.

 (b)  Government  feel  that  an
 ment  can  take  place  only  if
 regime  abandons  its
 towards  India,

 Improve-
 the  Pakistan

 policy  of  hostility

 Views  of  Arab  Republic  of  Egypt  on
 Bangla  Desh

 1623.  SHRIS  C  SAMANTA.  will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  attitude  of  the  Govern-
 ment  of  Arab  Republic  of  Egypt  with  regard
 to  the  Bangla  Desh  affairs  is  still  pro-
 Pakistan  and  the  efforts  of  the  Government
 of  India  have  not  succeeded  so  far  in  bring-
 ing  the  truth  home  to  them  ;  and

 (9)  the  result  of  President  Tito's  visit  to
 Cairo  after  visiting  New  Delhi  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SWURENDRA  PAL  SINGH):  (a)
 The  Government  of  India  have  taken  diplo-
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 matic,  and  other,  steps  to  apprise  the
 Government  of  the  Arab  Republic  of  Egypt
 of  the  real  snuation  m=  East  Bengal  and  of
 the  refugee  problem  The  Government  of
 the  Arab  Republic  of  Egypt  have  now
 expressed  greater  understanding  of  our
 assessment  of  the  situatron  They  took  a
 constructive  stand  at  the  Consultative  meet
 ing  of  the  Non-Aligned  countries  at  the
 Foreign  Ministers’  level  held  in  New  York
 on  30  September  1971  We  are,  however,
 aware  of  the  fact  that  the  Fgvptian  authori
 ties  have  not  made  any  |  ublic  stati  mem.

 (b)  While  in  Cairo  on  20  Ocotober
 1971,  President  Tito  was  reported  to  have
 discussed  the  Bangla  Desh  situation  with
 President  Sadat  ol  the  Arab  Republic  of
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 the  Arab  Republic  of  Egypt  now  havea
 greater  awareness  of  the  situation  ip  East
 Bengal  and  of  the  refugee  problem

 Performance  of  ‘ron  and  Steel  and
 Coal  Industries

 4624  SHRI  M  RAM  GOPAL  REDDY
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  the  performance  of  basic  and  capital
 goods  industries  like  iron,  steel  and  coal  m
 1969,  970  and  first  half  of  97l,  and

 (b)  whether  they  have  recorded  any
 dechne  ,  ॥  so  the  reasons  thereof  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S$  MOHAN  KUMARA-

 Egypt  Iti  felt  that  the  Government  of  MANGALAM)  (a)  and  (b)
 ०

 Production  (In  million  tonnes)
 968  969  970  Tan-June  Jan-June

 1971  970

 Saleable  Pig
 fron  47  t  56  39  0  ह  0  56
 Stee!  Ingots  645  6  48  6  23  3  0९  30r°
 Finished  Mild  444  477  464  2  9%(a  2  RG @
 Steel
 Coal  70  80  75  46  73  6१  34  40  3798

 ee  come *  Data  pertains  only  to  maim  producers
 fa

 It  will  be  seen  from  the  above  data  that
 production  in  9  9  was  higher  than  in  9€8
 Production  in  970  was  slightly  lower  than
 m  969)  Production  during  Jin  June  [97]
 was  also  marginally  lower  than  the  corres
 ponding  pcriod  of  last  vear  The  steel
 industry  and  problcms  associated  with  shor
 tage  of  coke,  labour  unrest  and  operational
 difficulties  Coal  production  2/  was  hindred
 by  transport  difficultses

 Conference  on  Bangla  Desh

 1695,  SHRIMATI  SAVITRI  SHYAM
 Will  the  Minister  of  EXTFRNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  a  Conference  of  more  than
 20  countries  was  held  recently  in  New  Delhi
 to  discuss  the  situation  in  Bangla  Desh  ,

 (b)  if  so  the  subjects  discussed
 conference

 (५)  whether  the  Conference  ‘approached

 m  the

 Finished  steel  +  90%  senus

 the  Government  of  India  to  participate  im
 wt  and

 (d)  if  so  the  steps  taken  by  Govern
 ment  of  India  on  the  requests  and  decisions
 arrived  at  the  conference  ?

 THE  DLPLTY  MINISTLR  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRE  SURFNDRA  PAL  SINGH)  =  (a)
 A  non  official  Internationa'  Conference  on
 Bangla  Desh  was  held  in  New  Delhi  from
 September  48  20  कुछ्  m  viitch  the  delegates
 from  more  than  20  countries  were  present

 (b)  The  agendas  of  the  Conference  »
 reported  to  hive  comprised  a  presentation  of
 the  case  for  Bangla  Desh,  support  foi  the
 freedom  struggle  and  the  Bangla  Desh
 Government  and  the  obligations  of  the
 international  communitv  both  Governmental
 and  non-Governmental

 (c)  and  (d)  Since  the  Conference  was
 non-official,  the  question  of  Government  of
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 India’s  participation  in  it  606  not  arise.
 Government  have,  however,  taken  note  of
 the  resolutions  adopted  by  the  Conference.

 Applications  for  Mini  Stcel  Plants

 ‘1627.  SHRI  MOHAMMAD  ISMAIL  :
 SHR!  R.  P.  ULAGANAMBI  :

 Will  the  Minister  of  STEE!.  AND
 MINES  be  pleased  to  state

 (a)  the  number  of  applications  for  mini
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 (c)  whether  any  foreign  collaboration  is
 involved  therein  ;  if  so,  the  main  features
 thereof  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  to  (0).  हैउ  is  presumed
 that  the  question  refers  to  Industrial  licence
 applications  submitted  by  the  State  Govern-
 ments  through  their  State-owned  Industrial
 Development  Corporations  for  units  manu-

 steel  plants  received  from  the  States,  State-  faciuring  Steel  Ingots/Billets  using  electric
 wise  ;  furnaces  and  cither  conventional  or  con-

 (b)  the  Mini  Steel  Plants  to  whom  tinuous  casting  of  the  molten  steel.  The
 letters  of  intent  have  been  issued  so  far;  details  of  such  applications  are  furnished
 aod  belows  :

 Sl.  State  Undertakings  Item  of  Capacity  Location  Lil
 No.  manu-  (tonnes)  COB

 facture  Licence
 issued  on

 l.  The  Tami  Nadu  Industria!  Steel  1,00,000,  Arkonam  10-4-67
 Development  Corpora-  Billets  Tamil
 tion.  Nadu

 2  (i)  The  Orissa  Industrial
 Developnient  Corpora-  -do-  80,000  Orissa  8-9-70
 tion.

 (ii)  -du  -do-  2,40,000  -do-  Under
 considera-
 tion

 3.  The  Punjab  State
 Industria!  Develop-  -do-  50,000  Ludhiana  24-12-70
 ment  Corporation.  Punjab

 4,  The  Haryana  State
 Industrial  Develop-  -do-  50,000  Haryana  18-6-71
 ment  Corporation.

 5.  The  U.  P.  State
 Industrial  Develop-  -do-  1,00,000  U.P.  R671
 ment  Corporation.

 6.  The  Andhra  Pradesh  (i)  Steel  50,000  Andhra  ‘W-11-71
 Industrial  Develop-  Billets,  Pradesh
 ment  Corporation.  (ii)  Wire-  20,000

 tods.
 7.  The  Rajasthan  State

 Industrial  Develop-  Steel  65,000  Rajasthan  Under
 ment  Corporation.  Billets  considera-

 tion

 No  application  for  approval  of  foreign  collaborations  whas  yet  been  received
 any  of  the  above  State  Undertakings,

 from
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 Activities  of  Nepalese  citizens  in  India

 628  SHRI  BANAMALI  PATNAIK
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  whether  Government  are  aware  that
 some  Nepalese  citizens  residing  in  India
 have  been  indulging  in  activities  prejudicial
 to  the  friendly  relations  between  India  and
 Nepal  ,

 (b)  if  s0,  the  steps  taken  by  Government
 to  check  such  activities  ,  and

 (c)  the  steps  taken  to  make  the  Govern-
 ment  of  India’s  position  clear  in  this
 tegard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURFNDRA  PAL  SINGH)  (a)
 and  (b)  Government  are  not  aware  of  any
 such  activity  by  Nepalese  citizens  residing  in
 India

 (c)  Government  have  made  it  clear  that
 they  will  not  allow  any  hostile  political
 activity  to  take  place  on  Indtan  territory
 directed  against  a  friendly  country  or  permit
 the  launching  of  an  armed  struggle  agamst
 such  a  friendly  State

 हिन्दुस्तान  जि  लिमिटेड  मे  लगो  पु  जी

 I629  डा०  लक्ष्मीनारायण  पिय  क्‍या

 इस्पात  शौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  हिन्दुस्तान  जिंक  लिमिटेड  में  इस
 समय  कितना  सरकारी  रुपया  लगा  हुमा  है,

 (व)  क्षमता  वा  कितना  प्रतिशत  उत्पादन
 प्रति  वह  हुआ  है  ,  और

 (ग)  शब  तक  कितना  लाभ  बौर  हानि
 हुई  ?

 इस्पात  और  खान  सवाल  से  राज्य  मंत्री

 ी  शाहनवाज  खाँ)  (क)  केन्द्रीय  मरकार  न
 20-I-497  तक  हिन्दुस्तान  जिस  लिमिटेड
 में  (884  55  लाख  रुपये  का  विनियम  किया

 है  जिसका  ब्यौरा  नीचे  दिया  गया  है

 (l)  शेयर  पू  जी  953  75  लाख  रुपये

 (II)  उतार  पु  जी  930  80  लाख  रुपये

 योग
 aetioeees
 1,884,55  लाख  ०
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 (स)  प्रतिवर्ष  उपयोजित  उत्पादन  क्षमता

 की  प्रतिशतता  नीचे  उपदर्शित  है

 वर्ष  जस्ता  प्रद्रावक  सीसा  प्रस्तावक

 i968-69  50  4%  5  ५०%

 1969-70  55  %  45%
 1770-71  596%  ay

 97I-72  663%  238.3%
 (31-10-1978  तक  श्रनुपातिव  उपलब्धि)

 (ग)  कम्पनी  द्वारा  उप-वार  उपाजित  लाभ
 उपगत  हानि  नीचे  उप दर्शित  है

 वर्ष  लाभ  हानि.  फुल  हानि

 लाख  रियो

 1966-67  "  54

 1967-68  I.95  _

 1968-69  358  35  8)

 1969-70  48  27  84.08

 1970-71  4774  22  06#

 स्कूल  हानि  मे  अवनति  वा  धारण  समस्त

 वर्षों  के  लिए  970-7  मे  प्रभावित  मूल्य  ह्वास
 की  पद्धति  में  परिवहन  है  ।

 Central  Manpower  Agency  to  evolve
 Employment  Policies

 63  SHRI  NIHAR  LASKAR-  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state

 (a)  whether  Government  have  decided
 to  set  up  a  Central  manpower  agency  to
 evolve  employment  policies  and  to  co-ordi-
 nate  implementation  ,  and

 (b)  #  so,  the  main  features  of  the
 scheme  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRIR  K  KHAD-
 ILKAR)  (a)  No  such  decision  has  been
 taken  by  the  Government

 (9)  Does  not  arise.
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 Unatilized  trucks  for  Bangla  Desh  refugees

 633..  SHRI  BISHWANATH  JHUN-
 JHUNWAIA:  Will  the  Minister  of
 LABOUR  AND  REHABILITATION  ४७९
 Pleased  to  state

 (a)  whether  nearly  400  brand  new  trucks
 which  were  donated  by  the  UN  Fuca!  Point
 for  being  used  for  rehabilitation  work  for
 the  refugecs  coming  from  Bangla  Desh  are
 lying  onut'lised  in  the  open  since  August,
 1971  ;

 (b)  if  so,  the  reasons  for  the  same  ;
 (c)  whether  the  main  reason  for  the

 non  utilisation  of  the  trucks  is  that  the
 Central  Relief  Co-ordination  Committee
 which  is  located  in  New  Delhi  could  not
 make  up  its  mind  about  tts  utilisation  ;  and

 (d)  if  so,  the  present  state  of  affairs
 with  regard  to  the  trucks  and  whether  any
 of  the  trucks  have  become  unserviceable  ;  if
 so,  their  number  ?

 THE  MINISTFR  OF  LABOUR  AND
 RENARIDTFATION  (SHRI  R  K.  KHA-
 DITKAR)  ay  and  (b)  No,  Sir.  228
 Japanese  trict;  which  were  received  through
 the  UNICTT  जा  Calcutta  between  151.
 August  wid  1५  Seotember,  97!,  were  detai-

 ned  in  Calcu  ta  for  some  time  as  they  could
 not  be  moved  tu  the  places  of  destination
 osing  to  di  ruption  of  land  route  communi-
 cation  =  All  the  vehicles  were  moved  to  the
 7 ८९  of  destination  as  soon  as  the  roads
 were  opened  in  the  beginning  of  October,
 197T,

 (c)  No,  Sir,
 (d)  No  truck  has  become  unserviceable

 duc  to  long  detention.  However,  some  Bed-
 ford  and  Dodge  trucks  fron  U  K_  were
 teceived  in  damaged  condition  and  required
 Tepairs  before  being  put  on  the  road.

 Supply  of  Coal  to  Brick-Kilns  in
 Bahraich,  U.  P.

 i634.  SHRI  3  R.  SHUKLA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  the  number  of  brick-kilns  in  the
 district  of  Bahraich,  U.  P.  which  operate
 with  coal  and  the  annual  requirement  of
 coal  by  these  brick-kilns  ;

 (b)  whether  there  has  been  practically  a
 very  meagre  supply  of  coal  to  the  brick-
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 kilns  with  the  result  that  they  are  living
 idle  ;  and

 (c)  whether  Government  will  take  early
 steps  to  supply  coal  in  adequate  quantity  to
 the  district  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STITFI.  AND  MINES
 (SHRI  SHAHNAWAZ7  KHAN):  (8)  66
 brick-kilns  with  an  wmrual  requirement  of
 20  rakes  of  slack  coal.

 (b)  Yes,  Sir.  It  has  been  stated  by  the
 U.P  Government  that  a  majority  of  the
 brick-kilns  are  lying  idle

 (c)  One  rake  of  slack  coal  was  allotted
 by  the  Railways  for  Bahraich  District  on
 the  4th  November.  wT  The  Government
 of  U  P  pursuing  this  matier  with  the
 Railways

 Production  of  Coal

 635  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  STFFI  AND  MINFS
 be  pleased  to  stale

 (a)  whether  there  is  likely  to  be  a  fall  in
 the  production  of  coa!  in  the  current  year  ;

 (b)  if  so,  the  extent  of  fall  expected  ;
 (c)  the  reasons  for  the  fall  in  preduc-

 tion  ;  and
 (d)  the  steps  taken  to  step  up  produc-

 tion?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  STEFI  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Yes,
 Sir

 (b)  The  expected  fall  in  production  in
 97!  may  be  of  the  order  of  about  5  million
 tonnes  as  compared  to  the  production  of
 73.69  million  tonnes  achieved  in  1970.

 (c)  Inability  of  the  Railways  to  provide
 the  required  number  of  wagons,  resulting  in
 heavy  accumulation  of  stocks  at  pit-heads
 and  heavy  monsoon  which  caused  water
 logging  of  some  working  faces  and  inunda-
 tion  of  a  number  of  mines,

 (9)  The  Railways  are  making  efforts  to
 increase  the  availability  of  wagons  for  the
 transport  of  coal.  Effect  of  the  monsoon  has
 also  now  receded  and  it  is  expected  that  the
 production  may  pick  up.
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 Expenditure  on  Bangla  Desh  refugees

 636.  SHRI  SHYAMNANDAN  MI-
 SHRA  :

 SHRI  RAM  KANWAR  :
 Will  the  Minister  of  LABOUR  AND

 REHABILITATION  be  pleased  to  state  :
 (a)  the  month-wise  total  expenditure

 incurred  by  all  the  Ministries  concerned  on
 the  Bangla  Desh  refugees  since  March,
 1971  and

 (b)  whe.her  Grovernnient  have  any  tnfor-
 mation  about  the  expenditure  incurred  bv
 the  State  Governments  ”

 THE  MINISTFR  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K  KHA-
 DILKAR):  (a)  [he  eapenditure  on  Bangla
 Desh  refurees  is  incurred  by  ¢everal  Depart-
 ments  of  the  Government  of  India.  Figures
 of  months  total  expenditure  are  0७  readily
 available  and  will  have  tu)  be  collected  and
 compiled.

 (h)  Actul  expenditure  so  far  incurred  bv
 various  State  Governments  has  not  yet  been
 reported  The  average  daily  per  cavita
 expenditure  on  relief  assisianc  to  Bangla
 Desh  refugees  is  ahout  Rs  3/-  and  the
 entire  expenditure  will  he  re-imbursed  by
 the  Centre.

 Facilities  provided  by  Ceylon  to  Pakistan
 military  planes  and  naval  vessels

 3637  SHRI  S.A.  MURUGANAN.
 THAM  :

 SHRI  P  GANGADEB
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state  :
 (a)  whether  during  his  visit  to  Colombo  in

 September  last,  he  had  taken  up  with  the
 Ceylones  authorities  the  question  of  fuelling
 facilities  being  given  bv  that  country  to
 Pakistani  military  planes  and  naval  vessels  ;

 (b)  if  so,  the  position  taken  by  Ceylon
 on  this  issue  ;  and

 (c)  whether  Government  are  satisfied
 with  Ceylon’s  posiion  in  this  regard  ?

 THE  DFPUTY  MINISTER  ह  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAI.  SINGH)  (a)
 Yes,  Sir.

 (b)  Government  of  Ceylon  have  assured
 us  that  they  are  not  permitting  any  Pakistani
 malitary  aircraft  and  naval  vessels  carrying
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 arms,  ammunition  and  Defence  forces  pcr-
 sonnel  to  transit  Cylon.

 (c)  Government  welcomes  these  assur-
 ances,

 South  Last  Asian  countries  stand  on
 Bangla  Desh  fssue

 1638,  SHRI  S.A.  MURUGANAN-
 THAM  :  Will  the  Minister  of  EXTERMAL
 AFFAIRS  be  pleased  to  state  :

 (a)  the  efforts  made  by  Government  to
 explain  India’s  positron  on  Bangla  Desh
 rssue  to  South  East  Asian  countries  and  seck
 their  support  to  solve  the  issue  ;  and

 (b)  the  outcome  of  the  efforts
 this  connection  ?

 made  in

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  had  depuled  the  Education
 Minister  and  the  Mnister  of  J  xiernal
 Affairs  to  visit.  various  Suuth  East  Asian
 countries  to  impress  upon  them  the  gravity
 of  the  situation  and  the  urgent  need  for  a
 political  solution  with  the  already  elected
 representatives  of  Bangla  Desh  so  as  to
 ensure  the  early  safe  return  of  the  refugees  to
 their  homeland  The  Union  Fducation  Minis-
 ter  visited  Thailand,  Malaysia  and  Australia
 in  June,  1971  The  Minister  of  External
 Affairs  visited  Indonesia  and  Singapore  in
 August,  197)  and  Ceylon  in  September
 1971.

 (b)  All  the  countries  visited  have  in
 varying  degrees  appreciated  the  stand  of  the
 Government  of  India.  There  has  been  full
 appreciation  and  concern  over  the  humani-
 tarian  apsects  of  the  refugee  problem.

 Rehabilitation  of  Bangla  Desh  refugees
 in  Hazaribagh,  Bihar

 1639,  SHRI  ह  M.  MEHTA  :
 SHRI  P.  GANGADEB

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  his  Ministry  have  decided
 and  are  making  arrangements  for  permanent
 rehabilitation  of  10,000  Bangla  Desh  refugees
 who  are  at  present  living  ia  temporary  sheds
 at  the  Hazaribagh  district  in  Bihar  ;  and

 (b)  if  so,  whether  Government  have
 decided  to  settle  them  permanently  in
 India  ?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  करे,  ह्,  KHA-
 DILKAR):  (a)  There  are  no  Bangla  Desh
 refugees  living  in  Camps  Hazaribagh  Dis-
 trict  in  Bihar.

 (b)  Does  not  arise

 Visit  of  Minister  of  External  Affairs  to
 Nepal

 ‘1640.  SHRI  P.M.  MEHTA  :
 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  he  visited  Nepal  and  had
 discussions  with  the  Prime  Minister  of
 Nepal  ;

 (b)  if  so,  the  subjects  discussed  ;  and
 (c)  the  issues  on  which  both  the  coun-

 tries  agreed  to  cooperate  with  each  other  ?

 THE  DEPUTY  MINISTIR  IN  THE
 MINISTRY

 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.

 (b)  Matters  of  bilateral  interest  as  well
 as  international  issues  were  discussed.

 (c)  The  two  countries  agreed  to  work
 in  co  operation  to  further  strengthen  the
 links  betweeu  them.  A  copy  of  the  joint
 communique  is  flaced  on  the  table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 W3/727

 Dharna  in  British  High  Commission  by
 British  subjects  of  Indian  origin

 1641.  SHRI  P.M.  MEHTA  :
 SHRI  P.  GANGADEB  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleascd  to  state  :

 (a)  whether  33  Brstish  subjects  of
 Indian  origin  squatting  imside  the  British
 High  Commission  in  New  Delhi  have  been
 without  food  and  water  from  October  32,
 1971  and  arc  also  penniless  ;

 (b)  if  ४७,  Government's  reuction  thercto;
 and

 (०)  whether  they  could  not  get  jobs  in
 India  and  they  are  bemg  told  to  wait  for
 the  last  24  years  till  their  turns  come  ?

 THE  DEPUTY  MIN'STER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAI.  SINGH):  (a)
 to  (e).  33  British  passport  helders  ol  Indian
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 origin  from  East  Africa  staged  a  peace-ful
 sit-in  within  the  premises  of  the  U.  K.  High
 Commission  in  NewDelni  from  i3th  October
 to  3rd  November,  1971.  Their  object  was  to
 secure  urgently  entry  vouchers  for  Britain
 where  they  wished  to  immigrate  having  been
 compelled  to  leave  Fast  Africa.

 The  Government  of  India  have  taken
 every  opportunity  to  impress  upon  the
 U.K.  authorities  that  British  passport
 holders  of  Asian  origin  are  solely  a  British
 responsibiltiy,  and  should  be  allowed  entry
 facilities  into  the  U.  K.  freely  and  without
 discrimination.  As  present,  the  U.  K.  autho-
 rities  operate  a  system  of  annual  quotas  for
 entry  vouchers  for  such  persons  from  East
 Africa.  The  Government  of  India  have
 urged  that  the  quotas  should  provide  also
 for  British  passport  holders  of  Asian  origin
 from  Fast  Africa  who  happen  to  be  in
 India,

 Violation  of  air  space  of  Pakistan  by  India
 l642,  SHRI  BANAMALT  PATNAIK  :

 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  (0  state  :

 (a)  whether  Pakistan  Radio  has  alleged
 violation  of  its  air  spucc  by  Indian  military
 aircraft  on  the  loth  October,  97I  said  to  be
 a  Canberra  in  the  West  Pakistan  Sector  at
 Bahawalnagar  about  6.5  km_  inside  Pakistan
 across  the  Rajasthan  border  ;

 (b)  whether  at  has  also  alleged  that
 India  has  been  violating  the  Pakistan  air
 space  tor  some  time  in  East  Bengal  and
 West  Pakistan  ;

 (0)  if  so,  the  facts  of  the  matter  ;  and
 (d)  the  action  taken  or  proposed  to  be

 takeao  in  this  regard  ?
 THE  DEPUTY  MINISIER  IN  THE

 MINISIRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Yes,  Su.

 (c)  and  (d).  fo  cover  their  own  viola-
 tjons  of  Indian  airspace,  Pakistan  has  from
 time  to  time  levelled  wullegations  against
 India.  Government  have  rejected  =  such
 baseless  allegations,

 Setting  up  of  industrial  estates  for  refugees
 from  Bangla  Desh  in  West  Bengal

 Jo#2.  SHRI  M  KATHAMUTHDO  :
 Will  the  Minister  of  LABOUR  AND
 REHABILLIATION  be  pleased  to  state  ;

 (a)  whether  the  Coumittec  to  Review
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 rehabilitation  work  has  recommended  setting
 up  of  industrics  estates  and  development  of
 industrial  areas  in  certain  districts  in  West
 Benga!  where  there  is  heavy  concentration  of
 Bangla  Desh  Refugees  ;  and

 (d)  if  so,  what  decision  has  been  taken
 thereon  ?

 THF  MINISTER  OI
 REHABILITATION  (SHRI  R.K  KHA-
 DILKAR).  (a)  The  Committee  of  Review
 has  not  made  any  recommendation  regarding
 setting  up  of  industrial  estates  and  develop-
 ment  of  industrial  areas  in  certain  Districts
 of  West  Bengal  for  the  rehabilitation  of  the
 evacuees  from  east  Bengal  who  have  come
 over  to  India  as  result  of  the  recent  strife
 over  there,

 LABOUR  AND

 (b)  Does  not  arise.

 Working  of  Hindustan  Stect  Limited  and
 Heavy  Engineering  Corporation

 Ranchi

 1644,  SHRI  K.  LAKKAPPA  :
 SHRI  D.  B.  CHANDRA

 GOWDA  :
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state  :
 (a)  whether  Government  propose  to

 inquire  into  the  working  of  Hindustan  Steel
 Ltd.  and  Heavy  Lngineering  Corporation,
 Ranchi  ;  and

 (b)  if  so,  the  objectives  of  such  study  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN).  (a)  No.
 Sir.

 (d)  Does  not  arise.

 Conference  of  Labour  Commissioners

 1645,  SHRI  K.  MALLANNA  :  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  have  received
 the  report  of  Conference  of  State  and  Cen-
 tral  Labour  Commissioners  ;

 (b)  if  s0,  the  main  recommendations
 made  ;  rod  ५

 (c)  the  Government's  reaction  thereto  ?
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K  KHA-
 DILKAR):  (a)  to  (c).  A  statement  is
 placed  on  the  Table  of  the  House  giving  the
 main  conclusions/recommendations  of  the
 Report  of  the  First  Conference  of  Labour
 Commissioners  and  (the  action  taken  by
 Gcevernment  thereon.  |  Placed  in  Library.  See
 No.  LT-2434  |TAY

 बेरोजगारी  मिटाने  के  लिए  विदेशी  सहायता

 1646.  श्री  महा  दीपक  सिंह  शाक्य  :

 क्या  श्रम  कौर  पुनर्वास  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  क्या  बेरोजगारी  को  समस्या  को

 मिटाने  में  विदेशी  सरकारे  भी  भारत  की  साहा"

 सहायता  करती  हैं  ?

 श्रम  कौर  पुनर्वास  सन्नी  (शी  कार  के०

 खाडिलकर)  :  जी  नहीं।  फिर  भी  द्य  में  कई

 ऐसी  प्रायोजनायें  हैं  जो  विदेशी  सहयोग  से

 चलाई  जा  रही  हैं  और  जिनके  कारण  रोजगार

 के  ग्र वसर  प्राप्त  होंगे  ।

 Production  of  non-ferrous  metals

 1648,  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  STELS<  AND  MINLS_  be
 pleased  to  state  :

 (a)  the  progress  made  on  the  various
 Pioposals  to  increase  production  of  non-
 ferrous  metals  ;

 (b)  whether  examination  has  been  com-
 pleted  of  the  feasibility  report  of  recovering
 Nickel  from  the  Sukinda  deposits  and  if  so,
 the  findings  thereof  ;  and

 (c)  the  time  by  which  final  decisions
 will  be  taken  on  all  these  proposals  in  view
 of  the  shortage  of  these  crucial  micta)s  and
 the  mounting  import  bill  every  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to
 (c).  A  note  indicating  the  programme  of
 the  various  projects  to  increase  production
 of  Non-ferrous  Metals  is  laid  on  the  Table
 of  the  House.  [Placed  in  Lbirary.  See  No.
 LT-335  {1
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 Mediation  proposal  from  Iran

 MODY:  Wiil
 AFFAIRS

 ‘1049,  SHRI  PILOO
 the  Minister  of  EXTERNAL
 be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  of  India  has  been  drawn  to  a  report  in
 the  Hindustan  ‘Trees  of  the  7  September,
 97]  stating  that  Pakistan  has  proposed  to
 the  Soviet  Union  and  Iran  to  mediate  in  its
 differences  with  India  over  Bangla  Desh
 issue  ;

 (b)  if  so  whether  Government  of  India
 has  recerved  any  =  communication  —  in
 this  regard  feam.ils  or  intormally  either
 from  Pokistan  cr  through  Tran  ;  aad

 ray  so,  the  reachien  of  the  Govern-
 ment  of  India  in  this  regard  ?

 TUL  DEPUTY  MINISTER  IN  THE
 MINIS(kKY  OF  EXTFRNAL  AFFAIRS
 (SHRI  SURINDRA  PAL  SINGH):  (a)
 Yes,  Su.

 (b)  No,  Sir.
 (c)  Does  not  arise

 Reduction  जा  work-toad  in  inspection  wing

 SQ,  SHREH  K.l.  BHAGAT  Will
 the  Muusur  of  SUPPIY  be  pleased  to
 state

 (a)  whether  the  «ork  load  of  the  inspec-
 tion  wing  of  his  Mhnistry  was  reduced
 durmg  the  pertod  fiom  “Ist  March,  970  to
 151.  March,  l9°4  as-compared  to  the  corres-
 ponding  period  in  the  previous  years  ;

 (b)  at  se.  the  reasons
 thereof  ;  and

 hew  muck  and

 (९)  the  fetiie  prospects  is  this  connec-
 tion  ?

 TL  MINISTER  OF  SUPPLY
 D.R.  CHAVAN)  —  (a)  Yes,  Sir.

 (b)  The  woik-load  in  (he  Inspection
 Wing  was  reduced  by  about  to  5%  in  terms
 of  the  value  of  the  stores  inspected  m  1970-
 74  as  compared  ie  1969-70,  This  is  mostly
 attributable  to  the  disturbed  conditions  in
 the  Calcutta  Circle  and  labour  trouble  in  tbe
 major  steel  plants

 (SHRI

 (c)  The  work-load  during  the  current
 year  is  capectcd  to  go  up  due  to  purchase of  stores  for  the  Bangla  Desh  refugees  and
 other  urgent  requirements.
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 Supplies  indented  for  Defence  requirements

 ‘1651.  SHRI  H,  K.  L.  BHAGAT:
 Will  the  Minister  of  SUPPLY  be  pleased  to
 state  :

 (a)  the  total  value  of  supplies  indented
 with  them  in  connection  with  Defence
 requirements  for  the  penod  fiom  Fist
 March,  1970,  to  3Iist  March,  17  ;

 (b)  the  value
 actually  met  ;  and

 of  the  requirements

 (c)  the  reasons  for  not  meeting  the
 indented  requirements  ?

 THE  MINISTFR  OF  SUPPLY  (SHRI
 dD.  R.  CHAVAN):  (a)  to  4e,  It  will  not
 be  in  the  public  interest  to  furnish  this
 information.

 Purchases  made  by  DGS  &  0  from
 indigenous  sources

 1652.  SHRIH.K  !  BHAGAT:  Will
 the  Minister  of  SUPPLY  be  pleased  to
 State  :

 (a)  the  total  amount  of  purchases  made
 by  DGS  &  D  from  3  March,  970  to  3Ist
 March,  97]  frum  indigenous  sources  ;

 (b)  the  total  amount  of  purchases  made
 during  this  period  fiom  small  scale  indus
 tral  Units  ;  and

 (c)  the  steps  taken  to  encourage  small
 units  for  making  supplies  ?

 THE  MINISTER  OF  SUPPLY  (SHRI
 D.  R.  CHAVAN).  (a)  Rs  548.30  crores.

 (b)  Rs.  42.64  crores.
 (c)  The  Government’s  policy  5  to  en-

 courage  through  the  State  Purchase  Pro-
 grammes,  the  production  and  utilisation  of
 cottage  and  small  scale  industries’  products.
 In  pursuance  of  this  policy,  the  small  scale
 units  are  being  provided  with  the  following
 important  facilities  and  concessions  to  ensure
 their  effective  participation  in  the  central
 purchase  programmes  :

 (t)  Reservation  of  4s  many  items  in
 Group  IV  as  possible,  for  exclusive
 purchase  from  the  smal!  scale  units,
 At  present  the  number  of  such
 items  is  l07,

 (ii)  Grant  of  price  preference  to  these
 units  upto  I5%/,  over  the  large  scale
 unfts  on  tender  ६५७ tender  to
 subject  to  quality,  specification,
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 delivery  by  the  small  scale  units
 being  satisfactory.

 of  the
 small  scale  units  over  the  products
 of  other  manufactures  in  case
 where  quality  etc.  are  comparable.
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 (vii)  Deputation  of  inspection  teams  to
 the  industria)  estates  and  units  in
 different  States  to  educate  them
 with  technical  know-how.

 Employment  Exchange  in  Gujarat

 i653.  SHRI  VEKARIA:  Will  the (iv)  Supply  of  registration  forms  free
 R of  cost  to  bonafide  small  scale  Minister  of  LABOUR  AND  REHABII  ITA-

 units  and  relaxation  in  the  matter  TION  be  pleased  to  state  :
 of  having  their  own  testing  facili-  (a)  the  number  of  Employment  Ex-
 ties  as  a  pre-requisite  of  registra-  changes  in  Gujarat  ;  and
 tion  with  the  DGS  &  D  (b)  the  number  of  job  seekers  registered

 (५)  Faemption  from  Security  Deposits  in  those  Employment  Exchanges  distric-wise
 of  the  small  scale  units  produce  a  and  category-wise,  upto  3st  March,  1971  ?
 compctency  certificate  from  the
 National  Small  Industries  Corpora-  THE  MINISTER  OF  LABOUR  AND
 tion.  REHABILITATION  (SHRI  R.K  KHA-

 (vi)  Supply  of  advertised  tenders,  speci:  DILKAR)-  (a)  2I.
 fications  and  Drawing  to  the  Small  (b)  The  available  tnformaticn  5  given
 Scale  Industrial  units  free  of  cost.  in  the  attached  statement.

 Statement

 No.  of  job-seekers  on  live  register  as  on  30.6  97!"

 Nome  of  Below  Matricu-  Higher  Graduates
 Employment  Matric  lates.  Secondary  (including  Total
 Exchange  in  (includ-  (including  Post-
 Gujarat  ing  illi-  Intermediates/  graduates)
 State.  terates).  Under-

 graduates).

 l  2  3  4  5  6

 J.  Amreli  1,559,  498  WW  220  2,888
 2.  Ahmedabad  9,673  12,644  I,632  2,582  26,531
 3.  Baroda  7,934  4,679  22I  1,253  14,087
 4.  Bhavnagar  4,546  3,269  336  772  8,923
 5.  Bhuj-Kutch  2,544  i,585  65  185  4,379
 6.  Broach  2.595  3,104  278  508  6,485
 7.  Bulsar  2,847  3,014  2i4  587  6,662
 8.  Ahwa-Dangs  291  75  0  376
 9.  Godhra  7,636  3,343  230  424  11,633,

 10,  Himatnagar  3,227  3,168  au’  360  7,066
 Il.  Jamanagar  4,846  2,390  115  458  7,809
 12.  Junagadh  4,078  2,641  257  64  ‘7,017
 13.  Mehsana  4,088  5,497  6¢  914  10,665
 M4  Nadiad  7,169  4,994  328  I,I86  13.677

 *  The  information  relating  to  educated  job-seeke.s  (Matriculates  and  above)
 registered  with  Employment  Exchanges  is  collected  at  half-yearly  intervals
 ending  Junc  and  Peccmber  each  year
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 I  2  3  4  5  6
 5  Palanpu  oy SL  1,574  0  459  4,385
 I6  Rajkot  5,365  3,798  ‘514  891  10,568
 cu  Surat  4,282  3,I5  357  979  8,733
 i8  Surrendranagar  3,067  1,461  474  359  5,061
 9  Gandhinagar  4,882  2,262  197  456  7,797
 20  P  &  E  Branch**

 Ahmedabad  302  302
 7  SEEPH,  aa

 Ahmedabad  475  208  40  423

 TOTA!  83,359,  63.819  5,607  13,286  —  1,66,067

 Requirement  of  Steel  in  West  Bengal  ing  factors  since  964  which  were  not

 1654  SHRI'S  P  BHATTACHARYYA
 Wil  the  Minister  of  STFFI  AND  MINES
 ७५  pleased  tv  state

 of  steel
 ind

 (3)  the  total  quantity
 annually  in  Wes!  Bengal

 required

 (b)  the  quantity  of  steel  actually  sup-
 plied  to  West  Benga!  agaimst  its  require-
 ment:  ?

 THE  MINISTLR  OF  ५)  47 ०  IN  THE
 MINISTRY  OF  STIEL  AND  MINES
 (SHRI  SHAHNAW  AZ  KHAN)  (a)  Data
 have  not  been  compiled  rezardins  —  the  steel
 requirements  of  individual  States,  nor  are
 allocati  »ns  of  stee!  mide  statewrse

 (b)  Intormatiwn  is  being  collected  about
 actual  despa'ches  of  steel  to  consumers  in
 West  Bengal  and  will  be  laid  on  the  Table
 of  the  House

 Principics  of  price  fixation  of  steel

 695  SHRI  ५  P  BHATTACHARYYA
 Will  the  Minicter  of  STEFL  AND  MINES
 be  pleased  to  state  the  mam  principles  of
 price  fixation  of  steel  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  _  The  last  genera!  increase
 m_  stecl  prices  was  with  effect  from  Ist
 January,  970  Basing  the  calculations  on
 the  capital  bloch  of  the  private  sector  steel
 companies  Government,  at  that  time  took
 into  account  the  following  factors

 ro}  the  cost  increase  arising  from  escalat-

 covered  by  im  price  since  that
 year

 (a)  the  higher  increased  depreciation
 charges  consequent  on  additional  investment
 in  the  following  five  years  in  fixed  assests  on
 accouat  of  replacement  and  modernisation
 programmes

 (um)  the  increased  interest  charges  conse-
 quent  on  additional  borrowings  for  financing
 the  replacement  and  modernisation  program-
 mes  and

 (iv)  an  clement  of  increase  provided  for
 to  cover  wage  increases  as  a  result  of  nego-
 tations  then  in  progress

 increase

 मध्य  प्रदेश  से  चीनी  उद्योगों  लिए  दुसरे  मजूरी
 बोई  की  सिफारिशों  को  कार्याऩ्वित  करना

 1656  डा०  लक्ष्मीनारायण  पाडेय  क्‍या
 श्रम  और  पुनर्वास  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  मध्य  प्रदेश  तथा  राजस्थान  की  किन-
 फिन  चीनी  मिलो  ने  दूसरे  चीनी  महरी  बोर्ड
 की  सिफारिशों  के  आधार  गर  अपने  फर्म  मारियो
 को  राहत  दी  है  और  ऐसी  कौन-कौन  सी  मिले

 है  जिन्होने  उक्त  सिफारिशों  पर  अमल  नहीं
 किया  है  ,

 (ख)  क्‍या  उक्त  राज्यों  फ्री  चीनी  मिलो  के
 अभिक  सधो  ने  सरकार  से  शिकायत  की  हैकि

 ene
 ™~  Pp  &  E  Professional  &  Executive
 (a  $  E  BE.  P,H  द...  Speci!  Employment  Exchange  for  Physically  Hand-

 capped,
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 उन्हें  उक्त  सजूरी  बोर्ड  की  सिफारिशों  का

 लाभ  मिलों  द्वारा  नहीं  दिया  गया  है  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बंध  में  सरकार
 ने  क्या  कार्यवाही  की  है?

 क्रम  और  पुनर्वास  मन्त्री  (श्री  आकर  के

 खाडिलकर)  :  (क)  से  ग).  राजस्थान  के

 संबंध  में  सूचना  उपलब्ध  नहीं  है।  जहां  तक

 मध्य  प्रदेश  का  संबंध  है  राज्य  सरकार  ने

 सूचित  किया  है  कि  निम्नलिखित  चार  चीनी

 मिलों  ने  दूसरे  चीनी  मजदूरी  बोर्ड  की  सीमा-

 रिणों  के आधार  पर  सहायता  मगर  की  हैः--

 ग्वालियर  शुगर  कम्पनी  लिमिटेड

 दावा  |

 (2)  भोपाल  शुगर  इंडस्ट्रीज  लिमिटेड,

 सीहोर  ।

 (3)  जीवाजी  राव  शुगर  मिल्स  लिमिटेड,

 दालोदा  |

 जाओरा  शूगर  मिल्स  प्राइवेट

 लिमिटेड,  जा ग्रो रा  |

 सेठ  गोविंद  राम  शुगर  मिल्स,  माहिदपुर  ने

 सिफारिशें  स्वीकार  नहीं  की  हैं.  परन्तु  10

 म्०  की  तदर्थ  वृद्धि  मंजूर  की  है।  राज्य  सरकार

 ने  मजदूर  संघ,  महिदपुर  को  औपचारिक

 विवाद  उठाने  की  सलाह  दी  है।

 Rations  and  other  assistance  to  non-camp
 refugees

 1657.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  about  35  lakhs  of  non-camp
 refugees  are  not  given  ration  and  other
 Government  aids  ;

 (b)  if  so,  the  reasons  for  such  policy  ;
 and

 (c)  whether  these  non-camp  refugees
 would  aiso  be  given  ration  and  other  assis-
 tance  as  given  to  camp  refugees  ?

 THE  MSNISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.  KHA-
 DILKAR):  (a)  and  (b).  No,  Sir,  they
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 are  not  given.  About  30  lakhs  refugee!
 living  outside  camps  are  not  being  allowed
 ration  and  other  Government-regulated
 refief  assistance  because  it  was  felt  that
 persons  who  were  reaily  in  need  of  Govern-
 mental  assistance  have  already  moved  into
 camps.  Apart  from  this,  it  is  difficult  to
 distribute  rations  to  refugees  not  living  in
 Camps,  who  are  scattered  all  over  the
 country.  Moreover,  the  concession,  _  if
 allowed,  is  likely  to  be  abused.

 (c)  The  cost  of  distributing  free  rations
 to  refugees  living  outside  the  Camps  will
 impose  a  heavy  burden  on  the  country’s
 economy.  A  proposal  is,  however,  under
 consideration  to  allow  those  non-camp  refu-
 gees,  who  are  in  indigent  condition,  to  move
 to  camps,  after  proper  screening,  so  that
 they  may  be  eligible  for  Government-regula-
 ted  relief  assistance.

 Blankets  supplied  to  Bangla  Desh  refugees

 1658.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  the  total
 number  of  blankets  supplied  to  the  refugees
 so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,  KHA-
 DILKAR):  5,49,960,  blankets  have  been
 supplied  till  19.11.1971  to  various  States/
 Camps  for  distribution  to  refugees  from
 Bangla  Desh,  as  detailed  below  :-

 Meghalaya  3,55,000
 Tripura  1,74,200
 Assam  14,760
 Tradatganj  6,000
 (Allahabad)

 5,49,960

 Damage  of  Blast  Furnace  at  Durgapur

 1659.  SHRI  SATYENDRA  NARAIN
 SINHA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  blast  furnace  at  Durga
 pur  was  deliberately  damaged  by  _  the
 workers  ;

 (b)  if  so,  the  nature  and  extent  of  the
 damage  ;

 (c)  the  loss  suffered  in  terms
 and  in  production  ;  and

 of  money
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 (d)  whether  it  has  been  repaired  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRIS.  MOHAN  KUMARA-
 MANGALAM):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Training  and  Employment  to  Technical  job
 seekers

 1660.  SHRI  RAJDEO  SINGH:  Will
 \he  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  efforts  Government  have  made
 to  train  and  provide  employment  to  young
 doctors,  experienced  engineers,  highly  skilled
 crafismen  such  as  millers,  precision  turners
 and  fitters  ;  and

 (b)  the  results  thereof  ?

 THI.  MINISTLR  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,  KHA-
 DILKAR):  (a)  and  (b).  Adequate  facilities
 have  been  created  in  the  country  for  institu-
 tional  and  on-the-job  training  for  these  and
 other  categories,

 While  precise  estimates  are  not  available,
 large  numbers  belonging  to  these  and  other
 categorie.  are  expected  to  be  employed
 under  the  various  programmes  undertaken
 by  the  Central  and  the  State  Government
 within  and  outside  the  Fourth  Plan.

 Entry  of  Omega  team  to  Bangla  Desh

 l66l.  DR.  RANEN  SEN:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  an  organisation  named
 Omega  consisting  of  people  moved  by  huma-
 nitarian  consideration  tried  to  enter  Bangla
 Desh  through  India  with  food  and  medical
 materials  for  the  succour  of  the  people  of
 Bangla  Desh  ;

 (0)  if  so,  the  result  thereo!  ;  and
 (c)  the  reaction  of  the

 India  thereto  ?
 Government  of

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  to
 (०)  The  organizers  of  a  voluntary  organiza-
 tion,  Omega  have  informed  the  Government
 of  India  that  they  have  carried  out  a
 number  of  missions  into  Bangla  Desh  for
 distributing  food,  clothes,  blankets  and
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 medicines  to  the  needy  people  there.  The
 Government  of  India  appreciate  all  hamani-
 tarian  efforts  to  relieve  sufferings  in  Bangla
 Desh,

 Visit  by  an  Assistant  Secretary  of  State
 of  U.S.  A.

 1662.  DR.  RANEN  SEN:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Mr.  Divid  M.  Abshire,
 Assistant  Secretary  of  State  for  Congre3-
 sional  Relations  in  U.S.  State  Department
 has  visited  Dacca,  Calcutta  and  New  Dethi
 several  times  recently  and  has  met  the  high
 Government  officials  of  Pakistan  and  the
 Ministers  of  India  and  some  officials  ;  and

 (b)  #  so,  the  nature  of  the  mission  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 {SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Mr.  David  M.  Abshire,  U.S.
 Assistant  Secretary  of  State  for  Congres-
 sional  Relations  visited  India  from  August
 33,97l  to  September  2.  1971.  During  his
 stay,  he  visited  Calcutta  and  Delhi,  In
 Calcutta,  he  saw  the  refugee  camps  and  in
 the  Delhi  he  had  meetings  with  the  Min  ster
 of  State  for  Rehabilitation  and  the  Foreign
 Secretary.  The  situation  arising  out  o°  the
 massive  influx  of  refugees  into  India  from
 East  Bengal  was  explained  to  him  He  also
 visited  Dacca  and  Islamabad  on  the  same
 tour.  Government  is  not  aware  of  any
 other  visit  by  him  to  the  sub  continent.

 Lay-off  of  Workers  of  Indian  Iron  and
 Steel  Company's  Kulti  Works,  Asansol

 1663.  SHRI  ROBIN  SEN:  will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  the  management  of  tinishing
 section  of  Indian  Iron  and  Steel  Company's
 Kulti  Works,  Asansol  (West  Bengal)  bad
 laid  off  50  workers  on  the  23rd  August,
 497]  ;

 (b)  if  so,  the  reasons  for  the  lay-off  ;
 and

 (c)  the  steps  taken  by  Government  to
 lift  the  lay-off  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  ($HRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  According  to  informa-
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 tion  given  by  IISCO,  about  50  workers  of
 the  finising  section  in  Kulti  Works  were
 laid  off  for  the  whole  of  24th  August,  97
 and  in  the  ‘A’  Shift  of  25th  August,  1971,

 (b)  The  lay-off  was  declared  following
 a  strike  resorted  to  by  the  Crane  drivers
 from  9th  August,  1971,

 (c)  As  result  of  a  settelment  a:rived  at
 in  a  bipartite  meeting  between  the  Union
 and  the  Management,  the  strike  by  the
 Crane  drivers  was  called  off  and  normal
 works  was  resumed  from  ‘B’  Shift  on  25th
 August,  1971.

 Lock-out  in  Sheet  Mill  of  Burnpur,  Asansol

 1664,  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  sheet  mill  of  the
 Burnpur  Works  of  Indian  Iron  and  Steel
 Company,  Asansol,  West  Bengal  has  been
 locked  out  on  the  Ist  October,  1971,  ;

 (b)  if  so,  the  reasons  thereof  ;
 (c)  the  total  number  of

 rendered  jobless  due  to  this
 and

 (d)  the  steps  taken  by  Government  to
 lift  the  lock-out  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN)  :  (a)  to  (d).
 According  to  Messrs  Indian  Iron  and  Steel
 Company,  a  lock  out  was  declared  by  the
 Management  in  the  Sheet  Mill  uf  ther
 Burnpur  Works  on  210.1971  in  consequence
 of  a  stay-in-strike  resorted  to  by  workers  of
 the  hot  mill  section  of  the  Sheet  Mill  with
 effect  from  26-9-1971.  The  total  number
 of  workers  affected  by  the  lock  out  was
 about  I450  The  lock  out  was  lifted  in
 accordance  with  a  phased  programme  with
 affect  from  18-10-1971  following  8  settle-
 ment  before  the  Deputy  Labour  Com-
 missioner,  Government  of  West  Bengal,
 Durgapur.  All  the  locked  out  employees
 rejoined  duty  by  22-10-1971.

 employees
 lock-out  ;

 Workers’  Dues  In  Pure  Shitalpur  Colliery.
 Asansol

 ‘1665.  SHRI  ROBIN  SEN  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  total  amout  of  outstatiding  dues
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 due  to  the  workers  of  Pure  Shitalpur
 Colliery,  Asansol  ;

 (b)  whether  a  certificate  case  has  been
 filed  for  realisation  of  the  dues  ;  and

 (c)  if  not,  the  action  Government
 Propose  to  take  to  realise  the  dues  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K-
 KHADILKAR)  :  (a)  to  (c).  Information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Dues  of  Workers  of  East  Jainbad  Colliery

 1666.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  the  total  amount  of  outsanding  legal
 dues  due  to  the  worker  of  East  Jambad
 Colliery  ;

 (b)  whether  the  workers  of  East  Jambad
 Colliery  through  their  union  raised  the
 dispute  before  the  Assistant  Labour
 Commissioner  (C),  Raniganj  for  the  pay-
 ment  of  the  dues  ;

 (c)  if  so,  whether  a  certificate  case  has
 been  filed  for  the  realisation  of  the  dues  ;
 and

 (d)  if  not,  the  action  Government
 propose  to  take  to  realise  the  ducs  ?

 THE  MINISTER  OF  LABOUR  AND
 RERABILITATION  (SHRI  R.  X.
 KHADILKAR)  :  (a)  to  (d).  Information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Deposits  of  Rock  Phosphate  in  Rajasthan

 1667.  SHRI  HAMENDRA  SINGH
 BANERA  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  in  the  recent  survey,  the
 Geological  Survey  of  India  has  discovered
 huge  deposits  of  rock  phosphate  in  the
 Bhilwara  District  of  Rajasthan  ;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  explore  that  mineral  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STLEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  No,
 Sir.

 (b)  Does  not  arise.
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 Objectionable  Films  on  India  Being
 Displayed  in  Foreign  Countries

 ‘1668,  SHRI  BIRENDER  SINGH  RAO  :
 SHRI  N.  SHIVAPPA  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  has  come  to  the  notice
 of  Government  that  objectionable  films
 which  were  not  permitted  to  be  displayed
 in  India  have  been  sold  by  the  B.B.C.  to
 some  foreign  countrics  ;

 (b)  if  50,  the  names  of  such  countries
 to  whom  these  films  have  been  sold  ;

 (c)  whether  these  «bjcctionable  films  are
 being  displayed  by  them  ;  and

 (d)  if  so,  Government’s  reaction  there-
 to?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  to  (da).  Do  not  arise.

 Review  of  Rehabilitation  Work  In
 West  Bengal

 1669.  SHRI  HARI  KISHORE  SINGH  :
 SHRI  B.  K.  DASCHOWDHURY  :

 Will  the  Minister  of  LABOUR  AND
 REHABILIIATION  be  pleased  to  state  :

 (a)  the  recommendations  made  by  the
 Chatterjee  Committce  to  review  the
 Rehabilitation  work  in  West  Bengal  ;  and

 (b)  the  decision  of  Government  on
 these  recommendations  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  and  (b).  The  Com-
 mittee  of  Review  of  Rehabilitation  work  in
 West  Bengal  have  so  far  submitted  nine
 Reports,  particulars  of  which  are  given  in
 the  attached  statement.

 Recommendations  of  the  Committee
 have,  by  and  large,  been  accepted  in  respect
 of  4reports.  The  remaining  5  reports  are
 under  consideration,  in  consultation  with  the
 West  Bengal  Government  and  concerned
 Ministries/  Departments.

 Statement

 L  Interim  report  on  rehabilitation  of
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 Displaced  Persons  from  East  Paki-
 stan  living  at  Asrafabad  Ex-camp
 site  and  Vagrants’  Homes.

 2.  Educational  facilities  for
 migrants  in  West  Bengal.

 3,  Rehabilitation  of  Displaced  Persons
 from  East  Pakistan  at  e¢x-camp
 West  Bengal.

 p.  Rehabilitation  of  Displaced  Persons
 from  East  Pakistan  squatting  on
 Government  and  _  requisitioned
 propertics  in  West  Bengal.

 5.  Rehabilitation  of  Displaced  Persons
 through  Poultry  Schemes  in  West
 Bengal.

 6.  Rehabilitation  of  Displaced  Persons
 at  Bagjola  Group  of  Ex-camp  sites
 in  West  Bengal.

 7,  Medical  facilities  for  the  benefits
 of  new  migrants  in  West  Bengal.

 new

 8.  Industrial  Training  Institutes  for
 displaced  women  from  East  Paki-
 stan  in  West  Bengal.

 9,  Establishment  of  Industrial  Estates
 in  West  Bengal  for  rehabilitation
 of  Displaced  Persons  from  East
 Pakistan.

 Evacuee  Agricultural  Lands  in  Rajasthan

 1670.  SHRI  PANNA  LAL  BARUPAL  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  in  July,  959  instructions
 were  issued  by  the  Chief  Settlement
 Commissioner,  Department  of  Rehabilitation
 to  the  Regional  Settlement  Commissioner,
 Rajasthan  vide  this  letter  No.  F,  TIMIS9~
 Policy  iI,  dated  the  8th  July,  959  that  all
 pre  and  post-partition  tenents  of  evacuee
 agricultural  lands  in  Districts,  other  than
 Alwar  and  Bharatpur  should  be  offered  the
 lands  in  their  occupation  at  the  rate  of  Rs.
 450/-per  standard  acre  ;  and

 (b)  if  so,  how  much  land  has  so  far
 been  offered  to  the  eligible  tenents  in
 District  Ganganagar  in  accordance  with  the
 above  instructions  and  how  much  more
 land  still  remains  to  be  offered  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  Yes,  Sir.

 (b)  51  Bighas  of  the  land  have  been
 offered  to  the  eligible  tenants  in  District
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 Ganganagar  in  accordance  with  the
 instructions  dated  8th  July,  959  and  9.5
 Bighas  of  the  land  still  remains  to  be
 offered.  3  cases  are  pending  for  enquiry
 and  order  before  the  Managing  officer.

 Promotion  to  Assistant  Engineers  of  Heavy
 Engineering  Corporation,  Ranchi

 1671.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  STFEL  AND  MINES  be  pleased
 to  state  :

 (a)  whether  some  Members  of  Parlia-
 ment  have  requested  him  to  do  justice  to
 the  Assistant  Engineers  of  the  Heavy
 Engineering  Corporation,  Ranchi,  who  have
 been  denied  the  promotion  scope  ;  and

 (b)  if  so,  the  reaction  of  Government
 in  the  matter  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMAPA-
 MANGALAM)  :  (a)  Yes,  Sir.

 (b)  This  is  a  matter  for  consideration
 by  the  Company,  who  have  examined  it
 and  are  taking  necessary  action.

 Attitude  of  Indonesia  and  Malayasia
 on  Bangla  Desh

 1672.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  attitude  of  Indonesia  and
 Malayasia  on  the  issue  of  Bangla  Desh  ;

 (b)  whether  these  two  countries  are  in
 any  way  supporting  West  Pakistan  on  the
 Issue  of  Bangla  Desh  ;  and

 (c)  whether  these  countries  have  shown
 avy  interest  in  the  solution  of  the  Bangla
 Desh  problem  in  the  way  which  is  accept-
 able  to  the  people  of  Bangla  Desh  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Governments  of  Indonesia  and
 Malayasia  have  been  consistent  in  their
 sympathetic  attitude  towards  the  problems
 arising  from  the  influx  of  refugees  from
 East  Bengal.

 (b)  and  (c).  Both  Indonesia  and
 Malayasia  have  maintained  that  they  cannot
 interfere  in  what  they  regard  as  an  ‘internal
 affair  of  Pakistan,
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 Deposits  of  Copper  Mines  in  Madhya
 Pradesh

 1673,  SHRI  6,  con  DIXIT:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  Geological  Survey  of
 India  have  discovered  a  considerable  deposits
 of  copper  mines  in  Balaghat  District  in
 Madhya  Pradesh  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  the  steps  proposed  to  be  taken  to
 locate  and  utilise  these  copper  deposits  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHR!  SHAHNAWAZ  KHAN):  (a)  and
 (b).  AS  a  result  of  systematic  geological  and
 geochemical  investigations  carried  out  by
 the  Geological  Survey  of  India,  reserves  of
 7.4  million  tonnes  with  1.67%  copper  have
 been  estimated  so  far  over  a  commulative
 strike  length  of  975  metres  at  Malanjkhand
 in  Baihar  Tehsil.  Balaghat  district,  Madhya
 Pradesh.  Further  work  ts  in  progress.

 (c)  The  entire  area  is  being  geologically
 mapped  in  detail,  Drilling  is  in  progress

 and  a  programme  of  exploratory  mining  is
 also  being  taken  up  shortly.  Depending  on
 the  results  of  exploratory  mining  and  bencfi-
 ciation,  a  feasibility  study  will  be  made  for
 optimum  developrnent  of  the  deposit.

 Restrictions  on  Indian  Diplomats  in  Islamabad

 1675.  SHRI  R.S.  PANDEY:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Government  of  Pakistan
 has  placed  restrictions  on  the  movement  of
 the  staff  of  the  Indian  High  Commission  in
 Islamabad  and  no  member  of  the  staff  is
 being  allowed  tocome  to  India  even  in
 emergent  cases  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  steps  taken  by  Government  the
 safety  and  security  of  the  persoonel  of  the
 Indian  High  Commission  in  Islamabad  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Government  of  Pakistan  and  placed
 such  restrictions  on  the  staff  of  the  Indian
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 High  Commission  in  Islamabad  with  effect
 from  the  third  week  of  April,  1971,  These
 restrictions  have  now  been  lifted  with  effect
 from  November  18,

 (b)  The  Government  of  India  imposed
 reciprocal  restrictions  on  the  staff  of  the
 Pakistan  High  Commission  in  Delhi.  These
 restrictions  have  also  been  lifted  with  effect
 from  November  18  following  the  lifting  of
 Testrictions  by  the  Government  of  Pakistan
 on  the  staff  of  the  Indian  High  Commission
 in  Islamabad.

 (c)  The  Government  of  India  have
 drawn  the  attention  of  the  Pakistan  Govern-
 ment  to  their  obligations  under  the  Vienna
 Convention,  ‘1964,

 Sale  of  Steel  in  Black  Market  in  U  P.

 676  SHRI  VIJAY  PAI  SINGH:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  report  published
 in  the  Blitz  dated  the  7th  August,  1971
 under  the  caption  ‘Steel  allotted  to  Uttar
 Pradesh  sold  in  black  market”  ;

 (b)  if  so,  the  facts  of  the  case  ;  and
 (c)  the  steps  taken  to  put  an  end  to  the

 corrupt  practices  in  which  high  officials  are
 involved  ?

 THE  MINISTLR  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)-~  (a)
 Yes,  Sir.

 (b)  The  matter  is  being  investigated  by
 the  Iron  &  Steel  Controller,  Calcutta  and
 his  report  is  awaited.

 (५)  Any  case  of  misutilsation  of  steel
 coming  to  the  notice  of  Government  will  be
 duly  investigated,  with  the  help  of  the
 Central  Bureau  of  investigation  where  neces-
 Sary.  Action  against  the  people  concerned
 including  officials  if  any,  will  be  taken
 whereas  justified

 Registration  of  Unrecognised  Re-rolling  Mills

 1677,  SHRI  NARFNDRA  SINGH.
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  there  has  been  any  policy
 announcement  to  register  unrecognised  re-
 rolling  mills  in  case  they  were  upto  certain
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 standards  and  were  located  in  industrially
 backward  States  ;  and

 (b)  ifs,  the  names  of  such  re-rolling
 mills  registered  in  consonance  with  that
 Policy  ?

 THE  MINISTER  OF  STEEI  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Employment  of  Workers  by  Unregistered
 Re-rolling  Mills

 1678.  SHRI  NARFNDRA  SINGH:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  the  unregistered  re-rolling
 mills  are  providing  jobs  to  about  36,000
 workers  as  against  only  12,000  workers
 employed  by  the  Members  of  the  Steel  Re-
 Rolling  Mill  Association  of  India  ;

 ‘(b)  whether  Steel  Re-rolling  Mill  Asso-
 ciation  are  allotted  fifteen  times  more  quota
 of  raw  materials  at  a  cheaper  rate  as
 Compared  to  the  unrecognised  re-rolling
 mils  ;  and

 (c)  if  so,  the  reasons  thercof  ?

 THE  MINISTER  OF  STEEL  AND
 MINFS  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  (a)  to  (c).  The  imfor-
 mation  is  being  collected  and  will  be  placed
 on  the  Table  of  the  House

 Allotment  of  Billets  to  Registered  Re-rolling
 Mills

 1679.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  full  quota  of  billets  was
 allotted  to  registered  re-rolling  mills  which
 had  not  been  running  at  all  or  had  been
 running  only  occasionally  ;

 (b)  whether  this  quota  was  sold  at  very
 high  rates  in  the  market  in  the  name  of  re-
 rolled  materials  ;

 (c)  the  rates  in  both  the  cases  ;  and

 (d)  the  steps  taken  to  check
 malpractice  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)  to  (०.
 Reports  have  Been  received  by  the  Govern-

 this
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 ment  that  a  few  Billet  ReRolling  Mills
 which  were  not  in  operation  had  been
 receiving  billets  ©The  matter  is  being  inves-
 tigated  by  the  Iron  and  Steel  Controller

 (d)  Regional  Offices  of  the  Iron  and
 Steel  Controller  have  been  set  up  in  different
 parts  of  the  country  and  one  of  their  fuac-
 tions  is  to  check  misuse  of  stecl  The  iron
 and  Stcel  (Control)  Order  has  also  becn
 amended  to  provide  that  utilisation  of  steel
 for  purposes  other  than  that  for  which  steel
 ts  allocated  OL  applied  tor  i5  now  a  violation
 of  the  Control  Order  and  as  such  would
 attract  the  pen!  provisions  of  the  }  ssental
 Commodities  Act  In  investigating  such
 complaints  the  assistance  of  CBI  75  also
 being  taken  wherever  necessary

 पाकिस्तान  द्वारा  हथियाई  गई  भारतीय  नौका ग्रो
 का  प्रयोग

 1680  श्री  हुक्म  चन्द  कछवाय  क्या
 विदेश  मारी  यह  बताने  की  कृपा  करेगे  पि

 (व)  क्या  पाकिस्तान  हारा  965  4

 हथियाई  गई  भारतीय  नौपाधो  या  प्रयाग  अपनी
 सवार  व्यवस्था  का  कायम  रखते  के  जिए  जिया
 जा  रहा  है.  गौर

 (7)  इस  पर  सरकारी  प्रतिक्रिया  क्या

 है  और  सरकार  भविष्य  म॑  उस  सम्बन्ध  में  क्या
 बदम  उठान  जा  रही  है

 विदेश  मन्त्रालय  से  उप  मर्जी  श्री  सुरेन्द्र
 पाल  सिह)  (+)  सरकार  ने  उस  यान  यी
 बर्ड  सूचना  प्राप्त  नहीं  ी  aan)

 (4)  प्र  न  नहीं  उठता  t

 False  Propaganda  regording  return  of
 Refugees  from  Indta

 1681  SHRIMATI  SAVITRI  SHYAM
 Will  the  Minister  of  FATE  RNAL  AIL  AIRS
 be  pleased  to  state

 (a)  whether  the  attenticn  of  Government
 has  been  diawn  towards  a  news  item  pub
 lished  in  the  Indian  Lapress  dated  the  24h
 September,  3974  in  whith  Pakistan  4  re
 ported  to  have  cluimed  the  return  of  about
 60,000,  displaced  pcrsons  to  Bafigla  Desh  ,
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 (b)  if  so,  the  reaction  of  Government  of
 India  ,  and

 (c)  the  steps  which  are  being  taken  by
 Government  to  refute  false  ind  beseless
 claims  of  Pakistan  im  foreign  countries  and
 other  international  agencies  about  the  return
 of  refugees  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)  Yes,
 Sir  The  news  item  mentions  the  claim
 of  Radio  Pakistan  that  another  5  600  refu
 gces  had  returned  home  to  East  Bengal

 (b)  The  Government  of  India  consider
 such  Pakistan  claim  about  refugces  return-
 ing  to  Fast  Bengal  as  mere  propaganda  since
 the  influx  of  refugees  into  Indi  from  the
 milit  wy  repression  in  East  Bengal  continues
 unabited

 (c)  Ccvcrament  are  keeping  the  inter-
 nitional  community  constantly  informed
 about  the  continuing  influx  of  refugees  into
 India  whcse  number  has  reached  almost  0
 million  and  which  gives  the  lie  to  Pakistani
 prop  as  nda  about  rcfugees  returning  to  ther
 ho  nes

 Contract  System  in  Tata  Fngincering  and
 Locomotive  Comp  iny,  Jamshedpur

 €8?  SHRI  R  P  DAS”  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pe  sed  to  state

 (a)  whetl  cr  the  attention  of  Government
 has  buen  drawn  to  the  prevailing  contract
 system  in  Tati  Frginecrins,  ind  Locomotive
 Compin  lamshedpur  employing  a  large
 number  of  workers  in  the  factory  under
 daily  \  १६०५  contract  system,  denying  them
 proscriscd  rites  of  wages  and  other  bencfits
 undcr  the  labour  law

 (b)  whether  the  attention  of  Govern-
 ment  has  bucn  diawn  to  the  joint  report  of
 the  Inspectorate  of  Factones  and  State
 labour  Department  of  Bihar  with  regard  to
 this  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THL  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K
 KHADILKAR)  (a)  to  (c)  The  matter
 falls  in  the  State  sphere
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 Jobs  to  People  in  Identified  Backward  Areas

 1683.  SHRI  8.  R.  SHUKLA:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  Central  Government  have
 drawn  up  comprehensive  schemes  to  provide
 more  jobs  to  the  people  living  in  identified
 backward  areas  ;  and

 (b)  if  so,  the  salient  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR):  (a)  and  (b).  Keeping  in  view
 the  special  needs  of  the  weaker  sections  and
 areas  (including  backward  areas),  the  Go-
 vernment  have  formulated  certain  special
 schemes  which  are  being  implemented
 currently.  These  schemes  relate  to  Small
 Farmer’s  Development  Agencies,  Agencies
 for  Marginal  Farmers  and  Agricultural  La-
 bour,  Rural  Works  in  the  chronically  drought
 prone  areas,  Dry  Farming,  Area  Develop-
 imentin  the  command  areas  of  irrigation
 projects  and  Crash  Scheme  for  rural  employ-
 ment.  For  details  in  respect  of  these  schemes
 teference  is  invited  to  the  statement  Jaid  on
 the  Table  of  the  House  in  reply  to  parts
 (a),  (0),  (0  and  (d)  of  Starred  Question
 No.  970  on  TTAITL

 Alleged  Ineffective  Management  of  National
 Coal  Development  Corporation

 1684,  SHRI  8,  R.  SHUKLA:  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  a  three-day  meeting  of
 txperis  of  the  Administrative  Staff  College,
 Hyderabad  ;  the  National  Coal  Develcp-
 ment  Corporation  and  the  Department  of
 Mines  was  held  in  the  first  week  of  Septem-
 ber,  97]  ;  and

 (b)  if  so,  the  salient  features  of  the  dis-

 ‘qssion  held  and  the  decision  taken  and  the
 ttaction  of  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  (a)
 Yes,  Sir.  A  three  day  seminar  was  organised
 ty  the  National  Coal  Development  Corpo-

 _mition  and  the  Singareni  Collieries  in  colla-

 "oration  with  the  Administrative  Staff
 College  in  the  first  week  of  September,  1971,

 ॥  New  Delhi.

 )  The  seminar  was  designed  to  provide
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 to  the  senior  executives  of  the  two  Com-
 panies  fresh  perspectives  in  modern  mana-
 gerial  approaches  in  order  to  improve  the
 current  operations  and  future  prospects  of
 the  two  Companies.  No  decisions  were  taken
 at  the  seminar.

 Requirement  of  Steel  for  Industrial
 Development  in  State

 1685,  SHRI  8.  R.  SHUKLA:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleased
 to  state  :

 (a)  the  quantity  of  steel  requirement  of
 each  State  at  present  per  annum  ;

 (b)  whether  as  a  result  of  industrial
 developments  being  undertaken  by  Govern-
 ment  on  account  of  identification  of  back-
 ward  areas  for  Industrial  development  in
 each  State,  the  demand  of  steel  is  likely  to
 go  up  considerably  ;  and

 (c)  if  so,  the  steps  being  taken  to
 the  demand  on  this  account  ?

 meet

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Data
 have  not  been  compiled  regarding  the  steel
 requirements  of  individual  States.  The
 Steering  Group  on  Iron  and  Steel,  had,
 however,  estimated  the  domestic  demand
 for  finished  steel  in  97I-72  at  6.05  million
 tonnes.

 (b)  it  is  too  early  to  assess  the  effect  on
 stecl  requirements.  Estimates  of  _  steel
 requirements  take  into  account  an  everall
 increase  in  industrial  development.

 (c)  all  possible  steps  are  being  taken  to
 increase  indiaenous  availability  by  increasing
 production,  regulating  exports,  importing
 such  categories  of  steel  which  are  inescapable
 and  streamlining  distribution.  Long  term
 measures  include  the  setting  up  of  three  new
 steel  plants  at  Salem,  Visakhapatnam  and
 Vijayanagar.

 Probiems  of  East  Bengal  Displaced  Persons

 ‘1686.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  residuary  problems  of  East
 Bengal  displaced  persons  still  claiming  the
 attention  of  the  Central  and  States  Govern-
 ments  awaiting  proper  redress  ;

 (9)  the  steps  taken  by  Government  of
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 India  to  fulfill  the  Icgitimate  demands  of
 the  displaced  persons  specially  with  regard
 to  Housing  and  Employment  ;  and

 (c)  the  financial  estimates,  if  any,  for
 final  adjustment  of  claims  of  displaced
 persons  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABI!  ITATION  (SHRI  R.  ड्,
 KHADII  KAR)  :  (a)  to  (c)  The  problem
 of  rehabilitation  of  old  migrants  who
 migrated  from  Fast  Pakistan  upto  31-3-1958
 had,  by  and  large  heen  completed  by
 1960-61  except  some  residuary  problem,  for
 which  a  sum  of  Rs.  2]88  crores  was
 assessed  in  96I-62  in  consultation  with  the
 West  Bengal  Government.

 2.  As  saturation  point  had  already  been
 reached  in  West  Bengal,  a  policy  decision
 was  taken  in  964  in  consultation  with  the
 West  Bengal  Government  that  new  migrants
 (ie.  those  who  came  from  Fast  Pakistan
 from  {-I-964  onwards)  who  sought  admis-
 sion  in  relief  camps  and  were  sponsored  by
 the  West  Bengal  Government,  would  be
 given  rehabilitation  assistance  outside  West
 Bengal.

 Committee  of  Review  :
 The  Government  of  India  appointed

 in  January,  967  a  Committee  for  review  of
 rehabilitation  work  m  West  Bengal.  The
 Committee  was  asked,  énter  alia  to—

 (a)  evaluate  the  working  and  results  of
 Tehabilitation  measures  undertaken  in  West
 Bengal  after  the  residuary  assessm-nt  ;

 (b)  to  recommend  measures  including
 financial  assistance  in  respect  of  the  old
 migrants  for  the  follov.ing

 (i)  Development  of  colonics  ;
 (ii)  Acquisition  of  land  for  rescttlement

 of  P.  L  Home  famihes  :
 (ui)  Rehabilitation  loans  to  those  cover-

 ed  in  the  assessment  of  the  residu-
 ary  problem  ;  and

 (iv)  Technical  training  and  mdustuial
 scheme  ;  and

 ©  to  assess  the  nature  and  size  of  the
 problem  created  by  the  new  migrants  and
 to  recommend  to  the  extent  necessary,
 financial  assistance  for  their  technical
 training,  employment,  educational  and
 medical  facilities,

 4.  The  Committee  has  so  far  submitted
 9  Reports.  The  Government  of  India  have
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 accepted,  by  and  large,  recommendations
 in  respect  of  4  Reports  and  have  sanctioned
 asum  of  Rs  54520  lakhs  for  the  imple-
 mentation  of  the  various  schemes.  The
 remaining  5  Reports  are  under  considera-
 tion.

 Strike  by  Employees  of  Statistical
 Institute,  Calcutta

 687  SHRI  SAROJ  MUKHERJEE  :
 Will  the  Munister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  f.as  been  drawn  to  the  strike  launched
 by  the  employees  of  the  Statistical  Institute,
 Calcutta  in  protest  against  the  arrest  of  one
 of  their  colleagues  ;

 (b)  if  so,  the  reasons  for  this  arrest  ;
 and

 (c)  whether  Government  are  considering
 to  release  him  ;  if  not,  the  reasons  there-
 for  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR)  :  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  would  be  laid
 on  the  Table  of  the  House  as  soon  as
 possible,

 Explorations  by  Geological  Survey  of  India

 4088  SHRI  K.  SURYANARAYANA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  the  explorations  made  by
 the  Geological  Survey  of  India  in  the  last
 12,  months  have  proved  additional  reserves
 of  Coal,  Copper,  lead-zinc,  and  Bauxite  in
 various  places  of  the  country  ;  and

 (b)  if  s0,  the  main  features  thereof  and
 the  actioa  taken  by  Government  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SHAIINAWAZ  KHAN):  (a)  and
 (d),  As  a  result  of  investigations  carried  out
 by  the  Geological  Survey  of  India,
 additional  reserves  of  coal,  copper,  lead-
 zinc  and  bauxite,  have  been  outlined  during
 the  last  2  months  in  various  parts  of  the
 country,  Action  regarding  working  of  the
 deposits  will  be  considcred  when  a  clear
 picture,  in  each  case,  of  the  total  reserves
 available  for  exploitation  is  obtained  for
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 which  investigations  are

 AGRAHAYANA  4,  893  (SAKA)  Written  Answers  98

 in  progress,  their  locations  is  laid  on  the  Table  of  the
 statement  showing  the  reserves  outlined  and  House.

 STATEMENT

 Mineral  Total  additions
 outlined  in  last
 2  months.

 Break-up

 Copper  ore

 Lead-Zinc
 ore

 Bauxite

 Coai

 6.556  million
 tonnes,

 6.525  million
 tonnes,

 9,7  nillion
 tonnes.

 74.22  million
 tonnes.

 l,  6.00  million  tonnes  at  Malanjkhand,
 Balaghat  district,  Madhya  Pradesh.

 2.  0.156  million  tonnes  in  Ingaldahalu-
 Kunchiganahalu,  Chitradurga  distt.
 Mysore,

 3.  0.4  million  tonnes,  Bayanbil,  Singh-
 bhum  distt.  Bihar.

 .  0.65  million  tonnes,  at  Karempudi,
 Agnigundala  Belt,  Andhra  Pradesh.

 2.  0.60  million  tonnes,  Ambaji-Kembaria
 sector,  Banaskantha  district,  Gujarat.

 3.  4.535  million  tonnes,  Baroi  Mogra,
 Zawar  Belt,  Rajasthan.

 4.  0.74  million  tonnes,  Sindesh-was
 Block,  Rajpura.Bethumni  Belt,  Udai-
 pur  district,  Rajasthan.

 he  4.00  million  tonnes-Dhuluapal  block,
 Ranchi  district,  Bihar

 2.  .00  million  tonnes,  Mahadevia,
 Jamnagar  district,  Gujarat.

 3,  4.00  million  tonnes-Supkhar  and
 Kotpahar  blocks,  Balaghit  district,
 M.P.

 4.  0.7  million  ton  ieseKuddarka  and
 Manipur,  S,  Kanara,  Mysore.

 l,  3.82  million  tonnes,  Godavari  Valley,
 A.  P.

 2  20.65  oe  »  Jharia,  Bihar
 3.  36.96  .,  »  NN.  Karanpura.

 Bihar,
 4,315  ,«  9.  Deltonganj,  Bihar
 i  7.75  45  »  East  Bokarc,

 Bihar,
 6.  888  7  »»  Rajmahal,  Bihar.
 74.77  os  »,  Sonhat,  Madhya

 Pradesh.
 8.  85.48  »  Singrauli,  M.  P.

 and  U.  P.
 o  5.56  45  »  Raniganj,  West

 Bengal.
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 Cost  of  Iron  Structurals  and  Iron  Plates

 i689.  SHRI  KRISHNA  CHANDRA
 HALDER  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state  :

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  high  cost  of
 iron  structural,  iron  plates  and  sheets,  three
 or  four  times,  more  than  the  official  rate  ;

 (b)  whether  any  assessment  been
 made  in  this  regard  ;  and

 has

 (c)  the  steps  taken  by  Government  to
 stop  the  black  marketing  of  the  steel  trade
 and  have  a  proper  distribution  system  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b).  It  is  true  that  the  open  miurket  prices
 for  steel  (and  not  iron)  structurals,  plates

 -and  sheets  are  above  the  prices  of  the
 Producers’  stockyards,  but  they  are  not
 three  or  four  times  more  than  those
 prices.

 (c)  Steps  taken  to  reduce  the  high  open
 market  prices  include  broad  measures  to
 increase  availability  by  increasing  domestic
 production,  increase  imports  substantially
 and  regulate  exports.  Efforts  have  also
 been  made  to  streamline  distribution  by
 channeling  almost  the  entire  availability  to
 actual  consumers,  whose  requirements  have
 been  screened.

 At  the  same  time,  in  order  to  reduce
 undesirable  transactions  by  parties  obtaining
 steel,  an  amendment  has  been  made  to  the
 Iron  and  Steel  (Control)  Order  in  March
 97]  which  provides  that  the  use  of  steel
 for  any  purpose  other  than  that  for  which
 it  is  allotted  or  applied  for  is  a  violation  of
 that  Order  and  as  such  will  attract  the
 penal  provisions  of  the  Essential  Com-
 modities  Act.  Regional  Offices  of  the  Iron
 and  Steel  Controller  have  been  set  up
 inter  aiia  to  keep  a  _  watch  over  proper
 utilisation  of  steel  by  individual  parties  and
 undertake  detailed  spot  checks  where
 necessary.

 Death  of  a  Workcr  of  Bokaro  Steel  Limited

 1690.  SHRI  KRISHNA  CHANDRA
 HALDER  :  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  State  :

 (a)  whether  Mrs.  Anjali  Hom,  a  worker
 of  Bokaro  Steel  Limited  (Dhanbad),  who
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 had  been  admitted  in  the  Bokaro  Sted
 Limited  Hospital  for  delivery  has  not  beet
 given  proper  treatment  and  subsequently
 died  in  a  Calcutta  Hospital  ;

 (b)  whether  Government  have  received’
 any  representation  from  the  workers  of
 Bokaro  Steel  Limited  demanding  a  judicial
 enquiry  in  the  matter  ;  and

 (०)  if  so,  the  action  takea  by  Govern
 ment  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  Latt
 Mrs.  Anjana  Hom,  an  ex-employee  of
 Bokaro  Steel  Ltd.,  was  given  the  bes
 possible  treatment  available  in  the  Bokaro
 Afospital.  A  senior  specialist  from  Purulia
 was  also  sent  for  consultation.  She  wa
 transferred  to  a  Calcutta  Hospital  for  mor
 specialised  treatment  where  unfortunately
 she  expired.

 (0)  and  (c).  No,  Sir.  On  the  complaint
 of  a  section  of  employees  alleging  that  late
 Mrs.  Hom  had  not  been  properly  treated  in
 the  Company’s  Hospital,  the  management
 of  B.S.  L.set  up  a  high  level  Enguiy
 Committee  to  enquire  into  the  causes  of
 death.  The  Committee  has  come  to  the
 conclusion  that  the  death  of  Mrs.  Hom  did
 not  take  place  either  due  to  wrong  treatment|
 or  negligence  of  the  Doctors.

 Allegation  Against  Managing  Director  of
 Durgapur  Project  Limited

 i69l.  SHRI  N.  SHIVAPPA  :
 SHRI  D.  B.  CHANDRA

 GOWDA:
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state  :

 (a)  whether  Government  have  sinc
 inquired  into  the  allegations  made  against
 Shri  S.  Paul,  Managing  Director,  Durgaput
 Project  Limited  ;

 (b)  if  so,  the  conclusions  arrived  at;
 and

 (०)  the  action  taken  or  proposed  to  be
 taken  by  Government  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINE
 (SHRI  SHAHNAWAZ  KHAN):  (a)  A
 criminal  case  instituted  against  Shri  S.  Paul,
 the  then  Managing  Director,  Durgapur;
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 Projects  Ltd.  is  under  investigation  by
 Police.

 (b)  and  (०),  Do  not  arise  pending  receipt
 of  the  results  of  police  case.

 Visit  of  Japanese  Mission

 ‘1692,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  |  XTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  Japanese  Mission  recently
 visited  India  to  estaldish  high-level  political
 contacts  ;

 (b)  if  so,  the  names  of  the  members  of
 this  Mission  ;  and

 (c)  what  has  been  the  impact  of  this
 Mission  on  Indo-Japanese  relations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  IXTERNAL  AFFAIRS
 (SHRI  SURI-'NDRA  PAL  SINGH):  (a)
 A  Japanese  Panliamentary  delegation  headed
 by  the  Chairman  of  the  Foreign  Affairs
 Committce  of  the  Japanese  Lower  House  of
 Parliament,  Mr.  Sahurauchi,  visited  India
 from  9  to  25  September,  1971,  on  the
 invitation  of  the  Government  of  India  to
 Study  the  problem  of  refugees  from  Fast
 Bengal  and  related  questions.

 (b)  The  names  of  the  members  of  the
 Mission  are  :

 (D  Mr.  ४.  Sakuraucl.i,  Leader
 (2)  Mr.  R.  Nagata  ;
 (3)  Mr.  M,  Aoki  :  and
 (4)  Mr.  F.  Nakao.

 (c)  The  visit  was  helpful  in  promoting
 greater  understanding  in  Japan  about  the
 tremendous  problem  faced  by  India  about
 refugecs  from  Cast  Bengal.

 E.P.F.O.  Employees’  Demands

 1693,  SHRI  Ss.  M.  BANERJEE:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  302]  on
 the  24th  June,  J97]  and  state  :

 (a)  whether  the  remaining  demands  of
 the  employees  of  Provident  Fund  Organi-
 sation  have  been  met  ;

 (b)  if  not,  the  reasons  for  the  the  ab-
 Normal  delay  ;

 (०  whether  there  is  a  growing  discon-
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 tent  among  the  employees  is  not  conceding
 their  legitimate  demand  so  far  ;

 (9)  whether  House  Rent  atlowance  has
 been  increased  only  in  the  case  of  metro-
 politan  cities  and  not  for  all  cities  ;  and

 (e)  if  so,  the  reason  for  this  discrimi-
 nation  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  :  (a)  to  (ce).  The  Central  Board  of
 Trustees  which  administers  the  Employees’
 Provident  Fund  has  considered  the  two  re-
 maining  demands  of  the  nine  principal  de-
 mands  made  by  the  All  India  Employees’
 Provident  Fund  Staff  Federation.  In  re-
 gird  to  pay  scales,  the  Board  has  reiterated
 its  carlier  decision  of  adhering  to  the  Cen-
 tral  Government  pattern.  As  for  the  house
 rent  allowance,  the  Board  has  recommended
 its  enhancement,  over  the  existing  levels,  at
 59  at  all  places  other  than  Bombay  and
 W@  at  Bombay.  This  iccommendation  of
 the  Board  is  under  Government's  considera-
 tion.

 International  Labour  Organisation

 1694,  SHRI  D.  P.  JADEJA;  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  a  Seminar  organised  by
 International  Labour  Organisation  was  held
 during  November,  1971  at  New  Delhi  ;

 (b)  if  so,  the  main  sccommendations
 made  at  the  Seminar  :  and

 (c)  the  reaction  of  Government  of  India
 to  those  recommendations  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RK.  KHADIL-
 KAR)  :  (a)  Yes.

 (b)  and  (c).
 becn  received.

 Final  report  has  not  yet

 Functioning  of  Coking  Coal  Mines  taken
 over  hy  Government

 SHRIMATI  BIBHA  GHOSH
 GOSWAMI  :

 SHRI  SHANKAR  DAYAL
 SINGH  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  the  coking  coal  mines  taken
 over  by  Government  has  been  inundated
 with  water  er  chocked  up  with  highly

 1695,
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 dangerous  and  inflamable  gases  following
 the  removal  of  essential  pumps  and  large
 ventilating  fans  by  the  provious  manage-
 ment  ;

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  for  the  proper  functioning  of  these
 coal  mines  ;  and

 (c)  the  action  taken  against  the  previous
 management  for  their  sabotage  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  There
 isno  report  of  any  of  the  coking  coal
 mines,  taken  over  by  Government,  having
 been  inundated  with  water  or  chocked  up
 with  highly  dangerous  and_  inflamable
 gases.

 (b)  and  (०),  Do  not  arise.

 Project  to  Provide  Employment  to
 Bangla  Desh  Refugees

 ‘1696,  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Mhunister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  Government  had  launched
 some  projects  to  provide  some  employment
 to  the  evacuees  from  Bangla  Desh  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K  KHADIL-
 KAR):  (a)  No.

 (b)  Does  not  arise.

 Fvacnation  of  Refugees  from
 Border  Areas

 1697.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  there  is  any  scheme  to  eva-
 cuate  completely  the  Bangla  Desh  evacuees
 from  the  border  areas  as  the  tension  mounts
 in  those  areas  ;  and

 (b)  if  so,  the  broad  features  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR)  :  (a)  and  (b).  No,  Sir.  However,  in
 order  to  relieve  the  border  States  of  the
 heavy  pressure  of  refugee  population  in  the
 border  areas,  it  was  decided  to  set  up  50
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 large-sized  central  camps,  each  with  a  capa-
 city  of  50,000  persons,  either  in  the  interior
 of  West  Bengal  or  in  other  States  wherever
 sufficient  Government  land  is  available.

 Closure  of  Pure  Shitalpur  Colliery
 Asansol

 1698,  SHRI  MOHAMMAD  ISMAIL  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  Pure  Shitalpur  Colliery  at
 Andal  thana,  Asansol  (West  Bengal)  has
 been  closed  down  since  the  28th  July,  1971  ;
 and

 (b)  if  so,  the  total  number  of  workers
 thrown  out  of  work  due  to  this  closure  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  The  colliery  stopped  working
 from  the  24th  July,  97]  to  !2th  August,
 1971.

 (b)  About  700.

 Memorandum  from  Medical  Officers  of
 Heavy  Engineering  Corporation,

 Ranchi

 i699.  SHRI  MOHAMMAD  ISMAIL  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  memorandum  from  the  Medical  Officers
 of  the  Heavy  Engineering  Corporation,
 Ranchi,  demanding  better  service  conditions
 and  C.HLS.  pay  scales  ;

 (b)  if  so,  the  main  points  thereof  ;
 and

 (c)  the  steps  taken  by  Government  to
 alleviate  the  grievances  of  the  medical
 officers  there  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  to
 (c).  No  such  memorandum  has  been  receiv-
 ed  by  Government.  This  is  essentially  a
 matter  to  be  considered  by  the  management
 of  the  Heavy  Engineering  Corporation,
 Ranchi.

 S.C,  and  S.  T.  Job  Seekers

 1700.  SHRJ  T.S.  LAKSHMANAN  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  the  number  of  Scheduled  Tribes  and
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 Scheduled  Castes  job-seekers  out  of  5,43,000
 jok-seekers  on  the  live  registers  of  Employ-
 ment  Exchanges  in  970  ;  and

 (b)  the  number  of  educated  Scheduled
 Tribes  and  Scheduled  Castes  applicants  who
 got  placements  out  of  72,024  placements
 during  970  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K  KHADIL-
 KAR)  :  (a)  Of  the  total  5,42,851  Scneduled
 Castes  and  Scheduled  Tribes  job-seekers  on
 the  live  register  as  on  31-12-1970,  4,49,305
 were  from  Scheduled  Castes  and  93,546
 from  Scheduled  Tribes.

 (b)  Fducated  Scheduled
 Castes  (Matriculates
 and  above)  15,135,
 Educated  Scheduled
 Tribes  (Matriculates
 and  800४6)  2,374

 8  C  and  S  T  Candidates  Trained  by
 Coaching-Cum-Guidance  Centres

 AGRAHAYANA  4,  893  (SAKA)  Written  Arvwers  06

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  candidates  who  have  been
 trained  by  the  four  coaching-cum-guidance
 Centres  at  Madras,  Delhi,  Jabalpur  and
 Kanpur  ;  and

 (b)  the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  candidates  who  were  help-
 ed  to  get  employment  in  the  reserved
 vacancies  so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHADIL-
 KAR):  (a)  The  Coaching-cum-Guidance
 Centres  do  not  give  training  to  the  Schedul-
 ed  Caste  and  Scheduled  Tribe  candidates.
 The  Centres  have  been  set  up  with  the  twin
 objectives  of  rendering  vocational  guidance
 and  employment  counselling  to  Scheduled
 Castes  and  Scheduled  Tribes  work  seekers.
 The  work  done  by  each  of  the  four  Centres
 during  October,  970  to  September,  97]  is

 1701  SHRI  T  S  LAKSHMANAN  -  as  under  :—

 Kanpur  Delhi  Jabalpur  Madras

 Registration/Group
 Guidance.  0I7  2i67  937  234

 Pre-submission
 Guidance  43  263  867  92

 Individual  Information
 and

 Guidance  407  74  2033  680

 Counselling  to
 Parents.  6  57  37  i

 Confidence  Building
 Programmes.  478  8i2  688  519

 (b)  These  centres  do  not  carry  out  Caste  and  99  Scheduled  Tribe  appilcants
 Placement  functions.  The  placement  of
 Scheduled  Caste  and  Scheduled  Tribe  appli-
 cants  is  effected  by  the  Employment  Lx-
 changes.  The  Employment  Fxchanges  at
 Kanpur,  Delhi,  Jabalpur  and  Madras,  where
 Centres  are  located,  places  3,989  Scheduled

 in  employment  during  the  one  year  period
 from  July,  970  to  June,  1971*,  Of  these
 340  Scheduled  Caste  applicants  and  420
 Scheduled  Tribe  applicants  had  been  placed
 against  reserved  vacancies.

 *Statistics  regarding  registration  and  placement  of  Scheduled  Caste  and
 Scheduled  Tribe  applicants  are  collected  from  Employment  Exchanges  at
 half-yearly  intervals,  i  e.,  30th  June  and  3lst  December,  cach  year.
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 Publication  of  Career  Information  Series  In
 regional  lauguages

 7022  SHRI  P  &  SAMINATHAN
 Will  the  Minster  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  ;

 (a)  whether  the  Career  Pamphlets,
 Career  Information  Series,  Career  Posters,
 Handbooks  on  Training  Facilities  and  such
 others  publications  are  bemg  published  m
 tegional  languages  ,  and

 (b)  if  so,  the  languages  in  which  they
 have  becn  published  ?

 THE  MINISTFR  OF  [TABOUR  AND
 REHABIIITATION  (SHRI  R  K_  KHA-
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 them  and  will  be  placed  on  the  Table  of  the
 House  as  soon  as  available,

 Shortage  in  occupations
 1703.  SHRI  P.  A,  SAMINATHAN  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  the  nature  and  kind  of  occupations
 in  which  shortages  were  reported  by  the
 employees  during  the  last  three  years

 (b)  the  total  number  of  applicants  im
 these  categories  seeking  employment  during
 the  last  three  years,  Year-wise  ,  and

 (c)  the  number  of  employments  secured
 in  such  categories  during  the  last  three  years,
 Year-wise  ?

 DILKAR)  (a)  and  (b)  Translation  of  THF  MINISTER  OF  TABOUR  AND
 these  publications  im  regional  languages  RFH“BILITATION  (SHRI  R  K,  KHA-
 bemg  the  responsibility  of  the  State  Govern-  जा  KAR)  (a)  to  (c)  A_  Statement  WS
 ments,  informa  «nis  bemg  collected  from  attached

 STATE  MINT

 Number  of  applicants  placed  by  Emplovment  Ixchanges  m
 were  reported  by  cmrlovcrs  to  be  in  persistent
 on  live  register  an  such  occupations

 cccupations  which
 shortages  und  the  number  of  work-seekers

 No  of  applicant  No.  of  work  seekers  on
 Occupations  in  witch  placed  during  live  register  as  on

 persistent  shortagis*  July  July,  July,  306  306  30  6
 were  reported  hy  the  Ps  I09  9  0  9¢9  970  197),
 employirs  to  to  to

 June,  June,  June,
 969  1070,  97]

 \  75  3  4  5  6  7

 ]  Physician,  General  °5  285  278  5  °%6  2423
 2  Medical  &  Sureical

 specialists  20  28  47  !  7  0
 3,  Nurse,  General  द  402  72)  I04  384  436
 4  Lady  Healh

 visitors  17  H2  203  322  2i0  78

 Pharmacists  403  953  3043  2388  2238  2385
 Sanitary  Incpectors  2839  2054  2534  2i!  052  225
 University  Teachers,
 Surgery  &  Fngineering  204  27  459  39  4  45

 *  Under  the  programme  for  collection  Fmployment  Market  Information,  all
 establishments  ॥  the  public  sector  and  non-agricultural  estabilshments  in  the  private  sector
 employing  0  or  more  persons  arc  submitting  quatterly  employment  returns  to  Employment
 Exchanges  covering  their  area  Ore  of  the  items  in  the  return  relates  to  number  of
 vacancies  remaining  unfilled  at  the  end  of  the  quaiter  due  to  shortage  of  suitable  appica-
 cants,
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 8.  Teachers,  Secondary
 School.  3689  5006  15870  24048  28702  34950

 9.  Teachers,  Secondary
 School  (Languages).  2016  2734  3720  6575  7385  8025

 10.  Teachers,  Arts  &
 Crafts  and  Manual
 Training.  204  2042  2734  8077  897]  9654

 4I.  Accountant.  275  208  246  832  754  895
 12.  Village  level  workers.  523  428  5I6  455  427  477
 13.  Librarians.  361  322  ३37  4089  4436  88
 14,  Stenographers.  2233  2830  3052  808  0003  2638
 1S.  Typists.  4779  12441  3456  6294  75020  958I2
 ‘16.  Mechanic,  precision

 Instruments.  89  64  50  84  906  737
 17,  Fitter,  Gencral.  2422  2528  2743  2339)  2400)  26987
 18,  Diemakers.  tl  2  EXO)  433  9  492
 19.  Turners.  4007  07  ५9५३  443  I6643  8763
 20.  Millers.  157  155.  90  906  ५०6]  WAL
 2l.  Automobile  Mechanics.  747  17  720  0422  4827  3043
 22.  Grinders.  424  88  36  863  987  4306

 Rules  regarding  Departme:  tal  Promotions
 in  Department  of  supply

 1704.  SHRI  R.P.  U!AGANAMBI:
 Will  the  Minister  of  SUPPLY  be  pleased  to
 State  :

 (a)  whether  the  Rules  regarding  Depart-
 mental  promotions  in  his  Department  arc
 being  changed  every  year  ;  and

 (b)  whether  V7  officcrs  were  demoted
 recently  as  aresult  of  such  achange  and
 their  juniors  were  promoted  ?

 THE  MINISTLR  OF  SUPPLY  (SHRI
 D.R.  CHAVAN)  :  (a)  No.

 Departmental  promotions  are
 made  strictly  in  accordance  with
 ment  instructions  issued  from
 time,

 being
 Govern-
 time  to

 (b)  Presumably,  the  reference  is  to
 Assistant  Directors  (Grade  II).  As  a  result  of
 the  preparation  of  a  fresh  panel  in  1971  for
 making  officiating  promotiors  to  the  gradc
 of  Assistant  Director  (Grade  II),  5  officers,
 who  were  officiating  in  the  grade  of  A.  D.
 (Gr.  II),  ona  purely  temporary  basis,  were
 reverted  to  non-gazetted  posts  as  they  had

 fo  be  replaced  by  pcrsuns  senior  to  them  in
 the  fresh  panel.

 Taking  over  of  Coking  Coal  mines  in
 Jharia  area

 1705.  SURI  DALIP  SINGH:  Will
 the  Minister  of  STLLIL  AND  MINES  be
 pleased  to  state  :

 Mines  in
 over  by

 (a)  whether  the  Cocking  Coal
 the  Jharia  area  have  been  taken
 Covernment  ;  and

 (b)  if  so,  the  steps  Government  propose
 to  take  to  umprove  the  coal  industry  in  these
 Inines  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STLEL  AND  MINES

 (SHRI  SHAHNAWAZ  KHAN):  (a)  The
 Government  have  taken  over  the  manage-
 ment  of  coking  coal  mincs  in  Jharia  and
 other  places,

 (b)  The  Government  propose  to  take  all
 the  steps  necessary  to  rcorganise  and  recons-
 truct  the  mines  taken  over,  for  the  purpose
 of  protecting,  conserving  and  promoting
 scientific  development  of  the  scarce  resources
 of  coking  coal.
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 रांची  स्थिति  हैवी  इंजोनियरिए  कारपोरेशन  के

 विस्थापित  व्यक्तियों  का  पुनर्वास

 1706.  श्री  रामावतार  शास्त्री  :  क्‍या

 इस्पात  धौर  खान  मत्री  यह  बने  की  कृपा
 करेगे  किः

 (क)  वर्ष  967  में  राची  मे  हुए  साइबर-

 दा थिक  दो  के  समय  हेवी  इन्जीनिर्यानग  कार-

 पोरेशन,  रांची  में  काम  करने  वाले  विस्थापित

 मुसलमान  श्रमिकों  की  कुल  संख्या  कितनी  थी  ;
 कौर

 (ख)  उनमे  से  कितने  व्यक्तियों  को  पुन
 बसा  दिया  गया  है  कौर  शेष  व्यक्तियो  को  न

 बसाये  जाने  के  क्‍या  कालरा  है  ?

 इस्पात  झोर  खान  मन्त्रों  (श्री  एस०

 मोहन  कुमार  मसला)  :  (क)  अगस्त,  967

 में  हुए  दगो  के  समय  भारी  इजीनियरी  निगम
 के  687  मुस्लिम  कमंचारी  भारी  इञ्जीनियरी
 निगम  की  बस्ती  में  निगम  के  बनावट रो  मे  रह  रहे
 थे  |  इन  मे  से  लगभग  500  कर्मचारी  परिवारों

 सहित  भारी  इञ्जीनियरी  निगम  के  केन्द्रीय

 प्रशिक्षण  संस्थान  के  दो  आफिसर  होस्टलों  में
 भेज  दिए  गए  थे  और  बीवी  अ्रपनी  मर्जी  के

 अनुसार  भारी  इजीनियरी  निगम  के  प्राण  से

 बाहर  दूसरे  स्थानों  पर  चले  गए  थे

 (a)  अक्तूबर  1971  के  श्रान्त  तक  72

 मुस्लिम  कर्मचारी  सपरिवार  बस्ती  के  क्वार्टरों  मे
 व  पिस  श्र  गये  थे  ।  अन्य  कर्मचारियों  को  फिर
 से  बसाना  सभा  नही  हो  सका  है  क्योकि  वे  अब
 भी  बस्ती  मे  जाने  से  ठिचक्चिते  है  हालाकि
 सिविल  प्राधिकारियों  तथा  राज्य  सरकार  द्वारा

 पुलिस  का  पूरा  तया  कारगर  प्रबन्ध  कर  दिया

 गया  है।

 यह  एक  नाजुक  सामाजिक  समस्या  है
 जिसके  समाधान  के  लिए  सभी  संबधित

 व्यक्तियो  को  स्वेच्छा  से  सहयोग  देना  चाहिए
 तथा  इस  काम  में  कुछ  और  समय  लग  जायेगा।

 इस  बारे  में  सच्चे  दिल  से  प्रयत्न  जारी  है।
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 बिहार  में  धातु  पोषक  कोयला  सानों
 का  कान्त  ठेकेदारों  हारा  किया  जाना

 1707.  श्री  रामावतार  श्ाम्च्री:  क्‍या

 इस्पात  धौर  खान  मंत्री  यह  बताते  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बिहार  की  जिन  धातु  शोधक
 कोयला  खाना  को  सरकारी  प्रबन्ध  में  लिया  गया

 है  उनमे  से  हजारीबाग  जिले  की  कोयला  खाना
 में  कभी  भी  ठेकेदारों  द्वारा  ही  काम  लिया  जा

 रहा  है  ;

 (ख)  यदि  हा  तो  इसके  क्‍या  कारण  हैं,
 और

 (ग)  स  प्रथा  को  अभी  तक  चालू  रखने
 का  क्‍या  औचित्य  है  ?

 इस्पात  धौर  खान  मंत्रालय  में  राज्य  सत्री

 1611  शाहनवाज  खाँ)  :  (क)  से  (ग).  अ्रधि-
 कार  मे  ली  गई  बिहार  के  हजारीबाग  जिले  की

 कुछेक  कोककर  कोयला  खानो  मे,  केवल
 उन  मदों  के  लिये  जिनके  लिये  दावे  जाच
 न्यायालय  ने  व्यवस्था  की  थी,  मविदा  प्रणाली
 अभी  भी  जारी  है।  कोयला  उत्पादन  जैसे  अन्य
 मदो  के  बारे  में  सविता  प्रणाली  पहले  ही
 समाप्त  कर  दी  गई  है  1

 कोयला  खानों  को  सहकारिता  के
 झ्राधार  पर  चलाना

 L708,  श्री  रामावतार  श्ञास्त्री:  क्‍या
 इस्पात  शौर  खान  मंत्री  बिहार  मे  गिरीडीह
 कोयला  खाना  को  सहकारिता  के  आधार  पर
 चलाने  के  बारे  में  3  जून,  97)  के  अतारांकित
 प्रश्न  संख्या  264%  उत्तर  के  सम्बन्ध  मे

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ग्रिरीडीह  स्थित  कोयला  शान
 सख्या  23-बी  को  सहकारिता  के  आधार  पर
 चलाने  के  लिये  लेबर-सहकारिता  समिति  के

 साथ  इस  बीच  एग्रीमेंट  हो  गया  है  !  कौर
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 (a)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 इस्पात  कौर  खान  मन्त्रालय  में  राज्य  मंत्रों

 (श्री  शाहनवाज  खाँ)  :  (क)  जी  नहीं  ।

 (ख)  नियम  द्वारा  बनाये  गये  भागीदार

 कसर  के  प्रान्त  के  सचिव,  श्रम  सहकारिता

 समिति,  गिरिडीह  को  दिये  जाने  से  पूर्व  निदेशक

 मंडल  द्वारा  अनुमोदित  किया  जाना  था  ।  मंडल

 ने प्रारूप  का  अपनी  16  सितम्बर,  97]  की

 बैठक  में  अ्रनुमोदन  किया  ।  तत्पश्चात्,  उसे

 सचिव,  सहकारिता  समिति  को  आवश्यक

 कार्यवाही  हेतु,  भेजा  गया  था  fT  राष्ट्रीय  कोयला

 विकास  निगम के  ग्रध्यक्ष  ने  सहकारिता  समिति

 के  प्रतिनिधियों  से  अनुरोध  किया  है  कि  वे

 भागीदार  विलेज  को  ग्रीम  रूप  देने  से  पूर्व
 उन  से  मिले  {

 Cyclone  in  Orissa

 ‘1709.  SHR!  BANAMALI  PATNAIK  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  persons  uprooted  as  a
 result  of  cyclone  in  Orissa  ;

 (b)  the  steps  taken  or  proposed  to  be
 taken  to  rehabilitate  them  ;

 (c)  whether  they  have  been  provided
 with  necessary  food  and  shelter  ;  and

 (0)  the  time  by  which  Government
 00056  to  rehabilitate  them  permanently  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.K.  KHA-
 DILKAR):  (a)  The  number  of  persons
 physically  uprooted  owing  to  the  tidal  bore

 ‘tnd  severe  cyclone  is  estimated  by  the  State
 Qovernment  to  exceed  five  lakhs.

 (b)  The  financial  assistance  required  by
 the  State  Government  will  be  considered  by
 the  Government  of  India  on  the  basis  of  the
 Rport  of  the  Central  Team  which  has
 thited  the  area.  Some  funds  have  already
 ben  relecsed  to  meet  immediate  require-
 ments,

 (c)  Emergent  relief  has  been  provided  to
 dlaffected  persons  for  7  days.  Further
 tmergent  relief  is  being  provided  for  areas
 ifected  by  the  tidal  bore  and  severe  cyc-
 kn.  Steps  are  being  taken  to  provide
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 shelter  and  to  assist
 rabi  crop.

 agriculturists  to  sowa

 (d)  The  various  measures  proposed  by
 the  State  Government  for  permanent  rehabi-
 litation  are  being  considered  by  the  different
 concerned  Ministries  of  the  Government  of
 India,  It  will  be  possible  to  indicate  after
 final  decisions  are  taken,  the  time  by  which
 such  measures,  as  may  be  sanctioned,  may
 be  implemented.

 Soviet  submarines  in  Indian  Ocean

 1710.  SHRI  P.  VENKATASUBBATAH  :
 SHRI  BANAMALI  PATNAIK  :

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  an  Italian  journal  ‘‘Lo
 Specchio”  has  carried  photographs  purported
 to  be  showing  a  USSR  submarines  at  Port
 Louis  and  Soviet  sailors  on  the  beach  wear-
 ing  caps  with  an  inscription  reading  ‘‘Indian
 Ocean  Fleet”  ;

 (b)  whether  investigations
 carried  out  in  the  matter  ;

 (c)  if  so,  the  outcome  thereof  ;  and

 have  been

 (d)  the  action  taken  or  proposed  to  be
 taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (७)
 Government’s  attention  has  been  drawn
 to  the  reports  in  question.

 (b)  and  (c).  Government  is  aware  that
 the  navies  of  severa!  powers,  including  that
 of  the  Soviet  Union,  are  present  in  the  Indian
 Ocean.

 (d)  In  view  of  the  possibe  dangers  posed
 by  these  presences,  Government  had  already
 decided  to  seek  support  for  the  implementa-
 tion  of  the  Lusaka  Declaration  on_  this
 subject.

 Procedure  of  Steel  Distribution

 7i3.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  the  present  steel  distribution
 scheme  which  requires  a  cash  advance  of
 0  per  cent  of  the  value  of  the  indents  for
 steel  to  be  placed  with  the  producers  helps
 the  bigger  concerns  ;  *

 (9)  whether  the  less  affluent  fabricators,



 ii8  W ritten  Answers

 just  recovering  from  the  recession,  find  it
 difficult  to  keep  a  sizeable  amount  of  money
 blocked  in  the  shape  of  advances  and  that
 too  without  any  interest  ;  and

 (c)  if  so,  the  steps  proposed  to  be  taken
 in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAIINAWAZ  KHAN):  (a)  to
 (०).  The  Hon’ble  member  presumably  refers
 to  the  earnest  money  stipulation  prescribed
 by  the  Joint  Plant  Committee.

 According  to  the  present  stipulation,  the
 exemption  limit  for  existing  actual  users
 (who  have  received  planning  notes  from
 Joint  Plant  Committee  upto  1-2-71)  will  be
 calculated  on  the  basis  of  the  best  year’s
 despatches  in  any  of  the  three  financial
 years,  1967-68,  1968-69  and  1969-1970.  plus
 100%,  minus  the  backlog  as  on  1-2-1971,
 subject  to  a  minimum  of  200  tonnes,  Where
 both  the  figures  of  best  year’s  despatch  plus
 100%  and  the  outstanding  on  1-2-197  are
 less  than  200  tonnes,  the  exemption  limit
 will  be  200  tonnes

 It  is  only  if  consumers  wish  to  book
 orders  beyond  the  exemption  limits  granted
 as  above  that  they  will  have  to  pay  earnest
 money  at  10%.  Thus  all  actual  users  will
 be  able  to  have  their  indents  planned  with-
 out  paying  any  earnest  money  to  cover  very
 much  more  than  the  level  of  dispatches  they
 are  likely  to  get  from  the  Stce]  Plants.

 2.  It  has  since  been  decided  that  the
 despatches  to  Small  Scale  Industries  will  be
 canalised  through  the  respective  State  Small
 Scale  Industries  Corporations.  Such  Corpo-
 rations  have  been  fully  exempted  from  pay-
 ment  of  earnest  money.  Small  Scale  units
 are  therefore  not  likely  to  face  any  hard-
 ship.

 Pakistan’s  complaint  against  India  to
 Sccretary-General,  U.  N,

 W712.  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Pakistan  has  complained  to
 the  United  Nations  Secretary-General
 against  what  is  called  ‘India’s  open  inter-
 ference  in  its  internal  affairs”  ;

 (b)  whether  Pakistan  has  also  accused
 {ndia  of  posing  a  threat  to  peace  in  the  sub-
 Continent  ;
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 (c)  if  so,  the  reaction  of  the  U.N.
 Secretary-General  thereto  ;  and

 (d)  the  action  taken  by  Government  in
 the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  Pakistan  has  made  allegations  to
 this  effect  in  an  aide  memoire  addressed  to
 the  Secretary-General  on  August  13,  97I,  as
 well  as  in  statements  made  by  its  delegates
 in  the  current  session  of  the  General
 Assembly.

 (c)  He  has,  drawn  the  attention  of  the
 international  community  to  the  situation  in
 East  Bengal  in  thc  introduction  to  his
 annual  report  to  the  General  Assembly,
 Stating  that  the  problems  born  of  a  disaster
 of  such  vast  proportions  can  be  solved
 only  if  a  political  solution  based  on  recon-
 ciliation  and  the  respect  of  humanitarian
 Principles  is  achieved.

 (d)  The  allegations  made  in  the
 Pakistani  Aide  Memoire  of  August  the
 (3th  were  patently  false  and  base-
 less  and  the  Government  has  decided
 Not  to  send  a  written  reply  to  it  as  it  would
 only  have  fulfilled  Pukistan’s  objective  of
 fomenting  a  controversy  and  converting  the
 Bangla  Desh  issue  info  an  Indo-Pakistan
 dispute,  thereby  diverimg  international
 attention  from  the  internal  situation  inside
 East  Bengal.  The  oral  allegutions  made  by
 Pakistani  delegates  were,  however,  effectively
 countered  by  the  Foreign  Minister  and  India’s
 Permanent  Representative  to  the  U.N.
 during  discussions  in  the  General  Assembly
 and  its  Committees.

 Survey  conducted  by  Geological  Survey  of
 India  for  locating  Gold  Deposits  in  Kerala

 7i3,  SHRI  A.  हू.  GOPALAN::  Will
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  the  Geological  Survey  of
 India  has  conducted  any  survey  in  Kerala
 State  for  locating  gold  deposits  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  (a)  and
 (b),  The  investigations  carried  out  by  the
 Geological  Survey  of  India  for  gold  in
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 Wyand  gold  field  which  extends  from  Nilgiri
 district  (Tamil  Nadu)  to  Kozhikode  district
 in  (Kerala)  has  revealed  poor  gold  minera-
 lisation  on  Kerala  side  and  therefore  does
 not  warrant  any  mining  activity.  Investiga-
 tion  of  alluvial  gold  in  Nilambur  Valley  in
 Kozhikode  district  has  also  indicated  the
 reserves  too  small  for  any  viable  econo-
 mic  exploitation.

 U.S.  Arms  Aid  to  Pakistan  through
 Third  Countries

 1714,  SHRI  C.  JANARDHANAN  :
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  U.S.A.
 supply  military  hardwares
 through  third  countries  ;  and

 (b)  if  so,  the  quantity  and  value  of
 such  supplies  received  by  Pakistan,  since
 March,  1971  ?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FXTFRNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 and  (b).  The  U.S.  Government  have
 denied  that  the  US  Government  is  supply-
 ing  military  hardware  to  Pakistan  through
 third  countries.  According  to  them,  since
 March,  97l,  no  requests  for  such  transfers
 have  been  received  and  no  permission  has
 been  granted.

 continues  to
 to  Pakistan

 भारतीय  दूतावासों  पर  व्यय

 I75,  श्री  मुल्की  राज  सैनी  :  क्या  विदेश
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  किन-किन  देशों  में  भारत  के  द्ृतावास
 ,

 (@)  उन  पर  सरकार  का  प्रगति  वर्ष  कितना
 व्यय  होता  है  ;  और

 (ग)  भारतीय  प्रशासनिक  सेवा  श्रथवा
 भारतीय  सिविल  सेवा  में  कौन-कौन  से  अधि-
 कारी  राजदूत  के  रूप  में  नियुक्त  हैं  ?

 विदेश  मन्त्रालय  में  उप-सस्ती  की
 सुरेन्दर  पाल  सिह)  :  (क)  से  (ग).  विवरण
 सदन  की  मेज  पर  रख  दिया  गया  है।  [  प्रधान-

 लग  में  रखा  गया  देखिये  संख्या  एल०  टी०--

 1116/71]
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 Grant  of  City  Allowance  to  Employees
 of  Rourkela  Steel  Plant

 7i6.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  there  is  any  provision  of
 allowing  the  employces  of  Hindustan  Steel
 Limited  to  draw  City  Allowances  including
 House  Rent  and  City  Compensatory
 Allowance  ;

 (b)  whether  the  employees  of  Rourkela
 Stee]  ‘Plant  are  getting  City  Allowances  ;
 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  (a)  Yes.  Sir.

 (b)  No,  Sir.
 (c)  In  terms  of  the  rules  of  the  Com-

 pany  governing  the  grant  of  house  rent  and
 city  compensatory  allowances,  these  allow-
 ances  are  admissible  to  employees  stationed
 at  certain  localities  specified  in  this  behalf
 on  the  lines  of  the  corresponding  rules  of
 the  Central  Government.  Rourkela  is  ‘not
 one  of  the  localities  so  specified.

 गेर-मान्यता  प्राप्त  यूनियनें

 1717.  श्री  हुकम  बंद  कछवाय  :

 श्री  आर०  वी०  बड़े :

 क्या  :  भ्रम  धर  पुनर्वास  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  ने  कुछ  श्रमिक  यूनियनों

 से,  जो  कभी  तक  मान्यता  प्राप्त  नहीं  हैं,
 मान्यता  के  संबंध  में  विचार  करने  के  लिए

 यूनियनों  की  संख्या  तथा  सदस्य  संख्या  के

 सम्बन्ध  में  स्टेटमेंट  मांगा  है;  और

 (ख)  यदि  हां,  तो  इस  बीच  किन-किन

 यूनियनों  ने  इस  प्रकार  का  स्टेटमेंट  सरकार  को

 दिया  है  भौर  अखिल  भारतीय  स्तर  पर  उनमें  से

 प्रत्येक  की  सदस्य  संख्या  कितनी-कितनी  है  ?

 श्रम  और  पुनर्वास  मंत्री  श्री  कार  Ho

 खाडिलकर)  :  (क)  झोर  (ख).  श्रमिकों  के  कुछ
 केन्द्रीय  संगठनों  से  अनुरोध  किया  गया  था  कि
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 वे  प्रिये  से  सम्बद्ध  मजदूर  सधो  की  3
 दिसम्बर  970  को  सदस्य-सरया  और  सधो
 के  अन्य  ब्यौरों  से  सम्बन्ति  5पने  दावे  भेजे  ताकि
 त्रिपक्षीय  सलाहकार  नियमों  में  श्रमिकों  के
 प्रतिनिधित्व  के  प्रश्न  पर  विचार  क्या  जा  सके।

 जिन  संगठनों  ने  अपने  दावा-व्यौरे  भेज  दिए
 हैं,  उनके  नाम  दस  प्रकार  हैं

 NOVEMBER  25,  97i

 क्रमिक  सगठन  का  नाम

 lL  भारतीय  मजदूर  सच,  बम्बई  |
 2  सेंटर  वाफू  इडियन  ट्रेड  यूनियन,

 कलकत्ता  |

 3.  यूनाइटेड  ट्रेंड यूनियन  कारे  स,  लेनिन

 सा रानी,  कलकत्ता  |

 लेबर  प्रोग्रेसिव  फेडेरेशन  मद्रास  t

 नेशनल  फ्री  श्राफ  इडियन  ट्रेड
 यूनियन,  कलकत्ता  t

 6.  इण्डियन  फेडेरेशन  श्राप  इन्डिपेडेट

 ट्रेंड  यूनियन,  कलकत्ता  t

 उनके  सदस्य  सख्या  सम्बधी  दावों  का
 प्रारम्भिक  सत्यापन  क्या  जा  रहा  है।

 ाधघ  इंडिया  लेबर  कांग्रेस  मे  oO  झाई०  नौ

 दे  द्वारा  माग  लेना

 I7/8  sit  हुकम  सद  कछवाय
 श्री  ग्राम  बी०  बड़े  «

 war  श्रम  और  पुनर्वास  मन्त्री  यह  बताने  ती

 कृपा  करेगे  ि

 (क)  क्या  माह  अक्टूबर,  (97)  में  दिल्‍ली
 में  सम्पन्न  हुई  आल  इण्डिया  लेबर  कॉन्फ्रेस  मे
 सी०  कराई  टी०  यु०  जो  मान्यता  प्राप्त  श्रम

 संस्था  नहीं  है  को  भी  भाग  लेने  के  लिए  झाम-

 तिल  किया  गया  था  ,

 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण  हैं;
 शौर
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 (ग)  मान्यता  प्राप्य  श्र  ययूनियनों  को  उक्त

 काग्रेस  में  क्‍यों  प्रा मन त्रित  सही  किया  गया  था  ?

 श्रम  झोर  पुनर्वास  सत्री  थ्री  कार  के०

 खाडिलकर)  (क)  से  (ग)  देश  मे  मजदूर
 संघ  संगठनों  के  भ्राधारभूत  ढापो  में  जो  परि-

 बर्तन  हो  रहे  थे,  उन्हें  ध्यान  म  रखते  (०,
 सी०  आई०  टी०  यू०  को  उसकी  प्रार्थना  पर

 शौर  उसके  झपने  रख  पर  नई  दिल्ली  मे,

 अक्तूबर  I97L  में  हुए  भारतीय  श्रम  सम्मेलन

 के  27वें  सत्र  मे  एक  प्रेक्षक  भेजन  वी  ग्र नुम ति
 दी  थी  |  यह  एक  प्रतिमा  व्यवस्था  थी  जो  एसे

 किमी  निशुंभ  के  लिए,  जो  त्रिपक्षीय  निभाया  के

 गठन,  जो  सम्मेलन  के  समक्ष  विचाराधीन  विषय

 था,  के  बारे  मे  श्वसन  लिया  जाया,  हानिकर

 नहीं  थी  1  सरकार  के  विचार  मे  एसी  सिखाये

 श्रमिको  के  किसी  अन्य  सगठन  ा  देना  न्यायिक-

 स्वत  छह  होता  ।

 कराची  स्थिति  भारतीय  हाई  कमिश्नर

 को  तलाशी

 I7I9,  श्री  कार  बी०  बड़े

 श्री  हुकम  चाट  कछवाय

 क्या  बिदेश  मंत्री  यह  बताने  की  छिपा  करेगे

 कि

 (क)  क्‍या  वियना  घोषणा  पत्र  का  उत्पन्न

 करते  हुए  वर्ष  965  में  कराची  नियति  भार

 तीय  हाई  कमीशन  की  तलाशी  ली  ग”  थी  ,

 (ख)  यदि  हा,  तो  इसके  क्या  कालरा  थे,

 श्रौर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  नया  कायें

 वाही  की  है  ?

 विदेश  सचिवालय  में  उब-स्त्री  (श्री  सुरेश-
 पाल  सिह)  (काजी  हो ।

 (ख)  पाकिस्तानी  भ्रधिकारियो  ते  इन

 राजनयिक  अधिकारों  छह  उन्मुक्तियों  के

 उल्लंधन  के  लिए  कोई  वैध  वा रख  नहीं  बताएं  |
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 (ग)  सरकार  ने  भारतीय  हाई  कमीशन  के

 साथ  किये  गये  दुःखद  व्यवहार  के  विरुद्ध  कठोर

 शब्दों  में  विरोध  प्रकट  किया  था।  हाई  कमीशन

 और  इसके  सदस्यों  की  सम्पत्ति  को  नुकसान
 पहुँचाये  जाने  के  लिए  पूरे  मुआवजे  की  माग  के

 साथ-साथ  पाकिस्तान  सरकार  द्वारा  मानी  की

 मांग  की  गई  थी।

 Implementation  of  Bonus  Formula

 1720  SHRI  SOMCHAND  SOLANKI  :
 Will  the  Minister  of  ITABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  announced  Bonus
 Formula  has  been  implemented  in  all  the
 States  ;  and

 (0)  whether  it  has  been  implemented
 in  all  the  industries  or  not  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K.
 KHADII  KAR):  (a)  and  (b).  Informa-
 tion  is  not  available.

 Allotment  of  Land  in  Kharera  Village,
 Delhi

 1721  SHRI  DALIP  SINGH  :  Will  the
 Minister  of  LABOUR  ANI)  REHABILI-
 TATION  be  pleased  to  state

 (a)  the  total  area  of  Abadi  NDehs  of
 of  village  Kharera  (Delhi)  and  whether  it
 has  been  allotted  to  somebody  ;

 (b)  the  number  of  persons  to  whom
 this  land  has  been  allotted  ;

 (c)  the  number  of  industries  running
 on  this  land  and  whether  all  these  factories
 are  granted  licence  ;  and

 (d)  if  not,  the  action  Government  have
 taken  against  the  defaulters  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR):  (a)  and  (b).  According
 to  revenue  record,  Khasra  No.  395,  measur-
 ing  26  bighas  and  5  biswas  was  shown  as
 Abadi  Deh  and  was  taken  over  as  evacuee
 property  and  sold  to  six  persons  along  with
 two  pieces  of  agricultural  land  measuring
 3  bighas  and  8  biswas.

 (c)  Three  industries.  Two  have  not
 municipal  licences  valid  upto  March,  1972,
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 and  the  third  is  registered  with  the  Directo-
 rate  General  of  Technical  Development.

 (d)  Does  not  arise.

 Setting  up  of  Steel  Plant  at  Salem

 1722,  SHRI  Ss  NARASIMHA
 REDDY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Consultants  engaged
 by  the  Steel  Ministry  have,  after  further
 detailed  investigation,  expressed  doubts  as
 as  to  the  suitability  of  neivelt  Lignite  and
 Kanjamalai’s  iron  ore  and  the  manufactur-
 ing  process  based  on  which  the  steel  plant
 is  being  established  al  salem  ;  and

 (b)  if  so,  whether  the  report  of  the
 findings  will  be  placed  on  the  Table  ?

 THE  MINISTFR  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  (a)  and  (b).  The  recom-
 mendations  of  the  Consultants  will  be
 available  in  the  Techno-economic  Feasihility
 Report  on  the  Salem  Steel  Project,  to  be
 submitted  by  them  shortly.  The  Consul-
 tants  have,  however,  indicated  in  the  mean-
 time  that  Neyveli  Lignite  char  would  not
 be  suitable  for  production  of  special  steels
 envisaged  at  salem,  due  to  hich  sulphur
 content  in  the  char.  As  regards  Kanja-
 malai  iron  ore,  they  are  of  the  view  that
 the  ore  can  bz  beneficiatcd  and  poelletised
 for  production  of  hot  matal  by  electric
 smelting  process,

 Reaction  of  China  to  Indo-Soviet
 Peace  Treaty

 1723.  SHRI  CHINTAMANT  PANI-
 GRAHI  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  China  has  sent  any  official
 reaction  to  the  signing  of  indo-Soviet  Treaty
 to  India  or  has  conveyed  ifs  reaction
 through  any  other  diplomatic  channel  ;  and

 (b)  if  so,  the  reaction  conveyed  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAI  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sit.

 (0)  Does  not  arise.
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 Invitation  to  India  to  Attend  Non-Aligned
 Group's  meeting  at  New  York

 1724  SHRI  CHINTAMANI  PANI-
 GRAHI_  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state

 (a)  whether  Government  received  any
 invitation  to  attend  the  meeting  of  the  non-
 aligned  group,  which  was  held  in  New
 York  and

 (b)  whether  Government  have  received
 any  communications  from  the  non  aligned
 group  since  August,  1971  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAI  AFI  AIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)
 Yes  ,  Sir

 (9)  The  Government  of  India  kecps  in
 close  and  contmuous  touch  with  members
 of  the  non-aligned  group  =  Indha_participat
 edin  the  Consultative  Mecetinzs,  both  at
 the  official  and  Ministerial  level,  of  the  noa-
 aligned  countries  held  m  New  York  in
 September,  1971  As  a  member  of  the
 Preparatory  Committee  India  ts  also  fully
 assoviated  with  the  preparations  for  simular
 meetings  to  be  held  next  year

 Foreign  Personnel  Working  in  Relief
 Camps  in  West  Bengal

 725  SHRIMATI  BHARGAVI
 THANKAPPAN  Wil  the  Minister  of
 LABOUR  AND  RLHABILITAT'ON  be
 pleased  to  state

 (a)  the  number  of  foreign  personnel
 working  in  the  relief  camps  in  West  Bengil  ,

 (b)  whether  India  could  utilise  its  man
 power  to  replace  them  ,  and

 (c)  f  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R  K
 KHADILKAR)  (a)  to  (c)  The  informa-
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha

 Location  of  Zine  Factories

 3726  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Munster  of
 STEEL  AND  MINES  be  pleased  to  state
 the  places  where  the  Ziac  factories  in  the
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 private  and  public  sector  in  the  country  are
 situated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  80  pre-
 sent  there  are  two  Zinc  Smelters  im  the
 country  one  at  Alwaye  (Kerala)  in  the
 private  sector  and  the  other  at  Debari  near
 Udaipur  (Rajasthan)  in  the  public  sector

 Production  in  Cominco  Binani  Zinc
 Limited,  Kerala

 1727  SHRIMATI  BHARGAVI
 THANKAPPAN  Will  the  Minister  of
 STFEL  AND  MINES  be  pleased  to  state

 (a)  whether  the  Cominco  Binam  Zinc
 Jimited  Kerala  has  been  out  of  production
 due  to  the  labour  trouble  ,  and

 (b)  if  so  the  facts  thereof  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  (a)  and
 (b)  The  Zinc  Smelter  of  M/s  Cominco
 Binan:  Zinc  Limited,  at  Alwave,  was  out
 of  production  due  to  strike  by  the  workers
 during  the  period  i3th  March  to  7th  June,
 1971

 The  strike,  it  is  reported,  was  in  protest
 against  disciplinary  action  taken  by  the
 managemeat  against  an  employee  for
 damaging  a  vital  equipment  of  the  factory

 Review  of  Progress  of  Worker's  Education

 1728,  SHRI  M  KATHAMUTHA
 Will  the  Minister  of  LABOUR  AND
 REHABIIITATION  be  pleased  to  state

 (a)  whether  Government  have  received
 the  progress  of  worker's  education  in  the
 country  ,  and

 (b)  if  so  the  result  thereof  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K
 KHADII  KAR)  (a)  and  (b)  The
 Worker’s  Education  Scheme  has  been  recent-
 ly  reviewed,  first  by  the  National  Commis-
 sion  on  Labour  and  then  by  the  Estimates
 Committee  of  the  Parlament  Their  recom-
 mendations  are  under  Government’s  examu-
 nation,
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 on  Calcutta  Versity  premises

 Discrimination  against  Indians  in  Canada

 1729,  SHRI  M  M.  JOSEPH:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  a  socio-economic  survey  in
 @  province  of  Canada  had  shown  that
 Indian  coimmunity  there  had  experienced
 discrimination  in  different  forms  ;  and

 (b)  ifso,  the  steps  taken  by  Govern-
 ment  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  have  seen  a  copy  of  the  article
 entitled  ‘Saskatchewan  Survey  Finds  Dis-
 crimination  A  Reality’,  published  in  the
 Canadian  India  Times  of  October  7,  1971,

 (b)  According  to  Government’s  infor-
 mation,  the  persons  of  Indian  origin  do  not
 suffer  from  any  perceptible  discrimination
 in  Canada.  When  a  person  secks  and,  ts
 granted  citizenship  of  a  country  they  owe
 loyalty  to  their  country  of  adoption  and
 there  should  be  no  question  of  complaining
 against  it  to  their  country  of  orgin.

 12.01  hrs.

 RE:  ALLEGED  ATTACK  ON
 CALCUTTA  UNIVERSITY

 PREMISES

 SHRI  JYOTIRMOY  RBOSU  (Diamond
 Harbour)—Rose.

 MR.  SPEAKER:  Mr.  Jyoturmoy  Bosu,
 the  students’  unrest  and  youth  trouble  ts
 there  everywhere,  in  all  the  universities  ;
 something  is  going  on  here  and  there

 SHRI  JYOTIRMOY  8080  Sir,  3
 will  just  take  half-a-minute,  just  to  bring  it
 to  the  notice  of  the  House...

 MR.  SPEAKER  :  Not  more  than  that.
 But  don’t  make  it  a  precedent,

 SHRI  JYOTIRMOY  BOSU  :  I  am  not
 taking  it  as  precedent,  Sir.  I  have  received
 the  following  telegram  from  the  General
 Secretary,  Students’  Federation  of  India,
 Calcutta  :

 “Unruly  boys  attacked  the  premises
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 of  the  Calcutta  University  and  ransack-
 ed  and  set  fire  to  valuable  papers,  re-
 cords,  furniture,  Students’  health  board
 toom  and  damaged  an  ambulance.  The
 attack  took  place  in  the  presence  of
 Police.  For  last  2  years  set  of  boys
 have  completely  disrupted  academic  at-
 mosphere  creating  panic  among  students,
 Today  the  same  terror  tactics  are  pur-
 sued  openly  in  the  presence  of  police.
 Immediate  intervention  solicited  for
 formal  functioning  of  educational  insti-
 tutions.  These  boys  belonging  to
 Chhatira  Parishad.  Strongly  condemn
 their  action,”

 SHRI  B.  K.  DASCHOWDHURY
 (Cooch-Bihar):  We  strongly  deny  that;
 these  are  not  belonging  to  Chhattia  Parishad.
 These  are  CPM  boys.  I  want  to  make  it
 clear,  Sir.

 SHRI  JYOTIRMOY  BOSU  :  He  does
 not  know  anything  (Jnterruption  )

 MR  SPEAKER  :  Order,  please.  Papers
 to  be  laid  on  the  Table  ;  Shri  Khadilkar,

 32.03  brs.

 PAPERS  LAID  ON  TITE  TABLE

 Wist  BINGAL  EMproyiis’  PAYMENT  OF
 Compursory  Gratuity  Acr

 THE  MINISTER  OF  LABOUR  AND
 REWABILITATION  (SIIRI  R.K  KHADIL-
 KAR):  I  beg  to  lay  on  the  Table  a  copy
 ता  ttie  West  Bengal  Employees’  Payment  of
 Compulsory  Graunty  Act,  97]  (President’s
 Act  No.  7  of  i97l)  Published  in  Gazette  of
 India  dated  the  28th  August,  97I,  under
 sub-section  (3)  of  section  3  of  the  West
 Bengal  State  Legislature  (Delegation  of
 Powers)  Act,  97l.  [Placed  in  Library.  See
 No,  LT—308/7.}

 ANNUAL  REPORT  ETC,  OF  CENTRAL  WARE-
 HOUSING  CORPORATION

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHIB  P.  SHINDE):  I  beg  to  lay
 on  the  Table  8  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the  Central
 Warehousing  Corporation,  for  the  year
 1970-71  along  with  the  Audited  Accounts
 and  the  Audit  Report  thereon,  under  sub-
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 section  11)  of  section  3]  of  the  Warehousing
 Corporntions  Act  I9(2  [Placed  का  Librar;
 See  No  I  T~—2!09/7)  ]

 STATEMENTS  SHOWING  ACTION  TAKIN  BY
 GOVERNMINI  ON  ASSURANCLS,  ETC

 THE  DEPUTY  MINISTER  IN

 Fourth  Lok  Sabha

 1  Statement  No  XXXV
 2  Statement  No  XXIX
 3.  Statement  No  AXI
 4
 5.

 THE

 XXVIII
 NVI
 XV

 Statement  No
 Statement  No

 6.  Statement  No
 7  Statement  No  XVII
 8  Statement  No  VII

 Y  Statement  No  VII

 Fifth  Lok  Sbha

 l0  Statement  No.  IV

 Jt  Statement  No
 12  Statement  No  IV

 13,  Statement  No  दि
 {  faced  in  Library,

 NOVEMBER  25,  4971  Re.  eonditlon  of  Bangla  28
 Desk  refugees  in  camps  (St.)

 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  B  SHANKRANAND)
 Ihezto  lay  on  the  Table  thirteen  state-
 ments  showing  action  taken  by  Government
 On  various  assurances,  promises  and  under-
 takings  given  by  the  Ministers  dunng  the
 various  sessions  of  Lok  Sabha.

 Fourth  Session,  1963.
 Fifth  Session,  1968,
 Sixth  Session,  9  8
 Seventh  Session,  969
 Eighth  Session,  2969
 Ninth  Session,  969
 Tenth  Session,  1970,
 Fteventh  Session,  1970,
 Twellth  Session,  1970,

 Tirst  Session,  97!
 Second  Session,  1971,
 Second  Session,  97!
 Second  Session,  1971

 See  No  LT—I(!0/7I  |

 22  04  brs

 MESSAGES  !  ROM  RAJYA  SABHA

 SLCRFTARY  जा,  I  have  to  report
 the  following  messages  recurved  from  the
 Secretary  of  Rajya  Sabba.

 (a)  “tn  accordance  with  the  pro-
 visions  of  rule  27  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha,  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  22nd  November,  1971,
 agiced  without  any  amendment
 to  the  International  Aurports
 Authority  Bull,  1971,  which
 was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  3lst
 duly,  4972"

 (ui)  “in  accordance  with  the  pro-
 visions  of  rule  27  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya

 Sabha  I]  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  23rd  November,
 1971,  agreed  without  any
 amendment  to  the  Coal  Bear-
 ing  AreaS  (Acquisition  and
 Development)  Amendment
 and  Validanon  Ball,  1971,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  2th  August,  I97!”

 2  05  hrs

 STATEMI  NT  RF  CONDITION  OF
 BANGLA  DESH  REFUGEES  IN

 CAMPS  IN  MEGHALAYA

 THE  MINISTER  GF  LABOUR  AND
 REHABILITATION  (SHRI  RK  KHADIL-
 KAR).  I  wish  to  make  a  statement  segardr
 ing  the  condition  of  Refugees  from  Bangla
 Desh  in  Camps  in  Meghalaya.



 329  Re  condition  of  Bangla  AGRAHAYANA  4,  893  (SAKA)  St.  Res.  re  Railway  30
 Desh  refugees  in  camps  (St.)

 Sir,  can  I  lay  it  on  the  Table  of  the
 House.

 MR.  SPEAKER  :  That  is  right,

 SHRI  R.  K.  KHADILKAR™~‘T  lay  the
 statement  on  the  Table  of  the  House.

 Statement

 According  to  the  information  available
 some  barracks  in  the  refugee  camp  at  Moi-
 Jam  were  gutted  by  fire  which  broke-out
 at  about  130  AM  on  the  29th  October,
 1971,  and  about  15,000  pe:sons  were  affected.
 Three  persons  died  and  four  were  injured.
 On  the  same  night  and  on  13-11-1971,  and
 20-11-1971,  three  other  fires  broke-out  in  the
 same  cump  There  had  been  no  loss  of  life
 or  any  significint  damage  to  property  in
 the  second  fire  on  29-10-1971  and  that  on
 जनन  i97t,  On  20-11-1971,  however,  2222
 persons  were  affected  and  4  persons  died.
 The  cause  of  the  fire  Ws  under  investigation.
 The  possibi'ity  of  this  being  a  case  of
 Sabotage  cannot  be  ruled  out.  Security
 arrangements  have  been  tightened  to  guard
 against  5  tbotage  activities  by  Pakistan  agents
 in  the  border  areas

 Those  refuzecs  who  were  affected  by  the
 fire  were  piven  necessary  relief  assistance  in
 the  shape  of  ration/free  cooked  food,  wear-
 ing  apparels  and  blankets  Alternative
 accommodation  was  also  offered  to  them
 in  some  bartacks  available  but  the  refugees
 declined  to  move  because  they  were  afraid
 of  Pakistani  shelling.  Orders  have  now  been
 issued  by  the  Government  of  Meghalaya  to
 construct  barracks  with  refugee  labour  and
 Government  materia!  for  those  who  have
 been  affected.

 Clothes  and  blankets  have  already  been
 supplied  to  the  refugees,  who  were  needy
 and  deserving,  out  of  donations  received
 from  the  voluntary  organisations.

 The  Government  of  Meghalaya,  along
 with  other  State  Governments  was  autho-
 tised  to  arrange  for  the  purchase  and  supply
 of  clothes  to  all  the  refugees  in  camps  as
 early  as  on  2ad  September,  9971,  The
 Government  of  Meghalaya  have  invited
 tenders  for  supply  of  clothes  and  tenders  are
 an  the  process  of  finalisation.  It  is  expected
 that  distribution  of  clothes  will  commence
 in  about  a  week  or  i0  days  time.

 Passengers  Fares  Ord.  &  Bill
 As  regards  supply  of  blankets,  it  is

 understood  that  the  entire  requirement  of
 camp  refugees  in  Meghalaya  to  the  extent
 of  3.55  lakh  blankets  has  been  supplied  and
 distribution  of  blankets  is  in  progress.

 oe

 2.06  hrs.

 DIPLOMATIC  RELATIONS  (VIENNA
 CONVENTION)  BI  तुने

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWAR‘N  SINGH):  I
 beg  to  move  for  leave  to  introduce  a  Bill  to
 give  effect  to  the  Vienna  Convention  on
 Diplomatic  Relations  (1961  and  (0.  provide
 for  matters  connected  therewith.

 MR  SPEAKER  :  The  question  is  :
 “That  leave  be  granted  to  introduce

 a  Bill  to  give  effect  to  the  Vienna
 Convention  on  Diplomatic  Relations
 (96I)  and  to  provide  for  matters
 connected  therewith.”

 The  motion  was  adopted.  °

 SHRI  SWARAN  SINGH:
 introducet  the  Biil

 Sy,  I

 2.07  hrs

 STATUTORY  RESOLUTION  RE:
 RAILWAY  PASSENGER  FARES
 ORDINANCE  AND  RAILWAY

 PASSENGER  FARES
 BILI  --Contd.

 MR  SPEAKER  The  House  will  now
 take  up  further  discussion  of  the  following
 resolution  moved  by  Shri  Atal  Bihari
 Vajpavee  on  the  24th  November,  i97!,
 namely  :-—

 “This  House  disapproves  of  the
 Railway  Passenger  Fares  Ordinance,
 97l.  (Ordinance  No.  ॥7  of  97)
 promulgated  by  the  President  on  the
 22nd  October,  1978"
 The  House  will  also  take  up  further

 consideration  of  the  following  motion
 moved  by  Shrimati  Sushila  Rohatgi  on  the
 24th  November,  97i,  namely  :-—

 “That  the  Bill  to  provide  for  the
 ‘Published  in  the  Gazette  of  india Extraordinary Part  il, Extraordinary  Part  il,  Section  2,  dated25-7]-7].
 fiatroguced  with  the  recommendation  of  the  President,
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 [Mr.  Speaker)
 levy  of  a  tax  on  railway  fares,  be  taken
 into  consideration”.

 क्रि  सरक  बहि  (गाजीपुर)  :  अध्यक्ष

 महोदय,  कल  मुझ  से  पूर्व  बक्‍ताधों  ने  यह  बात
 साफ़  तौर  से  कही  कि  रेलवे  भाड़े  में  वृद्धि  करने
 का  जो  तरीका  एस  सरकार  ने  अपनाया  वह

 बड़ा  निर्दलीय  था  ।  जब  माननीय  मंत्री  जी

 बोल  रही  थीं  सदत  में  तब  उन्होंने  बतलाया
 कि  आडिनेन्स  क्यों  लाया  गया।  उन्होंने  यह
 बतलाया  कि  चूंकि  लोक  सभा  का  अ्रधिवेशन

 होने  वाला  नहीं  था  इसलिए  मजबूर  होकर  इस
 आडितनेन्स  को  लाना  पड़ा  ।  कम  से  कम  मंत्री
 जी  को  यह  मालूम  होना  चाहिये  था  लोक  सभा
 का  सेहन  5  नवम्बर  से  होने  वाला  है,  और

 यह  टैक्स  भी  5 तारीख  से  ही  लगने  वाला

 था  |  ऐसी  ददा  में  यह  बहाना  बनाना  कि  लोक

 सत्ता  का  भ्रधिवेशन  होने  वाला  नहीं  था  इसलिए

 वह  इस  आडिनेन्स  को  लाई,  बिल्कुल  अनैतिक

 कौर  गलत  है  |  इस  टैक्स  को  लगाने  के  पहले
 कम  से  कम  लोक  सभा  को  विश्वास  में  लिया

 जाना  चाहिए  था  |

 सबसे  श्राइचर्यजनक  बलि  यह  है  कि
 रेलवे  में  टैक्स  बढ़ाया  जा  रहा  है  शौर  यह  कहा
 जा  रहा  है  कि  गवर्नरों  का  सम्मेलन  हुआ,

 मुख्य  मंत्रियों  का  सम्मेलन  हुआ  श्र  उसमें  यह्‌
 तय  किग्रा  गया  कि  बंगला  देश  के  शरणार्थियों
 की  समस्‍या  को  हल  करने  के  लिए  टैक्स  लगाना

 प्राप्यक  है  7  मगर  उस  सम्मेलन  में  इस  बात

 पर  बहस  नहीं  हुई  कि  रेलवे  में  जो  भ्रष्टाचार

 हैं,  जो  लगत  तरीके  से  पैसा  खर्च  किया  जाता  है
 उस  पर  कोई  प्रतिबद्ध  जगा  या  नहीं।  साथ

 ही  इस  सम्मेलन  में  जो  लोग  भाए  थे,  उन्होंने

 इस  बात  पर  बहस  नहीं  की  कौन  से  ऐसे  गैर

 जरूरी  खच  हैं  जो  हटाये  जा  सकते  हैं।  बंगला
 देश  के  शरणार्थियों  के  नाम  पर  मैं  नहीं
 समझता  कि  सरकार  को  इस  देश  की  गरीब

 जनता.  की.  जैब  काटने  का  मंतिक  या  वैधानिक

 प्राधिकार  है।  फिर  भी  देश  कीं  जनता  पर

 NOVEMBER  25,  49  Passengers  Fares  Ord.  &  32
 Bill

 जबरदस्ती  एक  बड़ा  बोध  लादा  जा  रहा  है।
 भ्रमर  यह  सरकार  भर  कंडीशंड  क्लास  में
 जलने  वाले  यात्रियों  पर  सरचार्ज  लगाती  तो

 यह  बात  मेरी  समझ  में  अंती,  लेकिन  जिन
 लोगों  को  गाड़ियों  में  बैठने  की  जगह  नहीं
 मिलती  जो  आम  तौर  से  तीसरे  दर्जे  के  मुसाफिर
 हैं  कौर  छतों  पर  चलते  हैं  या  पटरियों  पर
 लीक  कर  यात्रा  करते  हैं.  राज  उन  पर  टैक्स
 लगाया  जा  रहा  है  :  इस  से  न  तो  श्राप  का

 उद्देश्य  पूरा  हो  सकता  कौर  न  इस  देश  में  बाप
 का  ग्रादर  हो  सकता  है  1

 हमारे  रेलवे  मन्त्री  जी  ते  स्वयम  स्वीकार
 किया  था--इस  समय  रेलवे  मन्त्री  हैं  नहीं,  उन
 को  यहाँ  होना  चाहिये  था--कि  मुगलसराय
 शौर  दूसरी  जगहों  में  इतनी  ज्यादा  चोरियां

 होती  हैं  कि  अगर  उनको  रोका  जाये  तो  इस
 देश  में  और  टैक्स  लगाने  की  जरूरत  न  पढ़ें।
 एक  तरफ  तो  हमारे  देश  में 110  करोड़  रुपया
 टैक्स  बाकी  है  जो  कि  वसूल  नहीं  हो  रहा  है,
 दूसरी  तरफ़  70  करोड़  रुपये  के  नये  टैक्स
 लगाये  जा  रहे  हैं।  मेरी  सम  मे  नहीं  जाता
 कि  इस  का  जस्टिफिकेशन  क्या  है।  जो  रुपया
 टैक्स  का  बाकी  हैं  वह  इस  लिए  वसूल  नहीं  हो

 रहा  है  कि  बड़े  बड़े  लोगों  के  पास  है  जबकि
 किराया  आम  लोगों  पर  बढ़ाया  जा  रहा  है।
 हमारे  रेलवे  बोर्ड  के  जो  बड़े  बड़े  भ्रफसर  हैं,
 जिनकी  तन्ख्वाहें  साढ़े  तीन  और  चार  हजार
 रुपया  मासिक  है,  उनकी  समझ  में  नहीं  भाता
 कि  देश  की  गरीब  जनता  पर  टैक्स  लगाना  कहां
 का  न्याय  हैं  |

 12,09,

 [Suri  Se  ivan  in  the  Chair]

 मैं  कुछ  मिसालें  रेलवे  के  भ्रष्टाचार  की
 देना  चाहता  हुं।  मैं  समझता  हूं  कि  इस  टैक्स
 को  लगाने  के  बजाय  अगर  आप  रेलों  के  कदर

 ऐसी  व्यवस्था  कर  सकें  कि  वहां  पर  जो  गलत
 तरीके  से  पैसा  सच  होता  हैं.  उसको  रोका  जा



 33  St  Res.  re  Railway

 सके,  तो  इस  टैक्स  को  लगाने  चन्दी  कोई

 भ्रावश्यकता  नहीं  होगी।  मैं  नार्थ  ईस्टर्न  रेलवे  के

 बहुत  से  इलाकों  में  गया  हैं  वहा  पर  बडी

 अव्यवस्था  चल  रही  है  1  एक  और  कहा  जाता

 है  कि  रेलवे  के  पास  पैसा  नहीं  है  भौर  छोटे
 छोटे  कर्मंचाश्यो,  चौथे  दर्ज  के  कर्मचारियों  को

 रिट्रेच  कर  दिया  गया  है  जिसके  कारगर  नाथ

 इतने  रेलवे  भें  बड़ा  भारी  झान  गैलन  नवल  रहा

 है  दूसरी  ओर  अ्फ्सरों  को  बडी  बडी  तन्‍्ववांहि
 दी  जा  रही  है।  गोरखपुर  मे  52  आदमियों  को

 निवाले  दिया  गया  है  क्योकि  रेलवे  के  पास

 पैसा  नही  है  लेनी  सच्ची  बात  यह  है  कि

 अधिकारी  सिफ  पाकिस्तान  के  रिफ्यूजियों  के
 नाम  पर  ओपन  भ्रष्टाचार  को  जारी  रखना

 चाहते  है।  यह  सरकार  कोई  भी  बुनियादी
 परिवतंन  करने  के  लिए  तैयार  नही  है,  वही

 पुराना  रोग,  वही  पूराने  टैक्स  इस  सदन  में भात

 रहते  ह  |  स्वयम  सरकार  भी  जानती  है  कौर

 हम  भी  जानते  है  कि  झगर  सरकार  द्वारा

 मोनो पोली  उद्योग  प्र पने  हाथ  मे  ले  लिए  जायें

 तो  हमारे  देश  मे  बिना  कोई  लैब्स  लगाये  हुए  ही
 शरणार्थियों  की  समस्या  हल  हो  सकती  है  a  उन
 की  तरफ  इनकी  निगाहे  नहीं  है  7  गरीब  जनता
 की  जेब  काटना  इनका  पेशा  बन  गया  है।
 बची  बची  शौर  बहुत  बढ  चढ़  कर  बाते  को

 जाती  है  लेकिन  सही  मानी  मे  उन  पर  परमल

 करने  की  तनिक  भी  कोशिश  नही  की  जाती  है।
 समाजवाद  कौर  दुनिया  भर  की  बाते  होती  है  ।

 तमाम  लोग  यह  चाहते  है  कि  शरणार्थी  समस्या

 हल  हो।  लेकिन  वहू  हल  नही  हो  रही  है  |  कभी

 तक  केन्द्रीय  सरकार  वहा  को  सरकार  को

 रिक गना इज़  करने  का  भी  साहस  नहीं  कर  रही

 है  जबकि  यहा  पूरे  तौर  पर  एक  लीगल  ग्रीन-

 मेट  काम  कर  रही  है।  हमारे  देश  की  जनता

 के  ऊपर  रिफ्यूजीज  का  नाम  लेकर  नए  टंग्स

 लगाने  का  बहाना  यह  सरकार  कर  रही  है।

 कसि  साहू  से  फिजूलखर्ची  मे  यह  सरकार

 इलाज  है,  इसकी  कुछ  मिसाले  मै  आपके  सामन
 रक्षा  चाहता  हु  1
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 लखनऊ  के  पास  बंदरिया  बाग  भें  चार

 बंगले  फिनिश  कराए  गए  है  और  उनको

 फिनिश  कराने  पर  हाई  लाख  रुपया  खर्च  किया

 गया  है  7  मजे  की  बात  यह  है  किये  बंगले

 किराए  पर  लिए  गए  थे  q  क्या  कभी  इस

 सरकार  ने  वहां  के  जनरल  मेनेजर  से  यह  पूछा
 है  कि  जब  देश  पर  सकट  है  तो  यह  ढाई  लाख

 रूपया  बगलो  को  फरनिश  कराने  पर  क्यों  खर्च

 किया  गया  है?  इसकी  क्या  जरूरत  थी?  क्‍या

 मामूली  फर्नीचर  इस्तेमाल  वे  नहीं  कर  सकते

 थे  रेलवे  के  अधिकारी  इस  सकट  की  घड़ी  में

 इस  तरह  से  भ्रन्धाधुन्ध  खर्च  करते  हैं  उनकी

 तरफ  सरकार  की  निगाह  नहीं  जाती  है।
 गरीब  जनता  पर  टैक्स  बढ़ाने  के  लिए  यह
 सरकार  सदन  में  बिल  लाने  और  उसको  पास

 कराने  के  लिए  बहुत  उत्सुक  रहती  है  1

 बादशाह नगर  में  जो  लखनऊ  के  पास  है

 एक  ओवर  तमीज  बनाया  गया  है  ।  वहाँ  पर

 54,000  रुपया  एक  कैरेक्टर  को  गलत  पेमेंट

 कर  दिया  गया  |  यह  इसी  970-71  में  हुमा

 है।  लेकिन  किसी  के  खिलाफ  कोई  एक्शन  वहां

 नही  हुआ  है।  कोई  पूछने  वाला  नहीं  है  कि

 गलत  पेमेंट  कैसे  किया  गया  |

 रेलवे  के  अधिकारी  इतने  बडे  अत्याचारी  है

 कि  ये  रेलो  के  सामान  से  अपनी  कारे  तक

 रिपेयर  कराते  है।  गोरखपुर  के  डिप्टी  डी०सी०

 एम०  ई  को  बात  मैं  आपको  बताता  हू  ।

 आजकल  जो  वहा  डीजल  इजन  का  कार खाता

 है  वहा  मोटर  के  बहुत  मेपाट  मिल  जाते  है,

 मशीनरी  भी  तकरीबन  सारी  मिलती  जुलती  है।

 गोरखपुर  के  सिप्पी  डीसीए मई  कानपुर  च्े

 अपनी  कार  बुक  कराने  के  लिए  जब  ले  गये

 ता  वह  दस  रुपये  में  कार  गोरखपुर  से  बुक
 कराना  चाहते  थे 1  जब  बुकिंग  क्लर्क  ने  दस

 रुपये  मे  कार  बुक  करने  से  मना  कर  दिया  तो

 उसको  कहा  गया  कि  अगर  तुम  बुक  नही  करोगे

 तो  तुम्हे  मुश्किल  कर  दया  जायेगा।  तीन  दिन

 के  बाद  कार  बुक  कराई  गई  ब्रोकर  उस  पर  यह
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 एलीगेशन  लगाया  गया  कि  हमारी  कार  बुक
 करने  से  इसने  मना  कर  दिया  |  उसके  खिलाफ

 एक्शन  लिया  गया  और  आज  नतीजा  यह  है  कि

 वहू  आदमी  पागल  होकर  पागलखाने  में  पड़ा

 हुआ  है  |  जिस  कर्मचारी  ने  साहस  का  परिचय

 दिया  भोर  जो  ईमानदार  है  बह  जेलखाने  में  है
 कौर  जिसकी  कार  पकड़ी  गई  है  और  जिसको

 सीबीआई  के  भ्र फसरों  ने  जाकर  पकड़ा
 है  कौर  जिन  कर्मचारियों  ने  जाकर  बताया  कि
 ये  कार  ले  जा  रहे  थे  वे  सारे  के  सारे  ट्रांसफर
 कर  दिये  गए  हैं  या  मुरत्तिब  कर  दिए  गए  हैं।
 जो  डिप्टी  डीसीए मई  है  यह  ग्रिरफ्तार

 नहीं  हुआ  है  वह  बैठा  हुआ  है  ।  यह  सारा
 भष्टाचार  का  अखाड़ा  है  ।  भ्रष्टाचारियों  को

 यहां  कोई  पकड़ने  बाला  नहीं  है  1
 भोंडा  लोको  दौड  के  अन्दर  एक  लातों  की

 जमात  है।  वहां  का  जो  फोरमैन  हैं  वह  तमाम

 गुणों  को  इकट्ठा  करके  रखता  हैं।  वहां  पर
 पच्चास  हजार  रुपया  ऐसे  झ्रादभियों  को  दिया

 गया,  ऐसे  लोगों  को  उसका  पेमेंट  कर  दिया  गया

 जिनके  नाम  वर्ग रह  तक  का  पता  नहीं  है।

 जिन्होंने  काम  नहीं  किया  उनकों  पचास  हजार
 रुपया  गलत  तरीके  से  पेमेंट  किया  ग्या  है।
 कोई  पूछने  वाला  नहीं  है  tT

 सोनपुर  में  दौर  गोंडा  में  रेलवे  हैडक्वार्टर
 थे  |  यह  फैसला  कर  दिया  गया  था  958  %

 ही  कि  जो  पुराने  दीदीजी  हैं  उनको  तोड़  दिया

 जाये  |  उसके  बावजूद  गोंडा  शौर  सोनपुर  में
 966  में  रेलवे  के  क्वार्टर  बनाए  गए  भर

 दफ्तर  बनाए  गये  7  लगभग  दस  लाख  रुपया
 उन  पर  चे  किया  गया  are  भी  श्राप  चल

 कर  उन  मकानों  को  देख  सकते  हैं।  958  में
 कुंडली  हो  गया  था  कि  वहां  के  डिस्ट्रिक्ट
 हैडक्वाटर  तोड़  दिये  जायेंगे  लेकिन  फिर  भी

 .966  में  बहा  बाटर  बनाए  गए  1  अत  वहां
 .जन  सरकारी  मकानों  में  गधे  बास  करते  हैं।
 दस  लाख  रुपया  खच  करके  बैठे  हुए  हैं,  कोई

 पूछते बाला  नहीं  है  \

 गोरखपुर  शौर  छपरा  के  बीच.  छः  करोड़

 रुपया  खर्च  करके  स्टेंडर्ड  ट्री  इंटर ला किंग
 सिस्टम  बनाया  था।  उसके  साल  भर  बाद  उस

 को  तोड़  दिया  गया  और  उसकी  जगह  पर  संदल

 ट्रैफिक  कंट्रोल  सिस्टम  बनाया  गया  भौर  उस  पर

 आठ  करोड़  रुपया  खर्च  किया  गया।  इनको

 एक  साल  के  बाद  यह  मालूम  हुआ  कि  गलत

 काम  हुजरा  है  कौर  छः  करोड़  रुपया  पानी  में  बह
 गया  ।  प्राय  करोड़  रुपया  बाद  में  खर्च  करना

 पड़ा  |

 जहां  रेलवे  के  प्राधिकारियों  ते  इतनी  भारी

 लूट  मचा  रखी  है  तो कम  से  कम  आप  देश  पर

 तो  दया  करें  |  छापने  जो  मगरमच्छ  पाल  रखे  हैं
 ये  न  केवल  रेलवे  को  बल्कि  देश  को  भीखा

 जायेंगे  1  रेलों  में  सारे  का  सारा  घाटा  इनकी

 बजह  से  हो  रहा  है।  राज  हालत  कहां  तक  थां

 पहुँची  है,  इसको  भाप  देखें  |  हम  लोग  स्टेशनों

 पर  चाय  पीने  जाते  हैं  तो  वहां  पर  क्राकरी  नहीं
 मिलती  है  |  मालूम  करने  पर  बताया  जाता  है
 कि  रेलवे  के  भ्र फसरों  के  घर  शादी  में  वह  चली

 गई  है  1

 मजदूरों  ने  जिस  कत्तव्य  परायणता  का

 परिचय  दिया  है,  इसको  श्राप  देखें  ।  चीनी  ब्रोकर
 पाकिस्तानी  हमले  के  वक्‍त  उन्होंने  जाग  जाग

 कर  रात  में  गाड़ियां  चलाई  ।  जो  खलासी  थे

 जो  कुली  थे,  जो  तीसरी  ध्रौर  चौथी  श्रेणी  के
 कर्मचारी  थे  उन्होंने  भ्र पति  जान  की  बाजी  लगा

 कर  देश  की  रक्षा  की।  राज  वे  निकाले  जा

 रहे  हैं  ।  ये जो  बड़े  बड़े  मगरमच्छ  हैं,  रेलवे
 बोर्ड  के  बढ़े  बड़े  भूलकर  हैं,  जनरल  मैनेजर  हैं
 वे  सारे  का  सारा  धन  बुरी  तरह  से  रेलों  का
 बरबाद  कर  रहे  हैं।

 ऐसी  अवस्था  में अगर  दरप्रसल  बाप  यह

 चाहते  हैं  कि  देश  का  कल्याण  हो,  लोगों  का

 उत्साह  बना  रहे  तो  आपको.  इस  टैक्स  को

 वापिस  ले  लेना  चाहिये  |  हम  सब  लोग  इस  पक्ष

 में  है  कि  अगला  फे  शरणार्थियों  की  सद्द  को



 437  Ste  Res.  re.  Ratlway

 जाये  ।  लेकिन  यह  रास्ता  मदद  करने  का  नहीं
 है  ।  ऐसा  करके  ड्राप  एक  और  मं भट  खड़ा  कर

 दे।  ।  स्वामख्याह  साप  भ्र पोजीशन  खड़ी  न  करे

 और  भंगड़ा  न  बराये  |  पहली  बात  तो  यह  है
 कि  टैक्स  लगाने  का  जो  रास्ता  था  वह  ही
 गलत  था।  भाप  तो  जानते  ही  थे  कि  पार्लियामेट
 की  बैठक  पह  नवम्बर  से  शुरू  होने  वाली  है।
 बाप  मोका  देत  कि  पालि मैट  सपर  बहस  बारे

 कौर  तब  भाप  इसको  लागू  करें ।  दूसरी  बात

 यह  है  कि  "ले  ऐस।  कसने  है  जो  हमेशा  मुनाफा
 दिखाती  रही  ह  दाज  तक  ।  लेकिन  पिछल

 कुछ  दिनो  से  तो  पर  घाटा  दिखाया  ज।  रहा
 है  ।  थे  सारे  बडे  लोग  जो  है  इन्होने  रलो  में  लूट
 मचा  रखी  है  ।  एस  वास्ते  मैं  चाहता  हू  कि  इस
 पर  आप  पुन,  विचार  बारे  1  वन  से  बम  झाप

 थर्ड  ब्लाग  के  मुहावरों  पर  तो  वह  टैक्स  न

 लगाये  ।  यह  जो  सरचार्ज  है  उनपर  इसको

 लगाना  बड़ा  अन्यायपूर्ण  होगा  -  नगर  आपको

 लगाना  ही  है  तो  एयर  फिश  कम्पार्टमंट  में

 जो  लोग  सफर  774  है  उन  पर  श्राप  जगा  दे।

 बानो  के  जो  लाग  ह  व  इस  कर  को  देने  को

 स्थिति  में  नही  है  t

 अगर  श्राप  पस  टेबल  को  वापिस  ले  लेता

 सब  से  अच्छा  होगा  वापिस  लेकर  ड्राप  देखे

 कि  रेलो  में  बहा  बहा  इकोनोमी  हो  सकती  है,
 किस  तरह  से  घन  बचाया  जा  सकता  है।  एक

 भ्रष्छा  उदाहरण  श्राप  ८श  के  सामन  रखें 1

 रेलो  केवड़े  बड  अ्रधिकारियो  नें  जो  लुट  मचा

 रखी  है  उनको  श्राप  रोक  ny  यहा  कहा  जाता  है

 कि  सामान  महंगा  हो  गया  है।  मैं  श्रमिकों  एक
 मिसाल  देना  चाहता  हैँ  ।  गोरखपुर  में  एक

 सिगनल  का  कारखाना  है।  जो  पहले  सामान

 बाहर  से  आता  था  वह  सारे  का  सारा  अरब  वहाँ
 सैयार  होता  है  1  भाप  जानते  ही  है  कि  पूर्वी
 उत्तर  प्रदेश  पिछड़ा  हुआ  है,  बहा  कोई  कारखाना

 नही  है  ry  रेलवे  के  अधिकारी  अब  इस  मे

 इटरेस्टिड  है  कि  वहा  स  भी  बहू  कारखाना  हटा
 कर  प्रयत्न  किसी  प्रान्त  में  ले  जाया  जाये।

 बहा  एक  ही  कार दाना  हे  प्रो  उचको  भी

 AGRAHAYANA  4,  i893  (SAKA)  Passengers  Fares  338
 Ord.  &  Bill

 बरवाद  करने  की  कोशिश  की  जा  रही  है!  यह
 दिखाने  की  कोशिश  की  जा  रही  है  कि  यह
 कारखाना  यहां  घाटे  में  चल  रहा  है  इस  वास्ते

 इसको  किसी  अरन्य  प्रान्त  मे  ५  पाया  जाए।  यह
 घायल  चल  रहा  है  |

 मैं  निवेदन  करना  चाहता  हू  कि  इस  टैक्‍स
 को  वापिस  ले  लिया  जाए  |  यदि  आप  दर  को

 समाजवाद  की  ओर  ले  जाना  चाहते  हैं  तो  इस
 को  वापिस  लेना  अनिवार्य  है।  मक्के  कल  एक
 सहज  मिले  कहने  लगे  कि  ताइपे  कि  लड़ाई

 होगी  या  नहीं  ,  हमने  कहा  आपको  इसमे  क्‍या

 इंटरेस्ट  है,  वह  कहने  लगे  कि  मैने  कम्बल

 सप्लाई  करने  का  ठे4  ले  रखा  है  उनका
 मतलब  क्या  था  ?  यह  था  कि  अगर  लड़ाई
 होगी  तो  एक  रुपये  का  कम्बल  सौ  रुपये  में  बिके

 यह  दश  की  टेनेसी  है  1  मुनाफाखोरों  की  यह

 मनोवृत्ति  है  ।  जो  बडे  बड  मोनोपोली  घराने  है
 इनको  श्राप  पड़िये  ।  इन  से  धन  लीजिये।

 हम  आपके  साथ  है।  गरीब  जनता  की  जेब
 बाप  न  काटिये  1  इससे  देश  की  समस्या  और
 बंगला  विस्थापितों  की  समस्या  हल  नहों  होगी  ।

 इससे  देश  के  लोग  आन्दोलित  होगे  ।  जो  टैक्स
 देने  की  स्थिति  मे  नहीं  हैं  उनको  आप  4:

 देने  के  लिये  मजबूर  करेंगे  तो  देश  के  लिए  यह
 अच्छा  उदाहरण  नहीं  होगा।  इस  रास्ते  इस
 बिल  को  भाप  वापिस  ले  ले।  देश  में  एक  नई
 परम्परा  आप  चलाये  t  एक  बार  ऐसा  हुआ  था
 कि  इस  सदन  में  सभी  और  से  जब  एक  विधेयक
 का  विरोध  हुआ  था  तो  उसको  मन्दी  जीने
 वापिस  ले  लिया  था।  श्रीमती  सुशीला  रोहतगी
 बैठी  हुई  है।  उनसे  मै  प्रार्थना  करता  हू  कि
 गलत  तरीके  से  वह  जो  टैक्स  लगा  रही  हैं,
 ऐसा  न  करके  शरीर  इसको  वापिस  लेकर  कम  से

 कम  वह  उत्तर  प्रदेश  का  नाम  ऊंचा  करे

 SHRI  HUKAM  CHAND  KACHWAI
 (Morena)  Sir,  there  is  no  quorum.

 MR.  CHAIRMAN  Let  the  quorum
 bell  be  rung—-Now,  there  is  quorum,  Shri
 Chittibabu,
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 *SHRI  ८  CHITTIBABU  (Chingleput)
 Mr  Chairman,  Sir,  I  am  thankful  to  you
 for  giving  me  an  opportunity  to  particrpate
 in  the  discussion  on  the  Railway  Passenger
 Fares  Bill,  which  is  before  the  House  to
 replace  the  Ordinance  promulgated  by  the
 President  on  the  22nd  October,  1971  The
 Bill  provides  for  the  levy  of  a  tax  on
 railway  fates  to  meel  the  growing  cx
 penditure  on  the  maintenance  of  0  million
 Benga  Desh  refugees  Al)  our  countrymen
 from  Himalayas  to  Cape  Camorin  ire
 behind  the  Government  im  their  humane
 endeavour  ind  thcre  5  no  doubt  that  they
 will  unanimously  extend  their  whole  hearted
 cooperation  t>»  the  Government  an  thet
 effort  to  tide  over  the  unprecedented  and
 huge  cconamic  burden  cast  on  the  country
 But,  }  would  like  to  know  whether  this
 kand  o!  levy  will  be  extended  from  year  to
 year  or  it  is  just  a  temporary  measure  to
 prevent  our  economy  fron  being  completely
 disrupted  by  the  unending  mfiu.  of  refugees
 from  Bengla  Desh  I  do  appreciate  thit
 it  is  a  laudable  objective  based  on
 humanitarian  consider  itions  t)  give  succour
 to  the  suffering  refugees  At  the  same  ume

 IT  world  hke  to  know  hy  what  time  they
 are  likely  to  return  to  their  country  —  I  ask
 this  question  because  our  Prime  Minister
 has  not  informed  this  Hous  about  the  time
 by  which  these  refugees  are  like'v  to  go
 back  In  Pakistan  nattonal  emergency  has
 been  declared  and  the  people  of  Pakistan
 are  being  prepared  to  face  an  eventual  war
 with  India  in  fact  there  is  war  hysteria
 throughout  Pakistan  On  the  other  hand
 the  countries  of  the  world  have  appreciated
 the  restraint  shown  by  India  at  this  critical
 juncture

 l  would  ‘ike  ६0  point  out  here  that  this
 is  the  first  time  in  the  independent  history
 of  our  country  tecourse  has  been  taken  by
 the  Government  to  promulgate  taxation
 proposals  through  presidential  Ordinances
 When  the  late  Lal  Bahadur  Snasiri  was  the
 Prime  Minister  this  procedure  was  not
 adopted  At  the  time  when  Jawaharlal
 was  the  Prime  Minister,  the  then  Speaker
 of  Lok  Sabha,  Shri  Mavalankar  objected
 to  the  procedure  of  issuing  taxation
 ordinances  during  inter  svssion  =  Even  our
 present  Speaker  pointed  out  that  just  a  few
 days  before  the  Lok  Sabha  met  such
 Ordinances  involving  taxation  proposals
 should  not  have  been  promulgated  I
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 would  only  say  that  the  issuance  of  taxation
 ordinances  during  inter-session,  especially
 just  a  few  days  before  the  Parhament  i8  to
 meet  38  not  condicive  to  sound  parlia-
 mentary  conventions

 Sir  the  Government,  instead  of  issuing
 so  many  Ordinances,  could  have  as  well
 presented  a  Supplementary  Budget  during
 this  session  So  that  the  people  would  have
 known  the  taxation  burden  in  its  entirety.
 It  is  also  not  clear  whether  these  taxes  have
 been  impnsed  temporarily  or  on  a  perma-
 nent  basis)  It  is  also  not  clear  as  to  the
 amount  of  revenue  the  Governmcnt  will  be
 getting  from  this  levy  I  have  been  hearing
 the  nlea  of  the  Ministers  m  support  of  these
 ordinances  that  the  Departmenta!  machinery
 and  the  officials  have  in  be  given  time  for
 working  out  the  taxation  proposals  und  that
 is  why  these  ordinances  were  nsued  I
 would  like  to  ask  have  the  departments
 not  worked  out  eather  such  taxation
 proposals  ?  Are  the  ofhuials  so  inexperrenced
 as  to  require  time  for  working  out  the
 details  of  taxation  proposals  >  Year  after
 year  mevery  Bud,ct  taxes  have  becn  levied
 and  the  Departments  have  been  implement-
 ing  them  [am  not  able  to  appreciate  the
 explanation  given  by  the  Ministers  mm  this
 regard

 At  the  behest  of  the  Centre,  the
 Governors  have  als)  msued  such  ordinances
 levying,  taxes  श  is  only  shows  that  the
 Centre  has  also  tricd  0  curb  the  powers  of
 the  State  Legislatures  |  would  only  say
 that,  however  laudable  the  objective  may  be,
 the  Government  should  not  set  up
 precedents  which  go  against  the  spirit  of
 democrat  a  functioning

 Lrom  these  taxes,  It  Is  estimated  that  a
 sum  of  Rs  30  crores  wn!  be  collected  by
 BA-9-1972  Whatis  the  income  from  the
 passenger  fare  tax?  Just  belore  the
 patlamentary  elections,  the  country  was
 mundated  by  the  slogan  of  Garib:  hato  from
 the  rulmg  party  But,  after  the  Bangla
 Desh  crisis  this  slogan  has  been  given  a
 goby  In  faci,  it  238  known  to  everyone
 tha  poverty  m  the  country  has  increased
 and  it  is  more  widespread  now  None  can
 dispute  the  fact  that  of  the  total  railway
 passengers,  neatly  90  ,  belongs  to  the
 category  travelling  in  lJ]  class  I  would
 not  have  minded  af  taxes  had  been  levied
 on  passengers  travelling  mI  Class  and  in

 ore  aren
 *The  original  speech  was  delivered  in  Tamil,
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 Air  conditioned  Class.  I  do  not  also  object
 to  the  tax  on  inland  air  fare  tax.  But  the
 taxes  on  iailway  fare  and  postal  articles  are
 against  the  professed  sympathy  of  the
 tuling  party  to  the  poor  people  of  the
 country.  Are  they  gomg  to  create  a
 socialistic  State  with  this  approach  to
 commn  people  and  to  their  problems  7

 In  reply  to  my  unstarred  question  No.
 3354  on  23  V-71  the  hin  Railway  Munuster
 has  stated  that  during  the  fist  .ix  month
 of  this  year,  the  railway  earnings  have  gone
 up  by  Rs.  7  crores  more  than  the  budgeted
 estimate,  while  the  working  expenses  of  the
 Railway  have  also  gone  up  by  Rs,  24
 crores.  a8  compared  to  the  anticipated
 expenditure  in  the  Budget  If  the
 administrative  expenses  go  up  by  Rs.  छह
 clos  im  six  moiths  Ido  not  know  how
 the  Railway  Ministry  is  going  to  achieve
 us  target  of  development  43  would  Ike  to
 request  the  hon  Rattway  Moaister  to  ex-
 plain  this  point

 Are  there  no  alternatives  at  all  for  the
 Department  to  rare  the  requirement  amount
 of  revenue”  It  as  estimated  that  the  thefts
 on  the  Railwav  come  to  Rs.  77  cores  ina
 year  The  amouvl  of  compensation  paid
 for  pilfciages  ३५०  Lomis  to  Rs  20  crores  a
 year.  ff  the  Railway  Adminstration  gears
 up  its  machinery  to  check  and  control
 the  thetts  and  pilferages,  thev  would  get
 Rs  37  crores  a  year,  uisicad  of  the  paltry
 sum  of  Rs  5  ctores  which  they  are  likely
 to  get  through  this  levy  on  passenger  fare
 I  would  request  my  hon  triend,  Shr  Shafi
 Quereshi,  to  explain  the  steps  taken  by  the
 Railways  to  eradicate  this  evil

 It  is  estimated  that  the  population  of
 the  country  increases  by  2  crore.  and  40
 lakhs  a  year  During  the  past  24  years,
 approximately  the  population  would  have
 gone  up  by  25  ciores,  Thi»  would  naturally
 have  resulted  in  increased  travelling  public
 and  the  income  of  the  railways  would  have
 gone  up  considerably.  It  might  be  argued
 that  due  to  rapid  increase  in  the  cost  of
 industrial  raw  materials,  the  expenditure  on
 the  Railways  has  gone  up.  ft  is  not  that
 the  Railways  alone  have  been  afflicted  by
 the  price  rise.  In  fact,  55  crores  of  our
 people  have  been  suffering  untold  miseries
 on  account  of  tite  rising  cost  of  fiving,  It
 is  also  estimated  that  by  the  end  of  972
 the  number  of  unemployed  in  the  country
 would be  4  crores  and  20  lakhs.  What
 steps  have  been  taken  by  the  Government
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 to  creat  employment  opportunities  for  these
 young  men?  I  would  appeal  to  the
 Minister,  not  as  a  number  belonging  to  the
 Opposition  party  but  on  behalf  of  the
 poor  people  of  the  country,  that  the  taxes  to
 he  levied  on  passenger  fare  and  on  postal
 articles  should  be  withdrawn

 {  would  refer  to  the  fact  that  in  the
 matter  of  railway  development  Tami!  Nadu
 has  been  completely  neglected  We  have
 been  demanding  for  decades  for  a  railway
 Ime  between  Trivandrum  and  Cape  Camorin
 which  will  connect  Nagercoil  also.
 Similarly,  we  have  been  pleading  for
 Chinna  Sulem-Chingleput  railway  line,  But
 the  stuck  reply  of  the  Railway  Ministry
 that  they  have  not  got  adequate  funds  to
 undertake  these  schemes.  [There  is  no
 double  track  at  all  in  Tamil  Nadu.  The
 people  of  Tamil  Nadu  have  been  asking  for
 a  double  track  for  a  distance  of  8  miles
 from  lambaram  tu  Chingleput,  but  they
 are  told  that  electric  trains  are  running  on
 this  track.  There  is  another  long  stanging
 demand  of  the  people  of  Tamil  Nadu.
 There  ts  broadgauge  line  up  to  Arkonam
 and  they  have  been  asking  that  this
 broadgauge  line  should  be  extended  upto
 Chingleput  via  Conjeevaram.  Jt  is  a
 distance  of  only  30  miles.  114  need  not  be
 a  double  track,  but  only  the  extension  of
 broadgauge  line  from  Arkonam  upto
 Chingleput.  If  this  is  done  there  will  be
 broadgauge  connection  at  Chingleput.  But
 no  attention  has  been  paid  to  this  problem
 by  the  Railway  Munistry.  How  are  they
 going  to  lift  the  lignite  fron  Neiveli  to
 Salem,  where  stecl  plant  is  coming  up  ?
 Inspite  of  repeated  requests  from  the  Tamil
 Nadu  Government  that  there  should  be
 double  track  between  Neiveli  and  Salem  if
 the  Steel  Plant  is  to  come  up  within  the
 targeted  date  no  action  has  been  taken  so
 far.  I  am  unable  to  understand  the
 negligence  shown  by  the  railwavs  so  far  as
 development  of  railway  system  in  Tamil
 Nadu  is  concerned.

 I]  would  also  request  the  hon.  Deputy
 Minister  of  railways  to  pay  some  attention
 to  the  type  of  food  served  by  the  railway
 catering  department,  since  has  himself
 peesonally  seen  at  the  Central  Station  what
 kind  of  food  is  served  to  the  passengers,
 The  running  staff  of  the  catering  department
 has  not  been  provided  with  winter  clothing,
 The  Members  of  Parliament  from  Tamil
 Nadu  have  been  appealing  for  years  to  the
 Ministry  that  the  running  staff  coming  to
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 (Shri  C  Chittibabu
 North  should  be  provided  with  winter
 clothing,  but  so  far  our  request  has  gone
 unheeded

 T  would  urge  that  in  the  interest  of  the
 poor  prople  travelling  im  TIT  class  the
 passenger  fare  tax  should  be  withdrawn
 Instead  of  creating  new  ports  of  General
 Managers,  for  the  time  being  the  admuinis-
 tratrve  expenses  of  the  Katiways  could  be
 considerably  reduced  116  this  »s  done,  there
 will  be  no  need  to  levy  this  additional  tix
 at  all

 {t  is  stated  that  asum  of  Rs  3  crores
 is  being  spent  every  day  on  the  Bangla
 Desh  refugees  When  is  it  going  to  end  ?
 Before  thrs  session  comes  to  a  close  the
 Prime  Minister  should  inform  the  house  by
 what  time  they  will  be  going  back  to  their
 country  If  our  people  irc  not  given  a
 definite  idea  about  this,  they  will  lose  ther
 faith  in  the  present  Government  and  quite
 likely  they  will  start  violent  agitation:  |
 came  across  a  report  of  the  Reserve  Bank
 that  thousand  crore  have  been  taken  by
 the  Centre  and  the  State  Government  as
 overdraft  I  would  like  to  know  the  steps
 taken  by  the  Government  here  to  clear  such
 huge  overdrafts  and  how  the  enormous
 amounts  of  loans  are  going  to  be  repid
 Tf  thts  8  not  done,  the  country’s  economy
 will  be  beyond  redemption  ‘If  the  Govern
 ment  take  recourse  to  the  issuance  of
 presidential  ordinance,  to  collect  iew  taxes
 then  the  people  rise  in  revolt  and  it  may
 not  be  surprising  that  the  entire  country
 may  become  a  bloody  garden  of  revolution
 I  would  request  the  Government  to  see  the
 writing  on  the  wall  and  withdraw  the  tax
 on  the  passenger  fare  affecting  the  common
 travelling  public  in  III  lass

 I  thank  you  for  giving  me  =  an
 opportunity  to  participate  in  the  debate

 SHRI  P  VENKATASUBBAIAH
 (Nandyal)  Mr  Chairman,  Sir,  this  38
 another  Bull,  replacing  an  ordinance  that
 has  been  formally  promulgated  by  the
 President  The  main  object  of  the  Ord
 nance  and  the  Bill  is  to  collect  additional
 revenue  3१  railway  fare  to  meet  the  increas»
 ed  expenditure  on  account  of  the  problem
 created  by  the  influx  of  a  large  number  of
 refugees  from  Bangla  Desh  When  a  Bull
 of  this  nature  ts  being  discussed  in  this
 House  it  ts  but  natural  that  the  members
 who  participate  in  the  debate  will  bring  is
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 all  types  of  issues  which  may  not  be  directly
 connected  with  the  present  Bill  but  which
 have  a  bearmg  on  the  working  of  the  rat
 way  system  as  4  whole

 The  railways  have  been  working  at  4
 loss  for  the  last  few  years  and  specially  for
 the  last  three  or  four  years  the  budget  of
 the  railways  has  oeen  showing  a  gap  bet-
 ween  revenue  and  expenditure  But,  on
 some  pretext  or  another,  direct  increase  m
 freights  and  fares  was  postpone!  and  only
 indirect  taxes  were  levied  which  will  not
 attract  the  attention  of  the  Members  of
 Parliament  I  personally  feel  that  if  only
 the  entire  system  s  overhauled  and  put  on
 proper  gear  there  1S,  no  need  for  the  Mutus-
 try  to  come  forward  with  u  Bill  of  this
 Nature  because  they  can  economise  in
 expenditure  in  several  directions

 I  know  that  our  country  is  facing  a
 stupendous  problem  of  feeding  millions  of
 refugee,  Though  we  have  allotted  Rs
 60  crores  in  our  Central  object  for  rehabih-
 ation  of  cefugees,  the  expenditure  is

 mounting  up  and  the  figure  has  already
 gone  up  to  Rs  2€0  croms  Government
 have  devised  virious  measures  to  make  up
 this  huge  deficit  But  I  doubt  he  wisdom
 of  collecting  small  amounts  by  90.५  meal
 legislation  here  and  there  are  taxes  on  a
 large  numbir  of  item»  In  some  cases  it
 may  even  result  in  the  expenditure  on
 collection  of  tax  beng  much  more  than  the
 tax  collected  So.  it  would  have  been
 better  if  they  had  come  forward  with  one
 comprehensive  Bill  to  collect  mcereased
 revenues  |  is  true  that  if  they  resort  to
 deficit  financing  it  may  have  repercussions
 on  the  economy  of  the  country  but  there
 are  certain  avenues  which  can  be  tapped
 for  taxation  So,  they  could  hase  resorted
 to  direct  taxes  and  appealed  to  the  senti-
 ments  and  patriotism  of  the  people  tor
 collection  of  those  taxes

 In  the  present  case,  the  States  have
 also  been  brought  into  the  picture  do
 not  know  how  it  will  be  apportioned  bet-
 ween  the  States  the  growing  expenditure  of
 refugee  rehabilitation

 How  are  the  States  going  to  play  their
 role  in  the  overall  matter?  Ido  not  know
 In  the  Statement  of  Objocts  and  Reasons,
 it  has  been  stated

 “In  order  to  meet  the  expenditure  on
 the  reef  of  Bangla  Desh  refugees,  it
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 was  agteed  at  the  meeting  of  the
 Governors  aod  Chief  Ministers  of  States
 held  at  New  Delhi  on  the  I2th  October,
 97]  that  both  the  Centre  and  the  States

 would  fevy  such  additional  taxes  as
 would  be  mecessary  and  that  the
 revenues  so  realised  by  States  would  be
 placed  by  the  States  at  the  disposal  of
 the  Centre  for  the  said  purpose  ”
 Now,  the  State  Governments  have

 started  levying  additional  taxes  The
 Andhra  Pradesh  Government  also  are  in-
 tending  to  levy  certain  additional  taxes.
 Other  States  will  also  follow  and  resort  to
 additional  taxation  In  addition,  the
 Central  Government  will  come  forward  with
 additional  taxation  proposals  The  sum-
 total  of  it  will  be  that  it  will  adversely
 affect  the  living  of  common  man  and  it
 will  also  have  an  adverse  effect  on  the
 economy  of  the  nation

 When  we  talk  of  the  railway  adminis-
 tration  and  railway  fares,  T  do  not  know
 whether  the  Railway  Munister  partieularlv
 and  the  Finance  Minister  have  thought  out
 a  sort  of  comprehensive  plan  to  see  that
 the  common  man  ॥  taxed  to  the  barest
 minimum,  and  simultaneouly,  the  efficiency
 of  the  railways  will  go  up.  &  passenger
 or  a  person  who  sends  parcels  or  some  such
 things  will  willingly  pay  if  he  feels  that  the
 railways  are  discharging  an  efficient  service
 to  the  common  man  ta  the  absence  of
 that,  I  feel,  this  will  prove  an  additional
 burden  and  the  peonle  will  not  be  happy
 to  pay  these  additional  taxes

 Soon  after  Shri  Huanunianthaiya  took
 over  the  charge  as  the  Railway  Minister,
 he  said  that  every  effort  will  be  made  to
 improve  the  revenues  and  that  he  will  be
 in  a  position  to  prerent  a  surplus  budget
 for  the  Railways.  I  have  yet  to  see  whet-
 her  any  such  efforts  are  being  made  in  this
 regard.

 Several  other  factors  that  have  been
 mentioned  by  mv  hon.  friends  who  have
 preceded  me  with  regard  to  the  facilities
 that  are  to  be  provided  to  the  travelling
 public  must  be  taken  into  considera-
 tion.  All  these  factors  must  be  taken
 into  consideration  whenever  the  Govern-
 ment  comes  forward  with  such  tax  measures.
 L  hope  the  hon,  Minister  will  look  ito
 it  and  have  a  comprehensive  examination
 of  all  matters  and  see  that  the  travelling
 public  and  the  common  man  will  feel  not
 pnly  his  patriotic  duty  to  bear  the  additio-
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 nal  burden  but  will  also  feel  that  the  railways
 deserve  to  be  paid  more.

 T  appeal  to  the  hon,  Minister  to  take
 all  this  into  consideration  whenever  he
 comes  forward  with  such  measures.

 श्री  धन गाह  प्रधान  (गहडोल) :  सभापति

 महोदय,  रेलवे  के  चित्त  में  निरंतर  गिरावट

 होती  चली  जा  रही  at  ग्राम  10  वर्षों  से
 रेलवे  मे  घाटा  हो  रहा  7,  यह  वास्तव  में  बड़ी

 चिता  की  बात  है  1  रेहने  के  इस  घाटे  को  पूरा
 करने  के  लिये  द्र भी  पिछले  बजट  पर  किराये

 बनाये  गये,  अभी  4  महीने  भी  नहीं  देते  कि
 फिर  दोबारा  बडा  जबरदस्त  भार  जनता  पर

 डाल  दिया  गया।  इस  प्रकार  से  यह  गरीब

 जनता  के  साथ  अन्याय  हो  रहा  है।  लगता

 देश  से  कराए  गर गाधि यों  के  व्यय  के  लिये  रेल

 मंत्रालय  जिस  तरह  मे  किराया  बढा  रहा  है,
 यह  देश  की  जनता  के  प्रति  अनुचित  कदम  है
 और  मै  इसका  घोर  विरोध  करता  हूं।

 क्या  मै  रेल  मंत्रालय  से  जान  सकता  हूं  कि
 विश्व  मे  ऐसा  कौन-सा  देश  है  जिसकी  सरकार

 इस  तरह  से  अ्रधिक  से  अधिक  कर  अपनी  जनता

 पर  लगा  रहा  हों  7  मै  यह  भी  जानना  चाहता

 हूँ  फि  जो  कर  आप  लगा  रहे  है,  उसके  बारे  मे

 आप  ते  क्‍या  अनुमान  लगाया  है,  ताकि  जनता

 को  मालूम  हो  सके  क्रि  किस  हद  तक  हम  बंगला

 देश  के  शरणार्थियों  की  सहायता  कर  सकते

 हैं  4 जब  यह  सरकार  बंगला  देश  को  मान्यता

 नही  देती  है,  तो  उनको  कोई  हक  नहीं  है  कि
 उनकी  सहायता  के  लिये  रेलवे  या  डाक-तार

 विभाग  के  द्वारा  इस  तरह  से  कमर  तोड़  कर
 लगाये  7  आज  हमारे  देश  पर  एक  जबरदस्त

 सकट  आया  हुआ  है,  शौर  इधर  हमारे  देश  की

 जनता  को  विभिन्न  प्रकार  के  टैक्स  लगा  कर

 हर  तरह  से  परेशान  करने  की  व्यवस्था  की  जा

 रही  है  1

 राज  जहा  पर  खेलो  वी  व्यवस्था  नहीं  हैं,
 वहां  पर  रेलों  की  व्यवस्था  करने  की  तरफ

 प्रापक  कोई  ध्यान  नहीं  है।  मेरे  क्षेत्र  में
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 डोल  से  कोरवा  तक  वाया  बिलासपुर  एक

 डी  चलती  है,  एक  दूसरी  गाडी  कटनी  से

 होटल  तक  जाती  है,  ये  दोनो  गाडिया  सात्त-
 ति  घटे  तक  खडी  रहती  है,  इन  दोनो  गाडियों
 +  चिरमिरी  तक  ले  जाया  जा  सकता  है।

 चाहता  हू  कि  सरकार  इस  तरफ  शीघ्र

 गन  दे  1

 आपके  टिकट  चेकर्स  ने  धाधली  मजा  रसी

 लोगो  पर  अलग  से  टैक्स  लगा  रखा  है

 जिसके  बारे  मे  लोग  कुछ  भी  नहीं  जानते  है  1

 को  हर  तरह  से  परेशान  किया  जाता  है।

 आज  रेलवे  सचालन  का  खर्च  बढता  चला

 रहा  है  1  यदि  रेलवे  विभाग  ध्यान  से  सच

 रने  की  चेष्टा  करे  तो  बर्तेमात्त  दरो  को  बढाने

 ऐ  जरूरत  न  पडे  और  आपके  घाटे  की  पूर्ति
 हो  सकती  है।  आपके  रेलवे  की  कर

 आस्था  म  काफी  खामिया  है  भ्रष्टाचार
 शता  जा  रहा  है।  मै  माननीय  रेल  मंत्री  से
 हमला  करता  हू  कि  आपने  जो  रेलवे  कर

 हया है,  इसे  वापस  ले,  अन्यथा  भारत  की
 पता  गलत  रास्ता  अपना  सकती  है  |

 श्री  हुकम  पद  कछवाय  सभापति

 नेदा  मुझे  भी  पाच  मिनट  के  लिये  बोलने

 गा  जाये  ।

 MR  CHAIRMAN
 *mber  from  your
 ken

 Mr  Shibban  La!  Saksena

 No,  Please  One
 Partv  has  already

 PROF  8  [  SAKSFNA  (Mahary-
 y)  During  the  last  thirty-five  years
 my  parliamentary  life,  I  have  never  seen
 bh  a  laage  oumber  of  ordinances  passed
 ang  such  a  short  time  [he  lightness
 h  which  the  Government  passes  the
 limances  was  shown  yesterday  when  the
 all  Comms  Bill  was  being  passed  There

 १  70  necessary  lor  it  Fven  then,  an
 {mance  was  passed  for  it  I  hope,  Sir,
 Government  will  consider  the  observa-

 ४  of  the  late  Shri  Mavalankary,  when
 sard  that  ordinances  are  a  denial  of
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 democracy  and  they  should  ant  be  resorted
 to  on  such  flimsy  pretexts  This  is  one  of
 the  things  which,  I  hope,  the  Government
 will  take  to  heart  and  will  not  insult  this
 House  in  this  manner  in  future

 It  5  most  objectionable  to  pass  ordinan-
 ces  for  taxation  purposes  it  hai  never
 been  done  before  It  ss  for  the  first  time
 that  we  see  so  many  ordinances  passed  for
 purposes  of  taxation  These  ordinances
 ire  taxing  the  poorest  of  the  poor  They
 have  taxed  all  the  essential  commodities
 of  publi.  use.  They  have  taxed  Railways
 which  everybody  uses  bverybody  who
 pays  more  than  Re  |  as  railway  fare  is
 taxed  Similarly,  in  iegard  to  postare
 stamps  and  in  regard  to  newspapers,  these
 taxes  will  hit  the  poor  =  If  this  as  socialism
 what  kind  and  variety  of  socialism  is  this  ?
 Is  this  the  way  to  remove  poverty  ?

 Therefore  Sir  t  hope  thit  Government
 will  try  to  sec  that  these  taxes  86  replaced
 by  other  taxes  which  cin  be  levied  on  the
 riche:  people  sho  cin  aflord  to  pav  If
 they  want,  let  them  tax  air-conditioned
 travel  air-travel  ctc  of  those  who  can
 aflord  to  pay  =  Thev  ure  taxing  everybody
 who  pays  more  than  Re  4  railway  fare  and
 this  is  something  pieposterous  This  amount
 of  Rs  70  crores  could  have  been  collected
 by  savings  in  the  various  departments

 I  hope  Government  will  trv  to  see  that
 these  taxes  are  iepluced  by  some  other
 measures  to  got  this  much  money  by  saving
 and  by  taxing  the  rich

 It  35  most  surprising  that  the  Bangla
 Desh  t¢fugees  should  have  been  selected  as
 the  reason  for  the  promulgation  of  these
 ordinances  The  whole  country  ts  one  in
 trying  to  help  them,  but  we  should  not  tax
 the  people  on  their  acconnt  We  are  spend-
 ing  from  the  general  revenues  for  their  up-
 keep  Why  should  we  say  that  we  are
 taxing  for  their  sake’  Lhis  ts  something
 which  1s  not  in  good  taste

 I  would  have  agreed  to  pay  taxes  if
 there  had  been  4  war  Fven  though  Pakis-
 tan  is  trying  every  day  to  provoke  us,  stil,
 we  have  not  declared  war  We  should  go
 out  for  all-out  war  and  liberate  Bangla
 Desh  m  a  weck’s  time  and  liberate  occu-
 pred  Kashmir  and  teach  Pakistan  a  lesson
 for  ever  In  that  case  I  will  support  any
 amount  of  taxes  for  mecting,  the}war  ex-
 penditure  The  problem  of  refugees  hag
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 been  created  by  your  wrong  policies  It
 you  decide  to  wage  war,  the  whole  House
 would  have  been  ready  to  १0७७  any  amount
 Of  money  tor  meeting  the  expenditure  of
 the  war  I  verybody  would  tighten  his  belt
 to  pay  the.e  taxes  Today  there  35  no  war
 and  these  taxes  on  the  poor  cannot  be
 Justified

 T  hope  the  Government  will  take  hecd
 of  my  Warnings  and  withdraw  these  taxes
 which  are  hitting  the  poor  Thank  you

 at  रामकबर  (टोक)  सभापति  महोदय,
 रोके  किराये  मे  जो  बताती  ी  गई  है
 बगला  ब्गके  विषय  ,  मै  उस्तरा  विरोध  करने
 क॑  लिये  खडा  हुआ  हूँ  t  खास  तौर  से  जहा  तक
 तीसरे  दज  के  यात्रियो  का  सबब  है  में  अच्छी
 तरह  स  देखता  श्री  रहा  हूँ  क्योकि  तीसरे  दर्ज
 के यात्रियों  स  टी  मेरा  विशेष  सबब  रहता  है
 कि  जो  थोडी  सी  बगिया  तीसर॑  दर्जे  की  रहती
 ४  उनमे  एक  एवं  से  50-50  और  60  60
 यात्री  भर  जाते  !  लक्षित  आज  तक  सरकार
 ने  उनकी  तरफ  कोई  भी  ध्यान  नहीं  दिया  हूं  ।

 सरकार  का  उन  तीसरे  दर्जे  के  यात्रियो  की

 जूलिया  ह  कोई  लाल  नहीं  है।  जो  मेल

 ट्रेस  चाहती  हे  उनमे  सुनील  े  ome  at  at
 डिब्बा  तीसर  दर्ज  के  लगाए  जाते  है  जिससे  उन
 यात्रिया  को  बडी  कठिनाई  का  सामना  करना
 पड़ता  है  ft

 san  अतिरिक्त  क्लब  के  चतुर  श्रेणी

 के  जो  कर्मचारी  है  उनके  सबंध  मे  भी  मैं  कुछ
 निवेदन  करन  चाहता  हु  कभी  मे  भव्य  प्रदेश

 में  रतलाम  मोर  इंदौर  गया  या  बहा  पर
 रेलवे  के  जो  बडे  कमचारो  है  वे  इन  कर्मचारियों

 वा  बड़ा  शोषण  तरते  ह।  इन  कर्मचारियों  को

 नाजायज  तार  पर  दबाया  जाता  है  और  आगे
 बढने  का  मौका  नहीं  दिया  जाता  है।  इसी
 प्रकार  वी  स्थिति  राजस्थान  में  जयपुर  में  भी

 है।  इन  कर्मचारियों  की  बात  को  कोई  भी  सुनन
 बाला  लही  है।  इनकी  सही  बाल  को  भी  कोई

 सामने  के  लिए  तैयार  नहीं  होता  है।  यदि  कुछ
 लोग  जागें  बचने  की  कोशिश  करते  हैं  तो  उनको
 पबा  दिया  जाता  है  q

 Ord  &  Bill

 सभापति  जी,  मेर  निर्वाचन  क्षेत्र  ठोक

 एक  तीस-चालीस  मील  का  टुकडा  है  जहा  रेल

 लाइन  का  निर्माण  करन  के  लिए  सन  195,

 से  वहा  के  जनप्रतिनिधि  माग  करते  आ  रहे
 लेकिन  उसपर  सरकार  कोई  भी  ध्याम  नही
 रही  है  :  पिछली  लोक  सभा  मे  जब  बाबू  जर

 जीवन  राम  जी  रल  मंत्री  थ  तो  उन्होंन  टो

 में  जाकर  वहा  की  जनता  को  भ्राइवासन  दि
 था  लेकिन  उनको  राज  तक  पूरा  नही  किया
 सवा  ।  मै  मंत्री  महोदय  से  प्रार्थना  करूगा  |

 मेरे  निर्वाचन  क्षेत्र  टोक  में  रेलवे  लाइन  5

 निर्माण  शीघ्र  कराया  जाये  क्‍योंकि  इस
 अभाव  मे  वहा  की  पाच  लाख  जनता  बडी  का

 नाई  मे  है।

 सभापति  महोदय,  रेलवे  स्टेशन  पर  भर
 अनपढ़  भोली-भाली  जनता  टिकट  खरीदने

 लिए  जब  पाच  या  दस  रुपये  का  नोट  देती
 तो  उसी  यह  कह  दिया  जाता  हैं  कि  तुमन
 रुपये  का  नोट  दिया  ह  ।  अक्सर  इस  प्रकार

 वाकये  इतने  मे  आते  है।  इसलिए  मै  निवेश

 बरू गा  कि  स्टेशन  पर  टिकट  देने  वाले  बाबु
 का  सही  प्रकार  से  आचरण  करने  के  लिए  क

 जाय  t  उनको  आदेश  दिये  जाये  कि  इस  ट्रक

 से  भोली-भाली  जनता  का  शोषण  बद  कि

 जाये  साथ  ही  मैं  निवेदन  करूगा  कि  तीर

 दर्जे  के  यात्रियों  पर  जो  कर  बढाया  गया

 उसकी  वापिस  लिया  जाये  1  इन  शब्दों  के  सा

 में  अपना  भाषण  समाप्त  करता  हु  ।

 SHRI  BISWANARAYAN  SHAS7
 (Lakhinpur)  I  risc  to  support  this  L
 which  sechs  to  levy  certam  taxes  on  |
 tallway  passengers  We  must  distingu
 these  taxes  from  increases  m  railway  far
 This  i5  not  an  increase  ‘n  railway  fares,  t
 is  simply  +  tan  temporarily  imposed  on  t
 railway  passengers,  which  wall  go  for  1
 beneht  and  the  welfare  of  the  crore
 peopl.  who  have  come  to  our  country  fre
 Bangla  Desh

 T  am  surprised  that  those  who  used
 yhed  tears  for  these  unfortune  men  4
 women  children  and  mothers  who  he
 suffered  &  lot,  who  haye  been  uprooted,  ७
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 have  left  their  country  and  come  to  our
 country  in  great  Panic  and  to  whom  we
 are  giving  shelter,  are  now  opposing  this
 measure  which  seeks  to  give  them  some
 help.  I  see  no  point  in  protesting  against
 or  opposing  these  measures.

 It  has  been  argued  that  even  the  third
 class  passengers  are  made  to  pay  some  tax.
 T  must  say  that  in  such  are  near  emergency
 which  prevails  in  our  country,  the  entire
 population  should  feel  that  they  are  paying
 something  for  the  cause  of  the  nation  and
 for  the  welfare  of  the  one  ९706  of  uprooted
 people.  Therefore,  there  is  nothing  in  the
 nature  of  any  injustice  if  the  Bill  makes
 even  the  third  class  passangers  pay  5  per
 cent  more  on  their  travelling  expenses:  On
 the  other  hand,  those  who  can  afford  to
 travel  in  third  class  by  paying  some  amount
 are  surely  better  off  than  the  thousands  of
 others  who  cannot  afford  even  to  travel  by
 train.  Therefore,  there  is  no  irregularity
 and  no  justice  and  no  indiscrimination  if
 these  richer  passangets  are  trade  to  pay  for
 the  benefit  of  those  uprooted  and  unfortune
 people  who  have  been  forced  to  leave  their
 territory  and  come  to  our  country.

 In  this  connection,  |  take  this  opportu-
 nity  to  ventilate  some  of  the  grievances  of
 my  State.

 MR.  CHAIRMAN  :
 after  the  lunch  recess.

 He  may  continue

 43.00  hrs,

 The  Lok  Sabha  adjourned  for  Lunch  till
 Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after  Lunch
 at  four  minutes  past  Fourteen  of  the  Clock.

 (Mr.  Depury-Sreaker  in  the  Chair]

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 J  want  to  draw  your  attention  to  a  very
 ‘{mportant  incident  of  tempering  with  the
 toyalty  of  a  patriotic  Indian  by  the  wife  of

 the  High  Commissioner  of  Pakistan.
 Recently,  there  was  a  special  prayer  held  in
 the  shrine  of  Nizammuddin  Aulia  for  the

 .guecess  of  the.freedom  movement  in-  Bangla
 Desh.  But  then,  the  wife  of  the  High

 :Commissloner  of  Pakistan  who  went  there,
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 abused  the  Chief  Imam  there,  remonstrated
 and  insulted  him  saying  that  “you  have
 done  wrong  and  you  have  acted  as  a  traitor
 to  our  country  and  you  should  not  have
 done  this.”  The  Government  should  make
 a  statement  whether  it  is  permissible  to  do
 this  to  a  patriotic  Indian,  whether  his
 loyalty  could  be  tampered  with  and  he  can
 be  threatened  and  abused  in  this  way.  !
 wish  to  draw  the  attention  of  the  Minister

 of  Parliamentary  Affairs  to  make  a  statement
 in  the  matter,  whether  it  is  permissible.

 MR,  DEPUTY-SPEAKER:  Order,
 order.  Shri  Biswanarayan  Shastri.

 14.44  hrs.

 STATUTORY  RESOLUTION  RE:  RAIL-
 WAY  PASSENGER  FARES  ORDI-

 NANCE  AND  RAILWAY
 PASSENGER  FARES

 BILL—Contd.
 SHRI  BISWANARAYAN  SHASTRI  :

 Mr.  Deputy-speaker,  Sir,  as  I  have  said
 before,  I  take  this  opportunity  to  mention
 some  to  the  urgent  needs  of  my  State  so
 far  as  railways  are  concerned.  Not  only
 the  industrial  development  of  Assam
 depends  on  the  importance  of  the  railway
 system  but  the  safety  and  security  of  the
 entire  Northeastern  region  depends  on  it.
 Therefore,  I  hope  the  Railway  Minister  will
 pay  his  attention  while  collecting  tax  from
 the  passengers  which  is  levied  by  this  Bill.

 The  people  of  the  north-eastern  region
 are  destined  to  live  in  a  peculiar  geopolitical
 situation.  That  condition  is  not  our  crea-
 tion.  We  are  destined  to  live  in  such  a
 condition.  The  link  of  that  region  with
 the  rest  of  the  country  is  by  a  narrow
 corridor  which  is  less  than  40  miles,  By
 that  corridor  run  our  national  highway,  the
 broad  gauge  and  metre  gauge  railway  lines
 and  the  crude  pipeline  which  brings  crude
 oil  from  Assam

 MR.  DEPUTY-SPEAKER  :  What  has
 it  got  to  do  with  the  present  Bill  ?

 SHRI  BISWANARAYAN  SHASTRI  :
 I  am  taking  this  opportunity  to  urge  upon
 the  Government  that  adequate  attention
 should  be  paid  to  this  aspect  as  there  is
 acute  scarcity  of  steel,  cement  and  other.
 thibgs  in  Assam,
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 MP..  DEPUTY-SPEAKER  :  Please  be
 relevant  to  the  Bill.  It  relates  only  to  the
 levy  of  tax  on  fares  ;  it  has  nothing  to  do
 with  the  problems  in  those  areas  which  you
 are  referring  to.  Kindly  be  relevant.

 SHR}  BISWANARAYAN  SHASTRI  :
 This  aspect  cannot  be  ignored.  The  recent
 opening  of  the  Farraka  barrage  had  lessened
 the  mileage  and  the  time  but  it  does  not
 solve  the  problem  bccause  transhipment
 takes  place.

 Having  said  that  t  must  say  that  this
 Bill  provides  for  the  levy  of  taxation  for  the
 benefit  of  the  unfoitunate  people  who  have
 come  to  our  country  and  keeping  the  abnor-
 mal  situation  in  view  9  hope  this  House
 will  accord  its  unanimous  approval  to  this
 Bill.

 THE  DLPUTY  MINISTER  IN  THL
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATAGI)  :  I  should  like  to
 thank  the  hon.  Members  of  the  House  for
 the  valuable  suggcsuuns  and  ]  am  sure  that
 many  of  the  suggestions  extended  by  them
 would  be  of  use  to  the  Government  in  course
 time  when  i  could  devise  means  to  include
 some  of  them  at  the  time  when  the  budget
 comes  into  operation  But  the  fact  remains
 that  the  entire  oppasition  has  united,  andl
 can  understand  their  point  also,  against
 taxation  by  ordmance.  ]  would  like  to  allay
 their  fears  ay  far  as  possible  by  explaining
 the  extenuating  factors  which  may  o:  may
 not  meet  their  charges.

 I  would  like  to  draw  attention  to  article
 i23  of  the  Constitution  which  lays  down  :

 “If  at  any  time,  except  when  both
 House  of  Parliament  are  im  session,  the
 President  is  satisfied  that  circumstances
 exist  which  render  it  necessary  for  him
 to  take  immediate  action,  he  may  pro-
 Mulgate  such  Ordinances  as  the  cir-
 cumstances  appear  to  him  to  require.”

 I  do  not  think  that  the  country  has  to  be
 told  or  the  hon.  Members  have  to  be  told
 that  the  circumstances  were  such  and  the

 arene  behind  these  exigencies  were
 ch  that  Government  thought  it  necessary

 to  promulgate  the  ordinance.

 They  have  quoted  the  ruling  of  the  late
 revered  Speaker,  Shri  Mavalankar,  and  the
 teply  given  by  Pandit  Jawaharlal  Nehru.
 While  they  gave  one  side  of  the  picture,  I
 tay  be  permitted  to  present  the  other  side,
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 This  is  what  the  late  Pandit  Nehru  said  on
 43th  December,  950  :

 “f  think  all  of  my  colleagues  will
 agree  with  you  that  the  issue  of  Ordi-
 Nances  jis  normally  not  desirable  and
 should  be  avoided  except  on  special
 and  urgent  occasions.”
 We  are  all  of  the  same  view  so  far  as

 this  matter  is  concerned,
 “As  to  when  such  an  occasion  may  or

 may  not  arise,  it  isa  matter  of  judg-
 ment.”

 That  is  where  we  differ,
 have  been  issued  or  not.

 In  his  letter  of  9th  July,  1954,  the  late
 Prime  Minister  Shri  Jawaharlal  Nehru  again
 said  :

 whether  it  should

 “We  have  been  reluctant  to  issue
 Ordinances  and  it  is  only  when  we  have
 felt  compelled  to  do  so  by  circumstances
 that  we  have  issued  them  You  will
 appreciate  that  it  is  the  responsibility  of
 the  Government  to  decide  what  steps
 should  be  taken  in  a  particular  centin-
 gency,”

 I  hope  there  are  no  two  views  on  the  issue
 that  there  is  a  contingency  now.

 “I  am  myself  unable  to  see  why  this
 should  be  considered  undemocratic.  Of
 course,  this  power,  like  any  other  power,
 may  be  abused  and  Parliament  will  be
 the  ultimate  judge  as  to  whether  the
 use  of  this  power  has  been  right  or
 wrong  oe

 So,  that  shows  the  reluctance  of  the  Govern-
 ment,  whether  that  Government  or  this
 Government  today,  to  issue  Ordinances  in
 normal  times,  which  ts  healthy  convention.
 It  is  only  the  particular  contingency  and  the
 compulsions  behind  it  that  have  made
 Government  resort  to  this  Ordinance.

 It  has  been  said  that  in  the  past  there
 has  been  no  taxation  by  Ordinances,  but  the
 history  is  otherwise.  Just  for  putting  the
 record  straight  I  may  point  out  that  earlier
 there  have  been  some  Ordinances  where
 taxation  has  been  Jevied,  for  instance.  The
 Mineral  Oil  (Additional  Duties  of  Excise
 and  Customs)  Ordinance,  1958,  the  Sugar
 (Special  Excise  Duty)  Ordinance,  1959,  The
 Indian  Tatiff  (Amendment)  Ordinance,  J965,
 The  Indian  Tariff  (Amendment)  Ordinance,
 i966.  The  Mineral  Oil  (Additional  Duties  of
 Excise  and  Customs)  Amendment  Ordinance,
 966  and  the  Taxation  Laws  (Amendment)
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 Ordinance,  1967.  I  am  not  trying  to  justify
 taxation  by  Ordinance  but  only  pointing  out
 that  there  have  been  instances  in  the  past
 where  there  must  have  have  been  similar
 circumstances  and  compulsions  behind  them.
 CUnterruption)  We  abide  by  the  convention
 laid  down  by  the  ruling  of  the  hon.  Speaker,
 we  also  share  that  feeling,  but  in  particular
 circumstances  such  measures  have  to  be
 taken  though  in  normal  times  they  may  not
 be  necessary.

 Thirdly,  they  say  that  the  burden  will
 fall  upon  the  third  class  passengers,  that  the
 common  man  should  not  have  been  trou-
 bled.  They  accuse  the  Government  of
 preaching  a  socialistic  pattern  of  society  and
 indulging  in  various  slogans,  but  of  hitting
 the  common  man  in  practice,  With  reference
 to  this  particular  Ordinance  and  Bill  I  wi!l
 only  say  that  this  theory  of  the  common
 man  also  has  to  be  exploded.  Let  us  realise
 that  we  are  a  poor  country  and  75  to  ९0  per
 cent  of  the  people  costitute  the  common
 man,  no  matter  from  which  walk  of  life
 they  come.  It  is  a  comman  man’s  country
 consisting  primarily  of  people  not  subjected
 to  luxuries.  This  myth  of  the  common  man
 has  to  be  exploded  once  and  for  all.  May
 I  ask  hon.  members,  when  the  refugees  who
 have  been  rendered  homeless  and  have  been
 forced  by  circumstances  to  take  shelter  in
 our  country  in  Assam,  Meghalaya,  West
 Bengal  ard  Tripura—in  Tripura  the  influx
 of  refugees  is  as  much  as  the  local  popula-
 tion  itself—is  not  the  common
 sharing  the  burden  so  far  as  daily  food,
 shelter.  ctc.,  are  concerned  ?  Is  not  the
 cammon  man  already  bearing  there  burdens
 willingly  also?  Why  should  we  say  things
 here  which  may  directly  or  indirectly  hurt
 the  morale  of  the  people  ?  In  Tripura  and
 other  States,  the  local  peopal  have  been  so
 generous  and  understanding  that  they  have
 even  sacrificed  their  wages  of  labour  in  order
 to  accommodate  the  refugees  who  have  been
 forced  to  leave  their  hearth  and  home.  So,
 the  common  man  is  already  sharing  the
 burden,  whether  it  is  rise  in  prices,  ration.
 etc.  He  has  never  grumbled.  Not  even  the
 tribals,  who  may  have  the  apprehension
 that  the  refugees  may  stay  on  far  some  time,
 have  objected  to  it.  Ido  not  know  how
 the  cultused,  educated,  highly  qualified
 members  of  this  House,  fear  that  the  comm-
 on  man  is  objecting  to  that.

 man  already

 SHRI  JYOTIRMOY  BOSU  (Diamond
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 Harbour):  Why  isit  that  you  are  no

 collecting  the  arrears  of  taxes  to  the  tune  of
 Rs.  862  crores,  92  per  cent  of  them  being

 due  from  the  corporate  sector  ?

 SHRIMATI  SUSHILA  ROHATAGI:
 I  do  concede  that  there  are  various  sphetd
 in  which  the  Government  machinery  has  tt
 be  geared  up  and  there  has  to  be  streamlin-
 ing.  I  think  we  need  the  advice  and  sugse#
 tions  of  hon.  members  in  our  efforts,  That
 is  where  we  are  united.  But  let  me  finish
 the  common  man’s  ideology  before  I  got  te
 the  rich  man  and  the  tax  arrears.  So  far  as
 this  railway  tax  is  concerned,  it  will  alfed]
 the  people  in  this  way.  Not  that  the  00
 vernment  wanted  to  hit  the  common  mai;
 but  how  for  it  will  hit  will  be  illustrated  by
 the  following  :

 So  far  as  the  ordinary  third  class  fare  है
 concerned,  upto  00  KM,  on  a  fare  a
 Rs,  2.65,  the  increase  will  be  upto  I5  paisa
 Upto  500  KM,  on  a  fare  of  Rs.  12.50,  th
 increase  will  be  upto  65  paise.  Upto  !00KNJ
 ona  fare  of  Rs.  22,  increase  will  be  Rs
 1.10.  Upto  4000  KM,  in  which  a_  persos
 can  travel  throughout  the  length  and  breadtl
 of  the  country,  ona  fare  of  Rs.  72.95,  the
 increase  is  Rs.  3.65.  This  is  how  the  thiré
 class  ordinary  fare  will  be  affected.  Thos
 who  pay  less  than  one  rupee  as  fare  will  not
 be  subject  to  any  tax  levy  whatsoever.

 Coming  to  third-class  mail  trains,  fora
 fare  of  Rs.  3.50  up  toa  distance  00  kilo
 metres  the  increase  would  be  20  paise,  fora
 fare  of  16:30  for  a  distance  of  500  kilometres
 the  increase  would  be  80  paise  and  on  1,00
 kilometres  or  a  fare  of  Rs,  28.50  it  would
 be  Rs.  ‘1.45.  Ona  distance  of  4,000  kilo
 metres  or  a  fare  of  Rs.  85.45  the  increase
 would  be  Rs.  425.  {wonder  how  many
 people  undertake  a  journey  of  a  distancs  of
 4,000  kilometres  in  our  country.

 So  far  as  air  conditioned  class  is  com
 cerned,  it  has  been  suggested  rightly  which!
 corroborate,  that  the  pecple  who  travel  by
 this  class  are  in  a  position  to  pay  mom
 Naturally,  in  their  case  the  gradation  of  tax
 is  a  little  higher,  going  up  to  Rs.  32,75  for
 the  longest  journey  of  4,000  kilometres.

 This  will  show  that  the  chatge  that  this
 levy  is  hitting  che  common  man  is  something.
 which  is  not  borne  out  by  facts.  It  docs
 not  stand  to  reason,  Yet,  it  has  been  advo
 cated  by  the  hon.  Member,
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 SHRI  JYOTIRMOY  BOSU:  If  you
 take  care  of  the  penny,  the  pound  will  take
 carc  of  itself.  Don’t  say  that  a  small  increase
 may  not  mean  anything.  You  do  it  three
 times  or  four  times  every  year.

 SHRIMAT!  SUSHILA  ROHATAGI  :
 We  will  take  care  of  both  penny  and  pound.
 Bui  will  the  hon,  Member  take  care  of
 either  of  them  ?  I  want  to  fight  logic  with
 logic.

 SHRI  JYOTIRMOY  BOSU  :  I  am  also
 willing  to  fight.

 SHRIMATI  SUSHILA  ROHATAGI:
 So,  the  charge  that  why  do  not  we  have  our
 ‘sympathies  for  the  common  man  and  that  is
 why  we  have  imposed  this  levy  is  not
 substaatiated.

 Further,  this  would  exempt  53.8  per
 ‘cent  of  the  passengers  from  the  tax.  As  such,

 ?  this  tax  does  not  hurt  the  common  man.
 “Because,  the  earnings  from  the  third-class

 itself  comes  to  about  80  to  88  per  cent  of
 the  earnings.  As  such,  77  per  cent  will  be
 wxempted  from  this.  Therefore,  that  argu-
 ment  of  the  hon.  Member  falls.

 Then  a  suggestion  was  made  that  the
 third  class  fare  should  be  exempted  from
 this  levy.  Let  us  be  realistic.  Apart  fom  the
 calamities  like  flood  havoc  and  cyclone  and
 the  consequent  increased  expenditure.  we  are
 in  a  developing  stage  and  our  plans  have  to
 be  fulfilled.  So,  increased  taxes  are  unavoi-
 dable.  If  the  tax  is  not  levied  on  railway
 fares  then  the  alternative  would  be  to  levy  it
 no  such  articles  and  instruments  which
 would  vitally  affect  the  production.  Ata
 time  when  increased  production  is  the  need
 of  the  hour  and  adetermined  attempt  is
 made  by  some  of  the  parties  to  dislocate
 production  by  strikes  and  gherraos,  we  do
 not  want  to  impose  any  additional  tax
 which  would  affect  production  in  vital
 sectors  of  our  economy,  Therefore,  even
 {hough  we  need  increased  revenue  by  way  of
 faxes,  we  do  not  want  the  production  to
 suffer.  On  the  other  hand,  we  want  produc-
 tion  and  economic  growth  to  be  accelerated
 in  the  face  of  the  new  challenge  we
 are  facing  on  the  borders.  We  do  not
 want  production  to  suffer  by  levying  taxes  on
 some  of  the  items  suggested  by  some  of  the

 “hon.  Members.
 Then  on  the  question  why  the  Ordinance

 did  not  come  into  operation’  from  the  date
 of  promulgation,  |  said  that  its  coming  into
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 ferce  on  a  particular  date  was  coincidental.
 It  was  not  the  intention  of  government  to
 either  by-pass  or  ignore  or  treat  with
 contempt  Parliament.  It  is  a  sovereign
 elected  body  and  the  question  of  contempt
 does  not  arise.

 I  think,  the  very  nation  itself  is  rather
 repugnant  and  they  should  have  no  fear  on
 that.  But  the  fact  is  that  we  badly  need
 resources  to  meet  Bangla  Desh  problem.

 I  have  some  of  the  figures  of  amounts
 expected  to  be  collected  from  various  levies
 and  I  would  like  to  place  them  for  the
 benefit  of  the  hon.  Members.  These  are
 the  daily  revenues  collected  from  each  of  the
 lives  imposed  under  these  Ordinances.  From
 the  Postal  articles,  excluding  Sundays  and
 Holidays,  it  comes  to  Rs.  3,58,0G0  per  day  ;
 from  excise  on  newspapers,  excluding  five
 National  Holidays,  it  comes  to  Rs.  L4
 lakhs  ;  from  Stamps,  it  comes  to  Rs.  5  75
 takhs  ;  from  Inland  Air  Travel,  it  comes
 to  about  Rs.  70,000.  The  total  revenue
 collected  per  day  so  far  has  been  to  the
 tune  of  about  Rs.  4.55  lakhs,  or  nearly
 Rs.  i2  lakhs.  That  is  an  estimate  of  daily
 revenue.

 Now,  the  Bill  has  to  be  passed  by  both
 the  House  of  Parliament  and,  after  that,  it
 will  have  to  receive  the  assent  of  the  Presi-
 dent.  After  that,  certain  preparatory  steps
 have  to  be  taken.  In  the  case  of  each  of
 the  Ordinances,  as  you.  have  seen,  that  is
 implied  and  certain  preparatory  steps  are
 required.  In  the  case  of  stamp  collections,
 we  require  about  70  crores  of  additional
 stamps  which  are  necessary  and,  unless  these
 stamps  are  printed  at  the  Printing  Press  at
 Nasik,  I  do  not  think  we  will  be  in  a  posi-
 tion  to  supply  all  the  stams  wherever  they
 are  required.  Specially,  all  the  treasuries
 will  be  requiring  stamps  without  which  the
 work  of  the  treasuries  will  be  dislocated  and
 the  commen  man  will  be  subjected  to  a  lot
 of  inconvenience.  J  think,  the  concern  of
 the  common  man  should  be  shared  by  the
 Opposition  parties.

 So  far  as  the  newspaper  levy  is  con-
 cerned,  if  the  newspapers  were  published
 and  they  did  not  complete  all  the  formali-
 ties...

 MR.  DEPUTY  SPEAKER:  That  is
 coming  in  the  next  Bill.  *

 SHRIMATI  SUSHILA  ROHATGI:
 Yes.  The  total  effect  is  that  certain  practica|
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 steps  would  also  be  required  before  they
 come  into  operation  and,  as  such  mere
 passage  of  the  Bill  alone  would  not  be  suffi-
 cient  and  m  the  public  interest,  from  the
 point  of  wiew  of  execution,  from  the  point
 of  view  of  practicality  and  from  the  point
 of  view  of  operation  a  certain  time  factor
 was  required  tf  cach  day  we  were  to  lose
 Rs  ॥2  lakhs,  ॥  a  month  it  will  come  to
 about  a  crore  of  rupees  I  think,  it  0s  quite
 a  big  amount  to  be  lost  in  the  present
 contingency

 About  the  railways  J  can  only  say  ths
 One  reason  why  this  is  also  necessary  AWS  that
 we  have  one  of  the  bigges(  railways  im  the
 woild  Tamno  trymg  to  exonerate  the
 railways  on  any  of  the  charges  that  my  non
 friends  made  We  also  know  there  are  miny
 things  in  which  the  railways  we  wanting  |
 am  sure  the  railways  wall  improve  their
 performance  Ihcre  are  difficultis  and  they
 have  to  be  fou  ht  out  I  think  the  po:nts
 made  by  the  Opposition  partics  must  have
 been  noted  by  my  hon  colleague,  the  R  ul-
 way  Minister  [hey  will  look  ito  those
 things  There  is  definite  scope  for  improve
 ment  There  ar  no  two  views  about  it
 At  the  same  time  our  railways  happen  to
 be  one  of  the  biggest  railways  in  the  world
 The  revised  fares  have  to  be  provided  at  all
 the  seven  thousand  and  odd  stations  thit
 exist  in  the  country  and  from  the  public
 convemience  point  of  view,  at  was  also  nece
 ssary  that  revised  fares  were  also  published
 and  they  were  madc  available  at  the  places
 they  are  required  We  had  to  resort  to  these
 Ordinances  so  that  we  touch  those  items
 which  would  be  of  mass  circulation  and
 which  would  have  mass  involvement  with
 out,  at  the  same  time  causing  a  great  deal
 of  expanse  of  the  machinery  mvc  lved

 Turther,  for  the  mformation  of  the
 House,  I  may  say  thit  normally,  the  railways
 on  an  operate  on  like  this,  on  a
 function  like  this  take  from  3  to  5
 per  cent  collection  of  the  octro:  duty
 But  because  this  happens  to  be  a  laudable
 purpose,  they  have  decided  to  charge  not
 more  than  l  per  cent  It  does  not  work  out
 to  more  than  that  I  think,  that  factor
 should  also  be  taken  into  consideration
 The  railways  have  made  special  provision
 for  this

 Regarding  other  things,  as  to  why  the
 Government  did  not  take  repourse  tp  other
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 measures,  Shri  Atal  Brhari  Vajpayee  met
 tioned  a  number  of  other  measures,  the
 races  the  lotteries,  the  hotels  ete  I  think,
 each  of  them  can  be  taken  on  its  own  merit
 and  each  of  them  requires

 MR  DFPUTY  SPEAKER
 Suggestions  for  action

 They  are

 SHRIMATI  SUSHILA  ROHATGI
 Yes  They  are  suggestions  for  action

 Then,  ]  may  inform  the  House  that
 some  States  have  alreidy  taken  some  mea-
 sures,  Within  their  legislative  competence,
 some  States  have  alieady  worked  upon  this
 idea  and  thev  have  imposed  certain  taxes
 or  duties,  whatever  they  are  in  the  States
 Thesc  States  are  Bihar  UP  Haryina  Hima-
 chal  Pradesh,  Punjab,  Madhya  Pradesh  and
 Maharashtra  The  details  are  not  available
 with  us  but  the  States  hive  already  taken
 some  measures  We  iiso  hear  that  with  the
 Andhra  Pradush  Government  there  is  a  Bill
 with  regard  to  this  purpose  but  we  are  not
 m  4  postion  to  say  nore  What  we  know
 Is  that  the  States  and  the  Centre  and  the
 people  ा  large  are  united  that  more  resour-
 ces  are  necessary

 The  Opposition  asked  ‘How  far  will
 this  be  meeting  the  demand  of  Rs  560
 crores’  This  is  a  limited  step  but  we  have  to
 find  methods  and  measures  and  take  steps
 to  sce  that  the  money  required  for  a
 lurdable  purpose  is  found  These  are  the
 onlv  steps  that  could  be  thought  of  as  an
 immediate  measure  and  the  attention  and
 the  suggestions  of  the  entire  House  would
 be  needed  for  that

 As  my  hon  friend  said,  we  have  alti
 mately  to  fall  back  upon  our  own  resources
 because  in  spite  of  all  the  work  we  have  not
 had  much  from  the  foreign  countries  To
 the  best  of  our  knowledge  we  have  only
 received  about  Rs  55  crores  uptodate  so  far
 as  foreign  countries  are  concerned  although
 pledges  have  been  made  for  more  So,  we
 do  feel  that  ultimately  the  nation  as  8
 whole  will  have  to  786  up  and  face  the
 crisis

 Mr  Bosu  asked  what  steps  have  ON"
 taken  by  the  Government  to  gear  up  its
 own  machinery  It  is  a  very  correct  qués-
 tion  and  all  I  may  say  at  present  is  that  the
 Government  has  made  certain  economy
 cuts  They  may  not  work  out  mych,  but,
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 fn  this  year,  for  the  whole  year,  it  will  work
 out  to  about  Rs.  50-59  crores.  This  is  only
 an  initial  step  and,  at  the  same  time,
 attempts  are  being  made  to  raise  our  sav-
 ings.  Jn  the  Fourth  Plan  it  is  expected  that
 our  savings  may  exceed  the  target  of
 Rs  759  crores  and  attempts  will  be  made  to
 see  that  they  even  go  as  far  as  Rs  000
 crores.

 Regarding  Income  Tax  arrears  attempts
 have  also  been  mate  to  realise  them  and
 various  administrative  steps  have  been  taken
 and  there  is  a  hope  that  we  may  be  able  to
 collect  over  Rs  °0  crores.

 These  steps  should  have  been  taken  even
 in  the  normal  course  of  time  but  seeing  the
 condition  of  the  time  and  the  exigency  of
 the  time,  T  think  it  takes  priority  and  we
 agree  with  the  hon  Members  there.

 l  think  there  is  nothing  much  that  re-
 mains  after  this  except  {o  convince  the
 Members  thit  we  are  ro  more  happy  than
 they  in  this  Only  ore  point  |  would  like
 to  make  Dav  in  and  day  out  the  Oppo-
 sition  fears  that  the  Government  has  some
 Political  motivation  behind  this  The  hon
 Jana  Sangh  Member  said  this  is  a  ‘Jan
 Virodhi’.  How  far  it  is  ‘Jana  Virodhi’,  it  will
 not  be  far  off  for  them  to  see.  When  our
 colleagues  in  the  Jana  Sangh  and  the  entire
 Opposition  united  together  in  the  last  Lok
 Sabha  elections  they  were  demolished  com-
 pletely  and  we  came  hack  with  a  massive
 mandate.  How  far  their  charge  is  correct,
 it  is  for  them  to  see  and  for  the  people
 to  judge  (Interruptions)

 श्री  रामावतार  शास्त्री  (पटना):  यह
 जन-विरोधी  तो  है  ही  ।

 श्रीमती  सुशीला  रोहतगी  :  अब  मै  श्राप

 से  तक  नहीं  कर  सकती,  श्राप  बहुत  बुजुर्ग  है
 About  the  CPM  Member,  theirs  is  one
 party  whom  I  have  failed  to  convince  tn
 spite  of  all  my  best  efforts  4  wonder  if  any
 one  can  convince  them  would  only  ask
 them  to  look  at  their  own  house  which  they

 ave  done  their  very  best  to  bring  into
 disorder  and  we  have  used  all  our  united
 efforts  to  retrieve  the  same.  We  cannot  go
 by  their  advice  because  we  have  to  see  what
 the  result  has  been  and  the  whole  country
 has  seen  it  for  itself.

 About  hon.  Member,  Mr.  Sarjoo  Pandey,
 ®  very  venerable  Member  of  this  House,
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 he  said:  “सरकार  बुनियादी  परिकलन  नहीं
 चाहती।  गरीब  जनता  का  जैब  काटना  पेदा
 हो  गया  है  ।”'

 If  it  was  so,  0  am  afraid,  we  would  not
 be  here  and  you  would  not  be  just  isolated
 in  one  pocket  It  is  not  our  profession  This
 Government  has  belief  in  profession  and
 action  simultaneously  and  these  things  are
 not  said,  they  are  done  (Interruptions)
 which  089  the  future  can  retrieve.  I  do  not
 know  how  far  it  is  within  your  capacity  to
 show  to  the  future  that  what  you  are  saying
 is  correct

 Shri  Chittababu  made  same  very  impoi-
 tant  points  He  sard  Never  before  has  the
 country  witnessed  this,  either  i4  Mr.
 Shastri’s  time  or  before  that.  He  said,  this
 was  never  done  Iocan  say  this  that  never
 before  earlier ~  either  in  the  time  of  Shri  Lal
 Bahadur  Shastri,  or  before—had  refugees  of

 one  crore  come  here  into  our  country,  sharing
 our  food,  sharing  our  rations,  etc  and  I  can
 say  that  this  question  had  never  cropped  up
 in  the  time  of  Shri  Lal  Bahadur  Shastri  or
 Panditji,  and  so  it  is  for  us  now  to  facé  this
 particular  problem  ;  that  problem  has  to  be
 met,  has  to  be  faced  here  and  now.

 SHRI  6  CHITTIBABU:  They  had
 tightened  the  border  security  and  not  allo-
 wed  the  people  like  you.

 SHRIMATI  SUSHILA  ROHATGI  :
 He  asked  whether  this  is  going  to  bea
 permanent  or  a  temporary  measure.  I  may
 assure  the  House  that  this  has  come  as  a
 temporary  measure,  depending  upon  the
 future  Bangla  Desh  solution.  But  I  may
 say,  it  is  not  our  intention  to  keep  it  per-
 manent.  So  far  as  the  future  is  concerned,
 we  will,  as  and  when  necessary,  come  to
 Parliament  again.  But  I  may  say  this  now
 that  this  is  a  temporary  tax  for  the
 Bangla  Desh  refugees

 Then  another  criticism  was  made  :  Who
 bothers  about  the  poor?  May  J]  remaind
 the  House  that  just  2  couple  of  days  before
 the  Prime  Minister  left  the  country  on  her
 foreign  assignment,—when  the  country  was
 passing  through  great  stress,—-a_  foundation
 was  laid  for  one  of  our  biggest  steel  projects
 in  Salem  ?  Whom  is  it  going  to  help  ?  It
 is  the  poor  people  whom  it  is  going  to  help,
 who  will  ,  benefit  from  its  production  and
 who  will  get  employment.  Therefore,  I  do
 not  think  that  such  types  of  criticiams  dev
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 serve  more  attention  and  I  think  we  should
 not  be  worned  about  them.  Then  the  ques-
 tion  of  overdrafts  of  the  States  was  raised,
 The  States  know  how  tu  _  take  care  of  them-
 selves,  We  have  also  stressed  that  there  is
 financial  stringency  and  the  necessary  finan-
 cia!  discipline  should  be  there.

 Mr.  Venkatasubbaiah  made  certain
 valuable  suggestions  Among  other  things,
 he  made  one  point  that  the  collection
 charges  involved  may  be  more  than  the
 collections,  and  so  :t  does  not  come  to  very
 much.  All  along  |  have  been  saying  that
 the  collection  charges  will  be  only  Rs.  }
 lakh  and  it  is  not  much  and  so_  even  that
 point  does  not  stand.

 Finally,  Sir,  considering  the  mood  of  the
 country,  considering  the  strong  morale  of  oui
 Peopte,  considering  the  moral  involvement
 of  our  nation  on  this  vital  issue,  and  also
 considering  the  fact  that  there  is  justice
 for  the  disapproval  of  this  measure,  |  would
 only  request  the  hon  Members  to  support
 this  Bill,

 MR.  DEPUTY-SPEAKER  =  Sbri  Vaj-
 payee—not  here  All  right  1  will  now
 put  Shri  Vajpayee’s  statutory  Resolution  to
 the  vote  of  the  House  The  question  is  :

 “This  House  disapproves  of  the  Rail-
 way  Passenger  Tares  O:dinance,  1971
 (Ordinance  No.  77  of  1971)  promul-
 gated  by  the  President  on  the  22nd
 October,  1971."

 The  Resolution  was  negatved

 MR.  DEPUTY-SPEAKER  Now  the
 question  is

 “That  the  Bill  to  provide  for  the  levy
 of  a  tax  on  railway  fares,  be  taken  into
 consideration  oe

 The  motwn  was  adopted

 MR.  DEPUTY-SPEAKER  :  We  wit!
 tow  take  up  the  clauses.

 Clause  2  (Definitions)

 MR,  DEPUTY-SPEAKER  :  There  is
 an  amendment  to  Clause  2  by  Shri  Indrajit
 Gupta.  But  under  Art.  274  of  the  Constitu-
 tion  the  President’s  recommendation  had  to
 tse  obtained  which  he  has  not  done.  There-
 fore,  it  is  out  of  order  and  cannot  be  oonel-
 Gered  by  the  House.  There  छह  ६... ड  |... अ
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 amendment.  Therefore,  I  now  put  Clause  2
 to  the  vote  of  the  House  The  question  is  :

 “That  Clause  2  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  3  (Les  of  tax  on  passenger  fares)

 MR.  DEPUTY-SPEAKER  —  For  the
 same  reason,  Shr:  Bhogendra  Jha’s  amend-
 ment  to  Caluse  3  is  out  of  order  There  »s
 no  Other  amendment,  So,  I  will  put  Clause
 3  to  the  vote  of  the  House.  The  question
 is

 Clause  3  stand  part  of  the “That
 Bill”

 The  motion  was  adopted
 Clause  ?  was  added  to  the  Rill

 Clauses  4  to  8  and  the  Schedule  were  added
 to  the  Bill.

 Clause  3  (Short  ttle  and  commencement)

 SHRIS  N.  MISRA  (Kanna).  I  beg
 to  move  :

 Page  ,—
 after—  line  5,  insert—

 3)  It  shall  remain  in  force  initially
 for  a  period  of  one  year  but  may  be
 extended  for  a  period  not  beyond  two
 years”’.  (iy

 MR.  DEPUTY-SPEAKER  I  shall  not
 put  this  amendment  to  vote.

 Amendment  Na.  was  put  and  negatived,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is

 “That  clause  |
 Bill.”

 The  motion  was  adopted.
 Clause  J  was  added  to  the  Biil.

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bilt.

 stand  part  of  the

 SHRIMATI  SUSHILA  ROHATGI
 I  beg  to  move  :

 ‘*That  the  Bill  be  passed”.
 MR.  DEPUTY-SPBAKER  :

 tion  is  :
 “That  the  Bill  be  passed”.

 The  Lok  Sabha  divided  ;

 The  ques-
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 Awdhesh  Chandra  Singh,  Shri
 Basappa,  Shri  K.
 Besra,  Shri  S.  C.
 Bhatia,  Shri  Durgadas
 Bheeshmadev,  Shri  M.
 Bhuvarahan,  Shri  G.
 Chakleshwar  Singh,  Shri
 Chanda,  Shrimati  Jyotsna
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri
 Chhotey  Lal,  Shri
 Choudhary,  Shri  B.  E.
 Das,  Shri  Anandi  Charan
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  B.  K.
 Dhamankar,  Shri
 Dhusia,  Shri  Anant  Prasad
 Dixit,  Shri  G.  ron
 Doda,  Shri  Hiralal
 Dube,  Shri  J.  P.
 Dumada,  Shri.  K.
 Ganesh,  Shri  K.  R.
 Gohain,  Shri  C.  C.
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chander
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hanumanthaiya,  Shri  K.
 Hari  Kishore  Singh,  Shri
 Jamulurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimuti  भ,
 Kadam,  Shri  J.  G.
 Kidannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kapur,  Shri  Sat  Pal
 Kaul,  Shrimati  Sheila
 Kavde,  Shri  8,  R.
 Kedar  Nath  Singh,  Shri
 Kinder  Lal,  Shri
 Kotrashetti,  Shri  A.  K.
 Kureel,  Shri  8.  N.
 Lakshminarayanan,  Shri  M.  R.
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Mallikarjun,  Shri

 Bade,  Shri  R.  V.
 Bhaura,  Shri  8,  S.
 Chandra  Shekhar  Singh,  Shri
 Chaudhary,  Shri  Ishwar
 Chittibabu,  Shri  C.
 Chowhan,  Shri  Bharat  Singh
 George,  Shri  Varkey
 Goswami,  Shrimati  Bibha  Ghosh
 Haldar,  Shri  Madhuryya

 Ayes

 Passengers  Fares
 Ord.  &  Bill
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 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohapatra,  Shri  Shyam  Sunder

 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  Sudhakar
 Paokai  Haokip,  Shri
 Partap  Singh,  Shri
 Patel,  Shri  Prabhudas
 Patil,  Shri  Krishnarao
 Peje,  Shri  S.  L.
 Qureshi,  Shri  Mohd.  Shafi
 Radhakrishnan,  Shri  S.

 Noes

 Rai,  Shrimati  Sahodrabai
 Rajdeo  Singh,  Shri
 Ramshekhar  Prasad  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Ray,  Shri  Siddhartha  Shankar
 Reddy,  Shri  K.  Ramakrishna
 Rohtagi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saini,  Shri  Mulki  Raj
 Sankata  Prasad,  Dr.
 Savant,  Shri  Shankerrao
 Sethi,  Shri  Arjun
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Shenoy,  Shri  P.  R.
 Shivappa,  Shri  N.
 Shivanath  Singh,  Shri
 Shukla,  Shri  B.  R.
 Sohan  Lal,  Shri  T.
 Sonar,  Dr.  A.  G.
 Swamy,  Shri  Sidrameshwar
 Tiwari,  Shri  R.G.
 Unnikrishnan,  Shri  K,  P.
 Virbhadra  Singh,  Shri
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  N.  P,

 Jha,  Shri  Bhogendra
 Mehia,  Shri  P.  M.
 Mobammad  Ismail,  Shri
 Mukerjee,  Shri  H.  N.
 Nayak,  Shri  Baksi
 Nayar,  Shrimati  Shakuntala
 Pandty,  Shri  Sarjoo
 Pandeya,  Dr.  Laxminarain
 Parmar,  Shri  Bhaljibhai
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 Pradhan,  Shri  Dhan  Shah
 Rao,  Shri  M.  Satyanarayan
 Saha,  Shri  Ajit  Kumar
 Saksena,  Prof.  S.  L.
 Shastri,  Shri  Ramavatar
 Singh,  Shri  D.  N.
 Sivasamy,  Shri  M.  S,
 Solanki,  Shri  Somchand

 MR,  DEPUTY-SPEAKER  :  The  result”
 of  the  division  is  :

 Ayes  :  89;  Noes  :  26.
 The  motion  was  adopted,

 4.49  hrs.

 STATUTORY  RESOLUTION  RE:  TAX
 ON  POSTAL  ARTICLES  ORDINANCE

 AND  TAX  OF  POSTAL
 ARTICLES  BILL

 डा०  लक्ष्मीनारायण  पाण्डेय  (मंदसौर):
 माननीय  उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता

 हैं  कि  यह  सभा  राष्ट्रपति  द्वारा  22  अक्तूबर,
 97  को  प्रस्थापित  डाक  वस्तुओं  पर  कर

 अध्यादेश,  97  (1971  का  अध्यादेश  सं०

 8)  का  निरनुमोदन  करती  है  ।
 माननीय  उपाध्यक्ष  महोदय,  जैसा  कि

 बक क्त व्य  में  माननीय  मंत्री  महोदय  ने  बताया  कि

 बंगला  देश  के  शरणार्थियों  के  लिये  कुछ  पति-

 रिक्त  साधन,  अतिरिक्त  पैसा  जुटाने  के  लिए
 सरकार  ने  उक्त  अध्यादेश  जारी  किया  तथा

 उसके  स्थान  पर  बिल  भी  यहां  वस्तुत  किया

 गया  है।  सरकार  ने  जिस  तरह  से

 रेल-भाड़े  में  वृद्धि  की  है  उसी  तरह  से  डाक-

 तार  की  दरों  में  वृद्धि  की  जा  रही  हैं,

 स्टैम्प-डयूटी  में  बृद्धि  की  बात  भी  हैं।  मैं
 निवेदन  करना  चाहता  हूं  कि  बंगला  देश  की
 समस्या  सारे  देश  की  अपनी  समस्या  है  और
 इस  समस्या  के  प्रति  सारे  देश  को  सहानुभूति
 है  ।  कोई  भी  यह  नहीं  चाहता  कि  समस्‍या  का
 हल  ते  हो।  सारा  देश  यह  मानता  है  कि
 सरकार  का  इस  समस्या  के  समाधान  में  जितना
 भी  हाथ  बटाया  ्  सकता  है,  बटाना  चाहिए  1
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 मैं  पिछली  घटनाओं  को  दोहराना  नहीं  चाहता,
 चाहे  पाकिस्तान  ने  हमारे  ऊपर  आक्रमण  किया

 हो  या  चीन  ने  हमारे  ऊपर  भाषण  किया  हो,
 देश  की  जनता  ने  सरकार  के  हाथों  में  कपड़ा,

 पैसा,  चांदी,  सोना  सब  कुछ  दिया,  सरकार  ने

 चाहे  उसका  सदुपयोग  किया  हो  या  दुरुपयोग
 किया  हो,  लेकिन  देश  की  जनता  अपने  योगदान

 में  पीछे  नहीं  रही  t  किन्तु  जिस  ढंग  से  ये  कर

 लगाने  की  बात  की  गई  है,  अध्यादेश  के  द्वारा

 जिस  ढंग  से  ये  कर  लगाये  गए  हैं,  उसका  हम
 विरोध  करते  हैं  ।

 माननीय  उपाध्यक्ष  महोदय,  श्राप  जानते

 हैं,  5  नवम्बर,  से  यह  सदन  प्रारम्भ  होते
 वाला  था।  22  अक्तूबर,  को  यह  अ्रध्यादेश

 निकाला  गया,  सरकार  कुछ  दिन  प्रतीक्षा  कर
 सकती  थी  i  हमारा  इस  बारे  में  मतभेद  नहीं

 है  कि  सरकार  समस्या  के  समाधान  के  लिए

 आवश्यक  धनराशि  संग्रह  न  करे,  लेकिन  कुछ
 दिन  प्रतीक्षा  करने  की  बात  भी  सरकार  सहन

 नहीं  कर  सकी,  शरीर  5  नवम्बर  तक  की

 सरकार  इस  सिलसिले  में  भ्रतिरिक्त  डाक

 टिकटों  का  आवश्यक  प्रबन्ध  नहीं  कर
 सकी  |  सारा  सदन  इस  बात  को  जानता  ,
 है  कि  IS  नवम्बर  के  बाद  भी  डाक  घरों  में

 जिन  अ्रतिरिक्त  डाक-टिकटों  का  प्रबन्ध  किया

 जाना  था,  वह  नहीं  हो  सका,  सरकार  उस
 प्रबन्ध  में  भी  असफल  रही  |

 माननीय  उपाध्यक्ष  महोदय,  सरकार  ने  इस
 के  द्वारा  एक  बात  कही  है  कि  ये  टैक्स  अस्थायी

 है,  स्थायी  नहीं  हैं।  सरकार  कई  बातों  में
 अस्थायी  और  स्थायी  में  भेद  नहीं  कर  पाती  ।

 राज  हमारी  सरकार  के  कई  विभाग  बलों  से

 अस्थायी  चले  आ  रहे है,  i6-I5  वर्ष  नौकरी

 के  बाद  सरकारी  कर्मचारी,  कभी  कभी  तो  20  -ह
 वर्ष  की  नौकरी  के  बाद  भी  सरकारी  कर्मचारी
 अस्थायी  ही  रहता  है।  हमारे  संविधान  की

 घारा  270  भी  भ्रस्थायी  है,  सरकार  किस  को

 मेद  हलाम  Membere  aie  tccorded  thar  ier  re foliowing  Members  also  recorded  their  otes  ;
 Ayes  :  Shri  8.  च  Misra.

 inves;  Sarvashri  Sbri  Shankar  Prased  Yadav  and  T.  S.  Lakshmanan
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 स्थायी  ब्रोकर  किसको  अस्थायी  मानती  है,  इस
 बाते  को  समझने  का  प्रयत्न  भी  नही  कर  सकती

 है  ।  शुरू  शुरू  मे बगला  देश  की  समस्या  को
 भी  अस्थायी  माना  गया  था,  कहा  गया  था  कि
 6  महीने  में  सब  लोग  चले  जायेगे,  हमे  बहुत
 थोड़े  पैसे  की  श्रावद्यकता  है,  इस  समय  केवल
 0  लाख  लोग  आये  है,  लेकिन  जब  (0  लाख

 ग्रा  गए  तो  कहा  गया  कि  हमे  श्रतिरिबत  साधन
 ब  धन  जुटाना  पड़ेगा  ।  सरकार  का  कहना  है  कि

 पोस्टल  टिकल  टेक्स  द्वारा  इस  वर्ष  के  प्रकार

 हम  3.75  करोड  रुपया  टैक्सों  के  द्वारा  प्राप्त

 करेंगे,  लेकिन  अब  इसके  जरिये  आगामी  वर्ष

 के  लिए  जो  कल्पना  की  गई  है,  वह  0  करोड

 की  है  अर्थात  सरकार  डेढ  वर्ष  तक  तो

 समस्या  को  स्थाई  ही  समिति  है,  इस  बसें  मे

 बगला  देश  के  शरणार्थियों  की  समस्या  हल  होने

 वाली  नही  है.  इस  तरह  जिसको  आप  अस्थायी

 समझते  है  उसको  स्वय  स्थाई  मानते  जा  रहे  है।
 यदि  आप  इसको  स्थायी  समस्या  मानते

 तो  शायद  आगे  की  कल्पना  करके  यह  बात

 नहीं  कहते  ।  यह  समस्या  अस्थायी  है  और  कुछ
 समय  के  लिए  इन  करों  को  आप  लगाना  चाहते  है
 लेकिन  आपने  आगे  की  यात  कह  कर  अपने  तौर

 पर  यह  बात  सिद्ध  कर  दी  है  कि  श्राप  इस  समस्या

 को  झाग  भी  जारी  रखना  चाहते  है।  फिर  कें

 करोड़  ०  राशियों  को  समस्या  कोई  साधारण

 समस्या  नहीं  है एक  बहुत  बडी  समस्या  है।
 इस  समस्या  के  समाधान  के  लिए  सरकार  न

 केवल  70  करोड़  के  दंक्सो  की  बात  कही  है
 विभिन्न  उपायो  के  द्वारा  ।  इन  टैक्सों  में  पोर्टल

 आर्टकिकित्स  पर  लगने  वाल।  टैक्‍स  भी  है  चाहे

 बह  श्रतर्देशीय  पत्र  हो,  लिफाफा  हो  था  दूसरी
 पोस्टल  वस्तुयें  हो  ।  यहा  पर  सचार  स्त्री  बैठे

 हुए  है,  मैं  बताना  चाहता  हूं  कि  इन  टैक्सों  का  एक
 असर  यह  होने  बाला  है  कि  भ्रन्तदेशीय  पत्र  कम

 लिखे  जायेगे,  लिफाफे  कम  लिखे  जायेगे  कौर  सारे
 का  सारा  बोझ  पोस्टकार्ड  पर  ही  पड़ने  वाला  है
 स्त्री  महोदय  ह्म  बात  को  सम्भवतः  स्वीकार
 करेंगे।
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 पिछले  प्रां कडे  जहाँ  तक  मुझे  मालूम  है  कौर
 जो  मुझे  प्राप्त  हुए  ह ैसवार  मंत्री  इसका  खंडन
 करना  चाहें  तो  कर  सकते  है  जहां  तक  पोस्ट
 कार्ड  का  सम्बन्ध  है,  सरकार  का  सचार  विभाग

 इस  बारे  में  घाटे  मे चल  रहा  है  I  एक  पोस्ट  कार्ड

 पर  सरकार  की  जितनी  लागत  आती  है  उतने  में

 वह  बेचा  नही  जाता  है  इसलिए  उ  पर  घाटा
 जाता  है।  आज  की  सिथति  मग्रन्तर्देशीय  तथा

 दूसरे  पत्रों  का  भार  भी  पास्ट  वार्ड  पर  ही
 पडने  वाला  है  परन्तु  उस  घाट  को  यहाँ  पर
 दर्शाया  नही  गया  है।  यह  तो  बताया  गया  है  कि

 लगभग  चार  करोड  की  झ्रामदनी  होगी  लेकिन
 पोस्ट  का  पर  पडने  वाला  अतिरिक्त  भार

 और  घाटा  कितना  होगा  उसको  नहीं  दिखलाया

 गया  है।  यदि  उस  घाटे  को  भी  इसमे  सम्मिलित

 किया  गया  होता  तो  मै  समझता  ह्  उचित
 होता  कौर  वस्तुस्थिति  सामने  भ्राता  7  ,

 उपाध्यक्ष  महोदय,  मै  श्रापका  ध्यान  धारा
 4  की  ओर  दिलाना  चाहता  हू!  इसमे  कम
 करन  और  ८ट  देने  की  शक्ति  बताई  गई  है।
 कहा  गया  है

 “जहा  केन्द्रीय  सरकार  की  राय  हो  कि
 सा  करना  लोकहित  मे  समीचीन  या
 श्रावक  है  वहा,  शासकीय  राजपत्र  में

 अधिसूचना  द्वारा  वह  भविष्पलक्षी  या

 भूतलक्षी  रूप  से  एसी  डाक  वस्तु  या  डाक

 वस्तुओं  के  वर्ग  वी  बाबत,  जो  प्रधियूचना
 में  विनिर्दिष्ट  की  जाये,  इस  अधिनियम

 के  अधीन  देय  कर  को  एसी  शर्तों  पर,
 यदि  कोई  हो,  जो  वह  अधिसूचना  में

 विनिर्दिष्ट  करे,  कम  कर  सकेगी  या  उससे
 छूट  दे  सकेगी  Vv

 उपाध्यक्ष  महोदय,  मेरी  समझ  म  नहीं
 आता  सरकार  किस  प्रकार  भूतलक्षी  प्रभाव

 उपयोग  में  लायेगी?  आज  हमसे  पाच  पैसा

 प्रति  आर्टिकल  इकट्ठा  किया  जाता  है  और

 फिर  यदि  श्राप  पाच  पाँच  पैसे  का  भूतलक्षी
 प्रभाव  देना  भी  चाहे  तो  वह  किस  किस  की  जेब
 में  जाने  वाला  है  ?  सरकार  उसको  कसे  लोटाने
 बाली  है  ?  सरकार  उसको  लौटा  नहीं  सकती
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 है।  इसलिए  भूतलक्षी  प्रभाव  को  इसमे  रखने
 का  कोई  श््धं  सिद्ध  नहीं  होता  है।  मान
 लीजिये  श्राप  अधिनियम के  प्रतिशत  भ्रणिसूचना
 के  हारा  आप  विज्ञापित  कर  दे  कि  हम  इसको
 कम  करना  चाहते  है  परन्तु  यदि  आप  उसको

 भूतलक्षी  प्रभाव  देना  भी  चाहे  तो  उस
 प्यायहारिक  रूप  मे  दे  नही  सकते  है।  इसलिए
 मैं  समग्रता  हूं  इस  घारा  में  यह  दोषपूर्ण  स्थिति

 हे  7  इसके  द्वारा  श्राप  केवल  जनता  को  गुमराह
 करना  चाहते  है  कि  हम  कम  भी  कर  देंगे  और

 छूट  भी  दे  देगे।  इसलिए  इस  मे  जो  भूतलक्षी
 प्रभाव  देने  की  बात  कही  गई  है  मै  समझता  ह
 मन्नी  महोदय  उस  की  तरफ  ध्यान  देंगे  तो  बहुत
 अच्छा  होगा  |  इसम  आपने  भूतलक्षी  प्रभाव  की

 बात  कहकर  केवल  जनता  को  विषम  में  डालने

 का  प्रयत्न  किया  है।

 इसके  अतिरिक्त  एक  बात  और  मेरी

 समय  मे  नहीं  आई  जिसके  सम्बन्ध  में  मन

 अपना  सशोधन  भी  दिया  है  और  बह  यह

 है  वि  पहली  घारा  मे  जम्मू  और  कश्मीर  को

 इसमे  से  निकाल  दिया  गया  है।  जम्मू  कदमी९

 को  क्‍यों  छोडा  गया  है  यह  बात  मरी

 समझ  में  नहीं  झाई ।  हां  सकता  है  कि  हमसे

 कोई  प्रथम  भाव  रात  हां  और  पत्रों  द्वारा

 कुछ  ऐसा  देखने  म  आया  भी  है  लकिन  इस

 बारे  में  हम  यह  मानकर  चलना  चाहिए  कि

 यह  सम्पूर्ण  भारत  वर्ष  की  समस्या  है,  बहू  सकट

 सारे  देश  वा  सकट  है,  जम्मू  काश्मीर  इससे

 अलग  नही  हो  सकता  है  }  लेकिन  इसमे  लिखा

 हुआ  है  कि  इसका  विस्तार  “जम्मू  कश्मीर  के

 सिवाय  सम्पूर्ण  भारत  पर  होगा
 '  |  सम्पूर्ण  भारत

 के  जो  निवासी  है  उनमे  जम्मू  काइमीर  के  निवासी

 भी  शामिल  हैं।  लेकिन  हम  उनको  निकाल

 करके  बगला  देश  की  समस्या  का  समाधान

 करना  चाहते  हैं।  मैं  समझता  हु  सरकार  की

 जो  दोषपूर्ण  नीतिया  है  उनकी  तरफ  वह  कभी

 ध्यान  नही  देती  है  सरकार  ने  पहले  इसके  लिए

 जो  अनुमानित  व्यय  की  बाल् पना  की  थी  उसमे
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 दो  सौ  करोड  खच  होने  की  बात  कही  थी,  फिर
 साढे  चार  सौ  करोड़  खर्च  करने  की  बात  कही
 गई  और  जब  अनुमान  है  कि  600  करोड़  से
 अधिक  का  खर्चा  आयेगा।  यह  समस्या  इस
 नीति  के  कालरा  है  जो  वर्तमान  सरकार  प्रिया

 रही  है  और  इसमे  बहू  सफल  नही  होने  वाली

 है।  यह  समस्या  अस्थाई  नही,  स्थायी  बनती
 जा  रही  है  सरकार  को  जो  राशि  बाहर  से

 प्राप्त  होने  वाली  है  वह  बहुत  योडा  ह॑  और
 उससे  कोई  काम  चलने  वाला  नही  है।  दंश  पर

 शाई  हुई  इस  सकट  की  घडी  में  जबकि

 पाकिस्तान  के  द्वारा  एक  आक्रमण  की  स्थिति

 हमार  ऊपर  बनी  हुई  है  उसमे  सरकार  के  साथ

 हमारी  पूरी  सहानुभूति  है  लक्की  सरकार  ने

 जिस  प्रकार  का  रुख  अपना  रखा  है  वह

 निन्दनीय  है।  भ्र ध्या देशों  के  द्वारा  जहा  तक

 कर  वसूल  करन  की  बात  ह,  मै  उन  बाता  को

 दोहरा  1 नहीं  चाहता  जोकि  मैने  विधायक  क॑

 पुर  स्थापित  होत  समय  कही  थी।  लोकसभा

 के  भूतपूर्व  अध्यक्ष  श्री  मावलकर  जी  और
 ००  जवाहरलाल  नहरू  के  बीच  में  जा  पत्र-

 व्यवहार  हुआ  था  उसको  भी  मै  यहा  पर

 दाहराना  नहीं  चाहता  ।  मैं  समझता  हूं  प्रिया-
 देशो  की  इस  प्रकार  से  भी  लगाना  कदापि
 उचित  नहीं  ठहराया  जा  सकता।  ऐसे
 अनावश्यक  अध्यादेश  जिनकी  कोई  इमरजेन्सी
 न  हो  जारी  नहीं  कि  ज्ञान  चाहिए।  विशेष

 रूप  से  वित्तीय  मामले  को  लेकर  कर  लगाने  वे

 लिए  तो  अध्यादेश  आने  ही  नहीं  चाहिए  1
 सरकार  न  यदा  पर  जो  करो  का  लोक  जनता
 के  ऊपर  डाला  है  जोकि  कम  स  कम  प्र ध्या रेश

 के  द्वारा  नही  डाला  जाना  चाहिए  था ।

 एक  बात  और  कहकर  समाप्त  बरू या।
 सरकार  ने  रंग  भाडा  बढ़ाया  है।  मै  उस  समय
 में  कुछ  दोहराना  चाहता  हूँ  लेकिन  यह  कहना
 चाहता  हू  कि  यदि  कोई  समाचार  भेजना  चाहे
 तो  बह  भी  महंगा,  यदि  कोई  समाचार  पढ़ना
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 are  तो  भी  मंहगा  ।  इसमें  समाचार  पत्रों  को

 भी  नहीं  छोड़ा  गया  है।  थे  भी  जब  कीमत
 बढाने  लगे  हैं।  यह  तो  अपनी  प्रगति  रुचि  का
 विषय  है  कि  कोर्ट  हिन्दुस्तान  टाइम्स  पढ़ता  है,
 कोई  नवभारत  टाइम्स  पढ़ता  है  तो  कोई  टाइम्स
 आफ  इडिया  पढ़  सकता  है।  कोई  दूसरे  पत्र,
 लेकिन  आपके  टैक्स  के  कारण  वे  भी  महगे
 हो  गये।  ऐसी  दशा  में  समाचार  पढ़ना,
 समाचार  भेजना  कौर  खेलो  पर  आना  जाना
 निरन्तर  मंहगा  होता  जा  रहा  है।  जनता  पर

 यह  टैक्सों  का  बोर  श्रध्यादेशो  के  द्वारा  लाया
 गया  है  और  अब  बहुमत  के  झ्राधार  पर  उसकी

 रीति  प्राप्त  करने  की  चेष्टा  की  जा  रही  है।
 सरकार  की  यह  मनोवृत्ति  ठीक  नहीं  है।

 इस  लिए  मै  अध्यादेश  का  विरोध  करता

 है  और  सरकार  ग  श्राग्रह  करता  हू  कि

 अध्यादेश  के  स्थान  पर  वह  जो  यह  विधेयक

 लाई  है  उसको  वापिस  ले  ले।  प्रध्यादेश  द्वारा
 टैक्‍स  लगाने  की  यह  जो  प्रवृत्ति  केन्द्रीय  सरकार
 ने  प्रदान  है  वह  केवल  केन्द्र  तक  ही  सीमित

 नही  है  बल्कि  राज्य  सरकारे  भी  शब  निरन्तर

 अभ्रष्यादेशों  के  द्वारा  टैक्स  लगा  रही  है।  अनेक

 राज्यों  ने  जेसे  मध्य  प्रदेश  ने  अ्रध्यादेश  के  द्वारा

 टैक्स  लगाने  की  बात  है  दूसरे  राज्यों  ने  भी

 ऐसा  ही  किया  है  |  केन्द्रीय  सरकार  तथा  राज्य

 सरकारो  द्वारा  इस  प्रकार  आम  जनता  की

 दैनिक  वस्तुओं  पर  जो  कर  लगाये  गए  है  उससे

 निम्न  तथा  मध्यम  वर्ग  भयंकर  रूप  से  प्रभावित

 हुआ  है  1  मैं  समझता  हैँ  राज  के सकट  के  समय

 में  इस  प्रकार  की  सरकार  की  मनोवृत्ति  ठीक

 नहीं  है।  सरकार  को  चाहिये  कि  अध्यादेश  के
 साथ  ही  यहा  पर  उसने  जो  विधेयक  पेश  किया

 है  उसको  भी  वापिस  ले।

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESR)  :  Sir,  ]  beg  to  move*  :

 “That  the  Bill  to  provide  for  the
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 levy  of  a  tax  on  certain  posta)  articles,
 be  taken  into  consideration.”
 As  the  hon  Members  are  aware,  after

 discussing  the  matters  with  the  Governors
 and  Chief  Ministers  of  States,  at  a  meeting
 held  on  the  !2th  October,  171  certain  steps
 were  taken  to  raise  additional  resources  for
 being  utilised  for  the  relief  of  Bangla  Desh
 refugees.  Onc  such  step  was  the  promul-
 gation  of  the  Tax  on  Postal  Articles  Ordi-
 nance,  97]  (I8  of  t97!)  to  provide  for  levy
 of  a  tax  at  the  rate  of  five  paise  on  all
 postal  articles  including  monev  orders,
 phonograms  and  telegrams  but  not  including
 post  cards  and  registered  newspapers.

 The  levy  which  has  come  into  force
 from  500  November,  1971  is  expected  to
 yield  a  revenue  of  about  Rs.  l0  crores  in  a
 full  year  and  of  about  Rs.  3.75  crores  nm
 the  current  year  tor  being  utilised  on  the
 relief  of  the  Bangla  Desh  refugees.  In  order
 that  the  poorer  section  of  the  society  is  not
 burdened  with  ths  levy,  past  cards  have
 been  kept  out  of  its  purview,  Similarly,
 the  tax  will  not  be  levied  on  ‘registered
 newspapers”  transmitted  by  post  Keeping
 in  view  the  concesston  in  respect  of  postage
 available  to  our  Defence  forces,  exemption
 from  tax  has  also  been  allowed  on  the
 transmission  of  forces  Ictters,  green  enve-
 lopes  and  money  orders  upto  Rs  30/-  per
 month  by  Defence  Services,  by  issue  of  a
 notification  under  section  4  of  the  Ord
 nance.  This  tax  will  be  collected  by  the
 postal  authorities  along  with  the  postage,
 fees  or  other  charges  payable  in  respect  of
 postal  articles.  As  such  no  difficulty  is
 likely  to  be  experienced  in  the  matter  of
 collection  of  this  tax.

 It  became  necessary  to  impose  this
 levy  through  an  Ordinance  for  the  following
 reasons  Parliament  was  not  then  in  session.
 Action  had  to  be  taken  immediately  to  raise
 maxinium  resources,  Steps  were  to  be  taken
 to  make  the  special  stamps  available  to  the
 general  public  before  the  5th  Novomber,
 97i,  the  date  on  which  the  levy  was  due

 to  commence.  It  was  also  necessary  to
 make  ail  other  administrative  arrangements
 for  the  collection  of  the  tax  before  the
 said  date.  The  date  of  effect  of  the  levy
 had  to  be  kept  as  I5th  November,  i97]  as
 preparatory  steps  referred  to  above  were
 necessary  to  avoid  inconvenience  to  the
 public.  ४

 *Moved  with  the  recommendation  of  the  President,
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 I  commend  the  present  Bill  which  seeks
 to  replace  the  above  Ordinance.  As  the
 Objective  underlying  the  levy  is  for  a  very
 laudable  purpose,  I  request  the  House  to
 unanimously  accept  the  Bill.

 MR.  Motion
 moved  :

 “This  House  disapproves  of  the  Tax
 on  Postal  Article  Ordinance,  97]
 (Ordinance  No.  ॥8  of  I97!)  promulgat-
 ed  by  the  President  on  22nd  October,
 97I"  ;

 “That  the  Bill  to  provide  for  the
 levy  of  a  tax  on  certain  postal  arti-
 cles,  be  taken  into  consideration.”

 DEPUTY-SPFAKER  :

 *SHRI  T.  S.  LAKSHMANAN  (Sri-
 perumpudur)  :  Mr.  Deputy  Speaker,  Sir,
 as  a  Member  clected  from  Sriperumudur
 Constituency  in  Tamil  Nadu,  this  is  the
 first  time  I  participate  in  a  discussion  of
 this  House  and  I  am  thankful  to  you  for
 giving  me  an  opportunity  to  participate
 in  the  Debate  on  the  Bill  to  provide  for
 the  levy  of  wu  tax  on  certain  postal
 articles.

 Just  now,  the  House  passed  the  Rail-
 way  Passenger  fare  bill,  which  is  certainly
 going  to  affect  the  poor  travelling  public
 in  atte  class.  It  is  estimated  that  from  the
 three  Ordinances  invoiving  taxation  prono-
 gals  promulgated  by  the  President  during
 the  inter-session,  the  Government  would  be
 able  to  raise  a  sum  of  Rs,  70  crores.  It  is
 not  known  what  would  be  the  amount  of
 revenue  from  the  taxes  on  postal  articles.
 It  is  also  not  clear  whether  these  taxes  will
 be  for  a  temporary  period  or  ona  perma-
 nent  basis.

 Nobody  in  this  House  can  deny  the
 fact  that  by  the  imposition  of  tax  on  inland

 letters,  covers  and  money-orders  the  poor
 people  will  be  hard  hit.  On  one  side  the
 railway  fare  is  going  up.  The  prices  of

 ‘newspapers  have  gone  up.  The  stamp  duty
 has  been  raised.  The  prices  of  esscniial
 commodities  also  are  going  up  steeply.

 Besides  the  Central  Government,  the
 Governors  of  different  States  have  issued
 ordinances  involving  taxation  proposals,

 fIt  is  eccepted  that  the  revenue  raised
 through  these  sources  will  be  utilised  to
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 give  relief  and  succour  to  the  millions  of
 Bangla  Desh  refugees.  But,  at  the  same
 time,  if  the  Central  Government  makes  an
 earnest  endeavour  to  reduce  its  administra-
 tive  expenditure,  this  amout  of  Rs.  70
 crores  could  be  easily  raised  without  taking
 Yecource  to  taxes  affecting  the  common
 people.

 For  example,  in  the  Delhi  circle  alone,
 several  lakhs  of  rupees  remain  outstanding
 as  telephone  tariff  arrears.  If  you  see  all
 over  the  country,  then  this  may  run  to
 some  crores  of  rupees.  Secondly,  the
 Government  could  easily  have  raised  the
 premium  rate  of  Postal  Life  Insurance  to
 the  level  of  premium  rate  charged  by  the
 Life  Insurance  Corporation.  At  the  mo-
 ment  the  Postal  Life  premium  is  very
 much  loss,  Thirdly,  instead  of  raising  the
 price  of  inland  letters  and  covers,  the
 Government  could  have  raised  the  postal
 charges  in  foreign  postal  rates.  This
 would  have  yielded  the  necessary  revenue.

 I  would  also  refer  to  another  important
 factor  which  has  not  been  looked  into  by
 the  Ministry.  The  12th  Report  of  Public
 Accounts  Committee  has  stated  as  follows  :

 The  postal  branch  suffered  a  loss  of
 Rs.  6.I6  crores  in  1968-69  and  Rs.  7.06  in
 1969-70.  The  telegraph  branch  suffered  a
 loss  of  Rs.  671  crores  in  1968-69  and
 Rs.  6.06  crores  in  1969-70.  Even  after  raising
 the  postal  and  telegraph  tariffs,  the  postal
 branch  suffered  a  loss  of  Rs.  2.72  crores  in
 1970-71  and  Rs.  TAG  crores  loss  was  suffered
 by  the  Telegraph  Department.  As  on
 .0.I969  the  arrears  of  telephone  revenue
 was  Rs.  3.22  crores  and  Rs.  6.78  crores  was
 outstanding  on  1.7.1970,  as  arrears  of  tele-
 phone  revenue.  Out  of  the  total  arrears
 of  telephone  revenue,  50%  is  to  be  paid  by
 the  Government  Departments.  I  need  not
 say  that  there  are  maipractises  in  the  postal
 department  and  it  is  not  working  satis-
 factory.  I  do  not  know  the  steps  taken  by
 the  Ministry  to  set  right  the  Posts  and
 Telegraphs  Departmént.  If  they  had  taken
 adequate  steps  to  root  out  the  deficiencies,
 naturally  such  heavy  losses  could  have  been
 averted.  If  the  telephone  charges  were
 being  collected  on  time-  there  would  have
 been  no  necessity  for  this  levy  now.  I  do
 not  know  the  arreats  of  telephone  revenue
 as  on  .7.7i.  But,  if  the  sum  of  Rs,  6.78
 crores  as  outstanding  on  ‘17.70  had  been  |
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 collected,  the  present  levy  would  have  be-
 come  unnecessary.

 I  would  urge  upon  the  Ministry  that
 at  least  now  they  should  adopt  remedial
 Measures  so  that  there  will  be  no  need  for
 levying  new  taxes  in  the  coming  year.
 Here,  I  would  like  to  point  out  that  the
 cultivator  who  goes  to  work  when  the  cock
 crows  and  returns  home  when  the  owl
 hoots  in  the  night  pays  all  his  ducs  to  the
 authorities,  But  the  dues  of  the  Govern-
 ment  are  not  paid  by  only  a  handful  of
 rich  people,  It  should  not  be  difficult  for
 the  Government  to  take  action  against  these
 people  and  collect  the  aues  from  them.

 In  the  end,  I  would  like  to  appeal  to
 the  Minister  that  the  taa  on  inland  letters
 and  cover  should  at  Icast  be  withdrawn  so
 that  the  poor  people  are  not  unduly
 harassed  by  this  new  levy.

 With  these  few  words,  I  concludc,

 SHRI  S.  N.  MISRA  (Kannauj):  Sir,
 the  first  difficulty  I  find  in  regard  to  this
 Bill  is  this.  t  has  been  stated  in  the  House
 itself  that  the  refugee  problem  is  8  tem-
 porary  phase  for  the  country.  I  would
 therefore  expect  that  the  Central  Govern-
 ment  should  have  made  it  clear  that
 the  present  legislation  was  intended  only  as
 a  temporary  measure  for  2  period  of  one
 year  in  the  first  instance  and  it  may  be
 extended  further  for  a  period  of  two  years
 if  necessary.  But  from  the  fact  that  this
 has  not  been  mentioned  in  the  Bill,  it  appears
 that  the  refugee  problem  will  be  a  perma-
 nent  feature  for  the  country,

 The  second  difficulty  is  that  while  all
 the  States  and  Union  Territories  in  the
 country  are  bearing  the  burden  of  Bangla
 Desh  refugees,  one  part  of  the  country,  i.e,
 Jammu  and  Kashmir,  has  been  excluded.
 This  is  not  compatible  with  what  we  call
 equality  in  respect  of  all  the  States.  Jammu
 and  Kashmir  should  equally  bear  the  bur-
 den,  If  these  two  amendments  are  made
 in  the  Bill,  we  can  certainly  support  the
 Bill,

 की  रामावतार  शास्त्री  (पटना)  :  उपा-
 अध्यक्ष  महोदय,  बगला  देश  से  जाये  हुए  शर-

 साथियों  की  सईद  के  नाम  पर  यह  बिल
 पोस्टल  आटिकल्स  पर  टैक्स  लगाने  के  लिये

 पेश  किया  गया  है।  इसमें  यह  बतलाया  गया

 है  कि  12  झक तूबर  को  राज्यों  के  राज्यपालों

 &  Bill
 कौर  मुख्य-मंत्रियों  का  सम्मेलन  हुआ  था  उसमें
 बंगला  देश  से  आये  लगभग  एक  करोड़  शर-

 साथियों  की  मदद  के  लिए  अतिरिक्त  साधन

 जुट  ने  का  फैसला  किया  गया।  उसी  फैसले  के

 मुताबिक  डाक  सामग्रियों  पर  कर  लगाते  के
 अध्यादेश  की  राष्ट्रपति  जी  ने  घोषणा  की
 उनकी  घोषणा  15  नवम्बर  से  लागू  हुई,  जिस
 दिन  से  लोक  सभा  का  सत्र  प्रारम्भ  होने  वाला
 था  |  इसके  पहले  जब  रेलवे  भाड़े  में  वृद्धि  की
 चर्चा  चल  रही  थी  तब  बहुतेरे  सदस्यों  ने  यह
 ठीक  ही  कहा  था  कि  जब  लोक  सभा  का  सत्र

 तुरन्त  ही  प्रारम्भ  होने  वाला  था  तब  इस  तरह
 के  श्राडिनेंस  की  क्या  आवश्यकता  थी  -  उसकी
 कोई  आवश्यकता  नहीं  थी  ।  इस  तरह  से  करने

 से  लोगों  की  जनतन्त्र  पर  से  प्रास्था  कम  होती

 है  और  यह  संसद  एक  मखौल  बन  जायेगी।

 जब  पहले  मंत्री  जी  बोल  रही  थीं  उन्होंने

 कहा  था  कि  l2  लाख  रुपये  प्रत्येक  दिन  के
 हिसाब  से  आमदनी  आ  रही  है  सब  करों  को

 मिला  करके  सरकार  को  अब  तक  |  करोड़
 रुपये  से  ज्यादा  की  राशि  मिल  चुकी  है।  मैं

 कहना  चाहता  हू  कि  हम  इसको  कुछ  दिनों  के

 लिये  रोक  सकते  थे  ।  और  प्यार  इस  तरह  के

 कानून  को  लाना  ही  था  तो  5  नवम्बर  को

 सत्र  प्रारम्भ  होने  के  बाद  इसको  वे  ला  सकते  थे  ।

 लेकिन  ऐसा  न  करके  गलत  काम  किया  गया  |

 इसी  लिये  हम  लोग  इसका  विरोध  करते  हैं  1

 ग्राम  तौर  से  मैं  सब  भ्रा्डिनेसों  के  विरुद्ध  नहीं

 हूं,  लेकिन  यहां  श्राप  पूंजीपतियों  पर,  इशारे-
 दारो  पर,  चोट  करने  वाले  ग्राडिनेंस  लाये,  न

 कि  ऐसे  ्ाडिनेस  जिन  से  झाम  जनता  पर  चोट

 पड़ती  हो।  इन  आड्डिनेंसों  से  आपने  ग्राम  जनता

 पर  चोट  की,  गरीबों  पर  चोट  की,  मध्यम  वर्ग

 और  निम्न  मध्यम  वर्ग  के  लोगों  पर  चोट  की,

 किसान  मजदूरों  पर  चोट  की  7  इसलिए  मैं  इस

 तरीके  के  बुद्ध  हूँ  कौर  इस  बिल  का  विरोध

 करता  हूं  |

 इस  झा्डिनेंस  के  मुताबिक  पांच  पैसे  पंद्रह
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 पैसे  वाले  अन्तर्देशीय  पत्र  पर  भी  बढ़  गए  हैं  ।

 केबल  पोस्ट  कार्ड  को  इससे  मुक्त  रखा  गया  है  |

 बाकी  तमाम  चीजों  पर,  पोस्टल  प्राटिकल्ज  पर

 पाच  पैसे  बढ़ा  दिये  गये  हैं।  जो  लिफाफा  बीस

 पैसे  म ेमिलता  था  शब  उसके  पच्चीस  पैसे  देने

 पड  रहे  है।  जहाँ  तक  मेरी  जानकारी  हैं,
 पच्चीस  पैसे  का  स्षिफाफा  दुनिया  के  शायद

 किसी  भी  देश  मे  नहीं  है,  इससे  बहुत  कम

 कीमत  में  मिलता  है।  लेकिन  यहा  दाम  बढ़ा

 दिये  गये  हैं  कौर  शायद  सरकार  समिति  होगी
 कि  लिफाफे  कुछ  बडे-बडे  लोग  ही  इस्तेमाल
 मे  लाते  हैं  भ्रन्तर्देशीय  पत्र  बडे-बढे  लोग  ही
 इस्तेमाल  मे  लाते  है।  शायद  मनी  झा डर  भी

 सरकार  के  विचार  से  बडे-बडे  लोग  ही  भेजते

 हैं।  लेकिन  मैं  आपको  बतलाना  चाहता  हु  कि
 करोडो-करोड  मजदूर  जो  कारखानों  मे  काम

 करते  है,  खाना  मे  काम  करते  है,  वे  जो  पैसा

 मुश्किल  से  बचा  पाते  है  गनी  मजदूरी  से  से,
 उसको  मनीआर्डर  के  द्वारा  ही  भेजते  है।  सभी

 लोग  पोस्ट  कार्ड  ही  नही  लिखते  है  बहुत  बडी

 सख्या  मे  गरीब  लोग  भी  अब  लिफाफा  ा

 इस्तेमाल  करने  लग  गए  है,  अन्तर्देशीय  पत्रों

 का  इस्तेमाल  करने  लग  गये  है।  लेकिन  आपने

 इनकी  कीमत  को  बढ़ा  कर  उनपर  ही  बोला

 लादा  है।  इसकी  कोई  आवश्यकता  नहीं  थी।
 इसके  कोई  सन्देह  नहीं  है  कि  आ्रापको  शर-

 साथियों  की  समस्या  हल  बरन  के  लिए  उनकी
 मदद  करने  के  लिए  पंस  की  जरूरत  है।
 लेकिन  उसके  लिये  दूसरे  रास्ते  बढ  जाने  चाहिए
 थे।  ऐसा  न  करके  आपने  भाम  जनता  पर  टैक्स

 लगाना  ही  मुनासिब  समझा  है।  इस  वास्ते  हम

 कहते  हैं  कि  यह  कार्रवाई  सरकार  की  जन-

 विरोधी  कार्रवाई  है।  भाप  गरीबी  हटाने  वी

 बात  करते  हैं,  साधारण  लोगो  को  ऊपर  उठाने

 की  बात  करते  है,  बडे  लोगो  को  नीचे  लाने  की
 बात  करते  हैं  लेकिन  मैं  प्राकार  बतलाना  चाहता

 ह्  कि  आम  लोगो  मे  यही  धारणा  फल  रही  है
 कि  उन्ही  पर  बोला  डाला  जा  रहा  है  घौर

 बड़े  लोगो  को  छोड़ा  जा  रहा  है,  उनपर  कोई
 बोकला  नही  डाला  जा  रहा  है।  इस  तरह  के

 बाप  गरीबी  नहीं  मिटा  सकेंगे,  गरीबों  को  ऊचा

 नहीं  उठा  सकेंगे।  इसी  अर्थ  मे  तमाम  जगह
 इसका  विरोध  हो  रहा  है।  जनता  ने  इसको

 पसन्द  नहीं  कया  है।  लेकिन  आपने  जो  यह

 कहा  है  कि  शरणाधियों  के  लिए  जो  आजादी

 की  लडाई  लडते  हुए  याहियाशाही  के  जुल्मो  का

 मुकाबला  करते  हुए  हमारे  यहा  चले  कराएं  है,
 उनसे  लिए  धन  की  आवश्यकता  है,  इसके  प्रति

 जनता  की  हमदर्दी  है।  लेकिन  वहू  समिति  है
 कि  इस  तरह  से  उनपर  टेक्‍स  नहीं  लगना

 चाहिये।  लेकिन  आपने  श्राम  जनता  के  मर्म-
 स्थल  पर  चोट  करने  की  कोशिश  की  है  विस्टा-
 पितो  के  नाम  पर  ।  मै  चाहता  हैं  कि  आप  बड़े

 लोगो  पर  कर  लगाये  ।  किन  लोगो  पर  लगाये,

 यह  मैं  आपको  बतलाना  चाहता  हू  ।  अगर  श्राप

 को  टैक्स  लगाना  था  तो  आप  भ्रायातित  शराब
 पर  टैक्स  लगा  सकते  थे।  उसपर  क्यो  नही
 लगाया  गया  ?  इस  वास्ते  नहीं  लगाया  गया  कि

 उसे  बड़े  लोग  पीते  है  कौर  मध्यम  कौर  निम्न
 कप  वर्ग  के  लोग,  गरीब  किसान,  शहरो  में

 रहने  वाले  गरीब  मजदूर  नहीं  पीते  है  ”  जिन

 के  पास  ज्यादा  पैसा  है,  जो  ऐश  करते  हैं,  जो

 घन  का  दुरुपयोग  करते  है,  जो  मौज  मेला  करते
 में  विश्वास  करते  है,  वही  इसका  इस्तेमाल
 करते  है।  उनपर  टैक्स  लगाना  चाहिये  था  न

 कि  पोस्टल  सामग्री  पर।

 उसी  तरह  से  हमारे  देश  मे  75  घराने

 इजारेदारो  के  है,  पृ  जीपतियो  के  है।  उनकी

 सेकडो  और  हजारो  कम्पनिया  है।  उनपर  कौर

 उनके  कैपिटल  पर,  उनकी  पृ  जी  पर  झ्रापको

 सैस  लगाना  चाहिए  था।  उनके  रिज  फड़

 पर  सैस  लगाते।  उनके  डिविडेंड  पर  संस

 लगाने  की  कोशिश  करते।  यह  रास्ता  धा  न

 कि  साधारण  जनता  पर  टैक्स  लगाने  का
 बाप  कम्पनियों  का  वर्गीकरण  कर  सकते  थे
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 फ्लोर  वर्गीकरण  करके  आप  सेस  लगा  सकते
 थे।  पारकर  ड्राप  ऐसा  करते  तो  आपको  बहुत
 पैसा  मिल  सकता  था।  अभी  जितना  पैसा

 इकट्ठा  कर  रहे  है  उससे  कई  गुना  भ्रधिक
 पैसा  भाप  एकत्र  कर  सकते  थे  ;  विस्थापितों  को

 हम  ठीक से  रख  नहीं  पा  रहे  हैं,  उनके  रहने
 का  ठीक  से  इंतजाम  नही  कर  पा  रहे  हैं,  उनके

 खाने  का  बंदोबस्त  नही  कर  पा  रहे  है।  अगर

 आपने  इन  लोगों  पर  टैक्स  लगाया  होता  तो  ये

 सब  काम  आप  आसानी  से  कर  सकते  थे।
 धनी  किसानों  पर  टैक्स  लगना  चाहिए
 था।

 इसी  तरह  से  इनकम  टैक्स  का  पांच  द्रव
 रुपया  राज  भी  बकाया  पड़ा  ह्ध्ा  है  जो  वसूल
 नहीं  किया  जा  रहा  है।  ग्रुप  यह  रुपया  सख्ती
 करके  वसूल  कर  सकते  थे।  छः  अरब  रुपया

 ऐसा  है  जो  ब्लेक  मनी  है।  यह  वह  रुपया  है
 जो  लोगों  का  खून  चूस  कर  पैदा  किया  गया

 है,  भ्रष्टाचार  करके  पैदा  किया  गया  है।  तरह-

 तरह  की  घूसखोरी  भी  चलती  है।  बड़े-बड़े
 मगरमच्छ  शौर  जनता  के  दुश्मन  इसको  दबाये

 बैठे  हैं।  जनता  का  खुन  चुसते  रहे  हैं।  इसको
 बाप  निकालते।  उनसे  श्राप  लेते।  लेकिन
 आपने  यह  नहीं  किया  |

 आपने  जो  डाक  की  पस्ता मग् री  पर  कर

 लगाया  है  इसमें  बहुत  सा  हिस्सा  आपके  गिरने-

 मेंट  डिपार्टमेंट्स  का  भी  हैं।  गवर्नमेंट  रिपार्ट-

 मेंट्स  से  पैसा  इसके  द्वारा  फाइनेंस  डिपार्टमेंट

 के  पास  जाएगा  क्‍या  आपने  भ्रन्दाजा  लगाया

 है  कि  गवर्नमेंट  के  प्रत्येक  विभाग  से  कितना

 रुपया  झ्रापको  मिलेगा  कौर  आम  जनता  से
 आपको  कितना  मिलेगा  ?

 इन  सब  बातों  को  देखते  हुए  अगर  भाप

 सही  मानों  में  शरणार्थियों  की  मदद  करना

 चाहते  हैं--हम  भी  मदद  करना  चाहते  हैं,  पूरा
 देश  इस  मांसले  में  एक  है,  कोई  मतभेद  नहीं

 है--तो  भाप  उन  लोगों  पर  जिनकी  हग्स  चर्चा

 की  है,  टैक्स  लगायें  और  गरीबों  पर  टैक्स  न

 &  Bill
 लगायें  |  अब  तो  झाम  जनता  के  दिमाग  में  यह
 गलत  भावना  फैलने  लगी  है  कि  ये  विस्थापित

 कहां  से  चले  आए  हैं  कि  हमारे  ऊपर  ही  टैक्स

 लगने  शुरू  हो  गए  हैं।  इस  तरह  की  बातें  लोग
 कभी-कभी  बोलते  हैं।  कहते  हैं  कि  यह  क्‍या

 हुआ,  हम  तो  मदद  करना  चाहते  है  लेकिन

 हमारे  ही  ऊपर  टैक्‍स  लग  गया  है  विस्थापितों

 के  नाम  पर।  इस  प्रक।/र  की  भावना  फैलने

 नहीं  देना  चाहिए,  इस  भावना  का  प्रचार  और

 प्रसार  न  हो,  इसको  आपको  देखना  चाहिये  v

 यह  तभी  होगा  जब  श्राप  ऐसे  लोगों  पर  टैक्स
 लगाना  बन्द  कर  देंगे  जो  देने  की  स्थिति  में

 नहीं  हैं।  जो  बड़े-बड़े  इजारेदार  है,  जो  पू'जी-
 पति  हैं,  जो  टैक्सों  का  रुपया  पचाए  हुए  हैं,
 ब्लेक  मनी  बजे  हुए  है,  ऐसे  लोगों  पर  श्राप  टैक्स

 लगाये  |

 उपाध्यक्ष  महोदय,  हम  इस  बिल  का

 विरोध  कर  रहे  हैं  और  प्रार्थना  करते हैं  कि

 इसको  वापिस  ले  लिया  जाए--श्रोत  बड़े  लोगों

 पर  टैक्स  लगाने  वाला  बिल  सदन  के  इसी  सत्र

 में  लाया  जाए  और  मुझे  पूर्ण  विश्वास  है  कि

 उसका  सम्पूर्ण  सदन  एक  मत  से  समर्थन  करेगा

 और  हमारे  देश  पर  भी  जो  खतरा  है,  जिसका

 हमें  मुकाबला  करना  है,  उस  खतरे  के  खिलाफ

 लड़ने  में  जनता  में  उत्साह  पैदा  होगा।  आम

 जनता  की  जेब  पर  हमला  करके  उसमें  भाष

 उत्साह  पैदा  नहीं  कर  सकते  हैं।  श्राप  आम

 जनता  को  अपने  साथ  लेना  चाहते  हैं  तो  उसकी

 दिक्कतों  को  आप  समझे  श्र  उस  पर  पति-

 रिक्त  बोला  न  डालें  कौर  जो  लोग  देने  की

 स्थिति  से  है,  उन  पर  ही  बोला  डालें।

 इन  शब्दों  के साथ  मैं  इस  बिल  का  जोर-

 दार  विरोध  करता  हूँ  कौर  निवेदन  करता  हूँ
 कि  इसको  मंत्री  महोदय  वापिस  ले  लें  ।

 श्री  राम क़ंबर  (टोंक)  :  आ्रार्डिनेंस  के  द्वारा

 सरकार  ने  जो  सत्तर  करोड़  का  टैक्‍स  शरण-

 जियों  के  खच  को  वहन  करने  का  हवाला  दे

 कर  लगाया  है  कौर  जिस  की  अब  वह  लोक
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 [श्री  राम  कंवर ]
 सभा  से  स्वीकृति  लेने  हेतु  यहां  एक  बिल  लाई

 है,  मै ंउसका  विरोध  करता  2  यह  भाषायें-
 जनक  बात  है  कि  एक  शोर  राष्ट्रपति  मे  इसी
 संसद  की  बैठक  बुलाई  कौर  दूसरी  ओर  इसी
 प्रविधि  मे  इन  सत्तर  करोड  के  टैक्सों  के  भ्र ध्या-

 देश  जारी  कर  दिये  गये  और  जनता  पर  इन
 टैक्सों  का  बोला  लाद  दिया  गया ।  यह  इस
 बात  का  द्योतक  है  कि  सत्तारूढ  दल  और  उसके
 नेता  का  इस  सदन  पर  और  जन-प्रतिनिधियो
 पर  विश्वास  उठता  जा  रहा  है।  इसी  कारण
 से  मैं  निवेदन  करना  चाहता  हू  कि  पग  पग  पर
 उसे  दरकिनार  करने  का  प्रयास  किया  जा  रहा
 है।  अगर  यह  टैक्स  इसी  सदन  में  सरकार  एक
 संशोधित  बजट  के  द्वारा  लाती  तो  इस  पंद्रह  दिन
 के  भीतर  कुछ  बिगड़  नही  जाता,  कोई  शराफ़त
 का  पहाड़  तो  सरकार  पर  गिर  नहीं  जाता।

 यह  तो  सबंविदित  है  कि  सत्तारूढ  दल  को  पूर्ण
 बहुमत  इस  सदन मे  प्राप्त  है  1

 जहां  तक  शरणार्थी  समस्या  का  सम्बन्ध

 है,  यह  ग्र चातक  तो  पैदा  नहीं  हो  गई  है।
 पिछले  बजट  मे  ही  जहा  अरबों  रुपये  के  टैक्स

 लगाए  गए  वहा  इसे  क्यो  छोड़  दिया  गया  ?

 छू  कि  इसको  तब  छोड़  दिया  गया  इस  वास्ते

 यह  इस  बात  को  प्रमाणित  करता  है
 कि  सरकार  अदूरदर्शी  है।

 यह  जो  पाच  पैसे  वाला  टिकट  लगाने

 वाला  मामला  है,  यह  बड़ा  भ्रापत्तिजनक  है
 क्योंकि  गांवों  के  भ्रनपढ  कौर  भोले-भाले  गरीब

 लोग  इससे  बड़ी  भारी  कठिनाई  का  अनुभव
 करेंगे।  पाच  पैसे  बगला  देश  वाला  टिकट

 अलग  से  लगाना  होगा,  इस  चीज  को  ग्रामीण
 जनता  और  प्रनपढ़  लोगो  के  लिए  समझना  बडा

 मुश्किल  होगा  .  अगर  सरकार  को  यह  टैक्स

 लगाना  ही  था  तो  टिकटों  की  कीमत  ही  वह

 बढ़ा  देती  तो  मैं  समझता  हू  कि  उसको  अलग

 से  खास  टिकट  खरीदने  की  जरूरत  न  पड़ती

 सरकार  ने  इशारा  किया  है  कि  बंगला

 Articles  Ord,  &  Bill  384

 देश  की  समस्या  हल  हो  जाने  के  बादे  इस
 प्रकार  की  जो  टिकटें  है,  इनको  बहू  वापिस  ले
 लेगी  और  यह  टैक्स  नही  रहेगा।  लेकिन  मैं

 इस  चीज  की  कोई  उम्मीद  नहीं  रखता  हूं।
 इसका  कारण  यह  है  कि  कितनी  ही  बार
 राजस्थान  में  अकाल  घोषित  कर  दिये  जाने  के
 बाद  और  किसानो  का  लगाने  माफ  कर  दिये
 जाने  के  बाद  भी  उसको  वसूल  कर  लिया  गया

 है।  इसलिए  पांच  पैसे  का  टिकट  अलग

 में  लगाने  का  जो  प्रावधान  किया  जा  रहा  है,
 उसका  मैं  सख्त  विरोध  करता  हु  ।

 श्री  रामदेव  सिह  (महाराजगंज)  :  आझ्रार्डि-
 नेस  के  माध्यम  से  जो  पोस्टल  झ्राटिकल्स  की
 कीमत  मे  वृद्धि  की  गई  है,  उसका  मैं  विरोध
 करता  ह।  जेसा  कि  पर्व  वक्ताओं  ने  बताया

 है,  लगता  यह  है  कि  सत्तारूढ़  दल  का  इस  सदन
 पर  से  तथा  जन-प्रतिनिधियरों  पर  से  विश्वास
 उठता  जा  रहा  है  I

 माननीया  राज्य  मीणा  ने  कहा  है  कि

 हम  लोग  अध्यादेश  लागू  करने  के  विरोधी  है,
 लेकिन  क्‍या  करे,  जब  क्राइसिस  का  पीरियड

 आता  है,  जब  सकटकालीन  स्थिति  आती  है,
 तो  हम  मजबूर  हो  जाते  है।  मैं  उनको  बताना

 चाहता  हु  कि  जब  इमलेश  पर  गोले  बरसाये

 जा  रहे  थे  भौर  घमासान  युद्ध  हो  रहा  था,  उस

 जमाने  मे  भी  वहां  पर  आर्डिनेट  के  जरिये  कोई

 कर  नहीं  लगाया  गया  बल्कि  हाउस  आफ

 कॉमन्स  की  बैठक  बुला  कर  कानून  पास  किया

 गया।  मुझे  ऐसा  लगता  है  कि  अगर  संविधान

 में  कुछ  समय  के  भीतर  इस  सदन  की  बैठक

 बुलाना  ्ावदयक  न  होता,  तो  शायद  सत्तारूढ़

 दल  इस  सदन  की  बैठक  ही  न  बुलाता  कौर

 जन  प्रतिनिधियों  को  इग्नोर  करके,  तरह  तरह
 के  बहाने  कर  के  राष्ट्रपति  के  माध्यम  से  प्रिया

 काम  चला  लेता  |

 हमारे  देश  में  जो  शरणार्थी  प्रिये  हैं,  उन

 की  देख-भाल  और  हिफाजत  करना  दस  देना
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 की  नैतिक  जिम्मेदारी  है।  लेकिन  जैसा  कि

 श्री  मिश्र  ने  कहा  है,  ये  शरणार्थी  इस  देश  में

 हमेशा  रहने  वाले  हैं।  मुझे  लगता  है  कि

 हमारा  देह  युगों  तक  इन  शरणार्थियों  की

 समस्या  से  घिरा  रहेगा।  आप  इतिहास  के

 पन्ने  उलट  कर  देखें  कि  क्या  शरणार्थियों  की
 समस्या  नई  है  1  प्रकृति  ने  जिस  देश  को  एक
 बनाया  है,  कुछ  राजनेताओं  ने  जल्दी  सत्ता  प्राप्त
 करने  के  लोभ  में,  विदेशी  साम्राज्यवादियों  के

 कुचक्र ों  का  शिकार  होकर,  दिल्‍ली  में  बैठ  कर

 कागज़  पर  उसकी  एकता  को  भंग  कर  दिया ।

 प्रकृति  कभी  इस  देश  की  एकता  भंग  किए
 जाने  को  बर्दाश्त  नहीं  कर  सकती  है।

 इसलिए  सत्तारूढ  दल  और  उसके  प्रधान
 मंत्री  से  मेरा  निवेदन  है  कि  वे  इस  समस्या  को

 समझें  |  या  तो  प्रेम  से  शरीर  या  तलवार  से
 इन  दोनों  देशों  का  कानफेडेरेशन  बनाना  होगा
 श्र  उनकी  सुरक्षा  की  संयुक्त  व्यवस्था  करनी

 होगी,  अन्यथा  इस  तरह  की  समस्‍यायें  जाती

 रहेंगी  श्रौर  हमे  कभी  भी  उनसे  मुक्ति  नहीं
 मिल  सकेगी  इस  कृत्रिम  बनावट  को  तोड़ना

 होगा  ।  सत्ता  को  प्राप्त  करन  के  लिए  कुछ
 राजनेताओ्रों  ने  युगों  से  चली  श्र  रही  जिस

 एकता  को  तोड़  दिया,  उसको  फिर  से  लाना

 होगा  ।  इसके  अलावा  हमारी  समस्याओ्रों  का

 कोई  हल  नही  है  I

 ये  शरणार्थी  वापिस  जाने  वाले  नही  है...

 MR.  DEPUTY-SPEAKER:  We  are
 not  discussing  about  the  refugees  or  confe-
 deration.  We  are  discussing  about  these
 taxes,

 श्री  राम  देव  सिंह :  जिस  समस्‍या  के

 नाम  पर  ये  टैक्स  लगाये  गये  हैं,  मैं  उसी

 समस्या  का  जिस  कर  रहा  हूं  -  जिस  मुर्गी  को

 दिल्ली  में  बैठ  कर  श्रीमती  इन्दिरा  गाँधी  ज़िबह
 कर  रही  हैं,  उसको  बिहार  में  बैठ  कर  श्री

 भोला  शास्त्री  जिबह  कर  रहे  हैं।  ये  टैक्स  किन

 लोगों  पर  लगाए  जा  रहे  हैं?  गांवों  में  रहने

 &  Bill
 वाले  लोगों  पर।  राज  देश  के  सारे  गांव

 बेकारी  की  भाग  में  जल  रहे  हैं।  इस  देश  में
 रोजी-रोज़गार  के  भ्र वसर  नहीं  बढ़े  हैं  1

 MR.  DEPUTY-SPEAKER:  We  are
 not  discussing  about  Shri  Bhola  Paswan
 Shastri.  We  are  discussing  about  the  taxes
 proposed  by  the  Central  Government  on
 certain  postal  articles.

 et  राम  देव  सिह :  यह  टैक्‍स  यादों  के
 कामन  मेन  पर  लगाया  गया  है।  इसलिए  हमें
 अधिकार  है  उसकी  चर्चा  करने  का,  उसकी
 स्थिति  वो  एक्सप्रेस  करने  का  t

 MR.  DEPUTY-SPEAKER  :  The
 Chief.  Minister  of  Bihar  is  not  imposing
 these  taxes.  You  are  a  senior  Member  of
 this  House,  you  should  know.

 श्री  रास  देव  सिह  :  मैं  चर्चा  कर  रहा  हूं
 गांवों  में  रहते  वाले  कामन  मैन  की,  जिस  "पर
 इस  अध्यादेश  के  माध्यम  से  कर  लगाया  गया

 श्र  बता  रहा  हूँ  कि  राज  उसकी  स्थिति  क्‍या

 है।  उस  पर  कई  तरह  के  टैक्स  लगाये  जा  रहे

 हैं।  मैं  समझता  हूं  कि  नियमानुसार  मुझे  उस

 पर  बोलने  का  भ्र विकार  है  1

 MR.  DEPUTY-SPEAKER  :  You  have
 a  right  to  speak.  You  can  say,  this  is
 imposing  a  burden  on  the  common-man,
 but  Mr  Bhola  Paswan  Shastri  is  not  the
 common-man  discussed  here.

 श्री  रास  देव  सिंह:  मैं  कहना  चाहता

 हूं  कि  सरकार  उन  लोगों  पर  टैक्स  लगा  रही

 है,  जिनको  वहू  रोजगार  नही  दे  रही  है,  जिन

 की  हालत  बहुत  दयनीय  है,  जो  भरपेट  खा

 नहीं  सकते  हैं  जो  झपने  बच्चों  को  शिक्षा  नहीं

 दे  सकते  हैं,  बीमार  पड़ने  पर  उनको  दवा  नहीं

 दे  सकते  हैं।  सरकार  ने  जो  टैक्स  पहले  से

 लगा  रखे  हैं,  वे  तो  वसूल  नहीं  हो  पा  रहे  हैं।

 पारकर  सरकार  उनकी  वसूली  के  लिए  पनी

 एजेंसी  को  सक्रिय  बनाती,  तो  भें  समझता  हूँ

 कि  उसको  मे  नये  टैक्स  न  लगाने  पड़ते  ।
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 जैसा  कि  मैंने  कहा  है,  यह  शरणार्थियों

 की  प्राब्लम  कभी  साल्व  नहीं  होने  वाली  है
 तिव्बत  से  दाये  हुए  लाखों  शरणार्थी  आज  भी

 इस  देश  के  विभिन्‍न  भागों  मे  बैठे  हुए  हैं।  अब

 जो  शार्शार्थी  आ  रहे  हैं,  वे  भी  हमेशा  इस  देश
 सें  बैठे  रहेंगे।  सत्तारूढ  दल  के  लिए  तो  यह
 कल्याण  की  बात  हो  जाती  हैं।  लेकिन  जो

 देश  के  गरीब  लोग  है  जिनको  सत्तारूढ  दल  ने

 भरमा  कर,  समाजवाद  लाने,  गरीबी  हटाने
 और  परिवर्तन  लाने  का  नारा  दे  कर  जिसके
 बोट  लिये  थे,  अरब  वे  स्पष्टीकरण  मानते  है,
 सत्तारूढ़  दल  के  खिलाफ  विद्रोह  करते  हैं।

 MR  DEPUTY-SPEAKER  :  You  are
 going  far  out  of  the  subject  under  discussion
 now.

 PROF.  P.  K.  DEO  (Kalahandi)  :
 is  directly  concerned  with
 garibi  hatao.

 This
 this  slogan—

 at  राम  देव  सिह:  शरणार्थियों  की
 प्रॉबलम  को  सरकार  ने  क्रिएट  किया  है  श्र
 श्री  वह  अपने  आप  को  बचाना  चाहती  हे  t

 sit  के०  एन०  तिवारी  (बेतिया):
 माननीय  सदस्य  कुछ  समझ  कर  बोले  |

 क्रि  राम  देव  सिंह:  मेरी  समझ  तो  चली

 गई  है  तिवारी  जी  के  पास  |  मैं  बोला  क्या।

 इस  प्राब्लम  को  खुद  क्रिएट  करके  शब
 सरकार  चाहती  है  कि  देश  की  जनता,  जिसको
 सत्तारूढ़  दल  ने  सब्ज  बाग  दिखा  कर  सत्ता
 प्राप्त  की  है,  उससे  स्पष्टीकरण  न  मांगे
 कभी  यह  याहियाखां  की  चर्चा  करती  है,  कभी

 शरणार्थियों  की  श्र  कभी  बाहरी  खतरे  की  ।

 चु  कि  सरकार  जन-प्रतिनिधियों  को  इग्नोर
 कर  के  एक  ग्रा डि नेस  के  माध्यम  से  टैक्स
 लगाती  चली  जा  रही  है-वह  और  कितने
 अक्स  लगायेगी,  यह  कहना  मुश्किल  है--,  इस
 लिए  मैं  इस  बिल  का  विरोध  करता  हूँ
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 PROF,  S.  L.  SAKSENA  (Maharajganj)  :
 First  of  all,  l  oppose  this  Bill  because  it
 has  imposed  a  tax  by  ordinance.  This  has
 never  been  done  before  in  the  history  of
 this  House.  Secondly,  I  oppose  it  because
 it  is  stated  that  this  is  atax  for  the  refu-
 gees.  Sir,  the  refugees  are  our  guests.  Let
 us  not  impose  a  tax  in  their  names  and
 make  them  unpopular.  That  is  my  _  first
 point.  We  must  meet  all  these  charges
 out  of  our  own  General  Revenue.

 I  think  this  sum  of  Rs.  70  crores  could
 have  been  raised  by  savings,  by  austerity,
 in  spending  of  the  various  Ministries  and
 Departments  and  by  other  methods.  By
 this  measure  you  have  taxed  the  poorest  of
 the  poor;  you  have  put  more  taxes  on
 essential  commodities.  You  have  said  that
 it  is  a  temporary  measure  and  will  remain
 only  so  long  35  refugees  are  here.
 But  how  do  the  Government  hope  to
 send  the  refugees  back  ?  They  first  thought
 that  world  opinion  would  be  able  to  per-
 suade  Yahya  Khan  to  negotiate  with  the
 Awami  League  and  then  the  refugees  would
 go  back.  This  has  failed.  They  now  think
 that  the  Mukti  Bahini  will  win  the  battle
 and  then  the  refugees  will  go  back.  But  I  do
 not  think  that  the  Mukti  Bahini  alone  can
 win  the  battle  and  establish  the  raj  of  the
 Awami  League.  Unless  our  forces  go  and
 attack  the  forces  of  Pakistan  there,  we  can-
 not  send  these  refugees  back  there.  But
 there  our  Government  are  hesitating.  It
 was  high  time  that  we  fought  the  Pakistani
 army  and  made  Bangla  Desh  an_  indepen-
 dent  country  and  establish  a  government
 there  so  that  the  refugees  could  go  back  and
 these  taxes  might  not  continue  for  ever.  I
 hope  that  Government  will  now  see  that
 Bangla  Desh  is  recognised  and  we  should
 fight  the  battle  and  make  Bangla  Desh  a
 reality,  so  that  these  taxes  may  not
 continue,

 SHRI  छू.  R.  GANESH  :  I  have  heard
 hon.  Members  who  have  participated  in  this
 debate,  and  I  have  noted  the  suggestions
 made  by  them.  Since  yesterday,  we  have
 been  discussing  in  this  House  the  series  of
 steps  that  Government  have  taken  in  the
 form  of  ordinances  and  which  the  Bills
 that  we  have  been  discussing  seck  to
 replace,

 Out  of  all  the  speeches  that  have  been
 made  and  the  various  suggestions  made  by



 hon.  Members,  two  points  emerge  on  which
 I  wish  to  make  my  submissions.  One  is
 that  Government  are  taking  recourse  to
 ordinances  and  have  no  faith  in  the  parlia-
 Mentary  procedures  and  conventions  and
 because  of  the  majority  that  they  have  got,
 they  are  trying  to  bypass  Purliament.  Sir,
 I  submit  that  we  are  in  an  extraordinary
 situation.  Day  in  and  day  out,  hon.  Mem-
 bers  themselves  have  been  drawing  the
 attention  of  Government  to  this  extraordi-
 nary  situation.  It  is  a  continuing  situation.
 Only  yesterday,  this  House  heard  the  spcech
 of  the  Prime  Minister  from  which  the
 country  know  that  the  military  janta  in
 Pakistan  had  declarcd  an  emergency  in  their
 country.  I  think  it  is  not  the  contention
 of  hon,  Members  that  the  compulsions  of
 the  situation  do  not  require  the  taking  of
 certain  appropriate  steps.

 Hon.  Members  have  also  said  that  since
 Parliament  was  to  meet  on  the  i5th
 November,  it  was  not  necessary  to  impose
 these  levies  and  taxes  through  ordinances.
 As  I  have  already  explained  in  my  _  state-
 ment,  the  decision  to  go  in  for  resource
 mobilisation  to  meet  the  tremendous  finan-
 cial  burden  imposed  on  the  country  as  a
 result  of  the  situation  on  th:  frontiers  and
 the  tremendous  burden  of  the  Bangla  Desh
 refugees  was  taken  at  a  conference  of  the
 Chief  Ministers  and  Governors  held  on  12th
 October.  The  Government  felt  that  it  was
 necessary  for  them  to  take  the  Chief  Munis-
 ters  and  the  Governors  into  confidence  and
 convey  to  them  the  serieusness  of  the
 situation  and  to  sce  their  as,istunce  wm  mak-
 ing  the  resource  mobilisation  a  success  and
 then  take  the  necessary  steps  These  steps
 have  been  taken  as  a  resull  of  the  consensus
 that  was  arrived  at  in  that  conference.

 By  means  of  this  Bill  which  seeks  to
 replace  the  Tax  on  Postal  Articles  Ordi-
 Rance,  we  have  come  before  the  House
 within  the  shortest  possible  time  to  have
 the  concurrence  of  the  House  for  the  step
 that  we  have  taken,

 SHRI  P.  K.  DEO:
 tory.

 That  is  manda-

 SHRI  K.  R.  GANESH  :  True.
 There  has  becn  quite  a  lot  of  criticism

 about  the  use  of  ordinance.  An_  hon.
 Member  opposite  of  the  CPI  and  others
 have  welcomed  ordinances  in  the  past.  It
 is  not  just  an  academic  discussion.  They
 have  welcomed  the  ordinances  on  bank

 जड़  4७7०  Wana)  Lostal  Articles  Ord.
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 nationalisation,  general  insurance  nationali-
 sation,  the  coal  mines  and  so  on,  ordinances
 through  which  the  social  policy  of  this
 Government  were  given  effect  to.  I  can
 very  well  understand  the  opposition  of  Shri
 H.  M.  Patel  and  Shri  P.  K.  Deo  because
 they  are  opposed  to  all  decisive  steps  the
 Government  want  to  take  to  give  effect  to
 its  socialist  p>  icies.

 90

 SHRI  P.  K,  DEO:  It  is  a_  perversity
 of  Parliament.

 SHRI  K.  R.  GANESH:  Of  course,
 we  have  to  come  to  Parliament.  Even  if
 we  wanted  to,  we  cannot  bypass  Parliament
 because  we  are  also  answeratle  to  the
 people.  We  have  been  clected  and  put  in
 Power  here  on  the  basis  of  certain  values
 and  standards  that  this  Government  has  set
 itself  for  the  last  20  years.

 SHRI  P,  K.  DEO:
 dialogue  with  the  House.

 Then  have  a

 SHRI  K.R.  GANESH:  There  is  no
 question  of  taking  up  a  defensive  position.  I
 am  submitting  that  in  a  growing  country  Itke
 this,  in  a  transitional  stage,  when  we  want
 to  usher  in  a  socialist  society,  there  will  be
 many  occasions  when  Government  will  have
 to  actin  a  judicious  manner  bring  forth
 legislation  initially  through  ordinance  which
 will  later  have  to  be  approved  by  Parlia-
 ment.

 PROF.  S.  L.  SAKSENA  :
 tion  by  ordinance.

 Not  taxa-

 SHRI  P.  K,  DEO:
 of  a  Moghul.

 Like  the  firmans

 SHRI  हू,  R.  GANESH  :  Hon.  mem-
 bers  referred  to  the  correspondence  between
 the  former  Prime  Minister,  Shri  Jawaharlal
 Nehru,  and  a  former  Speaker.  I  would
 like  to  quote  from  that  letter  of  July  954
 which  represents  the  basic  stand  of  the
 Government.  Panditji  said  ia  that  letter  :

 **We  have  been  reluctant  to  issue
 ordinances  and  it  is  only  when  we  felt
 compelled  to  do  so  by  circumstances
 that  we  have  issued  them.  You  will
 appreciate  that  it  is  the  responsibility
 of  the  Government  to  decide  what  steps
 should  be  taken  in  a  particular  contin-
 gency.  The  Constitution  itself  has
 provided  ‘for  the  issue  of  ordinances
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 where  such  necessity  arises  and  that
 decision  has  to  be  exercised  by  Govern-
 ment.”

 In  the  past  two  days,  we  have  been  trying
 to  convey  to  the  House  that  in  the  present
 situation  when  there  is  an  urgency  there  is
 need  for  this.  Of  course,  those  who  do
 not  feel  there  is  an  urgency  will  not  accept
 this  argument  and  |  cannot  convince  them.
 In  this  situation,  we  do  not  know  what  is
 going  to  happen  in  the  new  few  days  and
 how  many  more  ordinances  have  to  issue
 because  we  are  living  in  an  extraordinary
 situation.

 MR,  DEPUTY-SPEAKER  :  When
 Parliament  is  in  session,  no  ordinance  can
 be  issued.

 SHRI  K,  R.  GANESH:  I  know.
 Obviously  that  cannot  be  done.  Iam  only
 meeting  an  argument.  We  have  issued  a  very
 limited  number  of  ordinances  and  we  have
 also  listed  the  reasons  fur  doing  so.

 PROF.  S.  L.  SAKSENA:  13.

 SHRI  K.R.  GANESH:  Also  Parlia-
 ment  will  have  to  approve  these  ordinances
 and  they  will  be  the  ultimate  judge  as  to
 whether  the  use  of  these  ordinances  has
 been  right  or  wrong.  I  took  the  time  of
 the  House  to  quote  the  letter  of  the  Former
 Prime  Minister  only  to  indicate  the  view
 of  Government  on  the  issue  of  ordinances.
 We  contemplate  it  only  in  an  emergency
 situation.

 There  is  another  point  which  I  would
 like  to  make.  Hon.  Members  have  sub-
 mitted  that  since  Parliament  was  to  meet
 on  the  {5th  November,  what  was  the  urgency
 issuing  the  ordinance  in  October.  In  so
 far  as  the  taxes  on  postal  articles  are  con-
 cerned,  certain  admunistrative  arrangements
 had  to  be  made  before  these  taxes  could
 come  into  effect.  About  200  crores  of
 stamps  had  to  be  got  ready  and  distri-
 buted  to  the  various  post  offices.  Adminis-
 trative  measures  were  to  be  taken  to  see
 that  all  the  requirements  for  introducing
 this  levy  were  putin.  That  was  why  it  was
 necessary.

 l  would  also  submit  that  for  everyday,
 in  respect  ¢f  the  various  levies  which  are
 coming  before  Parliament,  if  I  am  not

 Articles  Ord.  &  Bill  19)

 mistaken,  about  Rs.  2  lakhs  would  have
 been  lost.

 SHRI  JYOTIRMOY  BOSU  (Diamont
 Harbour):  I  thought  that  headache  should
 also  be  shared  by  the  Opposition.  They
 are  also  elected  representatives  in  the
 House.  You  cannot,  through  that  argu
 ment  justify  disregarding  this  House,
 (Interruption)

 SHRI  K.  R.  GANESH  :  There  was  an
 urgent  situation,  an  extraordinary  situa
 tion,  and  in  view  of  the  extraordinary
 Situation,—tremendous  financial  burdens
 imposed  on  the  country—it  became
 absolutely  imperative  for  the  Government
 to  bring  this  measure.  The  Government
 would  have  failed  in  its  duty  if  they  had
 not  taken  these  necessary  steps  to  raise
 resources  so  that  the  consequential  problems
 that  are  arising  as  a  result  of  the  huge
 deficit  could  be,  to  an  extent,  met.

 Hon.  Members  have  also  made  their
 views  known  about  the  various  administra-
 tive  steps  that  the  Government  should  have
 taken.  For  instance,  they  have  suggested
 that  there  should  be  certain  austerity,  that
 taxes  should  be  realised,  that  smuggling
 should  be  curtailed  and  that  black  money
 should  be  stopped.  All  these  steps  have
 been  taken.  These  steps  are  being  taken
 Let  me  submit  to  hon.  Members  that  asa
 result  of  the  less  budget—the  deficit  that  was
 there  to  the  extent  of  Rs.  200  crores  that
 was  put  in  the  supplementary  budget  some
 of  these  measures  have  already  been  taken
 and  are  under  way.  For  instance,  there  is
 the  five  per  cent  reduction  in  non-Plao
 expenditure;  even  the  Plan  expendi-
 ture  consideration  is  going  on  for  secing
 if  the  total  Plan  outlay  could  be  cur
 tailed  without  affecting  the  direction  of
 the  Plan.  We  have  informed  the  House
 time  and  again  that  as  far  as  the  arrears  of
 taxes  are  concerned,  Rs.  60  crores  to  Rs.  70
 crores  are  to  be  collected,  and  various  other
 economy  measures  as  have  been  mentioned
 in  both  Houses  from  time  to  time  have
 been  taken.  These  steps  have  already  been
 taken.  This  burden  is  there,  because  it  is
 a  continuing  burden;  day  in  and  day  out,
 this  burden  goes  on  increasing.  Therefore,
 it  was  necessary  for  both  the.  Centre  and
 the  States  to  raise  as  many  resources  as
 possible  so  that  it  may  have:  a  viable
 impact  on  the  total  economy  of  the  country.
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 Thereby,  the  consequential  problem  of
 inflation  and  all  the  various  other  divisive
 trends  in  our  economy  could  be  remedied.

 One  hon.  Member  referred  to  the
 Jammu  and  Kashmir  State  not  being  in-
 cluded.  It  isa  well-known  fact  and  we
 have  discussed  it  in  this  House  a  number
 of  times—that  due  to  article  370,  it  is
 necessary  to  take  the  concurrence  of  the
 State  and  the  Home  Ministry  has  already
 written  to  the  State  Government.

 The  other  point  which  hon.  Members
 have  tried  to  make  is  that  this  tax  affects
 the  common  man  and  it  throws  a  burden
 on  him,

 I  have  indicated  in  my  speech  introduc-
 ing  the  Bill  that  an  attempt  has  been  made
 by  exempting  the  post-cards  and  registered
 newspapers  to  see  that  at  least  a  larger  part
 of  the  common  man  is  excluded  from  the
 purview  of  taxation.  It  will  always  be  a
 point  of  difference  between  the  hon,
 Members  on  that  side  and  us  what  is  the
 actual  concept  of  the  common  man_  which
 they  are  referring  to.  It  is  the  intention
 of  the  Government,  whenever  taxation
 measures  are  introduced  as  has  been  done
 in  the  present  case,  to  exclude  the  most
 vulnerable  sections  of  the  society  which
 could  not  bear  any  burden.  There  are
 sections,  I  do  not  deny,  who  come  within
 the  purvew  of  the  levy  and  who,  if  the
 Government  could  avoid  it,  could  have  been
 given  those  concessions.  But  in  an  extra-
 ordinary  situation  like  this,  we  have  to
 utilise  every  ounce  of  the  resources  we  can
 mobilise  to  meet  the  situation,  It  was  not
 therefore  possible  to  exclude  more  sections
 of  society  from  the  purview  of  the  Bill.
 With  these  words,  I  commend  this  Bill.

 MR,
 question  is  ;

 DEPUTY-SPEAKER  :  The

 “This  House  disapproves  of  the  Tax
 on  Postal  Articles  Ordinance,  1971

 Division  No.  6]

 Aga,  Shri  Syed  Ahmed
 Ahmed,  Shri  F.  A.
 Ansari,  Shri  Ziaur  Rahman
 Awdhesh  Chandra  Singh,  Shri
 Bahuguna,  Shri  H.  N.
 Banamali  Babu,  Shri
 Banerji,  Shrimati  Mukul
 Basappa,  Shri  K.
 Besra,  Shri  S.  C.

 AYES

 &  Bill

 (Ordinance  No.  i8  of  97)  promulgated
 by  the  President  on  the  22nd  October,
 97.”’

 The  Resolution  was  negatived.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  to  provide  for  the
 levy  of  a  tax  on  certain  postal  articles,
 be  taken  into  consideration.”

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  2  of  the
 Bill.”

 stand  part

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3  to  6  were  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER  :
 an  amendment  to  clause  I—

 There  is

 Shri  S.  N.  Misra  is  not  moving  that
 amendment.  So,  I  shall  put  clause  i  to
 the  vote  of  the  House.  The  question  is  :

 “That
 Bill.”

 Clause  i  stand  part  of  the

 The  motion  was  adopted.

 Clause  Ll  was  added  to  the  Bill.
 The  Enacting  Formula  and  the  Title

 were  added  to  the  Bill,

 SHRI  छू.  R.  GANESH  :  Sir,  I  move  :
 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  the  Bill  be  passed.”

 The  Lok  Sabha  divided.

 (15.53

 Bhargava,  Shri  Basheshwar  Nath
 Bhatia,  Shri  Durgadas
 Bisht,  Shri  Narendra  Singh
 Chakleshwar  Singh,  Shri
 Chanda,  Shrimati  Jyotsna
 Chaturvedi,  Shri  Rohan  Lal
 Chhotey  Lal,  Shri  >

 Choudhary,  Shri  B.  E.
 Choudhury,  Shri  Moinul  Haque
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 Darbara  Singh,  Shri
 Das,  Shri  Anandi  Charan
 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  8.  K,
 Dhamankar,  Shri
 Dixit,  Shri  Jagdish  Chandra
 Dube,  Shri  J.  फ.
 Dumada,  Shri  L.  K.
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Gautam,  ShriC  PD.
 Godara,  Shri  Mam  Ram
 Goswami,  Shri  Dinesh  Chander
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hari  Kishore  Singh,  Shii
 Jadeya,  Shri  D.  P.
 Jamilurrahman,  Shri  Md
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Chiranjib
 Jitendra  Prasad,  Shri
 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kader,  Shri  S.  A.
 Kailas,  Dr.
 Kapur,  Shri  Sat  Pal
 Kaul,  Shrimati  Sheila
 Kedar  Nath  Singh,  Shri
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K.
 Kushok  Bakula,  Shri
 Mandal,  Shri  Jagdish  Narain
 Maurya,  Shri  B.  P.
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  $.
 Mishra,  Shri  Jagannath
 Misra,  Shri  S,  N.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Pandey,  Shri  Kiishna  Chandra

 Bade,  Shri  R.  V.
 Bosu,  Shri  Jyotirmoy
 Chandrappan,  Shri  C.  K.
 Chaudhary,  Shri  Ishwar
 Chittibabu,  Shri  C.
 Chowhan,  Shri  Bharat  Singh
 Deo,  Shri  P.  K.
 Goswami,  Shrimati  Bibha  Ghosh
 Horo,  Shri  N.  E.
 Jha,  Shri  Bhogendra
 Krishna  Kumari  Jodhpur  Rajmata

 NOES
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 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  Sudhaker
 Pant,  Shri  K  ८.
 Paokai  Hackip,  Shri
 Partap  Singh,  Shri
 Patil,  Shri  Krishnarao
 Pejye,  Shri  S.  L.
 Radhakrishnan,  Shri  S.
 Raghu  Ramaiah,  Shri  K.
 Rai  Shrimuati  Sahodrabai
 Raj  Bahadur,  Shri
 Rajdeo  Singh  Shri
 Ram,  Shri  Tulmohan
 Ramshekhar  Prasad  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A
 Rao,  Shri  M_  $.  Sanjeevi
 Ray,  Shri  Siddhartha  Shankar
 Reddy,  Shri  K.  Kodanda  Rami
 Reddy,  Shii  P.  Narasimha
 Richhariva,  Dr  Govind  Das
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shiu
 Saini,  Shri  Mulki  Raj
 Sankata  Prasad,  Dr.
 Savant,  Shri  Shanketrao
 Seth,  Shin  Ayun
 Shambhu  Nath,  Shri
 Sharma,  Shti  A  P.
 Shenoy,  Shri  PR.
 Shetty,  Shr  K.  K.
 Shukla,  Shin  8  R.
 Sohan  lal,  Shri  T.
 Sokhi,  Shri  Swaran  Singh
 Sonar,  Dr.  A.  G.
 Tiwary,  Shri  K.  N.
 Tombi  Singh,  Shri  N.
 Tula  Ram,  Shti
 Unnikrishnan,  Shri  K.  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Sukhdeo  Prasad

 Krishnan,  Shri  M.  K.
 Mehta,  Shri  P.  M.
 Nayar,  Shrimati  Shakuntala
 Pandey,  Shri  Sarjoo
 Parmar,  Shri  Bhaljibhai
 Patel,  Shri  H.  M.
 Ramkanwar,  Shri
 Saha,  Shri  Ajit  Kumar
 Saksena,  Prof.  $.  L.
 Shastri,  Shri  Ramavatar
 Singh,  Shri  D.  N.
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 MR.  DEPUTY-SPEAKER  :  The  result*
 of  the  division  is  :

 Ayes:  99  ;  Noes:  22.
 The  motion  was  adopted.

 35.56  brs,

 STATUTORY  RESOLUTION  RE:  INLAND
 AIR  TRAVEL  TAX  ORDINANCE,  91

 AND  INLAND  AIR  TRAVEL
 TAX  BILL

 SHRI  P.  K.  DEO  (Kalahandi)  :
 to  move  :

 I  beg

 “This  House  disapproves  of  the  In-
 land  Air  Travel  Tax  Ordinance,  197d
 (Ordinance  No.  9  of  97l)  promulgat-
 ed  by  the  President  on  the  30th  Octo-
 ber,  1974"

 (Surt  K.  N.  Trwary  in  the  Chair)

 With  the  advancement  of  scicnce  and
 technology,  distance  has  been  shrinking  and
 air  travel  is  no  longer  a  luxury.  It  isa
 pubile  utility  service.  There  has  been  a
 trend  throughout  the  world  to  reduce  the
 air  tariff.  If  you  lack  at  the  air  flight  rates
 of  the  different  airlines,  you  will  sce  that
 they  have  been  slashed  down  toa  great
 extent.  The  whole  purpose  is  to  make  it
 more  useful,  so  that  this  amenity  may  be
 more  easily  available  to  the  people  at
 large.

 We  are  not  satisfied  with  the  present
 functioning  of  the  Indian  Airlines.  It  can-
 not  cater  to  the  necds  of  the  passengers
 who  would  like  to  go  about  inside  the  coun-
 try.  Many  Important  towns  have  been
 left.  We  want  acloser  link  of  the  various
 outlying  areas  by  the  extersion  of  the  IA
 Services,  At  the  same  time,  we  expect
 it  should  not  pinch  the  pocket  of  the  poor
 man  or  of  the  middle-class,  It  should  not
 be  an  item  of  luxury  only  to  a  privileged
 few.  So.  there  is  avery  strong  case  to
 reduce  the  air  tariff  in  this  couniry.  On  the
 other  hand,  we  find  that  this  utility  service,
 instead  of  being  made  available  more  easily
 tO  the  travelling  public,  is  becoming  more
 difficult.  The  air  rates  have  been  revised
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 only  a  few  ycars  ago  and  now  to  add  insult
 {o  injury,  under  the  pretext  of  refugees,  शान
 other  5  per  cent  levy  has  been  put  through
 this  ordinance.

 There  have  been  many  speeches  here  on
 the  promulgation  of  ordinances  during  the
 inter-session  period.  Heavens  would  not
 have  fallen  if  the  Government  had  waited
 for  Parliament  to  mect  and  then  brought
 forward  these  measures.  There  is  no  justi-
 fication  absolutely  for  this  par  iamentary
 perversity  resorted  to  by  Government  in  the
 shape  of  ordinances.  Though  it  is  a
 privilege  of  the  Government,  it  should  be
 scarcely  used.  This  extraordinary  power  is
 not  to  be  used  as  and  when  Government
 desires.  As  pointed  out  by  the  Supreme
 Court  a  few  months  ago,  the  Government
 is  not  the  Grand  Moghul  that  it  has  in-
 herited  the  powers  of  the  so-called  para-
 mountcy  and  it  can  behave  as  the  Grand
 Moghuls  used  to  behave.

 Of  course,  we  have  got  sympathy  for
 the  refugees.  But  when  we  talk  of  refugees,
 J  am  reminded  of  the  guilty  men  who  have
 been  sitting  in  the  treasury  benches  who
 were  responsible  for  the  vivisection  of  the
 Motherland.  This  refugee  probiem  is  a
 creation  of  their  own.  From  the  very
 beginning,  |  have  been  associated  with  the
 constitutional  development  in  the  country.
 The  entire  panorama  of  the  holocaust  and
 transfer  of  popluation  is  just  in  front
 of  my  eyes.  I  cannot  forget  those  ghastly
 days  when  in  broad  day  light  people  used
 to  be  murdered.  A  geographical  absurdity
 has  been  created  out  of  the  hunger  for
 power.  They  wanted  to  usurp  power  at
 any  cost,  even  at  the  cost  of  dividing  this
 country.  Pakistan,  with  its  two  wings  at  28
 distance  of  nearly  00  miles,  is  a  geographi-
 cal  absurdity.  It  cannot  function  and  it
 cannot  preserve  its  integrity.  It  must  dis-
 integrate  one  day.

 Now  the  military  regime,  a  minority
 clique,  is  trying  to  suppress  the  aspirations
 of  the  Bengali  majoity,  trying  to  crush
 their  culture,  trying  to  put  up  their  own
 puppet  government,  When  they  failed  in
 their  attempt,  they  tried  to  crush  it  with
 all  their  might.  It  could  have  been  fore-
 seen  even  in  947  that  these  things  would
 happen.  There  is  nothing  new  about  it.

 “*The  following  Members  al following  Members  also  recorded  their  votes  :
 AYES  :  Sarvashri  Pattabhi  Rama  Rao,  Paripoornan  and  Peinuli,  Raja  Kulkarni,  Dalip

 Singh,  Anant  Prasad  Dhusia,  M.  M.  Hashim,  M.  Bheeshmadev,  and  Mallikarjun  ;
 NOES:  Shrimati  M.  Godfrey  and  Teja  Singh  Swatantra.
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 The  infiux  of  refugees  is  also  there  ever
 since  partition.  The  only  difference  is  that
 Previously  they  were  trickling  down,  now
 they  are  coming  in  big  fioods.  So,  there
 is  absolute’'y  no  justification  for  taking  re-
 course  to  this  Ordinance  on  the  pretext  of
 Providing  relief  to  refugees.

 What  would  be  the  amount  that  would
 be  raised  by  this  levy  2  It  will  bring  a
 revenue  of  Rs  94  lakhs  this  year  and  a
 revenue  of  Rs.  25  crores  next  year  if  this
 levy  is  continued  on  account  of  the  refugee
 Problem  still  not  being  solved.  When  we
 consider  that  there  are  arrears  of  tax  reve-
 nue  of  nearly  Rs.  500  crores,  a  loss  of
 nearly  Rs,  400  crores  to  the  government
 OM  account  of  under-invoicing  and  over-
 invoicing  of  imports  and  exports,  loss  on
 account  of  loopholes  in  tax  collection  and
 so  much  of  wasteful  expenditure,  we  feet
 that  this  levy  could  easily  have  been  avoid-
 ed.  If  only  all  the  loopholes  aie  plugged,
 they  could  have  easily  collected  much  more
 than  Rs.  2.5  crores  and  done  away  with  this
 measure,

 Instead  of  tightening  their  belts  and
 streamlining  the  administration,  the  Finanee
 Ministry  have  put  a  further  headache  on
 IAC.  Ata  time  when  they  are  all  anxious
 to  expand  their  activities,  this  extra  levy
 will  put  all  sorts  of  impediments  on  both
 IAC  and  the  travelling  public.  Instead  of
 making  this  utility  service  more  easily
 available  to  the  travelling  public,  and  more
 80  to  the  middle  class  and  poorer  sections
 of  the  society,  this  levy  makes  air  travel
 beyond  the  reach  of  many  people.  That  is
 why  J  oppose  this  measure.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  Sir.  I  beg  to  move*:

 “That  the  Bill  to  provide  for  the  levy
 of  ataxon  inland  air  travel,  be  taken
 into  consideration.”
 Hon.  Members  are  aware  that  the  ques-

 tion  of  raising  additional  resources  to  meet
 the  expenditure  for  relief  of  Bangla  Desh
 refugees  was  discussed  at  the  last  meeting
 of  the  Governors  and  Chief  Ministers  of
 States  held  on  the  ३20  October,  97  It
 was  agreed  that  both  the  Centre  and  the
 States  should  raise  additional  resources
 from  their  respective  spheres  of  taxation
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 for  being  utilised  exclusively  for  the  relief
 of  Bangla  Desh  refugees.

 Levy  of  a  tax  on  railway  passenger  fares
 was  One  of  the  proposals  which  we  have
 adopted,  However,  in  order  simultaneously
 to  levy  a  burden  on  the  more  expensive
 means  of  individual  travel,  it  was  also  de-
 cided  to  levy  a  tax  of  five  per  cent  of  the
 fairs  paid  by  passengers  for  inland  air
 journeys  commencing  on  or  after  the  59
 November,  1971,  The  tax  will  be  collected
 by  the  carriers  as  an  addition  to  the  fares
 Payable  by  passengers  and  shall  be  paid  to
 the  Central  Government.  The  authority
 for  administering  the  tax  in  pursuance  of
 the  rules  made  by  the  Central  Government,
 is  the  Central  Board  of  Excise  and  customs.
 The  tax  is  expected  to  yield  to  the  Central
 Government  an  additional  revenue  of  about
 Rs.  2.5  crores  in  a  full  year  and  of  about
 Rs.  94  lakhs  in  the  current  year.

 It  has  been  necessary  to  impose  this
 levy  through  an  Ordinance  (No.  19,  of  1971)
 for  the  following  reasons  :

 (a)  Parliament  was  not  in  session  ;
 (b)  Action  had  to  be  taken  imme-

 diately  to  raise  maximum  resources,
 as  delays  would  have  impeded  our
 efforts  in  this  direction.  Further,
 steps  were  required  to  be  taken  to
 collect  the  tax  where  advance  re-
 servation  for  journeys  commencing
 on  or  after  the  i5th  November,
 497  were  made  ;  and

 (c)  The  date  of  effect  of  the  levy  had
 to  be  kept  as  I5th  November,  97t
 as  preparatory  steps  were  necessary
 Ww  to  keep  the  collection  machi-
 nery  in  readiness  and  (ii)  to  avoid
 inconvenience  (o  the  travelling
 public.

 The  present  Bill  secks  to  replace  this
 Ordinance.

 Sir,  I  move  that  the  Bill  be  taken  up  by
 the  House  for  consideration.

 MR.  CHAIRMAN  :  Motion  moved  :
 “This  House  disapproves  of  the  In-

 land  Air  Travel  Tax  Ordinance,  197
 (Ordinance  No.  9  of  4977)  promul-
 gated  by  the  President  on  the  30th
 October,  1978."  ;

 “That  the  Bill  to  provide  for  the
 levy  of  a  tax  on  inland  air  travel,
 be  taken  into  consideration.”

 *Moved  with  the  recommendation  of  the  President,
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 *SHRI  M.  K.  KRISHNAN  (Ponnani)  :
 Mr.  Chairman,  Sir,  ]  would  like  to  speak  in
 my  own  mother  tongue—  Malayalam,

 Sir,  this  Bill  seeks  to  replace  the  Ordi-
 nance  promulgated  by  the  President.  My-
 self  and  my  Party  are  not  totally  against
 promulgation  of  ordinances,  But  regarding
 the  Ordinance  that  is  under  consideration  |
 have  to  point  out  onc  or  two  things.  It  is
 said  that  this  Ordinance  was  promulgated
 due  to  some  extraordinary  circumstances
 facing  the  country.  It  is  quite  true  that
 our  pcople  and  our  Government  are  defi-
 nitely  bound  to  protect  the  refugees  who
 have  come  to  our  soil  from  Bangla  Desh.
 We  should  protect  them  properly  and  we
 have  taken  up  that  duty  on  ourselves,  It
 is  said  that  these  taxes  are  being  imposed
 to  find  out  the  resources  tu  meet  the  ex-
 penditure  on  the  refugees.

 I  do  not  agree  with  the  argument  that
 the  promulgation  of  the  ordinance  to  levy
 tax  has  been  necessitated  because  of  the
 extraordinary  situation  prevailing  in  the
 country.  It  is  not  a  situation  that  arose
 yesterday  or  today,  Thus  situation  has  been
 there  for  the  last  eight  or  nine  months.
 When  this  situation  has  been  in  existence
 for  the  last  eight  or  nine  menths  I  cannot
 agree  that  there  was  need  for  promulgation
 of  an  Ordinance  to  levy  this  tax.  I  do  not
 know  whether  in  our  parliamentary  history
 such  an  extraordinary  action  promulgating
 Ordinance  to  levy  tax  has  been  taken
 before.

 Another  reason  given  by  the  Govern-
 ment  for  promulgation  of  this  Ordinance  is
 that  it  will  take  time  to  streaniline  the
 administration  and  create  more  funds.  Sir,
 when  was  this  Ordinance  promulgated  ?  The
 date  of  this  Session  was  decided  and  sum-
 mons  were  issued  to  all  hon.  Members  fe:
 assembling  on  tLe  i5th  of  this  month.  It
 was  after  this  that  this  Ordinance  was  pro-
 mulgated.  I  should  say  that  this  is  some-
 thing  not  only  very  extraordinary  but  some-
 thing  by  which  this  Government  has  brought
 down  the  dignity  of  this  House.

 In  the  statement  of  Objects  and  Reasons
 it  is  said  that  this  levy  has  been  imposed
 based  on  the  recommendations  of  the  Con-
 ference  of  Governors  and  Chief  Ministers.
 If  they  had  recommended  only  this  tax  on
 air  tickets  4  would  not  have  objecied.  We
 have  already  passed  two  Bills,  one  secking
 to  levy  a  tax  on  railway  passenger  fares
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 and  another  seeking  to  {ax  the  postal  arti-
 cles.  Jn  addition  to  this,  Sir,  the  States
 have  been  asked  to  levy  their  own  taxes  and
 raise  more  money  to  help  the  Bangla  Desh
 refugees.  Madhya  Pradesh  is  going  to  levy
 additional  taxes  to  raise  Rs.  4  crores,
 Punjab  is  going  to  raise  Rs  .25  crores  by
 additional  taxes,  Himachal  Pradesh  is  going
 to  levy  additional  taxes  to  the  tine  of
 Rs.  22  lakhs  and  so  on,  Bihar  is  also
 going  to  levy  additional  taxes.  In  Kerala
 they  are  going  to  raise  Rs.  2  crores  by
 additional  taxation.  In  Mysore  an  Ordi-
 nance  will  be  issued  and  that  will  be  dis-
 cussed  in  this  House.  Similarly,  Sir,  the
 Ordinances  issued  in  Bengal  and  Gujarat
 also  will  have  to  be  discussed  by  this  Houre.
 Ordinances  promulgated  in  those  States
 seeking  to  impose  a  heavy  burden  on  the
 people  will  be  discussed  in  this  hon  House.
 That  is  the  extraordinary  situation  which
 we  are  going  to  face.

 Sir,  nobody  says  that  vc  necd  not  find
 the  money  for  helping  the  refugees.  But  is
 it  necessary  to  tax  the  66  lakhs  poor  railway
 passengers  Instead  of  doing  that  why
 should  not  the  Government  impose  more
 taxes  on  some  66  big-monicd  people?  It
 is  estimated  that  Rs.  94  lakhs  will  be  collec-
 ted  from  those  who  travel  by  air  during
 this  current  year.  Who  are  the  people
 who  travel  by  air  in  our  country?  It  is
 mostly  the  bureaucrats  who  do  not  spend
 from  their  pockets.  For  their  travel  the
 Government  pays  and  therefore  it  5  only
 a  question  of  book  adjustment.  The  Govern-
 ment  need  not  hope  to  get  anything  by
 the  levy  of  this  tax  because  from  one
 account  the  money  will  be  transferred  to
 another  aczount  in  the  books  of  the
 Government  and  they  will  not  get  much
 extra  money.

 Therefore,  Sir,  I  oppose  the  manner  in
 which  levies  have  been  imposed  by  promui-
 gating  Ordinaaces.

 SHRI  5.  N.  MISRA  (Kannauj)  :  At  the
 very  outset  I  must  say  that  ]  am  supporting
 this  Bill  because  it  is  a  tax  on  those  who
 can  afford  to  pay  it.

 There  are  two  important  factors  which
 must  be  brought  before  the  House  by  the
 hon  Minister.  He  did  not  reply  in  spite  of

 my  earlier  question.  There  was,  according
 to  him,  a  gonference  of  the  Chief  Ministers
 of  the  States  and  then  these  ordinances  were

 *The  original  speech  was  delivered  in  Malayalam,
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 promulgated.  If  there  was  a_  conference,
 why  was  this  matter  not  put  before  the
 Chief  Minister  of  Jammu  and  Kashmir  so
 that  there  could  no  exclusion...

 SHRI.  छू.  कर,  GANESH:  He  was
 there.

 SHRI  8  N.  MISRA:  so  that  there
 might  not  have  been  any  caclusion  of  the
 taxation  in  respect  of  Jammu  and  Kashmir.
 If  he  was  there,  then  the  burden  of  the
 refugees  should  have  been  equally  borne  by
 Jammu  &  Kashmir  and  not  only  by  the
 rest  of  India  because  Jammu  &  Kashmir
 forms  part  of  India.  I  remember  that  in
 this  very  House  a  stactment  was  made  by  the
 State  Minster  for  Law  and  Justice  on  {8th
 November  7i.  It  was  said:

 “There  was  no  doubt  that  Shri
 Nehru  had  given  the  assurance  that  Art.
 370  will  be  gradually  eroded.  ‘The
 position  was  that  the  Entries  in  the
 Union  and  Concurrent  Lists  can  be
 extended  to  Jammu  &  Kashmir  after
 consultation  and  with  che  concurrence
 of  the  Government  of  Jammu  and
 Kashmir.  The  various  —  Presidentia!
 Orders  issucd  under  Art.  370,  have
 extended  various  laws  nassed  by  this
 august  House  to  the  State  of  Jammu  &
 Kashmir.”
 My  submission  before  the  House  is

 that  it  is  now  nearly  25  years  that  we  have
 not  yet  been  able  to  attain  the  in  fact  and
 factual  integration  of  Kashmir.  It  is
 necessary  that  in  respect  of  this  burden
 which  we  are  bearing  in  respect  of  the
 Bangla  Desh  refugees,  the  Central  Govern-
 ment  should  have  insisted  upon  the  Chief
 Minister  of  Jammu  and  Kashmir  to  agree
 that  this  tax  should  have  been  leviable  in
 respect  of  those  who  are  in  Jammu  and
 Kashmir  also,

 There  is  another  aspect  which  has  not
 been  made  clear.  Though  an  assurance
 was  given  by  Shrimati  Sushila  Rohatgi  that
 it  was  a  temporary  measure,  I  understand
 that  if  it  is  imtended  to  be  a  temporary
 measure,  in  spite  of  there  being  a  temporary
 tax,  it  should  have  been  mentioned  that  it
 was  initially  for  a  period  of  one  year
 and  it  may  be  extended  further
 for  a  period  of  one  year  and  not
 exceeding  one  year.  Then  the  position
 would  have  been  clear  that  the  intention  of
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 the  Government  is  to  keep  it  as  a  temporary
 measure  and  that  they  do  not  want  to
 extend  it  for  all  time  to  come,  and  that
 they  will  come  with  a  Resolution  or  a  Bill
 to  delete  these  provisions.  ‘These  are  the
 two  matters  which  are  necessary,  and  the
 hon.  Minister,  I  respectfully  pray,  should
 make  it  absolutely  clear  that  the  Bil!  is  for

 a  temp  ary  purpose  initially  for  one  year,
 extendable  to  a  maximum  period  of  2  years.
 This  should  have  been  extended  to  the
 State  of  Jammu  and  Kashmir  and  the  Chicf
 Minister  of  Jammu  and  Kashmir  should
 have  been  prevailed  upon  that  this  taxation
 should  be  co-extensive  in  that  State  also.
 With  these  words  I  support  the  Bill
 still.

 DR.  RANEN  SEN  (Barasat):  Mr.
 Chairman,  Sir,  we  support  this  Bill  which
 has  been  brought  before  the  House  for
 approval.

 The  first  reason  is  this,  that  for  the  first
 time,  peuple  who  can  pay  taxes,  moneyed
 people,  are  being  asked  to  pay  some  taxes
 But,  having  said  th,  I  want  to  know  as
 to  how  much  the  Government  will  get  as
 money.  After  all,  what  we  have  been
 noticing  is  this,  and  as  far  as  our  informa-
 tron  goes,  more  than  60  per  cent  of  the
 people  who  travel  by  air  do  travel  only  at
 the  expense  of  the  Government.  So,  what
 does  it  actually  amount  to?  It  is  simply
 a  question  of  book-keeping  or  book-  adjust-
 ment.  This  8  our  point  number  one,

 My  second  point  is  this.  Quite  a  large
 number  of  people  who  are  employed  in  the
 business  houses  and  business  executives
 travel  and  they  cheat  the  public  cachequer
 from  payment  of  income-tax.  Only  those
 sections  of  people  will  be  taxed.  So,  I
 doubt  very  much  whether  Rs.  2.50  crores
 will  be  realised.  I  do  not  know  how  this
 calculation  has  been  made.

 Thercfore,  what  I  say  is  this,  that
 though  it  is  a  correct  move  for  taxing  richer
 people,  who  are  in  a  position  to  pay,  the
 Government  should  have  gone  in  for  getting
 money  from  certain  other  sources,  like
 getting  the  black  money  that  exists  in  the
 country  today  to  the  tune  of  thousands  of
 crores  of  rupees,  taxing  richer  people,
 taxing  business  houses  and  taxing  the
 monopolies  which  have  sprung  up  in  this
 country,  thanks  to  the  policy  of  the
 Congress  Government  pursued  during  tbe
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 last  24  years.  This  is  just  a  p’ecemeal
 attempt  of  taxation,  just  in  order  to  help
 the  Bangla  Desh  refugees  and  the  total
 amount  of  money  that  will  be  realised
 will  be  about  Rs.  70  crores  or  Rs.  80
 crores.

 I  want  to  know  what  is  the  purpose.
 If  daily  about  Rs.  2  croics  or  Rs.  3  crores
 are  being  spent,  for  mecting  the  barest
 necessities  of  these  hapless  people  of  East
 Bengal,  then  this  amount  of  Rs.  70  crores
 or  Rs.  80  crores  will  last  for  how  long  ?
 Js  there  any  proposal  in  the  offing  to  bring
 in  certain  other  tax  proposals  also?
 Generally,  the  people  want  to  know  this
 because,  due  to  the  taxation  on  the  railway
 fares  and  also  higher  postal  charges,  the
 common  people  are  affected.  Therefore,
 people  are  8  little  apprehensive  of  the
 Government’s  taxation  measures  as  to
 whether  any  more  taxes  are  coming  affcr  a
 month  or  so.  May  be  in  the  next  budget
 there  will  be  heavier  taxation  measures.
 Therefore,  Government  should  =  explain
 clearly  as  to  what  was  the  necessity  for  this
 sum  of  Rs,  70  crores  or  is  it  just  an  augury
 of  new  taxation  on  old  lines  in  the  name  of
 providing  relief  to  Bangla  Desh  refugees.

 The  third  point  that  l  would  like  to
 make  and  to  which  J  would  like  to  draw
 the  attention  of  the  hon,  Minister  Dr.
 Karan  Singh  also  is  this,  There  are
 passengers  who  travel  in  the  norther-castern
 side  of  India,  They  have  no  other  means
 of  communication.  Assam,  ‘Tripura,  Cachar,
 Manipur  ete,  have  no  other  means  of
 communication  with  the  outer  vorid.  So,
 it  has  to  be  realised  that  this  tax  measure
 will  effect  even  the  poorer  people  Ido
 not  know  whether  Government  havc  gone
 into  this  question  or  not.

 In  the  Calcutta  airport  we  find  that
 very  poor  people  who  somchow  or
 other  find  some  moncy  want  to  go  to
 Tripura  or  Cachar  by  air.  The  fares  have
 increased  very  rapidly  these  days  and  they
 are  finding  it  difficult  to  travel.  Therefore
 I  would  like  to  know  whether  Government
 would  be  prepared  to  grant  some  exemption
 to  these  people,  There  are  pcople  in  Bihar
 or  in  calcutta  who  have  to  go  to  these
 places  by  air.  For  instance,  there  arc
 people  from  Ranchi  and  other  places  in
 Bihar  who  have  got  to  go  to  Assam  to
 Mohanbari  or  Tezpur.  They  cannot  travel
 by  train;  even  if  they  want  to  travel  by
 train,  it  would  take  about  seven  days  to  go
 to  Cachar  or  Manipur  or  Tripura  from
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 Ranchi  or  Hazaribagh  and  other  placcs  in
 Bihar.  So,  in  the  interests  of  justice  to
 these  people,  I  would  beg  of  Government
 to  think  over  this  matter.  If  they  impose
 the  tax  in  the  present  form,  then  it  would
 mean  taxing  very  poor  pcople.  J  hope  our
 hon  Minister  Dr.  Karan  Singh  knows  it.
 And  I  think  he  must  have  seen  these  poor
 people  and  these  ordinary  people  who  have
 to  travel  by  air  because  they  cannot  travel
 for  seven  days  by  train.  Since  there  is
 power  to  exempt  given  in  clause  5,  }  hope
 Government  will  consider  this  point  and
 try  to  exempt  this  type  of  passengers  travel-
 ling  in  that  particular  arca  from  this  tax,  by
 special  not-fication  or  otherwise.  Other-
 wise,  these  pcople  will  be  put  to  a  lot  of
 harassment.  We  had  beca  to  Meghalaya
 recently,  and  we  had  bcea  sent  there  by
 the  Rehabilitation  Ministry,  and  we  saw
 people  from  Calcutta  going  to  mect  their
 iclatives  who  had  come  from  Bangla  Desh
 and  who  were  staying  in  Myta  or  Balat
 just  across  the  border.  They  had  taken
 the  trouble  of  seeing  their  parents  and
 other  relatives  who  had  come  very  recently
 from  Bangla  Desh.  They  had  to  take  the
 whole  family  there  and  bring  them  back  to
 Calcutta  or  Bihar  or  elsewhere.  If  this  tax
 is  there,  it  will  put  those  people  to  a  lot  of
 hardship,  Therefore,  I  would  request
 Government  to  consider  this  point  and  give
 exemption  to  such  passengers.

 Then,  3  would  like  to  say  a  word  about
 the  improvement  of  the  Dum  Dum  airport,
 although  I  know  that  it  is  mot  connected
 with  this  Bill.  A  number  of  forcign  planes
 are  comming  there  for  the  last  few  months,
 cartying  all  sorts  of  materials  for  the  relief
 of  the  refugees.  But  the  Dum  Dum  dome-
 stic  airport  is  absolutely  dark  in  the  night.
 There  are  very  few  flashlights  there.  4  have
 secn  passengers  coming  from  outside,  from
 Delhi,  Bombay  and  other  places;  if  there  is
 rain,  there  is  splashing  of  water  on  them,
 because  there  is  very  little  light  there...

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  The  hon.  Membcr  was  mention-
 ing  about  the  foreign  planes,  But  do  they
 not  use  the  international  airport  ?

 DR.  RANEN  SEN:  They  do  use  the
 international  airport  and  that  is  well-lit.
 But  I  am_  talking  about  the  domce.tic  side.
 The  passengers  who  are  travelling  in  the
 domestic  “area  find  the  domestic  area
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 absoluicly  dark.  If  only  four  or  five
 flashlights  could  be  installed  there,  it  would
 help  the  passengers  very  much  and  the
 people  छत  appreciate  this  fittle  generosity
 shown  to  them.

 Therefore,  with  these  words,  1  extend
 my  party’s  support  to  this  Bill  and  7  hope

 all  other  scctions  of  the  House  will  do
 likewise.  As  have  stated  carlier,  this  is
 a  little  attempt  to  tax  the  people  who  can
 pay  and  therefore  deserves  our  support.

 “SHRI  C.  CHITTIBABU  (Chingleput)  ;
 Mr.  Cha'rman,  Sir,  the  Minister  of  State  for
 Finance  has  brought  before  this  House  the  In-
 land  Air  Travel  Tax  Bill  to  replace  the  Ordi-
 nance  issued  by  the  President  during  the  inter-
 session  period.  To  my  point  raised  during
 the  debate  on  the  Railway  Passenger  Fare
 Bill,  the  Deputy  Minister  of  Finance  replied
 that  this  tax  was  only  a  temporary  miecasure
 to  give  relief  to  the  suffering  millions  of
 Bangla  Desh  refugees.  I  welcome  her
 Statement.  While  I  opposed  the  Railway
 Passenger  Fare  Tax  and  also  the  tax  on
 Ppostal®  articles,  I  welcome  the  inland  air
 travel  tax.  It  is  common  knowledge  that
 only  rich  people,  who  are  engaged  in  the
 busines.  of  making  money,  travel  by  air  to
 fulfil  their  engagements.  As  this  tax  on
 inland  air  travel  will  not  affect  the  poor
 people  of  the  country,  this  Bill  has  been
 unanimously  welcomed  by  the  members  of
 the  Ruling  Party  as  a'so  by  the  Members
 belonging  to  the  Opposition  parties  in  this
 House,

 While  I  extend  my  support  to  this  Bill,
 T  would  like  to  say  a  few  words,  It  has
 been  acknowledged  by  cifferent  sections  of
 the  society  that  one-third  of  the  total
 national  income  is  consumed  by  the  high
 Officials  in  the  Government,  who  day  in  and
 day  out  undertake  rail  and  air  journeys  on
 One  pretext  or  the  other  while  they  could
 easily  discharge  that  hind  of  urgent  func-
 tions  by  talking  over  the  telephone.  This
 way  one  third  of  the  national  income  is
 availed  of  by  them  in  the  form  of  Travelling
 Allowance  and  Daily  Allowance  for  the
 Journeys  preformed  by  them  on  Government
 duty.  ]  am  sure  that  the  country’s  economy
 will  go  to  dogs  if  this  is  permilted  for  long.
 I  don’t  think  any  Minister  can  refute  this
 point,
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 So  far  as  the  Indian  Airlines  is  concern-
 ed,  of  late  it  is  showing  losses.  During  the
 year  1969-70  a  sum  of  Rs,  30.54  crores  was
 given  to  the  Government  by  the  I.  A.  C.
 as  excise  duty.  But,  to  my  dismay,  I  find
 that  the  Government  have  advanced  in  this
 year  itself  a  sum  of  Rs.  3,50  crores  to  the
 कल  A.  C.  in  the  form  of  equity  capital  and
 loan.  I  donot  understand  why  the  excise
 duty  should  be  taken  from  the  हन  A.  C,  and
 as  a  result  of  which  when  the  finances  of
 the  I.  A.C.  were  in  a  bad  shape  why  the
 Government  should  pay  back  a  sum
 equiva'ent  to  that  of  excise  duty  to  the
 I.  A.C.  To  my  mind,  these  two  issues  are
 inter  c  »nnected.

 Then,  the  L  A.  C.  represented  to  the
 Government  that  it  should  be  exempted
 from  the  cacise  duty  if  it  has  to  stand  on
 its  own  legs,  but  the  Government  in  their
 wisdom  turned  down  the  request  of  I.  A.  C.
 but  continue  to  replenish  the  diminishing
 finances  of  the  A  C.

 All  of  us  are  aware  that  90%  of  the
 seats  in  the  Boeing  service  of  I.  A.  C.  is
 going  empty.  I  do  not  know  whether  it  is
 due  to  the  increase  in  the  air  fare  or  it  is
 duc  to  the  fact  that  the  Bocing  does  not
 touch  all  the  important  cities  in  the  country,
 I  would  request  the  hon.  Minister,  Dr.
 Karaa  Singh  to  appoint  a  Committee  to  go
 into  this  question,

 I  would  like  to  point  out  to  certain
 regional  issues  now.  In  the  Meenambakkam
 Airport,  the  arrival  and  departure  of  the
 planes  are  announced  only  in  English  and
 Hindi.  There  is  no  announcement  about
 the  arrival  and  departure  of  the  planes  in
 the  regional  language,  and  in  consequence
 the  arr  travelling  public  fiom  the  region  are
 grcatly  handicapped.

 As  is  done  in  the  northern  region  where
 Hind:  announcements  are  given  about  the
 arrival  and  departure  of  the  planes,  in
 Meenambakkam  also  the  announcements
 should  be  made  in  Tamil.

 MR.  CHAIRMAN  :  This  is  about  the
 levy  on  inland  air  travel,  which  has  nothing
 to  do  with  language.

 SHRI  C.  CHITTIBABU  :  My  submis-
 sion  to  the  hon.  Minister,  Dr.  Karan  Singh,

 *The  original  speech  was  delivered  in  Tamil.
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 ig  in  connection  with  the  anxiety  of  the
 Tamilians  in  the  Madras  State,  That  is
 why 1  wish  to  bring  it  to  the  notice  of  the
 hon,  Minister,  in  this  connection.  4  hope
 he  will  agree  that  the  language  of  the  State
 should  be  employed  in  the  announcement
 about  the  take-off  and  touch-down  of  the
 planes.  It  is  the  ideal  of  the  penple  of  the
 Madras  State,  I  request  that  the  hon.  Minis-
 ter  should  consider  this  matter.

 I  also  request  him  to  provide  water  faci-
 lities  at  the  Meenambakkam  airport  as  is
 done  in  Delhi.

 AN  HON.  MEMBER  :  Other  languages
 also,

 CHITFIBABU  :  You  can
 have  it  in  Telugu  at  the  Hyderabad  airport
 in  Andhra  Pradesh  Yeu  can  have  it  at
 Nagpur  airport  in  Marathi.  I  have  no
 objection.

 AN  HON.  MEMBER  :
 the  languages  ?

 SHRI  ९.

 Why  not  all

 SHRI  C.  CHITTIBABU  :  How  is  it  pos-
 sible  ?  You  can  have  it  at  Delhi.  Now,  we
 want  to  have  it  done  in  Tamil  in  Madras.
 I  request  the  kon,  Minister  of  Civil  Avia-
 tion  to  consider  my  request.

 I  support  the  Governinent  in  this  mea-
 sure,

 SHRI  K.R.  GANESH:  Mr.  Chair-
 man,  Sir,  the  mover  of  the  motion  dis-
 approving  this  measure,  has  laid  great  stress
 that  the  Government  has  brought  this  tax
 through  an  ordinance  and  that  the  Govern-
 ment  is  by-passing  the  Parliament.  In  my
 submission  earlier,  while  speaking  on  the  Tax
 on  Postal  Articles  Bill,  I  had  made  it  clear
 that  we  are  in  a  very  extraordinary  situation
 and  it  is  in  this  situation  that  the  resources
 have  got  to  be  mobilised.  Asa_  result  of
 the  discussion  and  consultations  between  the
 Chief  Ministers,  the  Governors  and  the
 Central  Government,  it  was  agreed  to  raise
 resources  both  at  the  Centre  and  in  the
 States.

 In  relation  to  this  particular  tax,  the
 administrative  requirements  are  so  large  that
 it  was  necessary  to  pive  a  time-lag  before
 these  taxes  were  coming  into  effect.  I  will
 just  give  afew  details  about  the  require-
 ments  that  were  neccessary  because  action
 had  to  be  taken  earlier  on  all  those  points.
 Air  journeys  are  normally  booked  in  advance
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 and  often  a  few  weeks  before  the  actual
 commencement  of  the  journey.  It  was
 necessary  to  give  the  airlines  time  to  collect
 the  tax  in  respect  of  journeys  which  may
 have  already  beea  booked.  Administrative
 and  staffing  arrangements  both  at  the  head-
 quarters  and  in  the  air-ficlds  had  to  be
 made.  Rules  had  to  be  framed  and  the
 Notification  for  assessment  and  collection  of
 taxes  and  other  matters  had  to  be  synchronis-
 ed  also  with  the  railway  fures  ;  because  the
 air  fare  being  of  a  more  expensive  type,  it
 had  to  be  implemented  along  with  the  rail-
 way  fares.  These  arc  some  of  the  adminis-
 trative  requirements  which  necessitated  that
 a  time-lag  should  be  there  between  the  date
 of  promulgation  of  the  ordinance  and  the
 date  on  which  it  comes  into  effect.  For
 every  cay,  there  cowld  bea  lossof  Rs.
 lakh  if  there  is  delay  in  implementing  the
 proposals  that  are  contained  in  this  Bill

 There  is  another  point  which  I  would
 like  to  submit.  It  has  been  argued  that
 has  been  no  precedent  as  far  as_  taxation
 through  ordinance  is  concerned.

 I  would  submit  for  the  benefit  of  the
 House  that  the  Mineral  Products  Additional
 Duties  Ordinance  was  introduced  in  J958.
 Thete  are  one  or  two  other  examples  such  as
 the  U.  P.  Passenger  Fares  Ordinance  and
 certain  other  things.  My  contention  in
 making  this  statement  is  that  it  is  wrong  to
 say  that  there  has  been  no  precedent  and
 there  were  situations  in  which  taxation  had
 to  be  resorted  to  through  Ordinances.

 SHRI  R.  V.  BADE  (Khargoae):  The
 objection  is  for  the  flood  of  Ordinances.

 SHRI  K.R.  GANFSH:  You  were
 not  here  when  9  explained  with  reference  to
 earlier  Bills  that  we  were  in  an  extra-ordi-
 nary  situation.  It  will  be  necessary  to  take
 note  of  that  situation  and  the  Government
 has  to  do  its  duty  by  raising  resources.

 The  point  about  Jammu  and  Kashmir
 was  raised  by  Mr.  Misra.  He  is  aware  that
 under  article  370  it  will  not  be  possible  to
 extend  this  Bill  automatically  to  Jammu
 and  Kashmir.  The  Homc  Ministry  has
 approached  the  Kashmir  Government  and  as
 soon  as  their  concurren-e  comes  in,  this  will
 be  made  applicable  to  them.

 SHRI  SHIVNATH  SINGH  (Jhunjhunu):
 Does  not  Government  want  to  anply  this
 Bill  to  Jaminu  and  Kashmir  or  not  2  What
 is  in  its  mind  ?
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 SHRI  K.R.  GANESH:  The  Home
 Ministry  has  already  written  to  the  Jammu
 and  Kashmir  Government.  As  the  hon.
 Member  knows,  the  Constitutional  require-
 ments  ander  article  370  have  to  be  met.

 The  hon.  Member  has  also  mentioned
 that  this  was  a  temporary  measure.  The
 Government  had  levied  the  taxes  to  meet
 the  requirements  of  the  Bangla  Desh  refu-
 gees.  He  suggests  that  it  should  be  valid
 for  one  year  or  for  two  years.  To  do  so  it
 will  create  a  lot  of  complications  Besides
 the  Government  can  always  repeal  the  Act
 when  there  is  no  need  for  it.  It  can  be  less
 than  one  year  also,  it  may  be  solved  within
 a  couple  of  days.  We  do  not  know.

 Some  hon.  Members  have  asked  why
 other  steps  have  not  been  taken,  namely,
 economy  in  expenditure,  recovery  of  arrear
 taxes  and  black  money,  checking  smuggling
 etc.  As  submitted  earlier  these  measures
 had  already  been  taken  right  from  the  time
 the  Bangla  Desh  crisis  has  been  on  our
 hands.  Various  steps  for  cconomy  in  non-
 planned  expenditure,  collection  of  arrears  on
 income  tax  and  other  measures  have  already
 been  placed  before  the  House  from  time  to
 time  ;  those  steps  have  already  been
 initiated.  These  taxation  measures  are
 additional  efforts  of  Government  at  resource
 mobilisation.  Since  this  tax  affects  only  the
 more  affluent  and  better  placed  people  in
 society  the  House  has  given  its  support  and
 I  commend  this  Bill.

 DR.  RANEN  SEN:  I  refered  to  the
 exemption  of  passengers  travelling  in  the
 north-eastern  arca  of  India.

 SHRI  K.  R.  GANESH:  The  hon.
 Minister  is  also  here.  He  has  taken  note  of
 the  point  made  by  hon.  Members.  There  is
 already  provision  in  the  Act  to  remove  any
 hardships  that  may  arise.  That  provision  is
 already  there.

 MR.  CHAIRMAN  :
 “This  House  disapproves  of  the

 Inland  Air  Travel  Tax  Ordinance,  972
 (Ordinance  No.  9  of  497)  promul-

 “gated  by  the  President  on  the  30th
 October,  1971,

 The  question  is  :

 The  Resolution  was  negatived,

 MR.  CHAIRMAN:  The  question  is:
 “That  the  Bill  to  provide  for  the  levy
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 of  a  tax  on  inland  air  travel,  be  taken
 into  consideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  Clause  2.  Amend-
 ment  Nos.  3  and  4.

 SHRI  S.N.
 moving.

 MISRA:  I  am  _  not

 MR.  CHAIRMAN  :  The  question  is  :
 “That  Clause  2  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  Clauses  3  to  9  stand  part  of  the

 Bill.”

 The  motion  was  adopted,

 Clauses  3  to  9  were  added  to  the  Bill.

 MR.  CHAIRMAN  :  Clause  .  Amend-
 ment  Nos.  |  and  2.

 SHRI  S.  N.  MISRA:  I  am  _  not
 moving.

 MR.  CHAIRMAN :  The  question  is  :
 “That  Clause  !  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Enacting  Formula  and  the

 Title  stand  part  of  the  Bill,”
 The  motion  was  adopted.

 The  Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 SHRI  K.  R.  GANESH:
 move  :

 “That  the  Bill  be  passed.”

 I  beg  to

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 6.43  hrs.

 STATUTORY  RESOLUTION  RE:  STAMP
 AND  EXCISE  DUTIES  (AMENDMENT)

 ORDINANCE  AND  STAMP  AND
 EXCISE  DUTIES  (AMEND-

 MENT)  BILL

 श्री  जगन्नाथ  राय  जोशी  (शाजापुर)  :

 सभापति  महोदय,  मैं  संकल्प  पेश  करता  हूं  कि

 वह  सभा  राष्ट्रपति  द्वारा  22  अक्तूबर,  97]
 को  प्रख्यापित  स्टाम्प  शर  उत्पादन-शुल्क
 (संशोधन)  अध्यादेश,  O71  (I97]  का
 प्रध्यादेश  संख्या  6)  का  निरनुमोदन  करती
 है।

 सभापति  महोदय,  अब  श्रघ्यादेण  क्‍यों
 जारी  करना  पड़ा,  इस  के  विषय  में  स्त्री  महोदय
 ने  जो  वक्तव्य  भी  दिया,  वह  कोई  समाधान-
 कारक  नही  है,  क्योकि  आज  देश  में  जो  स्थिति
 पैदा  हुई  है,  जिसका  वरदान  अभी  मंत्री  महोदय
 ने  किया-एक्स्ट्राआडिनरी  सिचुएशन--में
 समझता  हूँ  उडीसा  में  जैसी  परिस्थिति  पैदा  हुई
 है,  जैसा  प्रकोप  पाया  है,  वैसी  स्थिति  तो  पैदा

 नहीं  हुई  है।  The  situation  is  no  doubt

 extraordinary,  but  it  is  a  man-made

 tragedy.  मां-अप्रैल  के  महीने  के  इन्दर  ही
 वास्तव  में  जो  कदम  लेने  थे,  वे  कदम  लिये  नही
 गये  ।  कारण  क्या  है--यह  तो  वे  ही  जानते  हैं,
 जिन  की  वजह  से  यह  स्थिति  पंदा  हुई  है,  लेकिन

 शुरू  में  ही  मन्त्री  महोदय  में  जब  बजट  पेश

 किया,  उस  समय  इन  विस्थापितों  के  लिए  60

 करोड़  रुपया  रखा  गया  था,  उस  समय  भी

 हमने  आपत्ति  उठा  थी  और  कहा  था  कि  यह
 घन-राशि  कम  है,  क्‍योंकि  स्वयं  प्रधान  मंत्री  जी
 ने  इस  बात  को  स्वीकार  किया  था  कि  खाने-
 वाले  6  महीनों  के  अन्दर  लगभग  80  करोड़
 रुपये  लगेंगे  a  उस  समय  शायद  हमारी  कल्पना

 यह  थी  कि  बाहर  से  पैसा  जायेगा।  किन्तु
 जौ  भी  यहां  से  बाहर  गया,  यही  कहा  कि  हम
 कोई  मदद  लेने  के  लिए  नहीं  गये,  हम  तो  बंगला

 देश  की  स्थिति  पर  ठीक  से  प्रकाश  डालने  गये  ।
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 हयूमैनिटेरियन  कीड़ ेशन  से,  मानवता  की

 दृष्टि  से  यदि  कोई  दिल  खोल  कर  सहायता  दे,
 तो  ठीक  है।  किन्तु  यह  ग्रा पत्ति  तो  अपनी  ही
 राजनीतिक  गलती  के  कारण  भाई  थी,  जिसका
 अन्दाजा  हम  उस  समय  नहीं  कर  पाये।  इस
 बात  को  स्पष्ट  रूप  से  सरकार  को  स्वीकार

 करना  चाहिये।  क्योकि  जब  पहले  60  करोड़
 रुपये  की  राशि  क ेलिए  आप  हमारे  सामने  जाये,

 हमने  उसी  समय  कहा  था  कि  आप  फिर  जायेंगे

 उसके  बाद  प्राय  200  करोड़  रुपये  का  सप्ली-

 मेरी  बजट  लाये,  उसके  द्वारा  भी  आप  एक
 सौ  करोड़  रुपये  की  घाटे  की  मुद्रा  पैदा  करने

 वाले  थे  |  उसमें  से  केवल  50  करोड़  रुपया

 पुराने  प्रपोजल  के  लिए  निकालेंगे,  ऐसी  कल्पना

 थी  ।  जब  150  करोड़  रुपये  की  घाटे  की  मुद्रा
 श्राप  तैयार  कर  सकते  हैं  श्रौर  जहां  लगातार

 घाटे  की  मुद्रा  स ेकाम  चलता  है,  एक  तरह  से

 श्राप  की  आदत  पड़  गई  है,  तो  फिर  यह  70

 करोड़  रुपया  भी  ड्राप  उसी  में  मिला  देते  तो

 इससे  कौन  सी  मुसीबत  आनेवाली  थी!  जब  हर

 समय,  हर  प्लान  में  घाटे  की  मुद्रा  पर  निर्भर

 करने  की  भ्रामक  आदत  पड़  गई  है  तो  केवल

 70  करोड़  रुपये  के  लिए  अध्यादेश  निकालने

 की  नया  झआवद्यकता  थी  और  वहां  भी  लोक

 सभा  के  अधिवेशन  से  केवल  5  दिन  पहले--

 यह  समझ  में  रखनेवाली  बात  नहीं  है।  एक्स्ट्रा

 प्रा डिन री  सिचुएशन  30-I5  दिनों  में  होनेवाली

 नहीं  थी,  5  नवम्बर  से  लोक-सभा  और  संसद
 के  सब  सदस्य  निवाले  थे,  इसी  समय  इसकी

 स्वीकृति  आप  ले  सकते  थे,  इसमें  ऐसा  कौन-

 सा  आसमान  द्वव्नेवाला  था--यह  मेरी  समझ

 में  नहीं  आता  है  t  ज्यादा  से  ज्यादा  इतना  ही
 अन्तर  पड़ता  कि  इसको  i5  दिन  बाद  लागू
 किया  जाता,  तब  आपने  I5  नवम्बर  से  लागू
 किया,  फिर  दिसम्बर  में  लागू  होता  ।

 श्रमी  कहा  गया  कि  पैसे  की  जरूरत  थी,

 इसलिये  इसको  लागू  किया  गया ।  ठीक  है,
 जिम्मेदारी  निभाने  के  लिये  पैसे  की  जरूरत  है
 कौर  पूरी  ताकत  के  साथ  इस  को  निभाना  भी
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 [श्री  जगन्नाथ  राव  जोशी ]
 चाहिये,  किन्तु  सवाल  यह  है  कि  इस  विपत्ति  के

 मुकाबले  के  लिए  जी  कदम  शाप  को  सुझाये  गए

 थे,  बया  वे  कदम  आपने  उठाये  ?  मुझे  याद  है
 जब  कामराज  योजना  के  अन्तर्गत  मोरारजी

 भाई  त्याग-पत्र  देकर  बाहर  कराये  तो  उन्होने

 कहा  था  कि  भ्रमर  हम  हर  दिपांमेंट  में  I0

 प्रतिशत  की  कटौती  कर  दें  तो  नये  टैक्स  लगाने

 की  जरूरत  न  पड़े  ।  कया  तब  से  लेकर  आज
 तक  ईमानदारी  से  इस  दिक्षा  में  हमने  कोई
 प्रयास  किया  ।  हमने  अब  तक  कितनी  कटौती
 की  है,  जरगर  इसका  श्राप  कुछ  उल्लेख  इसमें
 कर  देते  तो  हमें  भी  अन्दाजा  हो  जाता  कि

 झा  कुछ  कर  रहे  हैं।  राज  भी  यह  कहा  गया

 हैं।  राज्यों  के  गवर्नरों  कौर  मुल्य  मंत्रियों  की

 कांग्रस  में  इसके  बारे  मे  चर्चा  हुई।  मैं  पूछता
 हँ--गवर्नेंस  और  चीफ  मिनिस्टर  क्‍यों  कहेंगे
 कि  मत  लगावो  1  शझ्ाज  हम  देखते  है  कई  राज्यों
 के  मुख्य  मंत्रियों  के  पास  अपने  स्वयं  के  हवाई

 जहाज  हैं  और  उस  विमान  से  केवल  अपने  दल-

 गत  भेड़ों  को  निबटाने  के  लिए  वे  इधर  से

 उघर  घूमते  रहते  हैं,  हफ्ते  में  दो-दो,  तीन-तीन

 बार  वे  दिल्‍ली  के  चक्कर  लगाते  हैं--यह
 फिजूलखर्ची  नही  तो  क्या  है  ?  अगर  प्रदेश  के  या

 प्रशासन  के  किसी  काम  के  लिए  सलाह-मशविरा
 करने  के  लिए  वे  प्रधान  मंत्री  जी  के  पास  प्रियें
 तो  बह  बात  समझ  में  आ  सकती  है,  लेकिन

 बहां  तो  भेड़ों  को  निबटाने  के  लिए  आते  है,
 फोरम-एन्टी  फॉर्म  के  झगड़े  के  सिलसिले  में
 जाते  है,  यह  फिजूलखर्ची  नही  है  तो  क्‍या  है?

 आपने  यह  टैक्स  किस  चीज  पर  लगाया

 है--न्यूज-पेपर  पर,  हमारे  देश  में  तो  न्यूज-
 पेपर  पढ़नेवालों  की  सख्या  ही  बहुत  कम  है।
 धीरे-धीरे  अरब  लोगों  मे  पढ़ने  की  रुचि  पेदा  होने
 लगी  है,  ऐसी  स्थिति  में  यदि  बाप  टैक्स  लगायेगे

 तो  मैं  समझता  हूं  कि  यह  बिलकुल  “इम्मोरल”

 है।  इससे  कितना  पैसा  निकलेगा,  शायद  7

 करोड  रुपया  निकलेगा,  तो  क्‍या  केवल  इतने
 के  लिए  ही  यह  टैक्स  लगाना  जरूरी  था।  मैंने

 अखबार  में  पढ़ा  कि  छोटे  न्युजपेपर्स  का  एक
 डेपुटेशन  ड्राप  से  मिलने  पाया  था  शोर  उस
 समय  स्वयं  वित्त  मंत्री  ने  कहा  था  कि  जिस
 की  खपत  iS  हजार  से  ज्यादा  नहीं  है,  उन
 को  एक्सक्यूज  किया  जायगा,  लेकिन  इस  बिल
 में

 तो  ऐसा  कुछ  भी  नही  है।  छोटे-छोटे  न्यूज-
 पैसे  जो  जिला  स्तर  पर  या  तहसील  स्तर  पर
 निकलते  हैं,  अगर  उन  पर  भी  दो  पैसा  लगा
 दिया  जायगा  तो  इसका  क्या  परिणाम  निकलेगा,
 जो  सामान्य  आदमी  थोड़ा  पढ़ा  लिखा  होने  के

 बावजूद  भी  इसमें  रुचि  लेने  लगा  था,  उसकी
 रुचि  समाप्त  हो  जायगी,  इसलिए  it  is  nothing
 but  a  disincentive—aq<  बाप  अखबारों  को
 इससे  निकाल  देते  और  पीरियोडिक्लज़  पर  ही
 इसको  लगा  देते,  तो  मुझे  कोई  आपत्ति  नहीं
 थी  ।  लेकिन  अखबारों  को  आप  ने  इसमें  इक-

 लूट  कर  लिया  है,  इसलिए  मैं  इसको  इममौरल

 कहता  हूं,  वास्तव  में  इसकी  आवश्यकता  नहीं
 थी  t  फिजूलखर्ची  आपने  रोकी  नही  इतना  ही
 नही  पिछने  साल  तक  श्रनरियलाइज्ड  टैक्स  जो

 थे  उनकी  राशि  कम  से  कम  556  करोड़  मुझे
 एक  प्रश्न  के  उत्तर  में  बताई  गई  थी।  वह
 राशि  श्री  और  बढ़  गई  है,  कम  नहीं  हुई  है।
 जो  स्त्री  महोदय  कहते  है  कि  हम  सब  उपाय

 करते  है  तो  यह  भी  एक  उपाय  था।  कया  यह
 जो  सात  सौ  या  साढ़े  सात  सौ  करोड़  की

 बकाया  राशि  टैक्स  की  है  उसमें  कुछ  वसूली
 नहीं  की  जा  सकती  ?  क्‍या  उसमें  से  70

 करोड  निकालने  नहीं  जा  सकते  हैं?  क्या

 फिजूलखर्ची  को  रोका  नहीं  जा  सकता  है?
 तमाम  मन्त्री गणा  हफ्ते  में  दो तीन  बार  दिल्ली

 जाकर  जो  फिजूलखर्ची  करते  है  क्या  उसको

 रोका  नहीं  जा  सकता  है  ?  मेरी  समय  में  नहीं
 जाता  कि  बंगला  देश  को  लेकर  इस  देश  के

 कितने  लोग  विदेशों  मे  हो  जाये  लेकिन  उसका

 नतीजा  क्या  निकला  ?  बदी  प्रधान  मन्त्री  को

 ही  बाहर  जाकर  ठीक  प्रकार  से  प्रकाश  डालना

 था  तो  फिर  बाकी  लोगों  के  जाने  की  क्‍या
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 झ्रावश्यकता  थी  ?  विदेशों  में  हमारे  इतने  दूता-
 वास  हैं  लेकिन  फिर  भी  कितने  ही  लोग  इस
 देश  से  दुनिया  भर  में  गये  ।  इतनी  फिजूलखर्ची
 की  क्‍या  भ्रावश्यक्ता  थी  जबकि  एक-एक  पैसा

 वसूल  करने  के  लिए  आर्डिनेंस  निकालने  पड  रहे
 है  ?...(व्यवधान).  ..लाभ  तो  जरूर  होना  है
 लेकिन  जब  दो,  दो  पाच-पाच  और  दस,  दस
 पैसा  वसूल  करने  के  fF  ए  भ्भ्यादेश  निकाले

 गए,  हमारे  या  जब  ऐसी  स्थिति  श्र  गई  तो

 कुछ  उसका  प्रतिदिन  भी  हमारे  व्यवहार  में
 दिखाई  देना  चाहिए।

 ऐसी  स्थिति  मे  मेरा  यह  कहना  हे  कि
 केवल  इससे  वार  नहीं  चलेगा,  हब  तक  यह
 स्थिति  चलेगी  ?  इस  रिफ्यूजी  रिलीफ  लिखा
 गया  है,  इसमे  बगला  देश  का  कोई  जिस  नहीं
 है  1  तो  भारत  में  कई  प्रदर  के  रेफरी  है।
 यह  समस्या  वब  तक  हल  होगी  ?  कहीं  पर
 तेलगाना  की  समस्या  है  तो  गुटर  वाला
 वार गल  में  रिफ्यूजी  बनता  है।  बना  है  हमने
 देखा  है  7  कही  पर  बेलगाम  में  कन्नड  और
 मराठी  की  समस्या  पैदा  होती  है  तो  बेलगाम
 का  कन्नड  बोलने  वाला  रेफ यूजी  बनता  है  या
 कही  मराठी  बोलने  वाला  रेफ यूजी  होता  है।
 आखिर  क्यो  ?  आपने  वो  यहा  पर  गौतम  मोल
 रिफ्यूजी  रिलीफ  का  शब्द  रखा  है  7  Ulumate-
 ly  this  government  will  have  to  beont  4
 refugee  and  will  have  work  for  the  rehef
 of  that,  दन  रेफ्यूजोज  कराने  पर  बदा  दुख  है
 लेकिन  वर्मा  से  पिछले  साल  रेफयूजी  क्‍यों  आये?
 लका  से  स्टेनलेस  बनकर  5  लाख  आ्रादमी  आय,
 पूर्वी  भ्र फ्री का  मे  भी  लोग  तैयार  हे  ओर  उलट
 में  भी  ऐसी  स्थिति  है।  तो  अपनी  राजनीतिक
 गलती  के  कारण  ऐसा  होता  है।  इसलिए  जब
 तक  श्राप  राजनीतिक  ठीक  लग  से  नहीं  चलाते
 तब  तक  बहू  समस्या  हल  नही  होती  ।  पहले
 आपने  60  करोड़  की  माग  की  थी  और  अब
 70  करोड  हो  गया  ।  भ्राखिर  यह  कब  तक
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 चलेगा  ?  इसलिए  मेरा  सुझाव  है  कि  आपको
 राजनीतिक  गलतिया  नहीं  करना  चाहिए
 जिसकी  वजह  से  यह  रेफ्यूजी  यहाँ  पर  आये  है।
 That  hole  will  have  to  be  plugged.  उस  विषय
 को  आप  बैसे  ही  छोड  दे  और  यहा  पर  रिलीफ
 के  लिए  चिल्लाते  रहे  ।  रिलीफ  देती  पट)  है,
 कोई  ऐसी  बात  नही  है  कि  रिलीफ  नही  है  परन्तु
 11  it  38  an  extraordinary  situation  created  not
 by  man,  नैसर्गिक  प्रकोप  से  कोई  फ्लड  जाता

 है,  वाद  जाती  है  या  भूचाल  कराता  है  तो

 यह  बात  समझे  में  आती  है  1  यदि

 इस  प्रकार  ती  कोई  आकस्मिक  घटना

 होती  हे  तो  उसके  लिए  सभी  को  मिलकर  पूरी
 ताकत  के  साथ  उसको  निभाना  पड़ता  है  लेकिन

 यह  कोई  ऐसी  बाल  नहीं  है  ।  मार्च  अप्रैल  रो  लगा
 तार  यह  चालू  है,  पूर्व  बंगाल  से  रिफ्यूजी  आने
 वा  सिलसिला  जारी  है।  कोई  न  कोर्ट  ऐसी  बात

 होती  रहनी  है  जिसमे  अपने  देश  में  रिफ्यूजी
 आते  रहते  है  ।  ऐसी  स्थिति  में  अध्यादेश  जारी

 करना  और  यह  भी  जब  15  तारीख  से  रासद्‌
 बैठने  वाली  थी,  तथा  वह  ऑरा बार  जैसी  चीज

 के  लिए  जो  कि  सबके  काम  मे  जाता  है,  धीरे-

 घीरे  सभी  उसको  पढने  लगे  है,  उस  पर  टैक्स

 लगाना  बिलकुल  अनैतिक  है।  इसलिए  मेरी

 प्राथंना  है  फि  पीरियाटिवल्स,  मैगजीन्स  के

 अलावा  कम  में  कम  दैनिक  पत्रों  के  दिए  जो

 श्रीनिवासन  दिया  गया  था  फि  i5  हजार  से

 ज्यादा  जिनकी  खपत  नहीं  है  उ)  पर  डक्स  नहीं
 लगाया  जायेगा--यह  श्रीनिवासन  दिया  जाये।

 इन  दादों  के  साथ  मैं दस या  नटवर  विरोध

 करता  हु  ।

 THE  DEPUTY  MINISTTR  IN  TIE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  Sir,  I  beg  to
 movye*

 “That  the  Bill  further  to  amend  the
 Indian  Stamp  Act,  1899,  the  Central
 Excises  and  Salt  Act,  1944,  and  the

 ee  eee  een  setetteaetinrienatteneennamneneeaseeercinnes  mutta  a *Moved  with  the  recommenJation  of  the  President.
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 [Shrimati  Sushila  Rohatgi]
 Union  Duties  of  Excise  (Distribution)
 Act,  1962,  be  taken  into  consideration.”
 Hon.  Members  are  aware  that  the  ques-

 tion  of  raising  additional  resources  to  meet
 the  expenditure  for  relief  of  Bangla  Desh
 Refugees  was  discussed  at  the  last  meeting
 of  the  Governors  and  the  Chief  Ministers
 of  States  held  on  the  l2th  October,  1971.
 It  was  agreed  at  this  meeting  that  both  the
 Centre  and  the  States  would  raise  additional
 resources  for  mecting  the  above  exdenditure
 by  the  levy  of  tax,  duty  or  surcharge  on
 certain  instruments  of  mass_  circulation.
 The  representatives  of  the  States  had  also
 agreed  that  the  revenue  realiscd  therefrom
 would  be  entirely  placed  at  the  disposal  of
 the  Centre  for  the  above  purpose.

 In  the  light  of  the  above  decision,  the
 Stamp  and  Lxcise  Duties  (Amendment)
 Ordinance,  1971  (16  of  1971)  was  promul-
 gated  by  the  President  on  the  22nd  October,
 1971,  The  said  Ordinance  provided  for  the
 levy,  with  effect  from  the  50  November,
 97i,  of —

 (a)  an  additional  duty  at  a  flat  rate
 of  40  paise  per  instrument  on  Bill
 of  Exchange,  Bill  of  Lading,  De-
 banture,  Letter  of  Credit,  Policy
 of  Insurance,  Promisory  Note,
 Proxy,  Receipt  and  Transfer  of
 Shares  falling  under  Entry  9  of
 the  Union  List.  The  additional
 duty  will  be  collected  by  means  of
 special  edhesive  stamps  bearing
 the  inscription  ‘‘Refugee  Relief’.
 Under  Article  268(2)  of  the  Consti-
 tution,  the  proceeds  of  this  addi-
 tional  stamp  duty  would  accrue
 to  the  States.  Since  the  decision
 is  that  the  States  would  make
 available  to  the  Centre  the  addi-
 tional  revenues  so  raised,  it  was
 decided  to  collect  the  additional
 excise  duty  by  means  of  special
 adhesive  stamps  referred  to  above
 as  it  would  facilitate  accounting
 and  subsequent  transfer  of  the
 proceeds  by  the  States  to  the
 Centre.  The  additional  stamp
 duty  is  likely  to  yield  a  revenue  of
 about  five  crores  of  rupees  in  a
 full  year  and  Rs.  19  crores  in  the
 current  financial  year.

 (b)  An  excise  duty  at  the  rate  of  two
 paise  per  copy  on  newspapers  and

 other  printed  periodicals.  In  order
 to  save  small  newspapers  and  other
 printed  periodicals  from  this  levy,
 by  a  notification,  it  has  been  pro-
 vided  that  such  newspapers  and
 periodicals  whose  average  circula-
 tion  does  not  exceed  15,000,  copies
 per  publishing  per  day,  will  not
 be  liable  to  pay  the  above  excise
 duty.  By  another  notification,
 newspapers  and  periodicals  which
 are  not  ordinarily  intended  for
 sale  have  also  been  exempted  from
 the  levy.  This  would  ensure
 exemption  from  duty  of  school  and
 other  college  magazines,  etc.  which
 are  distributed  free  to  the  students.
 As  in  the  case  of  cther  excisable
 commodities,  the  facility  of  export
 under  claim  for  rebate  or  alter-
 natively  under  bond  has  also  been
 extended  to  this  item.

 In  order  that  there  is  no  inter-
 ruption  in  the  smooth  functioning
 of  this  excise  duty,  certain  proce-
 dural  relaxations  like  the  extension
 of  Self  Removal  Procedure,  simpli-
 fication  of  licensing  formalities.
 requirements  of  gate  passes  and
 acceptance  of  the  licenses’  records,
 etc.  have  also  been  made,

 The  above  duty  on  newspapers
 and  other  printed  periodicals  is
 expected  to  yield  a  revenue  of  Rs.
 7  crores  in  a  full  year  and  of
 about  Rs.  2.6  crores  in  the  current
 financial  year.

 Under  the  Union  Duties  of
 Excise  (Distribution)  Act,  1962,  the
 proceeds  of  Union  duties  of  excise
 are  distributed  amongst  the  States
 on  the  basis  of  the  distribution
 formula  laid  down  in  that  Act.
 Since  the  excise  duty  on  news-
 papers  has  been  levied  for  meeting
 the  expenditure  on  relief  of  Bangla
 Desh  refugees,  it  has  been  provid-
 ed  by  amendment  of  the  Union
 Duties  of  Excise  (Distribution)  Act,
 ‘1962,  that  the  proceeds  of  this
 duty  shall  not  be  distributed  to
 the  States  and  will  accrue  to  the
 Centre.

 Sir,  it  became  necessary  to  impose  these
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 levies  through  an  Ordinance  for  the  follow-
 ing  reasons  :

 (i)  Parliament  then  in
 session  ;

 (ii)  Action  had  to  be  taken  imme-
 diately  to  raise  maximum  re-
 sources,  as  delay  would  have
 impeded  our  efforts  in  this
 direction  ;

 (iii)  Steps  were  to  be  taken  to  make
 the  special  adhesive  steps  avail-
 able  to  the  general  public  before
 the  I5th  November,  1971,  the
 date  from  which  additional
 Stamp  duty  on  certain  instru-
 ments  was  to  be  levied  ;

 was  not

 (iv)  For  the  purposes  of  imposition
 of  ‘excise  duty  on  newspapers
 and  other  printed  periodicals,  it
 was  necessary  to  initiate  liccns-
 ing  formalities  and  to  make  the
 Prospective  licensees  familiar
 with  the  excise  procedure  includ-
 ing  the  formalities  under  the
 Self  Removal  procedure  ;

 (v)  It  was  also  necessary  to  make
 all  other  administrative  atrange-
 ments  for  the  collection  of  the
 duties  from  the  appointed  date  ;

 (iv)  The  date  of  effect  of  the  levies
 had  to  be  kept  as  I5th  Novem-
 ber,  1971,  as  the  above  prepara-
 tory  steps  were  required  to  be
 taken  to  avoid  inconvenience  to
 the  public.

 Sir,  I  commend  the  prescnt  Bill  which
 seeks  to  replace  the  above  Ordinance  as
 the  objective  underlying  the  Bill  is  for  a
 laudable  purpose,  namely,  meeting  the
 expenditure  for  relief  of  Bangla  Desh  refu-
 gees.  request  the  House  to  unanimously
 accept  the  Bill.

 I  move.

 MR.  CHAIRMAN  :  Motion  moved  :
 “This  House  disapproves  of  the

 Stamps  and  Excise  Duties  (Amendment)
 Ordinance,  97]  (Ordinance  No.  46  of
 97])  promulgated  by  the  President  on
 the  22nd  October,  1971."

 “That  the  Bill  further  to  amend  the
 Indian  Stamp  Act,  1899,  the  Central
 Excises  and  Salt  Act,  4944  and  the

 Ord.  &  Bill
 Union  Duties  of  Excise  (Distribution)
 Act,  1962,  be  taken  into  consideration.”
 Shri  Jyotirmoy  Basu—absent  ;  Shri

 Bhogendra  Jha—absent.  Shri  Chittibabu.

 *SHRI  C.  CHITTIBABU  (Chingleput)  :
 Mr.  Chairman,  Sir,  the  Deputy  Minister  of
 Finance  has  placed  before  the  House  the
 Stamp  and  Excise  Duties  (Amendment)  Bill
 to  replace  the  Ordinance  issued  by  the
 President  on  22nd  October,  1961,  She  also
 referred  to  the  salient  features  of  the  Bill.

 [Sari  SEZ  AIYAN  in  the  Chair]

 17.00  brs.

 So  far  as  I  am  concerned,  I  support  the
 additional  stamp  duties,  as  they  have  been
 levied  with  the  express  intention  of  giving
 relief  to  the  Bangla  Desh  refugees.  But  I
 oppose  the  levy  of  2  paisc  as  excise  on  the
 newspapers.  The  Government  do  expect  to
 collcct  a  substantial  sum  from  this  levy.
 But  I  do  not  know  how  they  are  going  to
 collect  this  from  the  newspapers  owners.
 By  giving  a  fictitious  figure  of  circulation,
 the  big  newspapers  try  to  get  excessive
 quota  of  newsprint,  which  they  sell  later  in
 black  market  and  make  huge  profits.  If
 the  circulation  is  2,00,000,  they  show  it  as
 5,00,000  and  thereby  hoodwink  the  Govern-
 ment.  Immediately  on  the  levy  of  2  paise,
 they  have  raised  the  price  of  the  news-
 paper  by  five  to  ten  paise.  I  would  request
 the  hon.  Minister  to  enquire  how  they  have
 raised  the  price  5  to  0  paise  when  the  levy
 is  only  2  paise.  I  would  also  like  to  know
 on  what  basis  the  Government  is  to  collect
 the  excise  levy—is  it  going  to  be  on  the
 real  circulation  or  on  the  fictitious  circula-
 tlon  figures  given  by  the  newspapers.

 It  is  common  knowledge  that  there  is
 acute  scarcity  of  newsprint  in  the  country.
 Taking  advantage  of  this  scarcity,  the  big
 newspapers  are  selling  the  excessive  news-
 print,  which  they  got  by  showing  fictitious
 figures  of  circulation,  in  the  black  market
 and  they  are  amassing  wealth.  I  would
 like  the  Ministers  to  go  into  this  question
 also  and  take  effective  steps  to  curb  this
 unhealthy  trend  among  the  big  newspapers.
 It  is  to  be  appreciated  that  the  small  news-
 papers  cannot  stand  in  competition  with
 these  big  newspapers.  I  icquest  that  this

 "The  original  speech  was  delivcred  in  Tamil,
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 industry  should  be  brought  under  the  pur-
 view  of  the  Essential  Commodities  Act.  The
 poor  people  arc  not  in  a  position  to  go  to
 a  cinema  by  spending  Rs  Sor  go  to  other
 entertainment  programmes  by  —  spending
 Rs.  10.  They  spend  their  Icisure  in  reading
 the  newspapers  which  give  them  an  idea
 about  the  happenings  in  the  country  and
 abroad.  These  peopie  ure  now  being
 deprived  of  even  this  petty  pleasure.  ‘This
 levy  of  2  paise  will,  as  it  has  happened
 already,  unduly  hit  the  common  people,

 The  Government  could  have  taken  re-
 course  to  some  other  method  of  collecting
 revenue  from  the  newspaper.  If  you  happen
 to  open  an  all-India  newspaper,  say  for
 fur  example,  The  indu,  The  Times  of
 India  or  The  Statesman  ;  out  of  tcn  pages,
 at  least  six  pages  carry  only  advertisements,
 For  each  by  advertisement  the  newspaper
 gets  Ks.  10,000,  or  more.  A_  particular
 paper  in  Tamil  Nadu  gets  an  annual  in-
 come  of  Rs.  4  crores  from  advertisements
 alone.  The  big  newspapeis  corner  all  the
 advertisements  issued  by  the  Central
 Government  and  by  the  public  sector  under-
 takings.  It  scems  that  the  public  sector
 undertakings  are  determined  to  fatten  the
 belly  of  big  newspapers  by  giving  all  their
 big  advertisements  to  them,  at  the  cost  of
 smaller  newspapers  which  are  struggling
 hard  to  survive.  If  the  Government  had
 levied  a  surcharge  on  the  advertisements,
 then  they  would  have  been  able  to  realise
 the  same  amount,  if  not  more,  which  they
 are  likcly  to  get  from  this  2  paise  excise
 levy.

 All  the  Members  of  Parliament  are
 given  at  regu’ar  intervals  the  copies  of
 Annual  Reports  and  other  allied  documents
 of  the  public  sector  undertakings.  One  is
 amazed  at  the  superior  quality  of  printing
 and  the  fine  paper  used  in  such  Reports.
 There  is  also  glossy  cover,  which  can  be
 scen  from  a  distance  lying  at  the  Publica-
 tion  Counter.  When  the  public  under-
 takings,  almost  all  of  them,  are  incurring
 losses  every  year,  I  cannot  understand  this
 extravagance.  It  is  also  understood  that
 these  Reports  are  printed  In  private  presses
 who  charge  exorbitant  rates  for  printing.
 If  the  Government  give  a  directive  to  the
 public  undertakings  that  all  their  Reports
 should  be  got  printed  in  the  Government
 Presses,  then  the  Government  will  be  able
 to  effect  enormous  savings.  Instead  of
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 Ievying  this  2  paise  excise  on  the  news-
 papers,  they  could  have  done  this,  Here,
 also,  I  feel  that  it  is  the  undeclared  policy
 of  the  public  undertakings  to  give  all
 uncncouragement  to  private  presses.

 There  are  innumcrable  money-lenders  in
 the  country  who  charge  usurious  rate  of
 25%  interest  on  the  poot  people  who  have
 no  other  go  except  to  approach  them  in
 times  of  need.  They  roar  in  wealth  ex-
 ploiting  the  poor  people.  Similarly,  in
 almost  all  the  States  there  arc  any  number
 of  Chit  Funds  Whose  primary  function  is
 to  loot  the  public  and  to  cheat  the  Govern-
 ment  of  income  tax.  The  Government
 could  have  taken  recourse  to  levy  taxes  on
 these  moncy-lenders  and  the  chit-fund
 organisers  in  which  case  they  would  have
 got  enough  funds  to  give  relief  to  the
 Bangla  Desh  refugees.

 Similarly,  there  is  an  all-India  racket
 of  dealing  business  in  Hundis,  With  mutual
 connivance  they  innovate  ways  and  means
 to  deprive  the  Government  and  the  public
 exchequer  of  the  tax  dues.  The  rich  busi-
 ness  men  frequently  indulge  in  this  pastime.
 This  source  has  also  not  been  tapped  by
 the  Government  so  far.

 I  would  now  come  to  the  plight  of
 small  newspapers  existing  in  the  different
 regions  of  the  country.  They  neither  get
 adequate  revenue  from  advertisements.  nor
 get  enough  newsprint  quota.  As  I  stated
 earlier,  both  these  items  have  become  the
 prerogative  of  big  newspapers.  As  I  am
 myself  an  Editor  of  a  small  paper,
 lam  fully  acquainted  with  the  problems
 of  small  newspapers  and  the  shady
 deals  of  the  bigger  oncs.  I  have
 taken  pains  to  narrate  the  woes  of  small
 newspapsrs  because  the  Ministry  may  not
 be  so  fully  acquainted  with  their  problems.
 The  bigger  newspapers,  especially  the  English
 newspapcrs,  have  got  all—India  readership.
 But  the  regional  language  paper  caters  to
 the  requirements  of  the  local  people  who
 are  eager  to  get  acquainted  with  the  diffe-
 rent  problems  faced  by  the  country,  I
 am  afraid  that  by  this  levy  of  2  paise,  more
 than  the  bigger  newspapers,  the  smaller
 ones  will  be  deprived  of  readership  and
 having  no  other  support  except  the  reader-
 ship,  they  may  be  forced  to  wind  up.  When
 ignorance  is  so  wide-spread  in  the  country,
 we  cannot  afford  to  harm  the  interests  of
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 the  smaller  newspapers,  especially  the
 regional  language  papers.

 I  have  a  few  suggestions  to  make  on
 this  Bill.  The  two  paise  excise  levy  may
 be  imposed  on  the  papers  having  8  circula-
 tion  of  50,000  and  above.  But  for  the
 papers  having  a  circulation  of  50,000  to
 20,000  this  levy  of  2  paise  should  be  reduc-
 ed  to  one  paisa.  The  loss  of  revenue  on
 this  score  can  be  compensated  by  levying  a
 surcharge  on  the  advertisements  which  the
 big  newspapers  get.  The  newspapcrs  hav-
 ing  acirculation  of  less  than  20,050,  the
 weeklies  and  the  monthlies  in  the  regional
 languages  should  be  completedly  exempted
 from  this  levy.  I  would  also  add  here  that
 newspapers  like  NAVAMANI  in  Tamil
 Nadu  which  is  run  on  ccoperative  basis
 should  be  exempted  from  this  levy  of  2
 paise.  l  would  also  appeal  to  the  Minister
 that  an  investigation  has  so  be  made  as  to
 be  how  the  big  newspapers  have  raised  the
 price  by  5  paise  to  40  paise  while  the  levy
 is  only  2  paise.

 As  the  newspapers  in  the  eastern  region
 of  the  country  have  closed  down,  there  is
 black-out  of  important  news  in  this  sensitive
 area  for  the  people  of  this  region.  When
 the  country  is  faced  with  an  emergency,
 when  the  security  of  the  country  is  threaten-
 ed  by  external  aggression,  the  people  living
 in  the  border  States  like  Assam,  West
 Bengal,  Orissa  in  the  East  and  in  States
 like  Rajasthan,  Gujarat  in  the  West,  should
 be  kept  weil-informed  of  the  day  to  day
 developments  in  the  country.  The  eco-
 nomy  of  the  country  has  not  developed  so
 much  that  the  people  living  in  far  corners
 of  the  country  can  possess  a  radio  set  to
 get  information.  The  only  mass  media
 available  for  the  poor  people  of  the  country
 living  in  interior  and  in  remote  corners  are
 the  small  regional  language  papers.

 4  would  once  again  appeal  to  the  hon.
 Deputy  Finance  Minister  that  she  should
 bring  forward  amendments  incorporating
 the  suggestions  made  by  me  earlier.  I
 would  conclude  by  appealing  to  her  that
 the  smaller  newspapers  having  a  circulation
 of  20,005  and  less  should  be  exempted
 totally  from  this  levy,  as  also  the  news-
 papers  run  by  cooperatives.

 With  these  few  words,  I  conclude.

 SHRI  JYOTiIRMOY  BOSU  (Diamond
 Harbour):  Before  I  start  speaking,  may
 I  draw  your  attention  to  the  fact  that  at
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 least  we  expect  some  Minister  from  the
 Ministry  of  Information  and  Broadcasting
 to  be  presented  here,  because  we  chall  be
 saying  things  about  that  Ministry  and  we
 expect  some  replies  in  regard  to  those
 points.  Shrimati  Sushila  Rohatgi  is  com-
 petent  enough  talk  about  finance  and  money
 matters,  no  doubt,  but  we  shall  be  talking
 about  the  Ministry  of  Information  and
 Broadcasting  too.

 As  far  as  the  first  part  of  the  Bill  is
 concerned,  I  would  not  like  to  say  very
 much,  because  here  is  a  position  where
 initially  and  primarily  they  are  touching
 people  who  can  afford  to  pay  more.  But
 why  is  it  that  they  are  confining  the  amount
 to  0  paise  and  not  increasing  it  to  Rs.  5?
 If  a  Bill  of  lading  or  a  railway  receipt  is
 valued  at  Rs.  2000  or  Rs.  3000  or  Rs.  5°00
 or  a  Bill  of  exchange  is  valued  at  a  lakh
 of  rupees,  why  is  it  that  Government  are
 fighting  shy  there  and  confining  their
 heroism  to  40  paise  only  ?

 I  had  suggested  to  Government  many
 atime  that  in  many  countries,  cheques  are
 taxed.  In  Britain  from  which  we  have
 borrowed  and  Jearnt  the  banking  system,
 they  have  a  two  penny  stamp  on  each
 cheque.  Why  is  it  that  our  Government
 are  hesitant  to  put  a  tax  on  cheques  at
 least  above  Rs.  500?  When  Government
 need  money  for  a  good  cause,  why  is  it
 that  they  are  unwilling  to  come  and  present
 a  budget  for  the  purpose  ?  Why  is  it  that
 they  have  been  underplaying  it  from  the
 beginning  2  We  understand  that  the
 Government  and  their  party  are  very  good
 at  gimmicks.  But  you  feel  that  your
 gimmicks  are  paying  you  atall?  If  you
 ask  me—No.  You  have  miserably  failed
 not  because  your  machinery  is  not  there
 but  because  of  the  policy  you  follow,  be-
 cause  of  the  class  character  of  the  Govern-
 ment.  I  have  referred  to  this  in  the  morn-
 ing,  yesterday  and  day  before  that  accord-
 ing  to  the  Auditor  General,  the  tax  arrears,
 which  Ministers  have  been  trying  to  mislead
 the  House  by  quoting  lower  figures,  are  to
 the  tune  of  Rs.  900  crores,  Out  of  that,
 92  per  cent  involves  the  corporate  sectar.
 and  high  personnal  income  groups.  Are
 you  afraid  of  touching  them  ?  If  you  ask
 me—Yes.  So  you  have  to  go  back  to  the
 poor  to  fleece  them.

 From  4967  onwards  I  have  been  saying
 here  time  and  time  again  about  the  neces-
 sity  of  putting  a  stop  to  the  evil  of  over-
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 invoicing  and  under-iavoicing.  There  was
 @  committee  appointed  under  Shri  Kaul.
 I  am  sorry  to  say  either  with  a  motive  or
 without  knowledge,  they  have  grossly  under-
 played  the  evil  which  is  depriving  the
 country  of  |  am  not  talking  about  smuggl-
 ing  of  currency  notes,  800  etc  ~-a  forcign
 exchange  of  Ro.  400)  crores  a  year.  ह (3  is
 not  only  depriving  you  of  much  needed
 foreign  exchange,  it  35  also  affecting  the
 the  internal  tax  structure.  You  have  not
 been  able  to  lay  yom  hands  on  these
 people.  You  have  just  made  a_  feeble
 attempt  and  brought  out  a  report  which  is
 rather  not  helpful;  on  the  contrary,  it
 diverts  your  mind.

 Why  is  it  that  the  :ecommendation  for
 a  tax  on  advertisements  in  newspapers  has
 not  been  accepted?  |  suppose  you  are
 afraid  of  the  big  newspapers  monopolists
 lest  they  may  ignure  you.  They  say  the
 truth  about  you  and  they  refuse  to  black
 us  out.  That  is  why  you  are  touching  the
 monopolists.  |  would  like  to  have  8  reply
 on  this  fiom  the  Minister.

 About  the  strike  by  newspapers  hawkers
 in  Calcutta,  what  has  heen  stated  is  in
 correct.  ‘This  5  what  they  have  said  :

 “that  the  Calcutta  papers  have
 increased  priccs  in  3966  from  6  to  I8P,
 in  4970  from  16  to  20P,  in  397]
 February  from  20  to  LP  and  in  Novem-
 ber  2°7)  the  contemplation  was  from
 22  to  2¢P  and  this  ?  P  added  to  make
 it  28",

 What  happened  7  The  moment  it  was
 announced,  the  hawhkcrs  were  told  by  their
 subscribers  that  th  y  did  not  want  papers.
 Many  of  them  said  that  they  would  like
 to  have  their  paper  once  or  twice  a  week
 because  the  policy  of  the  Government  in
 the  last  .5  ycars  has  reduccd  the  purchasing
 power  of  tle  common  man,  in  actual  fact.
 May  be  the  rupee  value  might  look  im-
 pressive  to  Government,  but  in  terms  of
 the  purchasing  power  it  ss  reduced.

 They  feel  that  by  this  action  10,000,
 newspaper  hawkers  would  be  out  of  job
 which  means  50,000  pecple  who  would
 starve  and  be  pushed  on  to  the  streets,  be-
 cause  Government  have  no  scheme  to  ab-
 sorb  them  anywhere  so  that  they  could  work
 and  live.

 Theie  was  no  reasonable  ground  for
 ioweusing  the  price  as  such  of  the  news-

 papers.  The  hawkers  were  willing  on  3
 November  to  sit  down  with  the  owners
 for  a  discussion  and  settlement  on  this
 question.

 But  another  department  of  Information
 and  Broadcasting,  namely,  Alf  India  Radio
 (AIR)  had  wrongly  |  roadcast  that  the  poor
 hawkers,  because  they  have  been  demanding
 a  commission,  had  gone  on  strike.  This  is
 nothing  but  a  wrong  propaganda  made  by
 the  owners  through  the  All  India  Radio
 which  is  most  unfortunate.  Today,  in  India,
 the  press  is  in  the  hands  of  the  monopolists,
 and  the  Government  keep  them  alive  in  a
 healthy  state,  and  in  a  big  way  allow
 them  {o  grow  and  prosper  in  its  own
 interests,

 We  talk  about  the  price-page  schedule.
 The  Supreme  Court--  we  know  the  charac-
 ter  of  your  judiciary  had  struch  it  down.
 But  why  no  ordinance  was  brought  out
 then?  You  could  bring  out  ordinances
 for  so  many  things,  But  why  an  ordinance
 was  not  taken  out  to  enforce  the  price-page
 schedule?  Then,  why  a  Bill  was  not
 brought  subsequently  to  make  it  into  an  Act?
 This  shows  that  your  promises  and  your
 utterances  are  all  hollow.

 Then  there  is  widespread  malpractice
 in  the  distribution  of  newsprints.  And  you
 know  that  newsprint  whieh  costs  in  the
 controlled  market  about  Ks.  1,400  a  tonne,
 is  sold  in  the  black  market  at  Rs.  2,300,  and
 immediately  before  the  elections,  it  touched
 even  a  price-range  of  Rs.  3.200  per  tonne
 lam  quite  sure  my  hon.  colleagues  here
 will  agree  with  me  there.

 There  is  one  paper  in  Calcutta—  Anand
 Bazaar  Patika.  Sometime  ago,  they  were
 caught  red-handed  and  this  Government
 had  struck  a  deal  that  ‘tyou  do  not  write
 against  us,  and  we  shal!  not  procecd  against
 you.”  That  deal  has  prevented  them  from
 prosecuting  a  paper  which  was  involved  in
 black-marketing  in  newsprint.

 Then  we  had  a  Congress  MP,  Shri
 Premchand  Verma.  He  was  running  a
 paper.  |  had  been  told  many  tines  that
 he  drew  newsprint  but  never  published  a
 paper.  That  is  your  party.  We  would  like
 to  hear  what  you  have  done  on  that

 Then,  the  ABC—Audit  Bureau  of  Cir-
 culation.  It  is  nothing  but  a  big  joke.
 There  is  such  a  lot  of  corruption  among
 those  who  try  and  deal  with  this  ABC;
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 they  do  not  know  the  ABC  of  honesty.
 Therefore,  I  have  forwarded  a  letter  to  the
 Minister  of  Information  and  Rroadcasting,
 wherein  the  details  of  corrupt  practices
 which  are  adopted  by  those  staff  working
 for  this  newsprint  control  have  been  given.
 But  this  Government  are  not  willing  to
 disturb  the  newsprint  monopolists,  because
 there  #s  some  understanding  among  them  :
 a  mutual  admiration  society  —scratch  each
 other’s  back.  So,  they  cannot  do  it.

 I  then  come  to  another  Bengali  Paper,
 Basumati,  the  editor  of  which  is  the  former
 Law  Minister  of  the  Congress  Government,
 and  a  sitting  Member  of  this  House,  Mr.
 Asoke  Sen.  Serious  charges  have  been
 brought  against  the  Basumati  in  respect  of
 black-marketing  in  newsprint  and  unaccount-
 ed  money  to  the  tune  of  Rs.  22  lakhs  <A
 CBI  enquiry  was  instituted  in  May,  1968.
 Three  and  a  half  years  have  passed,  but
 nothing  has  happened,  because  he  belongs
 to  the  Congress.  He  is  a  former  Congress
 Law  Minister.  If  you  ask  me,  he  was
 a  Congress  unlawful  Minister.  That  is
 all.

 SUSHILA  ROHATGI:
 made  when  the  con-

 not  present  in  the

 SHRIMATI
 Can  such  remarks  be
 cerned  Member  is
 House.

 SHRI  JYOTIRMOY  BOSU  :  It  is  his
 job  to  be  present  here.  The  Member  is
 expected  to  be  present  here.  You  must  know
 the  rules.

 In  the  last  three  decades,  in  Calcutta,
 not  a  single  new  daily  paper  worth  its
 name  has  come  out.  What  is  the  reason  ?
 The  readership  figure  for  the  eastern  region,
 on  the  basis  of  a  thousand  in  population,
 is  very  low.  If  I  remember  aright,  it  is  26
 per  thousand.  In  the  southern  region  it  is
 about  68.  That  is  the  condition.

 Today,  Mr.  Chairman,  these  news-
 paper-owners  are  in  a  fix.  They  have
 shown  a_  highly  inflated  figure  in  the  ABC,
 the  big  joke.  Now,  the  Government  will
 be  asking  them  to  pay  the  paise  per  news-
 paper  as  per  the  circulation  figure  of  the
 ABC.

 They  are  finding  it  difficult  to  pay  that
 money.  Therefore  ali  this  trouble  is
 created.

 Any  newspaper  is  initially  given  news-
 print  enough  for  printing  10,000  copies.
 Haye  we  ever  worked  the  economics  of
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 newspapers  ?  Why  not  raise  it  to  20,000
 atleast  to  start  with  if  you  really  mean
 business  ia  What  has  happened  with  the
 Newspaper  Corporation  Finance  Bill  ?  Has
 a  decent  burial  been  given  or  some  other
 brand  of  socialism  is  being  tried  in  the
 big  monopoly  press  ?

 The  big  newspapers  enjvy  subsidy  from
 the  LIC.  Why  is  that  ?  There  is  liberal
 bank  lending  to  big  newspapers.  The  Anand
 Bazaar  Patrika  has  taken  on  over  draft  of
 not  less  than  Rs.  65  lakhs  ;  that  is  what  I
 understand.  Newsprint  for  black-market,
 advertisement  for  prosperity  and  bank
 finance  for  survival—a  wonderful  congre-
 gation.  They  must  keep  vou  too  alive  and
 prosperous.  It  is  very  nice.

 The  biggest  weapon  is  advertisement  and
 it  is  used  by  Mrs,  Gandhi  in  her  own  in-
 terest.  What  happened  ?  The  Ananda  Bazaar
 Patrika  had  written  an  article  on  her  visit
 to  Calcutta.  The  article  was  found  to  be
 bitter  for  the  ruling  party.  One  of  the
 owners  was  summoned  to  Delhi  and  he  was
 rebuked.  He  was  threatened  :  if  you  conti-
 nue  to  write  like  this  vour  advertisements
 will  be  cut.  I  do  not  know  what  they
 have  done.  They  must  have  surrendered.

 Take  another  instance  from  Jugantar.
 Mr.  Vivekananda  Mukherjee  wrote  an  arti-
 cle  on  Bangla  Desh  refugees.  One  telephone
 call  went  from  Delhi  to  Mr.  Tushar  Kanti
 Ghosh  saying  :  you  are  a  congress  man  and
 the  father  of  a  congress  Minister,  what  is
 happening  to  your  paper  and  why  are  you
 publishing  such  articles  ?  Vivekananda  Babu
 was  told  by  Tushar  Babu:  you  better  stop
 writing  for  us.  That  is  the  freedom  of  the
 Press  in  this  country  under  Mrs.  Gandhi’s
 rule.

 The  amount  of  money  that  is  given  in
 the  shape  of  subsidies  and  advertisements
 to  newspapers  is  a  closely  guarded  secret,
 as  if  it  is  the  personal  property  of  the
 Ministers  and  the  Government.  Many  times
 I  want  to  know  the  amount  given  to
 different  newspapers.  They  have  denied  me
 that  information  and  I  do  not  think  that
 they  are  justified  in  doing  so.

 Is  it  true  that  advertisements  to  the  tune
 of  Rs.  50  crores  are  given,  out  of  which
 only  4  per  cent  are  given  to  smaller  news-
 papers  ?  Is  it  also  true  that  85  per  cent  of
 the  public  sector  advertisements  go  to  the
 big  newspapers  and  only  I4  per  cent  to  the
 smaller  papers?  Is  it  also  true  that  0
 large  newspapers  alone  consume  75  per  cent
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 of  the  total  advertisement  in  value  2  What
 about  having  agencies  which  could  catter  to
 all  the  languages  ?  I  have  suggested  telex
 and  teleprinter  machines  for  different
 languages.  You  are  not  interested  in  all
 these  things.

 The  AIR.  the  All  Indira  Radic  is  fully
 under  Delhi's  contro!,  Mr.  Chairman,  you
 might  be  interesied  to  know  this  because
 your  party  was  talking  about  more  power
 for  the  State  Governments.  One  station
 director  regrettably  told  me  that  he  had  no
 power  over  the  news  editors  of  the  All  India
 Radio,  The  news  editors  take  directives
 from  Delhi  and  the  State  Governments  have
 no  say  in  the  matter.

 a  huge  monster,  the  Press
 Information  Bureau,  I  call  it  the  Press
 Interference  Bureau,  It  is  constantly  sup-
 pressing  the  truth  and  functioning  wholly
 for  the  Ministers  and  the  Government.

 I  want  to  ask  another  question.  What
 about  the  Second  Press  Commission  pro-
 mised  on  the  floor  of  this  House  on  78th
 August,"969  ?  In  spite  of  all  these  wonder-
 ful  deeds  what  might  has  this  Government
 to  ask  this  House  to  approve  proposals  for
 levying  taxes  on  the  people  who  are
 groaning  under  sever  pressure  today  due

 There  is

 to  the  wrong  and  motivated  fiscal
 measures.

 श्री  भोगल  का  (जय तगर)  :  सभापति

 जी,  कभी  जो  हारे  सामने  विधेयक  है  जो  अचवा-

 देश  के  स्थान  पर  पाया  है  वह  इस  उद्देश्य  के

 लिए  रवा  गया  है  कि  जो  जंगल।  देश  के  शर-

 डार्थी  हमारे  देश  में  शाए  हैं  उसके  कारण  जो

 बोला  हमारे  ऊपर  बढ़ा  है  उसका  एक  हिस्सा
 इससे  पूरा  fcr  जाय  |  इस  उद्देश्य  के  बारे  में

 कोई  दो  रायें  नहीं  हो  सकती  हैं।  न  इस  सदन

 के  भीतर  दो  रायें हैं  शौर  ”  सदन  से  बाहर

 अपने  देश  के  अन्दर  दो  रायें  हैं।  सवाल  यह
 उठता  है  कि  जो  अतिरिक्त  धनराशि  की  प्राय-

 यकता  है  उसको  कहां  से  लिया  जाय  ।  भ्र भी  तक

 जो  कुछ  भी  जो  कदम  उठाये  गये  हैं  जो  भ्रध्यादेश

 आए  हैं  या  जो  विधेयक  पारित  किये  गये  हैं  या

 श्रमी  आने  वाले  हैं  उनके  आवास  पर  यह  नियत

 मालूम  पड़  रहा  है  कि  भारत  सरकार  केबल
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 धन  ब्रजेश  की  बात  नहीं  कर  रही  है  जिसके
 काफी  और  स्रोत  हैं  जिनको  वह  ह:  नहीं  रही
 है,  af  के  जन  साधारण  पर  चोट  करते  का  इस
 ने  सिवाय  कर  लिया  है  1  हम  सभी  जीतते  हैं
 धि  लगभग  4  हजार  करोड़  रुपया  ऐसा  हमारे
 देश  में  है  जिसे  काला  रुपया  कहा  जाता  है,  जिस
 का  कोई  हिसाव  नहीं  है।  ग्राम  की  स्थिति  में
 जो  दर  बार  आह्वान  करने  पर  भी,  अपील  करने
 पर  को,  चोरी  का  रुपया  सामने  नहीं  प्राया
 उसके  लिए  कोई  कानू।  बना  जा  सकता  है,
 ऐसी  सख्ती  की ८1  सकती  है,  जो  कानून  है
 उसको  लागू  सके  उ  को  मजबूर  किया  जा
 सकता  हैँ  कि  बह  जो  रू  या  इस  प्रकार  का  है
 उसका  बड़ा  हिस्सा  सरकार  के  हाथ  में  ह-.| ज
 अय  बकने  ले  गया  होई  अधिक  सरकार  कर
 रहो  है  और  न  ऐसा  यारे  का  कोई  एलान  सर-
 कार  कर  रही  है  जिसने  मत  की  यह  आवश्यकता

 बहुत  हद  लक  पूरी  हो  सक !  है  जो  यह  छोटे-
 मोटे  कर  लग।  कर  धप  हासिल  किया  जायगा
 उससे  कई  युवा  ज्यादा  घन  उसे  मिल  सकता

 है  |  इसी  तरह  से  आयकर  का  बहुत  बड़ा  हिस्सा
 बाकी  ?  1  5  लाख  से  ऊपर  आयकर  जो  बाकी
 रखे  ह्य  हैं  ऐसे  दर्जनों  परिवार  हमारे  देश  में

 मौजूद  हैं  जिनकी  सूची  भा  पिछली  लोक  सभा
 के  सामने  सदन  में  भरा  चुकी  थी।  ऐसे  लोगों  से

 वह  राशि  निर्ममता  से  वसूल  की  जाय।  या  अगर
 उनमें  भी  थोड़ी  बहु ,  देश  भक्ति  है,  मानव-भक्ति
 है  तो  उनको  मजबूर  किया  जाय  कि  जो  देश

 का  धन  बहू  बाकी  रखे  हुए  हैं,  उनके  घन  की
 बात  मैं  नहीं  करता,  जो  देश  का  घन  और  जो
 कर  की  चोरी  का  धन  वह  रखे  हुए  हैं  उसे  वह
 दें।  इसके  लिए  उन्हें  मजबूर  किया  जाय।
 लेकिन  ऐसा  कोई  संकेत  नहीं  थ्  पाया  है  कि
 सरकार  ऐसा  करने  वाली  है  ।

 इस  तरह  से  जो  अभी  कुछ  समय  पहले
 श्रीमती  सुशीला  रोहतगी  कह  रही  थीं,  शायद
 उनको  भ्रम  है  कि  जो  भी  वह  कदम  उठा  रही
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 है  वह  करोड़पतियों  के  हि।  में  लमही  है  या  बह
 श्राम  जनता  के  ऊपर  चोट  करने  वाला  नहीं  है
 इसलिए  शायद  ब  जोर  से  बोल  रही  थी
 कि  एसा  होता  तो  वह  उधर  नोट  होते  और
 हम  लोग  दरत  होते  जेनी  जो  यह  ठोस
 उदम  उठ  रहे  है  om  ते  फे  वह  आम  लोगो  पर
 जनसाधारण  चोरी  जा  रहीटे  और  एक-
 तरफा  कपेट्यीया  व  मचाया  जा  रहा  3  जॉ
 ह  वन  YT  जार  जन्म  है  और  देश  वा
 बन  जवे  ली ग्रपने  पास  रोड  है।  इस
 मुसीबत  में  है  7  हमार  उपर  a  मम  का  खतरा
 है  7  उसके  लिए  सारा  देश  तैयार  1  लेकिन
 उनके  द्वारा  जायद  री  र३  था  उस  उन  यो  ने
 की  प्रो  पेर प्रह  नहीं  हो  रहा  है।  यह  जो
 तीन  प्रयास  ये  सौर  उसकी  जपत  ३?  ९  आए  है

 उन।  रोप  1:  सामने  थे  रहा  है  पि  मौजूदा  सर
 आर  बिना  देश  के  शररगाथियो  वा  एव  बहाता
 बना  बर  एम  जनता  पर  यद  चोट  कर  रही  है

 और  करोड़पतियों  के  ब्रन्यायपुर्ग  हते  रन

 देश  विशेष  दिक  सरिता  ४ी  कोशिश  वर
 रही  है  ।  यह  थाम  जनता  के  ऊपर  जो  कर
 का  बोला  सरकार  लाद  रही  है  शादी  यह
 समय,  कर  लाद  रही  है  पि  लोग  बदलती  कर

 ले  ।  यह  सही  कपि  ऐसे  मौके  पर  जो

 बोझ  दिया  जा  रहा  है  उससे  भी  ज्यादा  बोला

 बर्दास्त  बनने  के  लिए  देश  तैयार  हैं  और  तेयार

 होना  चाहिए  ।  लेकिन  सवाल  यह  है  कि  जो

 घन  हमारा  पडा  हुआ  है  जो  करो  की  चोरी

 का  रुपहरा  पडा  हुआ  है  वह  नहीं  लाय।  जा  रहा

 है  और  आम  जिगर  पर  जसे  रेलगाड़ी  बढ़ा

 कर,  तीसरे  दर्जे  के  मुसाफिरों  पर  ज्यादा

 भार  डाल  कर  और  इस  विधेयक  के  द्वारा  कल

 के;  ऊपर  भी  दास  लगा  कर  रुपया  जुटाने  की  बाते

 की  जा  रही  है  तो  एसी  स्थिति  में  यह  सदन  के

 सामने  विचारणीय  प्रश्न  है  फि  क्या  सरकार

 सोचेगी  कि  धन  प्रजनन  के  जिए  दूसरे  स्रोत  बह

 आएगी  था  नहीं  जो  उस  के  अपने  घन  के  सोत

 है,  जी  उसका  अपना  रुपया  चोरी  करके  रखा

 हुआ  है,  उसको  लाने  की  कोशिश  करेगीया
 उसको  छोड़  कर  श्राम  जनता  पर  चोटें  करने
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 का  काम  करेगी  ?  यह  सही  है  कि  राज'

 बगला  देश  की  जो  स्थिति  है  उसमे  देश  एस-
 राज  करके  भी  शायद  हसी  'बरसात  कर
 जे  लेनी  यह  जो  ज'।  होता  जा  रहा  है
 इससे  इनका  नग्न  चित्र  सामने  आता  जा  रहा  है
 कौर  लोग  यह  रहने  लग  गये  है  कि  यह  गद्दी
 की  तब्दीली  हई  लेकिन  श्राम  जन  के  लिए
 म्राधिक  नीति  का  जहा  ना  सुथरा  है  उसमे

 कोई  तब्दीली  सही  आ  २टी  ts  एवं  तरफ  तो

 हम  सर्वाधिक  श्धिवा  खोज  रहे  है  जिससे  कि

 हम  प्रगतिशील  कदम  उठा  सके  दूसरी  भोर  जो
 गिटार  सर्वधानिर  है,  गा  कानून  है,  उनका

 इस्म मान  नहीं  और  रहे  है  जहाँ  लक  कि  करोड-
 पतियों  शा  मामला  है  ।  ऐसी  जो  स्थिति  है  उसमे
 मरा  सदन  से  यह  ग्रामर  होगा  और  अगर
 सरकार  अभा  भी  समझ  जनों  अच्छा  2  कि
 राग  खतर  |  चला  !  देश  उस  नीति  को  बहुत
 दिनो  तक  बर्दाश्त  नहीं  करेगा,  मन  ही  सकट
 शी  घड़ी  में  देश  इसको  वर्णवती  कर  ने  7  *

 नहा  तक  अखबार  शा  सवाल  आता  है  यह
 अखबार  का  पैसा  किसको  देना  पड़  रहा  है  ?

 द्र भी  श्रीमती  नन्दिनी  सत्पथी  को  कलकत्ते  मे
 भाग  हुआ।  उन्होंने  बडे-बात  अखबार  के

 मालिकों  के  सामने  आपका  दिया  कि  अखबार

 की  कीमत  ने  बढ़े  =  तो  उनके  लिये  तो  भाषण
 हो  रहा  है  और  ठेकों  के  लिए  टैक्स  लग  रहा
 है  ।  यह  पू  विवाद  का  हमेशा  का  गुण  है।

 q  जीपति  के  लिए  थैली,  करोडपतियो  के  लिए
 थैली  और  आम  जनता  के  लिए  मीठे  मीठे  शब्द,
 मीठे  भाषण  t  जो  दुनिय”  थी  सभो  q  जीवादी
 सरकारो  का  चरित्र  है  उसी  चरित्र  में  लगे  रूप

 में  यह  सरकार  श्र  रही  है।  एसी  स्थिति  में  मै

 इस  विधेयक  का  पूरा  विरोध  करता  हू  |

 मैं  विशेष  तथ्यों  मे जाकर  सदन  क।  अधिक

 समय  नहीं  लगा।  लेकिन  यह  अ्राग्रह  करूगा

 कि  अगर  सरकार  चाहती  है  कि  सभी  पक्षों  की

 राय  से  वह  इस  विधेयक  को  पारित  कराए  तो

 यह  मुनासिब  होगा  कि  इस  विधेयक  का  वह
 हिस्सा  जहा  अखबारों  की  बिक्री  का  मामला
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 [श्री  भोगेन्द्र  भा]
 है,  दस  हजार  बहत  नाकाफी  है,  उसके  लिए
 संशोधन  भी  दिया  गया  है,  उसको  वह  30

 हजार  रखे,  उसके  ऊपर  वालो  पर  लगाए  और

 उसको  कड़ाई  से  वसूल  करे।  उसमें  वसूली
 का  खर्चा  सी  जो  सरकार  अधिक  बता  रही  है,

 बह  भी  बच  जायेगा  और  छोटे  अखबारों  पर

 चोट  भी  नहीं  पडेगी  |  दूसरी  तरफ  जो  विदा-

 प्लस  का  एक  जरिया  है  जिसके  लिए  अभी  हमारे

 मित्र  ज्योतिर्मय  बसु  ने  हिसाब  दिया  है,  और

 सरकार  को  मालूम  भी  है  कि  कितना  अधिक

 सरकारी  पैसा  उन  करोड़पतियों  के  हाथ  में

 ग्रखबारों  के  विज्ञापनों  फे  जरिए  जाता  है  शोर

 उस  विज्ञापन  की  आवश्यकता  हर  हालत  में

 हो,  ऐसी  बात  नहीं  है।  बहत  से  हमारे  उपक्रम

 है,  राष्ट्रीय  सर थान  है  जिन  के  अपने  पत्र  और

 पत्रकार  है  बहुत  से  मासिक  पत्र  निकलते  *

 उनमे  सरकार  विज्ञापन  नही  छपाती  है,  रोड-

 पतियों  के  प्राकारों  मे  देती  है।  इसमे  भाटा-

 चार  भी  होता  है।  अखबारों  के  मालिक  अब

 सरो  को  नीचे  से  पेशगी  के  रूप  म  कुछ  देते  है

 इस  तरह  से  यही  एक  कायदा  बना  ले  और  उस

 में  यह  भी  होता  है  कि  अखबारों  की  नीतियों

 पर  भी  दबाव  आता  दें,  जहा  तक  अखबारों  की

 नीति  का  सवाल  है,  प्रजातियों  के  अखबार

 सरकार  के  मत्रियो  की  तस्वीर  छापते  है,  मंत्रियों

 के  भाषण  भी  छापते  है  लेकिन  एक  भी  प्रगति-

 शील  कदम  उठाए  तो  देश  के  सभी  करोड़पतियों

 के  भ्रवबार  उसके  खिलाफ  हो  जाते  है।  सरकारी

 पैसे  पर  पलने  वाले,  आम  जनगणना  के  पैसे  से

 चलने  वाले  ये  भ्रवबार  श्राम  जनगणना  के  खिलाफ

 हो  जाते  है।  ऐसी  स्थिति  में  क्या  सरकार

 विज्ञापन  मे  कटौती  नहीं  कर  सकती  है  या  यह

 जो  झपने  राष्ट्रीय  उप कम  है  उनके  पन्नों  मे

 विज्ञापन  नहीं  दे  सकती  है  ”  उससे  खर्चा  बच

 सकता  है  प्रौढ़  छोटे  पत्रों  और  पत्रिकाओं  को
 बढाया  मिल  सकता  है  |

 क्या  सरकार  यह  कर  सकती  है  या  नहीं  ?

 मेरा  आग्रह  होगा  कि  इसमें  यह  परिवर्तन
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 सरकार  करे  और  एक  परिवर्तन  यह  कर  ले
 कि  एक  पैसा  या  दो  पैसा  जो  बढाया  जा  रहा
 है  वह  पाठकों  से  न  लिया  जाय  शौर  यह  बड़े

 श्रस्वबारों  तक  ही  सीमित  कर  दिया  जाय  |  30
 हजार  या  25  हजार  तक  इलाकों  रखे  शरीर
 पाठकों  से  यह  पैसा  बदल  ने  किया  जाय,  यह
 रोक  सरकार  लगा  दे  तो  बात  गम  में  त्

 सकती  है  कि  जिनके  पास  फिसल  पैसा  है
 अखबारो  के  जरिए  भी  उनसे  लेने  का  प्रयास
 सरकार  कर  रही  ह  और  सिर्फ  श्राम  जागरण
 पर  चाहे  वह  रेलगाड़ी  बढ़ाकर  हो  या  पोस्टल

 स्टाम्प,  लिफाफा  इन लेड  लेटर  पर  बढा  कर  हो,
 केवल  आम  जनता  पर  लोट  नहीं  तर  रही  है।
 अगर  यह  थोड़े  से  परिवतंत  सरकार  करे,  आम
 लोगों  पर  जो  चोट  कर  रही  है  उससे  थोड़ा
 बचाव  करे  कि  अखबारों  के  बडे  हुए  पैसे  आम
 लोगो  से  वसूल  न  किए  जाये,  अखबारों  की
 कीमत  न  बढ़ाए  जाय  इस  दौर  में  इस  पर  अगर

 बह  राव  लगा  दे  तो  ठीक  है  कौर  नगर  यह
 नहीं  व  र  सकती  तो  सदन  से  मेरा  आग्रह  होगा
 और  इस  विधेयक  के  खिलाफ  मत  देने  के  लिए
 हम  मजबूर  हो  जाएगे।  सरकार  अभी  भी

 सोच  सकती  है  तो  सोचे  नहीं  तो  जनता  एक
 ही  नारा  लगायेगी  और  लगाना  चाहिए,  देश

 एक  ही  मतलब  निकालेगा  कि  करोड़पतियों  को

 संरक्षण  दे  कर  श्राम  जनता  पर  चोट  करने  का
 बगला  देश  के  नाम  पर  एक  बहाना  बढ  रही
 है  ।  जो  एक  जायज  बात  है  जिसके  लिए  सारा
 देश  साथ  देगा,  वह  न  करके,  आम  जनवरी  पर
 चोट  करके  उसके  उत्साह  को  कुष्ठित  करने  का
 वातावरण  यह  सरकार  पैदा  कर  रही  है  1

 PROF.  $  L.  SAKSENA  (Maharajgan))  :
 Sir,  in  all  my  parliamentary  life  of  35  years,
 8  years  in  UP  Assembly  and  I7  years  in
 this  Parliament,  ]  have  never  seen  an  in-
 stance  where  33  Ordinances  were  passed
 within  the  course  of  one  month.  These
 Ordinances  are,  in  the  language  of  the  Jate
 Speaker,  Shri  Mavalankar,  a  negation  of
 democracy.
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 Secondly,  never  before  have  I  known
 of  such  huge  taxes  being  imposed  by  Ordi-
 nance.  Most  of  these  /3  Ordinances  impose
 taxes  on  the  poorest  of  the  poor.

 Thirdly,  these  Ordinances  were  promul-
 gated  on  the  22nd  October,  when  Parliament
 had  already  been  sumn  oned  to  meet  on  the
 15th  November  Heavens  would  not  have
 fallen  it  government  had  waited  for  three
 weeks  and  more  and  imposed  these  taxes
 through  legislation,  Sir,  I  consider  these
 Ordinances  to  be  an  insult  to  this  Parlia-
 ment,

 Fourthly,  Sir,  |  oppose  these  Ordinances
 because  they  impose  taxes  in  the  name  of
 Bangla  Desh  refugecs  Bangla  Desh,  re-
 fugees  are  our  guests  and  we  should  meet
 the  expenses  on  them  liom  our  general
 revenues  and  we  should  not  have  imposed
 these  taxes  m  thei  names  on  the  poorest
 of  the  poor  to  make  relugees  unpopular.

 Fifthly,  Sir,  I  am_  sorry  that  most  of
 these  taxes  are  on  the  poorest  of  the  poor.
 Except  the  tax  on  air  travel,  which  |
 appiove  of,  all  the  other  taxes,  like  taxes  on
 railway  fares,  postal  articles  and  newspapers
 are  taxcs  on  the  most  essential  needs  of  the
 Poorest  people  In  fact,  ile  tax  on  news-
 paper  is  a  tax  on  knowledge.  These
 taxes  should  never  have  been  imposed.
 The  sum  of  Rs.  70  crores,  \.itch  these  taxes
 will  yield,  could  have  been  obtained  bv
 Practising  austerity  and  savings  in  all  de-
 partments  of  Government,

 Sixthly,  it  has  been  said  that  these  taxes
 are  temporary  and  will  last  only  11116  the  re-
 fugees  are  here.  But  how  and  when  will
 the  refugees  go  back  ?  ‘Fhe  Government
 first  said  that  weld  opinion  will  force
 Yahya  Khan  to  come  to  terms  with  Sheikh
 Mujibur  Rahman  and  his  Awami  League.
 But  nothing  like  that  has  so  far  happened
 and  instead  the  Pakistan  army  is  st  uiuned
 on  our  border  and  is  bombarding  our  terri-
 tory  every  day  and  our  citizens  and  soldiers
 are  being  killed.  Yet,  our  Government  is
 still  hesitating  to  call  Pakistan’s  bluff  and
 to  teach  it  a  lesson.  |  say  that  the  refugees
 will  go  back  to  their  homes  in  Bangla  Desh
 only  when  we  scnd  our  forces  inside  to
 conquer  the  Pakistan  army  and  cstablish
 the  Awami  League  Government  in  indepen-
 dent  Bangla  Desh,  Since  all  the  properties
 and  land  of  the  refugees  have  been  looted,
 our  forces  may  have  to  help  them  in  get-
 ting  back  the  possession  of  their  lands  and
 property  in  their  villages.
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 To  make  these  taxes  really  temporary
 and  to  enable  the  refugees  to  go  back  at  the
 earliest  possible  time,  I  think  the  time  has
 come  to  extend  inimediate  recognition  to
 the  sovereign  independent  government  of
 Bangla  Desh  and  to  defeat  the  Pakistan
 army  once  for  all  by  teaching  it  a  lesson
 which  it  may  never  forget  both  on  the
 eastern  front  and  the  western  front  This
 time  there  should  be  no  Tashkant  and  the
 whole  of  occupied  Kashmir  should  be
 liberated  by  our  forces  in  a  short  and
 swift  blitzkrieg.  Further  delay  will  be
 suicidal.

 Sir,  our  government  missed  the  bus  in
 April  last.  If  we  had  secognised  Bangla
 Desh  Government  at  that  time  and  had
 sent  our  troops  on  a  mission  of  mercy  into
 Bangla  Desh  then,  a  million  pcople  would
 not  have  been  butchered  and  these  ten
 million  refugees  would  not  have  been  up-
 rooted  from  their  hearths  and  homes.  Let
 us  not  miss  the  bus  a  secand  time  now.
 Our  army  should  now  be  given  orders  to
 march  and  conquer  the  enemy  once  and  for
 all,

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Mr  Chairman,  |  would  like  to  supplement
 what  my  colleagues  on  this  side  of  the
 House  have  said  about  this  Bill.  You  will
 find  from  the  Statement  of  Objects  and
 Reasons,  not  only  of  this  Bill  but  of  the
 other  two  Bills  relating  to  postal  articles
 and  railwavs  fares,  that  the  general  justifi-
 cation  for  these  measures  is  that  it  was
 agreed  at  the  mecting  of  the  Governors  and
 Chief  Ministers  of  States  held  at  new  Delhi
 on  the  0th  October,  97h  that  both  the
 Centre  and  the  States  should  levy  taxes,
 duty  and  surcharge  at  appropriate  rates  on
 instruments  of  mass  circulation  falling  with-
 in  their  respective  fields.

 What  has  attracted  the  notice  of  these
 rulers  of  ours  is  instruments  of  mass  circula-
 tion.  That  means,  from  the  very  conception
 of  this,  the  real  mentality  of  this  Govern-
 ment,  when  it  comes  to  levying  burdens,
 becomes  quite  clear.  Articles  of  mass  circula-
 tion  means  and  must  mean  articles  of  mass
 consumption  or  the  type  of  articles  which
 the  common  people  and  the  poorer  sections
 of  the  people  have  to  consume  or  use.  It  is
 very  clear  in  their  own  statement.  This
 formula  itse]f  implies  that  the  richer  sec-
 tions  of  the  people,  the  big  owners  of
 property  and  so  on  will  be  exempted  from
 the  scope  of  these  taxes.  Thcy  have  already



 239  «Si  Res  ve  Stamp  &  Ex

 {Shri  Indrayit  Gupta}
 selected  thei  target,  that  is  articles  of  mass
 consumption  instruments  of  mass  लाला
 lation,  as  they  callit)  It  shows  the  anti
 people  outlook  behind  these  series  of
 measures  Therefore  we  are  opposing  it
 totally  Not  becausc  we  ate  against  raising
 of  resources  to  meet  the  requirements  of
 Bangla  Desh  refugees—  that  is  something  we
 all  want—  but  ३५  my  othe:  colleagues,  on
 this  side,  have  pointed  out,  it  is  the
 procedure,  the  attitude,  the  mentality  of  the
 Government  and  the  tyne  of  measines  they
 are  introducing  We  art  totally  opposed
 to  it

 They  will  not  touch  the  richer  sections
 They  are  not  called  upon  to  make  the
 sacrifices  .t  this  hour  of  emergency  m  the
 country,  All  the  lectures  of  patriotism,
 searifice  and  everything  are  only  meant  for
 the  middle  class  people,  the  pooer  peuple,
 the  working  people  and  so  on  ~The  richer
 people  are  not  required  to  do  anything

 “Ay  my  hon  friend  said,  it  Ww  a  tax  on
 knowledge  You  we  compelling  people  to
 cut  down  thet  reading  of  newspapers  and
 periodicals  Thisis  what  it  comes  to
 There  are  many  people  who  heep  two
 newspapers,  in|  many  plac™s,  im  my  cilics
 This  will  compel  them  to  give  up  at  least
 one  paper  This  is  what  ॥  comesto  In
 many  cases,  the  people  will  not  be  able  to
 afford  the  Juxury  of  keeping  newspapers  at
 all

 Here,  |  would  like  to  seek  one  claritica-
 tion  from  the  ben  Minister  At  the  time
 of  the  introduction  of  the  Bill,  |  had  raised
 this  point  also  and,  at  that  time,  if  I
 remember  aright,  she  had  said  that,  later  on
 after  the  Bill  is  passed,  it  is  the  Govein-
 ment’s  intention  to  frame  certain  rules  and
 make  certain  exemptions  and,  she  said,  as  a
 result  of  that,  90  percent  of  the  news-
 papers  will  eventually  not  have  to  pay
 anything,  that  this  taa  will  not  fall  on  them
 This  is  what  she  said

 Now,  they  have  circulated  a  statement
 explaining  the  reasons  which  necessitated  the
 promulgation  of  the  Ordinance.  In  that
 statement,  you  will  find  that  they  have
 calculated  that  the  income  that  they  asl]
 get,  that  they  expect  to  get,  from  the  levy
 on  newspapers  is  Rs,  7  crorep  ina  year,
 J  am  not  much  of  a  mathematician.  But  as
 far  ast  understand—if  I  am  wrong,  you
 Sur,  will  kindly  correct  me,  I  was  working
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 t  out  while  sitting  here~  Rs  7  crores  means
 760  ctores  paise  700  crores  paise  i8  what  they
 expect  as  income  from  tax  700  crores  paise
 divided  by  2,  at  2  9  per  copy,  works  out  to
 350  crore  copies  There  are  365  days  ina
 \car  Se,  roughly  with  «  little  margin,  of
 course,  you  can  say  tt  works  out  to  |  crore

 copies  per  day
 She  says  that  they  are  going  to  make

 rules  and  give  exemptions  which  will  leave
 out  90  par  cent  of  the  papers  in  the  country.
 So,  only  the  remaining  IO  per  cent  accounts
 for  !  crore  copies  per  day  60  not  know
 if  this  48  the  position  Iam  very  much
 surprised  |  would  Ike  her  to  explain
 40  per  cent  of  papers  in  the  country  account
 for  {crore  copies  of  circulation  per  day

 MR  CHAIRMAN  it  can  be  the
 number  of  papers,  not  the  number  of  copies
 Suppose  there  are  300  papers  0  papers
 may  contribute  about  90  per  cent  of  the
 circulation

 SHRI  INDRAJHT  GUPTA  =  Ido  not
 know  Let  her  tell  us  And  then  if  90%
 of  the  papers  arc  going  to  be  left  out,  but
 there  is  nothing  iw  the  Bill  to  mdicate  that
 T  do  not  know  whether  we  can  call  them
 assurances  what  she  ts  giving  us  There  is
 nothing  in  the  Bil  का  the  Bill  there  3  4
 uniform  Ic\v  on  all  papers,  big,  small.
 medium  and  everybody  But  if  90%  of
 the  papers  are  going  to  be  left  out,  then
 what  was  the  great  necessity,  I  would  like
 to  know,  of  picking  on  this  particular  type
 of  impost  when  so  many  other  types  of
 levies  could  easily  bce  imposed  on  those
 sections  of  the  people  who  would  not  be
 hurt  80  much  ?

 For  example,  in  the  private  corporate
 sector  in  this  country  there  are  firms,  big
 firms  medium-sized  firms  and  small  firms
 Why  could  not  4  céss,  a  particular  cess,  ०
 special  cess  in  the  name  of  refugee  relief
 be  imposed  on  the  invested  caprtal,  the
 reserve  fund  and  the  dividends  of  these
 companits®  You  can  exempt  son
 companies,  if  you  like  You  could  make  a
 graded  cess,  if  you  like,  according  to  the
 size  of  the  company,  |  don’t  mind  Bul
 whv  should  not  the  private  corporate  sector,
 at  this  hour  of  emergency,  be  called  upon
 also  to  make  some  sactifice  and  since  it  |
 supposed  to  be  a  temporary  duty  which,
 we  have  been  promised,  will  be  withdrawt



 24  «St.  Res.  re.  Samp  AGRAHAYANA  4,  893  (SAKA)  &  Ex.  Duties  (Amdt.)  242

 once  this  refugee  problem  is  no  longer  there,
 they  could  easily  afford  to  pay  a  cess  and
 that  cess  can  be  calculated  without  any
 difficulty  on  their  declared  invested  capital,
 their  accumulated  reserves  and  _—  their
 dividends  from  year  to  year.  Why  don't
 the  Government  think  of  that  ?

 Why  don't  you  levy  a  tax  on  imported
 liquor  and  imported  alcohol?  May  |
 know  ?  This  is  a  great  State  and  Govern-
 ment  which  talks  about  abstinence  from
 consumption  of  liquor,  What  about  a  cess
 on  imported  liquor  which  is  found  available
 everywhere  in  the  country  and  fling  hike
 water  ?  Why  don’t  they  think  of  plicing  a
 cess  on  that  ?

 Why  don’t  they  piace  a  cess  on  rich
 landlords  per  acre  of  land?  ‘ou  decide
 whom  you  would  call  neh  landlords,  You
 decide  and  we  don’t  mind  and  then  say  per
 acre  of  land,  they  will  have  to  pav_  this
 much  cess  for  the  Bangla  Desh  refugees.

 All  this  sacrifice  all  the  tears  and  uf
 the  patriotism  must  be  only  the  mononoly
 of  the  poor  of  this  country?  Ard  you
 expect  us  to  suppert  this  kind  of
 measure  ?

 YT  am  sure  the  ben.  Minister  will  not
 reply  to  these  points  but  J  have  to  co  on
 record  because  our  Party  is  totally  opposed
 to  this.

 ॥  do  not  wish  to  add  to  what  Mr.
 Jyotirmoy  Bosu  has  said  as  to  what  gocs
 on  in  the  newspaper  world.  But,  about
 black  money,  at  least  there  is  one  specific
 form  of  black  money  earnings  which  goes
 in  this  industry,  this  newsprint  business.
 Everbody  knows  about  it.  But  that  does
 not  attract  the  attention  of  the  Ciovern-
 ment.

 Then,  why  not  a  tax  on  advertisements
 which  I  always  support  ?  Why  not  tax  the
 advertisements  which  these  big  newspapers
 receive  ?  Bulk  of  their  revenue  comes  from
 advertisements.  Nowadays  the  newspapers
 are  hardly  worth  reading,  some  of  them,
 beacuse  on  each  page  the  reading  matter  is
 probably  not  even  10%  of  the  page.  90%
 is  nothing  but  advertisements.  Why  could
 not  you  put  acess  on  that?  It  is  simpler
 and  easier  to  collect.

 Sir,  I  do  not  wish  to  take  much  time
 of  the  House  because  this  series  of  Bills
 are  all  of  a  piece.  They  all  betray  the  same
 mentality  and  if  this  is  the  way  you  propose
 to  Anance  cither  the  refugee  relief  or  the
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 war  preparations  or  war  expenditure,  if  it  is
 thrust  upon  us  by  Pakistan,  then  all  I  can
 say  fs  that  this  is  not  the  way  that  you  can
 rouse  the  people’s  enthusiasm  and  morale
 in  this  country.  If  you  talk  big  and  if  you
 expect  people  to  sacrifice,  then  the  sacrifice
 must  be  spread  out  on  such  a  way  that
 those  people  who  cvuld  afford  to  sacrifice
 more,  must  be  called  upon  to  sacrifice
 more.

 But,  here,  the  process  is  being  reversed
 Therefore,  we  to  tally  opposed  this  Bill  and
 we  call  upon  the  Government  to  try  to
 realise  even  at  this  late  hout  that  this  is
 not  the  way.  We  aie  pavine  all  sorts  of
 tributes  which  are  rizhtly  deserved  by  our
 heroic  Armed  f  otces  fighting  on  the  front
 but  the  peopl.  in  the  rear  are  no  less  im-
 portant  at  a  time  of  emergency.  You
 cannot  help  the  front  wit'e  the  rear  gets
 disiupted  and  the  peyple  in  the  rear  made
 to  snfler  unnecesuirily  or  ate  allowed  =  to
 be  flecoed  and  exploited  bv  rich  profnercing
 and  propertied  classes,

 therefore,  I  warn  the  Government  that
 if  thes  persists  on  following  this  path,  thev
 are  going  to  disrupt  the  umtv  of  the  people.
 The  national  unity  which  i  required  at
 this  time  will  be  weakened  and  dis:upted  if
 they  follow  such  an  iiequitous  path  of
 forcing  and  imposing  buidens  on  those
 sections  who  can  least  bear  them.  ‘There-
 fore,  I  ask  the  Ciovernment  to  withdraw
 this  Bill.  If  they  do  not  withdraw  it,  we
 will  continue  inside  and  outside  the  House
 to  oppose  it  loch,  stock  und  barrel  among
 the  peuple.

 SHRLISOTIRMOY  BOSU:  Sit,  May
 I  make  a  submission  The  Minister  tron
 the  Information  and  Yroadcasung  Ministry
 should  be  present  when  reply  is  given.  We
 have  said  many  things  which  involve  this
 Ministry,  It  is  no  use  hearing  the  repetition
 of  the  same  thing  from  the  Munister  of
 Finance  which  really  cuts  no  ice  so  for  as
 we  are  concerned...

 MR.  CHAIRMAN  :  It  is  not  for  me  to
 compel;  it  is  for  the  Government  to  take
 note  of.

 SHRI  JYOTIRMOY  BOSU  :  Will  you
 kindly  convey  the  feelings  of  the  House,
 Sir  ?  वि

 MR.  CHAIRMAN:  It  is  on  record;
 Government  should  know  it.  ‘The  hon.
 Minister.
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  Me  Chairman,
 Sir,  when  we  took  up  earlier  the  Railway
 Passenger  Fares  Bill,  we  had  met  with  some
 of  the  objectioas  and  charges  brought  about
 by  hon.  Members  from  the  opposition.  I
 do  not  think  it  is  necessary  for  me  to
 repeat  all  of  them  or  to  unduly  take  the
 time  of  the  House,  but  just  to  put  the
 record  straight,  I  wish  to  say  this.  Shri
 Indrajit  Gupta  himscif  said  that  he  does
 not  expect  me  to  answer  some  of  the
 allegations  but  that  he  wanted  to  put  them
 on  7600  de  So,  I  may  follow  the  practice,
 I  wish  to  say  that  it  is  with  utmost
 reluctance  that  the  Government  had  to
 bring  forward  this  ordinance;  that  is  due  to
 the  extraordinary  situation  and  the  exigencies
 of  the  situation;  it  was  only  due  to  the
 compulsion  of  the  circumstances  that  we
 have  been  compelled  to  have  these  ordinance,
 promulgated.  I  amsure  the  entire  House
 will  realise  that  never  was  there  ३  greater
 necessity  for  this  than  it  is  now.

 I  can  urderstand  the  objection  of  the
 hon.  Members  that  there  had  been  taxation
 by  ordinance.  That  is  not  a  very  palatable
 idea,  but  this  has  been  necessitated  by  the
 peculiar  .ircumstances  and  compulsion  of
 events.  I  would  like  to  mention  that  there
 have  been  similarly  six  other  occasions  when
 taxes  have  been  imposed  by  ordinances.
 For  the  information  of  hon.  Members,  I
 just  want  to  mention  them.  They  are:

 l,  Mineral  Oil  (Additional  Duties  of
 excise  and  Customs)  Ordinance,
 1958.

 2.  Sugar  (Special  Excise  Duty)  Ordi-
 nance,  l959,

 3.  Indian  Tariff  (Amendment)  Ordi-
 mance,  965S.

 4.  Indian  Tariff  (Amendment)  Ordi-
 nance,  ‘1966.

 5.  Mineral  (Amendments)  Additional
 Duties  of  Excise  and  Customs
 (Amendment)  Ordinance,  1966.

 6.  Taxation  Laws  (Amendmeat)  Ordi-
 nance,  ‘1967.

 That  does  not  mean  that  we  would  like
 to  have  ordinances;  that  only  shows  that
 we  have  dont  this  earlier.  Some  Members
 said  that  never  before  has  there  been  taxa-
 tion  by  ordinances.  That  is  why  I  am  say-
 ing  this.

 SHRI  JYOTIRMOY  BOSU:  That  was
 in  the  inter  session  period.

 SHRIMATI  SUSHILA  ROHATGI:
 Shri  Shibban  Lal  Saksena,  who  hails  from
 U.  P.,  said  that  never  before  in  his  life
 has  he  seen  such  a  spate  or  flood  of  such
 ordinances.  But  I  would  like  to  ask;  has
 there  been,  in  his  or  in  our  life-time,  such
 conditions  as  are  prevailing  now,  the  flood
 or  the  spate  of  the  refugee  of  one  crore,
 which  is  a  novel  type  of  aggression,  which
 is  perpetrated  on  our  country  ?

 AN.  HON.  MEMBER  :  In  the  world.

 SHRIMATIE  SUSHILA  ROHATGI:
 Yes,  in  the  world.  Have  we  ever  seen
 before  the  calamity  of  a  flood  of  devastating
 nature  whicl  has  been  calculated  roughly
 at  the  cost  of  Rs.  525  crores  in  this  patti-
 cular  year  ?

 SHRI  JYOTIRMOY  BOSU:  That
 shows  your  lack  of  planning,  lack  of
 action.

 SHRIMATI  SUSHILA  ROHATGI:  If
 you  have  the  power  and  the  capacity  to
 stop  flood  that  is  a  different  matter  but  we
 do  not  have  tne  capacity.  Have  we  ever
 witnessed  the  type  of  cyclone  damage  that
 we  faced  recently  in  Orissa  ?  These  are
 things  which  have  never  been  witnessed
 before.  In  spite  of  this,  in  spite  of  floods
 and  the  spate  of  refugees  who  have  come
 from  there...(/nterruption)

 MR.  CHAIRMAN  :  Order  please.  Let
 the  Miaister  continue.

 SUSHILA  ROHATGI:
 I  have  heard  hon,  Members  with
 great  _—srrespect.  May  I  be  _  given  5
 Minutes  ?  I  will  not  take  much  time  of
 the  House,  just  to  put  it  on  record,  nothing
 more,  nothing  less.

 SHRIMATI

 SHRI  JYOTIRMOY  BOSU  :  You  are
 a  lady;  we  will  expect  you  to  talk  unmixed
 untruths.

 SHRIMATI  SUSHILA  ROHATGI:
 If  there  is  anything  in  your  dictionary
 which  is  absolute  truth...

 SHRI  JYOTIRMOY  BOSU:  I  am
 talking  about  your  unmixed  untruth.
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 SHRIMATI  SUSHILA  ROHATGIT:  I  am
 sorry  our  dictionaries  do  not  tally  together;
 the  definitions  are  not  the  same.
 (nterruption)

 MR.  CHAIRMAN:  Mtr.  -  Jyotirmoy
 Bosu,  when  you  are  talking,  you  expect
 Others  to  listen.  When  others  are  speaking
 you  must  also  be  patient.

 SHRIMATI  SUSHII.A  ROHATGI  :
 So,  Sir,  what  |  have  said  just  now  answers
 the  point  as  to  why  ordinances  had  to  be
 promulgated.

 Apart  from  that,  certain  relevant  fears
 have  been  expressed  by  some  hon,  Members,
 and  I  would  like  to  put  them  at  rest  i
 rossible,  The  first  point  is  that  there  had
 been  no  assurance  or  there  had  just  been
 an  assurance  which  had  aot  been  put  into
 effect,  us  mentioned  by  Shri  Indrajit  Gupta
 in  regard  to  exemptions.  ]  may  tell  him
 for  his  information  that  a  notification  has
 already  been  issued  on  the  Sih  November,
 I  am_  speaking  subject  to  correction  in
 regard  to  the  date  under  which  this  exemp-
 tion  has  been  given  to  newspapers  publishing
 15,000,  copies  per  day.

 18.  hrs.
 For  his  information,  I  may  also  say

 that  the  proposal  has  been  that  about  75  per
 cent  of  newspapers  will  be  wholly  exempt
 from  the  payment  of  the  duty...

 SHRI  INDRAJIT  GUPTA:  From  90
 per  cent  it  has  now  come  down  to  75
 per  cent  ?

 SHRIMATI  SUSHILA  ROHATGI  :  |
 do  not  know  what  has  come  from  what.
 75  per  cent  of  the  nacwspapers  will  be
 wholly  exempt,  and  out  of  the  remaining
 25  per  cent  only...

 MR.  CHAIRMAN:  The  point  that
 Shri  Indrajit.  Gupta  had  raised  was  this.
 Does  the  90  per  cent  represeat  90  per  cent
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 of  the  copies  circulated  or  90  per  cent  of
 the  number  of  newspaper  ?  Has  the  hon.
 Minister  got  that  information  ?

 SHRIMATI  SUSHILA  ROHATGI:  I
 am  afraid  I  cannot  give  a  categorical  reply
 to  that  just  now,  But  it  will  be  conveyed
 to  hon.  Members.  It  can  be  calculated  at
 the  same  time  that  even...

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Since  a  very  important  point  has  been
 raised,  namely  whether  90  per  cent
 represents  the  number  of  copies  circulated
 or  the  number  of  newspapers,  she  can  reply
 tomorrow  after  going  into  it  further...

 SHRI  INDRAJIT  GUPTA:  She  may
 explain  how  thev  have  calculated  that  Rs.  7
 crores  would  be  raised,  because  that  is  the
 figure  given  in  the  financial  memorandum
 as  being  the  anticipated  revenue  from  the
 tax  on  the  newspapers.  If  she  can  explain
 this  calculation,  it  would  become  clear.

 SHRI  JYOTIRMOY  BOSU:  It  is
 already  part  six  of  clock.  We  are  to  be
 free  after  six  o’  clock.  It  is  already  one
 minute  past  six  oO  clock.

 SHRIMATI  SUSHILA  ROHATGI  :  I
 would  like  to  clarify  this  point...

 MR.  CHAIRMAN  :  How  much  time  is
 the  hon.  Minister  likely  to  take  7

 SHRIMATI  SUSHILA  ROHATGI  :  I
 shall  take  quite  some  time.

 MR.  CHAIRMAN  :  She  may  continue
 her  speech  tomorrow.

 8.0]  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  November  26,  1971]
 Agrahayana  5,  693  (Saka).


